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 LOK  SABHA

 Tuesday,  November  22,  966|Agraha-
 yana  l,  888  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr,  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Co-operative  Stores
 +

 "421,  Shri  P.  R.  Chakraverti:
 Shri  H.  Cc  Linga  Reddy:
 Dr.  P.  N.  Khan:
 Shri  M.  L.  Dwivedi:
 Dr.  M.  M.  Das:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  number  of  big  Co-operative
 Stores  that  have  come  up  under  Gov-
 ernment’s  scheme  to  check  the  rise  in
 Prices  after  devaluation;

 (b)  to  what  extent  the  growth  of
 big  Stores  has  revealed  malpractices
 in  the  traditional  system;

 (c)  the  steps  taken  to  deal  with  the
 manufacturers  who  have  their  own
 “dummies”  as  wholesalers  or  stoc-
 kists;  and

 (d)  how  far  it  is  a  fact  that  the
 practice  of  fixing  list  prices  well
 above  the  retail  prices  has  also  been
 exposed  as  a  device  to  provide  un-
 reasonable  margins  of  profit?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  to  (da).  A
 statement  is  laid  on  the  Table  of  the
 House.
 255  (Ai)  LS—l.
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 STATEMENT

 (a)  In  the  wake  of  devaluation,  49
 department  stores  have  come  into
 being  as  part  of  the  accelerated  pro-
 gr.  for  col  rs’  cooperatives.
 In  addition  to  these  department
 stores  46  new  wholesale  stores  have
 also  been  organised.

 (b)  Malpractices  in  the  existing
 distributive  trade,  like  hoarding  of
 stocks  with  a  view  to  creating  scar-
 city,  adultrating  goods,  and  charging
 prices  higher  than  those  fixed  etc.  are
 well-known.  The  big  department
 stores  which  have  started  functioning
 only  recently  have  created  an  healthy
 impact  on  the  distributive  trade,

 (c)  There  are  generally  too  many
 middlemen  between  the  manufac-
 turers  and  the  consumer,  each  re-
 taining  a  share  of  profit.  With  a  view
 to  climinating  unnecessary  middlemen
 the  manufacturers  of  essential  com-
 modities  as  indicated  below:

 l.  Baby  Food
 Edible  Oils
 Vanaspati
 Matches

 Electric  bulbs
 Cycle  Tyres  anc  Tubes
 Soaps  &  Toiletries
 Drugs  and  Medicines
 Textiles

 10.  Paper  and  Paper  Stationery
 ll.  Dry  Cells  and  Batteries
 12,  Soda  Ash
 13,  Hurricane  Lanterns

 ह

 पक

 पर

 have  been  prevailed  upon  by  the
 Government  to  meet  the  indents  of
 consumer  cooperative  stores  in  full  on
 Priority  basis  at  prices  charged  by them  at  the  first  point  of  distribution.

 (d)  It  is  a  fact  that  the  retail  mar-
 gin  in  certain  commodities  is
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 reasonably  high  and  most  retailers
 take  advantage  of  this  price  difference.

 Shri  P.  R.  Chakraverti:  How  far
 the  trends  of  prices  following  the  set-
 ting  up  of  the  departmental  stores
 show  that  there  has  becn  an  effective
 control  over  inflation?

 Shri  Shyam  Dhar  Misra:  I  have  got
 here  a  statement.  I  can  read  a  part
 of  that  which  gives  the  figures  of
 July,  August,  September  and  October
 and  the  competitive  figures  in  the
 open  market  and  the  Super  Market.
 According  to  that......

 Mr,  Speaker:  Has  that  not  been
 Placed  On  the  Table  of  the  House?

 Shrj  Shyam  Dhar  Misra:  I  can.  This
 is  a  long  statement.

 Mr,  Speaker:  That  may  be  laid  on
 the  Table  and  only  the  conclusion
 might  be  told  to  him.

 Shri  Shyam  Dhar  Misra:  I  lay  this
 on  the  Table.  [Placed  in  Library.  See
 No.  LT-752/66].  It  has  had  a  definite
 definite  effect  and  the  prices  are  de-
 finitely  cheaper  ranging  from  5  per
 cent  to  20  per  cent.  In  the  case  of
 vegetables,  it  is  20  to  25  per  cent
 less.  In  the  case  of  some  other  com-
 modities,  it  is  4  to  6  per  cent  less.

 Shri  P.  R,  Chakraverti:  May  I  know
 whether  the  departmental  stores  have
 been  working  as  a  price  setter  for  the
 traditional  dealers  who  have  been
 getting  profits  which  are  not  war-
 ranted  by  the  normal  channel]  of
 trade?

 Shri  Shyam  Dhar  Misra:  Yes,  Sir.
 That  is  what  is  happening.  What  is
 happening  now  is  that  most  of  the
 markets  in  Connaught  Place  and  other
 areas  arc  trying  to  follow  the  prices
 of  Super  Market  which  are  generally
 cheaper.

 Shri  H.  C.  Linga  Reddy:  These
 departmental  stores  or  cooperative
 stores  are  confined  mostly  to  urban
 areas.  May  I  know  what  steps  Gov-
 ernment  have  taken  to  open  them
 in  the  rural  areas  so  that  essential
 commodities  may  be  made  available
 to  the  rural  population  at  cheaper
 rates?
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 Shri  Shyam  Dhar  Misra:  This
 scheme  is  essentially  for  the  urban
 areas  and  bigger  towns.  We  have  a
 small  scheme  of  consumer  stores  in
 the  rural  areas  and  we  are  examin-
 ing  the  whole  scheme  to  intensify  this
 in  rural  areas.

 Dr.  M,  M.  Das:  May  I  know  what
 has  been  the  total  amount  involved
 in  the  setting  up  of  these  stores  and
 what  percentage  of  this  has  been
 realised  by  the  sale  of  shares  and
 whether  there  is  any  possibility  in  the
 near  future  of  giving  reasonable  di-
 vidends  to  the  shareholders?

 Shri  Shyam  Dhar  Misra:  So  9१
 the  total  amount  given  to  the  State
 Governments  for  the  super  markets
 has  been  of  the  order  of  Rs.  .39
 crores,  This  is  both  in  the  form  of
 share  capital  and  also  in  the  form  of
 grants  and  certain  subsidies  for  man-
 agement.  Half  of  the  amount  is  to  be
 returned  only  after  five  years  and  the
 balance  after  another  five  years.  As
 regards  the  profit  and  whether  these
 stores  will  be  able  to  give  the  divi-
 dents,  it  is  too  early  to  say.  It  is  only
 for  three  months  that  they  have  been
 working.

 श्री  ‘oO  ला०  हिबेवी :  :  दमी  मंत्री
 महोदय  ने  बतलाया  क्रि  देहाती  क्षेत्रों  में  ऐसे
 क्रोग्रापरेटिव  स्टोर  खोलने  की  वात  सरकार
 के  विचाराजीन  है  ।  क्‍या  सरकार  ने  इस
 बात  का  पता  लगाया  है  कि  रूरल  एरियाज़  में,
 देहाती  क्षेत्रों  में,  शहरों  के  मुकाबले  की  में  ज्यादा
 बढ़ी  हुई  हैं  श्रौर  चूंकि  हमारे  देश  में  प्रधिकतर
 जनता  देहातों  में  रहती  है,  इग  लिये  पहले
 देहाती  क्षेत्रों  मे  कोग्रापरेटिग्ज  खोलने  री  बात
 क्‍यों  नहीं  सोची  जाती  है,  बाद  में  क्यों  विचार
 किया  जाता  है  ?

 श्री  दयाम धर  सिञ्र  :  मैंने  पह  नहीं
 कहा  कि  वहां  पर  ऐसे  स्टोर  नहीं  हैं  ।  जो
 दो  लाख  सोसाइटियां  देहातों  में  काम  कर  रही
 हैं,  उतमें  44  हजार  सोसाइटियां  कन्ज्यूमर
 स्टोर  का  काम  करती  हैं।  उनकी  सालाना
 बैल  oii0  करोड़  रुपये  है,  लेकिन  उससे
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 हमें  सन्ताप  नहीं  है,  हम  इस  को  ग्रोर  ज्यादा
 व्यापक  बनाना  चाहते  हैं  ग्रौर  इस  बात  की
 कोशिश  कर  रई  7  कि  उस  स्क्रीम  को  व्यापक
 किया  जाय  ।  इस  सम्बन्ध  में  प्लानिंग
 कमीशन  से  बात  हो  रही  है,  मिनिस्टर  कांफ्रेंस
 में  भी  इसी  चरवा  ग्राई  थो,  इस  नपबन्य  में
 हम  उ।चत  कार्यवाह  कर  र्है

 Shri  Ss.  C.  Samanta:  In  part  (d)  of
 the  question,  the  Government  has
 admitted  that  the  retail]  margin  in
 certain  commodities  is  unreasonably
 high.  May  ]  know  what  steps  have
 Government  taken  to  mitigate  it?

 Shri  Shyam  Dhar  Misra:  As  regards
 ‘the  Super  Market,  as  I  stated,  I  am
 going  to  lay  a  statement  on  the  Table
 of  the  House  which  shows  that  the
 margin  charged  by  the  Super  Market
 is  less  than  that  charged  by  the  other
 retail  dealers.  As  regards  the  decrease

 -of  prices  of  manufactured  items,  that
 will  be  a  separate  question.  This  is
 only  regarding  distributive  trade.

 Shri  Subodh  Hansda:  Some  of  the
 Manufactured  items  are  given  to  the
 wholesalers  on  commission  basis,  I
 would  like  to  know  whether  these
 Co-operative  Stores  also  sell  these

 ‘consumer  goods  like  baby  food,  etc.,
 by  giving  a  part  of  the  commission
 to  the  consumers.

 Shrj  Shyam  Dhar  Misra:  As  a  mat-
 ter  of  fact,  there  is  a  rebate  system
 which  has  just  been  started  from  Ist
 November  by  the  Super  Market  and
 according  to  that,  the  member-con-
 sumers  are  given  a  certain  rebate  of
 one  or  two  per  cent  on  certain  items;
 it  is  not  given  on  all  items  and  to  all
 persons.

 श्री  गुलशन  :  क्या  यह  सत्य  नहीं  है  कि
 देहातों  में  रहने  वाले  लोगों  की  संख्या  80
 प्रतिगत  से  अधिक  है  ।  जेब  कोई  नई  सुविध।
 शहर  में  मिलती  है,  तो  क्या  कभी  सरकार  ने
 इतनी  बड़ी  संड्या  में  रहने  वाले  लोगों  को  भी
 वह  स॒बिध।  देने  के  लिये  विचार  किया  है  ?
 यदि  किया  है,  तो  क्‍या  ?
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 श्री  इयाम  घरमिभ्  :  इस  प्रश्न  का

 जवाब  मैं  पहले  दे  चुका  हूं,  श्रीमन्‌  ।

 शी  गुलग़न  :  मेरे  सवाल  का  जवाब
 नहीं  आया  ।

 भ्रष्यक्ष  महोदय  :  यह  सवाल  पहले
 पुछा  गया  था  और  इसका  जवाब  वह  दें
 चुके  हैं  ।

 श्री  गुलब्न  :  गांवों  में  लोगों  को  बहुत
 दूर  जाना  पड़ता  है  ।

 प्रष्यक्ष  महोदय  :  गुलशन  जी,  यद्दी
 सवाल  भी  पूछा  गया  था  और  इसका  जवाब
 दिया  गया  था,  आपकी  तवज्जह  उस  वक्‍त
 शायद  उस  तरफ़  नहीं  थी  ।

 Shri  Firodia:  May  I  know  whether
 the  pattern  of  the  Super  Market  is
 the  same  in  all  Capitals  where  they
 have  been  started?

 Shri  Shyam  Dhar  Misra:  During  the
 Jast  session  I  had  given  the  pattern
 of  the  organisation.  It  is  not  the  same;
 it  depends  on  the  size  of  the  cities;
 it  ranges  between  cities  having  popu-
 lation  from  2  to  5  lakhs,  5  to  0  lakhs
 and  metropolitan  towns,  There  is  also
 a  small  difference  on  the  size  of  the
 Super  Market—the  area,  etc.  Besides
 that,  there  is  no  difference.

 श्री  सरज्‌  पाण्डेय  :  प्रभी  माननीय  मंत्री
 जी  ने  बताया  कि  देहातों  में  कन्ण्यूमर  सोसाइ-
 दियां  खोलने  का  विचार  है  ।  मैं  यह  ज/नना
 चाहता  हूं  कि  क्या  ये  जो  कन्श्यू मर  सोसाइटियों
 की  स्थापना  होगी,  वह  किसी  खास  आबादी
 के  गांवों  में  होगी,  कया  ाम  तौर  से  इसके
 लिए  कोई  नियम  सरकार  ने  बनाये  हैं,  यदि
 बनाये  हैं  तो  वे  क्‍या  हैं  ?

 श्री  श्याम धर  सिश्ष  :  श्रीमनु,  इस  पर
 विचार  हो  रहा  है  |  यह  विषय  पिछली
 मिनिस्टजज  कान्फ्रेत  में,  जो  दो  महीने  पहले
 हुई  थी,  भी  आया  था  t  राय  यह  है  कि  ये
 44  हजार  सोसाइटियां  कुछ  ही  प्रदेशों  में
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 केन्द्रित  हैं,  इस  लिये  जैसे  पी०  एल०  डब्लू०
 सकिल  होता  है,  हर  जगह  कोई  न  कोई
 सोसाइटी  निश्चित  रूप  से  हो  जाय  ऐसा
 प्रयत्त  किया  जाय  ।  अभी  भ्रन्तिम  निर्णय
 नहीं  हुआ  है,  इस  लिये  श्रभी  कुछ  कहा  नहीं
 जा  सकता  है  |

 Super  Bazar,  New  Delhi
 +

 °422.  Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Azad:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  Sivamurthi  Swamy:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Super
 Bazar,  New  Delhi  has  failed  in  its
 objective  of  holding  the  prices  of
 essential  commodities  like  vegetable
 ghee,  oils,  soaps,  pulses,  cloth,  foot-
 wear  and  dry  fruits;

 (b)  if  so,  how  far  the  prices  of
 each  of  these  items  have  increased
 since  4th  June,  966  (showing  both
 the  comparative  prices  and  percen-
 tage  rise  of  each  item);  and

 (c)  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  Super
 Bazar,  which  is  an  agency  for  equit-
 able  distribution  cannot  neutralise
 the  rise  in  prices  affected  at  the  level
 of  producers  or  manufacturers.  It  can
 only  reduce  the  price-spread  attri-
 butable  to  the  distributive  trade  and
 this  objective  has  been  fairly  well
 achieved.

 (b)  and  (c)  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-7376/66].

 Shrj  P.  ९,  Borooah:  Since  the  prices
 of  the  commodities  have  increased
 considerably  even  in  the  supermarket
 may  know  whether  the  prices  of
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 essential  commodities  are  still  allow-
 ed  to  be  fixed  by  private  handlers
 who  are  creating  a  price  rise  by
 creating  some  artificial  scarcity?  If
 that  is  so,  may  I  know  why  Govern-
 ment  have  not  been  able  effectively
 to  deal  with  these  hoarders  despite
 the  powers  given  to  them  under  the
 Essential  Commodities  Act  or  even
 under  the  DIR?

 Shri  Shyam  Dhar  Misra:  The  process
 of  most  of  the  essential  commodities
 have  not  risen  since  the  functioning
 of  the  supermarket,  except  in  the  case
 of  cloth  and  soap.  I  have  a  statement
 here  which  shows  that  the  prices  of
 vegetable  ghee  have  gone  down;  the
 prices  of  oil  have  gone  down;  the
 prices  of  pulses  in  some  cases  have
 gone  down.  But  in  the  case  of  dal
 and  gram  the  prices  have  slightly  gone
 up.  It  is  only  in  the  case  of  soap  and
 cloth  that  the  prices  have  gone  up  by  a
 little.  We  are  constantly  trying  to  see
 that  the  prices  do  not  go  up  but  the
 manufacturers  raise  their  prices  on  the
 plea  that  the  prices  of  the  raw  mate-
 rials  which  are  used  in  the  manufac-
 ture  are  getting  higher.  We  are  cons-
 tantly  in  negotiation  with  them,  and
 we  are  trying  to  see  that  there  is  no
 increase  in  the  prices  of  the  manufac-
 tured  items.

 Shri  ए,  6.  Borooah:  The  hon.  Minis-
 ter  has  said  just  now  that  the  prices
 of  vanaspati  ghee  have  gone  down.
 But  our  information  ard  also  the  paper
 reports  show  that  the  prices  have  in-
 creased  by  about  l5  to  20  per  cent.
 and  the  prices  of  grams,  pulses  and
 dais  have  increased  by  20  to  25  per
 cent.  When  the  superbazar  system
 has  failed  in  regard  to  these  commo-
 dities,  may  I  know  why  these  com-
 modities  are  not  being  brought  under
 the  rationing  system  in  Delhi  and
 other  places?

 Shri  Shyam  Dhar  Misra:  May  I  say
 that  the  prices  of  vegetable  ghee
 showed  a  rising  trend  in  August  and
 September,  966  as  the  manufacturers
 revised  their  prices  due  to  higher  cost
 of  indigenous  raw  materials  but  as  a
 result  of  arrangements  made  by  Gov-
 ernment  for  the  import  of  edible
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 oil  from  abroad,  the  manu-
 faciurers  revised  the  prices
 downward  from  ist  October,  1966?
 The  prices  have  further  been  reduced
 from  lst  November,  1966,  Loose  Dalda
 per  k.g.  is  now  sold  for  Rs.  5.4]
 which  is  less  than  what  it  was  before.

 श्री  भागवत  झा  झाजाद  :  क्‍या  यह  बात
 सच  नहीं  है  कि  सुपर  बाजार  में  सात्रुन  जैसी
 चीजों  की  कीमत  इशनलिए  बढ़  गई  है  कि
 इसमें  सुपर  बाजार  का  दोष  नहीं  है  बल्कि
 उत्पादक  अपने  दामों  को  बढ़ा  रहे  हैं  श्रौर
 क्या  सरकार  का  ध्यान  उस  ब्टेटमेंट  की  ओर
 आा्क्प्ट  हुआ  है  जिसमें  सुपर  बाजार  के
 अधिकारियों  ने  बताया  है  कि  उतको  उत्पादन
 का  एक  निश्चित  कोटा  हर  समय  वर  मिले
 तभी  वहू  कन्ज्यूमर  की  मांग  पूरी  कर  सकेंगे  ?
 श्रगर  ध्यान  आक्ृष्ट  हुआ  है  तो  इसको
 निश्चित  करने  के  लिए  सरकार  ने  कया  कदम
 उठाये  हैं  ?

 Shri  Shyam  Dhar  Misra:  As  [  said
 earlier,  it  is  true  that  the  prices  of

 soap  have  gone  up  recently  because
 the  prices  charged  by  the  manufac-
 turers,  on  account  of  the  higher  cost
 of  raw  materials,  have  increased.  It
 is  not  a  fact  that  the  manufacturers
 of  soap  are  not  giving  the  quantities
 required  for  the  supar  market.  They are  giving  those  quantities,  but
 they  give  them  at  increased  prices,
 and  even  on  that  there  is  a  difference
 between  today’s  retail  price  of  soap
 in  the  genera]  market  and  today’s
 price  of  soap  in  the  supermarket.
 Therefore,  the  supermarket  is  only
 able  to  reduce  the  margin  because  of
 the  distributive  arrangements  but  it
 cannot  reduce  the  price  of  the  manu-
 factured  item  itself,

 Shri  S.  C.  Samanta:  Is  it  true  that
 the  establishment  expenditure  for  this
 superbazar  is  increasing  day  by  day,
 and  if  so,  will  the  prices  of  the  com-
 modities  be  affected  by  it?

 Shri  Shyam  Dhar  Misra:  It  is  true
 that  the  number  of  employees  is  in-
 creasing  and  the  administrative  cost
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 is  increasing.  But  it  is  equally  true
 that  the  turnover  is  increasing  and
 therefore,  there  is  no  question  of  any
 apprehension  on  that  account.

 Shri  Subodh  Hansda:  Are  Gov-
 ernment  aware  of  the  fact  that  some
 of  the  commodities  which  are  not
 manufactured  items,  such  as  pulses,
 grams,  and  vegetables  are  charged  a
 higher  price  in  the  supermarket  as
 compared  it  that  charged  outside  the
 supermarket?

 Shri  Shyam  Dhar  Misra:  It  is  de-
 finitely  not  so,  I  can  give....

 Shri  Subodh  Hansda:  If  you  will
 go  with  me  to  the  bazar,  we  can  see
 for  ourselves.

 The  Minister  of  Food,  Agriculture,
 Community  Development  and  Co-ope~
 ration  (Shri  0.  Snbramaniam):  Then
 do  not  purchase  from  the  Super
 Market;  purchase  from  the  other
 market.

 Shri  Shyam  Dhar  Misra  vose—
 Mr.  Speaker:  If  it  is  a  statement,

 that  might  be  laid  on  the  Table,

 शो  ao  लॉ०  हिंवेदी :  प्रध्यक्ष  महोदय,
 जो  सदन  के  पटल  पर  वक्तव्य  रखा  गया  है
 उसमें  बतलाया  है  कि  सात्रुन  की  कीमत  में
 केवल  7  प्रतिशत  वृद्धि  हुई  है  जब  कि  यह  बात
 सत्य  नहीं  है  सत्य  यह  है  कि  डिवेल्युएशन
 के  पहले  साबुन  की  कीमत  48  पैसे  श्रौर  50
 पँसे  थी  ।  फिर  62  पैसे  हुई,  फिर  67  द्रौर
 ब  72  पैसे  है  -  तो  32  श्रौर  33  प्रतिशत
 की  वृद्धि  इस  तरह  से  हुई  है  ।  इसके  बारे  में
 मंत्री  महोदय  कहते  हैं  कि  उत्पादक  बढ़।  रहा  है
 जब  कि  दूसरे  उत्पादक  नहीं  बढ़ा  रह  हैं,  तो
 मैं  जानना  चाहता  हूं  कि  उत्पादकों  पर  क्या
 सरकार  का  कोई  नियंत्रण  नहीं  है  ?  इथी
 प्रकार  स्टेटमेंट  में  बतलाया  है  क्रि  दाल  की
 कीमतें  नार्टफाल  इन  प्रोडक्शन  की  वजह  से
 बढ़ी  हैं  1  दालें  फसलों  के  बाद  अ्ाती  हैं  ।
 उससे  पहले  नहीं  ्राती  हैं  7  तो  जून  के  बाद
 न  उत्पादन  घटा  है  न  बढ़ा  है।  तो  इस  प्रकार
 की  गलत  बयानी  से  मंत्री  महोदय  क्या  फायदा
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 उठाना  चाहते  हैं  ?  सही  जवाब  क्यों  नहीं
 देते  ?

 श्री  इयाम  घर  मिश्र  :  श्रीमन्‌,  पता  नहीं
 माननीय  सदस्य  इस  नतीजे  पर  कंसे  पहुंचे
 कि  हम  गलत  वक्तब्य  दे  रह  हैं  ।  मैं  वह  कहना
 चाहता  हूं  कि  जो  मैंने  कहा  है  वह  बिल्कुल
 सही  है।  चार  महीने  पहले  जिसका  कि  माननीय
 सदस्य  ने  जिक्र  किया  जुलाई  हो  सकता  है
 या  श्रगस्त  हो  सकता  है।  जुलाई  को  बात  मैं
 कर  रहा  हुं  v  पोस्ट  डीवैल्पूएशन  की  बात  है,
 जब  से  सुपरमाकेट  शुरू  हुप्रा,  उस  समय

 श्री  म०  ला०  दिवेदी  :  मैं  स्पष्ट  कर
 देना  चाहता  हूं  ।  मैंने  यह  सदन  में  कहा  था
 कि  डीवैल्पूएणन  के  पहले  कुछ  निर्माताग्रों
 को  यह  बात  मालूम  हो  गई  थी  कि  डीवैश्यू-
 एशन  होने  वाला  है  श्र  उन  लोगों  ने  पहले
 ही  से  दाम  बढ़ा  दिए  श्रे।

 झष्यक  महोदय  :  ाप  जवाब  पहले
 सुन  लें  ।

 शी  दयाम धर  सिश्र॒  :  जुलाई  में  सन-
 लाइट  साबुन  का  बाजार  भाव  60  पैसे  था
 और  उस  समय  सुपर  मार्कट  में  वह  58  पैसे
 का  था।  लक्स  का  भाव  बाज र  में  70  पैसे  था
 श्रौर  सुपर  मार्केट  में  66  पैसे थ!।  श्रब  क्‍या  है
 वह  भी  मैं  बता  देना  चाहता  हूं  ।  वैसे  मेरे  पास
 माहवार  स्टेटमेंट  श्रगस्त  भ्रौर  सितम्बर  का

 भी  है।  लेकिन  मैं  भ्रक्तूबर का  बताता  हूं  ny
 अ्रक्सयुबर  का  भाव  ऑ्ोपन  मार्केट  में  सनलाइट
 का  65  पैसे  था  और  सुपर  मार्केट  में  63  पंसे
 था  ।  लक्स  का  श्रोपेन  मार्केट  में  73  प्रौर
 सुपर  मार्केट  में  72  पैने  है  तो  यह  बात
 बिल्कुल  गलत  है  कि  30  "रमेंट  प्राइस  चार
 महीने  में  बढ़ा  दी  गई  ।  हमारे  पास  जो  स्टेटमेंट
 है  वह  कहता  है  कि  ऐसी  प्राइस  नहीं  बढ़ी  ।

 श्री  Ro  ला०  द्विवेदी  :  दालों  के  शार्टे-
 फाल  के  बारे  में  नहीं  बतलाया  ।

 झव्यक्ष  मह दय :.  अरब  एक  सवाल  का
 ही  जवाब  इतना  लम्बा  आया  तो  मैं  दूसरे  की
 इजाजत  कंसे  दे  सकता  हुं  1
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 Dr.  L.  M.  Singhvi:  Government
 realise  that  while  their  intention  to
 help  the  consumers  to  obtain  com-
 modities  at  fair  prices  is  a  welcome
 expression  of  intent,  what  actually
 happens  igs  that  a  solitary,  inadequate
 and  makeshift  arrangement  of  ७
 super  bazar  in  Delhi  does  not  have
 any  appreciable  impact?  I  would  like
 the  hon.  Minister  to  icll  us  as  to  that
 is  the  policy  in  this  regard,  particu-
 larly  in  Delhi,  and  whether  some
 Measures  would  be  taken  to  see  thav
 this  device  is  enable  to  have  a  pro-
 per  impact  on  the  consumers,  economy
 in  the  country  as  a  whole,

 Shri  Shyam  Dhar  Misra:  Thie
 schemes  was  started  three  or  four
 months  ago.  Now  we  are  planning  to
 have  about  57  super  markets  in  the
 country  by  the  end  of  March  19867,
 In  Delhi  itself,  while  we  started  with
 one,  now  we  have  three  super
 markets,  the  first  one  in  Connaugh®
 Place,  the  second  in  the  INA  colony
 and  the  third,  Co-ops,  again  in  Con-
 maught  Place,  We  are  planning  to
 have  two  or  three  more  one  in  Karo?
 Bagh,  one  in  Ramakrishna  Puram  and,
 subject  to  availability  of  space,  one
 also  in  Chandni  Chowk.

 Therefore,  we  have  an  ever-expand-
 ing  programme.  Subject  to  organisa
 tional  difficulties  and  other  things,  this
 expansion  would.  be  there  and  it
 would  make  an  impact.

 Shrimati  Savitri  Nigam:  The  open-
 ing  of  the  super  market  has  had  a
 very  salutary  effect  on  the  prices  of
 al]  consumer  goods.  While  I  welcome
 the  programme  of  opening  new  super
 bazars,  I  would  like  to  get  this  pro-
 cess  expedited  by  starting  some  mob-
 ile  vans  which  could  supply  the  goods
 at  the  super  bazar  rates  and  which
 may  be  conducted  by  the  super  bazar
 authorities,  which  could  go  to  the
 various  areas  and  distribute  the
 things.  Has  the  Minister  got  any  such
 plan?

 Mr  Speaker:  She  has  made  some
 suggestions;  she  could  give  the  whole
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 scheme  which  could  be  utilised  by
 the  Minister;  rather  the  Minister
 might  approach  the  hon,  Member  to
 get  all  the  plan.

 श्री  यशपाल  सिह  :  जब  यह  सुपर
 बाज़ार  बना  तभी  मैंने  कहा  था  कि  यह  सुपर
 और  लोगर  समाजवाद  की  सि्प्रिट  के  खिलाफ
 है  ।  ग्राज  सुपर  बाजार  की  हालतजो  है
 उस  को  आप  स्वयं  चल  कर  देख  सकते  हैं  ।
 जो  खराब  से  खराब  फल  होगा  बह  वहां  होगा,
 जो  सड़ी  से  सड़ी  सब्जी  होगी  वह  वहां  होगी,
 जो  इन्फीरियर  क्वालिटी  की  काफी  होगी
 बहां  वहां  मिलेगी  ।

 Shri  Bhagwat  Jha  Azad:  It  is  ab-
 solutely  wrong;  they  are  baseless  al-
 legations.

 श्री  यह्पाल  सिंह  :  मैंने  बीस  दफ़े  जाकर
 देखा  है  ।  जो  मोस्ट  इन्फीरियर  क्वालिटी
 होती  है  वह  वहां  रक्य्ी  जाती  है,  खास  कर
 फलों  और  सब्जियों  में  ।

 श्री  भागवत  झा  झ्राजाद  :  यह  गलत
 है ।

 अध्यक्ष  महोदय  :  श्राप  सवाल  कीजिये  ।

 श्री  यशपाल  सिंह  :  मेरे  कहेने  का
 मतलब  यह  है  कि  इतती  सुपर  बाजारों  के
 बतने  के  बाद  भो  जो  सारी-दिल्‍ली  का  क्लेरिकल
 स्टाफ  है  उसे  कोई  फायदा  नहीं  होता  क्योंकि
 जब  वह  दफ्तर  से  निकल  कर  आता  है  तभी
 वहां  की  घंटी  बज  जाती  है  कि  घुसने  का
 टाइम  नहीं  रहा  ।  बजाय  इस्के  कि  आप
 इतने  सुपर  बाजार  कायम  करें  एक  ही  सुपर
 बाजार  में  ऐसा  कायदा  क्‍यों  नहीं  रखा  जाये
 कि  सारे  स्टाफ  को  इकट्ठा  करके  बारी-बारी
 से  वहां  भेजा  जाये  और  वह  देर  तक  खुला
 रहे  ny

 Mr.  Speaker:  It  is  a  suggestion  for
 action.  Shri  Varma  may  now  put  his
 question,
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 श्री  म०  ला०  वर्मा  :  भ।तनीय  मंत्री
 महोदय  का  कहना  है  कि  क॑,मयर  घदी  हैं
 और  हमारे  पालियामेंट  के  मेम्बरों  का  कहना
 है  कि  कीमतें  बढ़ी  हैं।  क्या  कोई  ऐसा  तरीका
 नहीं  निकल  सकाता  जिससे  यह  मालूभ'  हो  सके
 कि  दरअसल  पंती  पहोडयर  की  जानकारी  सही
 है  या  हम्धरी  जानकारी  सही  है  ।

 श्री  ध्यास  धरमिश्र:  मैं  ने  यह  नहीं
 कहा  कि  मैतुफेक्सर्र्स  प्राइस  घटी  है  ।
 मैंने  कहा  कि  डिस्ट्रीब्यूशन  ऑरेंजेड  में  जिस
 समय  से  सुपर  बाजार  भाया  है  6ब  से  रिटेलर
 का  जो  मार्जिन  आफ  प्राफिट  है  उसमें  कमी
 आई  है  |  नतीजा  यह  हुमा  है  कि  प्राइसेस
 घटी  हैं।  दूसरी  बात  मैंने  यह  कही  कि  चार
 महीनों  में  चीजों  के  जो  दाम  बढ़े  थे,  गबर्न॑मेंट
 के  अरेंजमेंट  से  बह  कम'  हो  गये  ।  इस  के  बारे
 में  अब  जब  चाहें  जानकारी  हासिल  कर
 लीजिये  ।

 viation,
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 80  per  cent.  of  the  trunk  route  traffic
 of  the  L.A.C.  is  on  the  expense  account
 and  that  business  travel  accounts
 only  for  small  earnings  to  offset  the
 needs  of  the  LA.C.;

 (b)  whether  I.A.C.  have  asked  for
 any  subsidy  in  this  regard;  and

 (c)  if  so,  the  amount  asked  for  and
 Government’s  decision  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Aviation  (Shr*
 C.  M.  Poonacha):  (a)  Indian  Airlinex
 Corporation  have  no  means  of  asses-
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 sing  the  percentage  ot  trunk  route
 traffic  on  the  expense  account.  How-
 ‘ever,  besides  the  business  expense  ac-
 ‘count  travel,  there  is  also  tourist
 ‘traffic  on  interline  tickets  moving  on
 ithe  trunk  routes.

 (b)  No,  Sir.
 (९)  Does  not  arise.

 Shri  S.  C.  Samanta:  May  I  know
 ‘whether  the  income  of  the  IAC  has
 been  affected  by  the  go-slow  process
 resorted  to  by  the  IAC  employees,
 especially  the  pilots?

 Shri  0.  M.  Poonacha:  This  question
 does  not  precisely  arise  out  of  this
 question.  However,  there  has  been
 some  effect  on  the  revenues  of  the
 IAC  because  of  certain  methods  ad-
 opted  by  its  employees.

 Shri  S.  C,  Samanta:  Is  it  true  that
 the  commission  given  to  the  travel
 agents  is  very  high  and  it  is  becom-
 ing  higher  and  higher,  and  if  so,  whe-
 ther  there  is  any  proposal  to  discon-
 tinue  it  and  keep  this  work  in  the

 ‘office  of  the  IAC  itself?

 Shri  C.  M.  Poonacha:  The  commis-
 sion  that  is  payable  to  the  various
 ‘booking  agents  is  not  very  high.  There
 is  no  proposal  to  dispense  with  this
 arrangement  at  the  moment.

 Shri  Subodh  Hansda:  Is  it  a  fact
 that  in  some  of  the  services  like  the
 Dakota  services  which  are  operated
 on  short  routes,  the  IAC  is  losing  on
 all  the  short  routes  and,  if  so,  do  the
 Government  propose  to  change  the
 services  on  all  those  short  routes  to
 some  other  services?

 Shrj  C.  M.  Poonacha:  It  is  a  fact
 that  on  the  short  routes,  less  intensity
 routes,  we  are  losing,  the  reasons  be-
 ing  that  we  are  still  operating  the
 DC-3  type  aircraft  which  is  very
 expensive,  its  operational  run-
 ning  expenses  are  quite  high.
 There  is  a  proposal  with  IAC  to  re-
 place  the  piston-engined  DC-3  air-
 craft  by  the  jet  type  aircraft,  The
 matter  is  under  active  consideration.
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 श्री  म०  लाग  द्विवेदी  :  ग्रभी  मंत्री
 महोदय  ने  बतलाया  कि  एक्स्पेन्स  एकाउंट  के
 सम्बन्ध  में  उनके  पास  पा  लगाने  का  कोई
 जारया  नहीं  है  ।  मैं  जानना  चहता  हूं  कि
 ब्रिजनेस  एकाउंट  पर  और  दूरिस्ट  अकाउंट
 पर  कुल  कितने  प्राधिणत  नि  होती  हूँ
 जिससे  आपको  पा  चल  सके  कि  एक्सपेन्स
 ग्रकाउंट  पर  कितना  हैं  ।

 Shri  C  M.  Poonacha:  This  may  be
 of  some  academic  interest.  Expense
 account  passengers  are  those  who  do
 not  directly  pay  thems:lves  but
 whose  expenses  are  borne  by  the
 authority  concerned  for  whom  they
 work.  An  assessment  was  made  by  the
 National  Council  of  Applied  Economie
 Research  sometime  back.  It  was  found
 that  about  39.8  per  cent  of  travellers
 travel  on  expense  account.  The  rest
 pay  directly.  They  may  be  business
 people,  tourists,  students  and  profes-
 sionals.  This  is  the  result  of  a  very
 limited  enquiry  made  by  this  institu-
 tion.  We  do  not  have  any  other  in-
 formation.

 sit  म०  ला०  द्विवेदी  :  मेरा  प्रश्न
 दूसरा  था  a  मेरा  प्रश्न  यह  था  कि  झ्राई०  ए०
 सी०  के  ग्रकाउंट  पर  ट्रंवलर्स  जो  पे  करते  हैं,
 टूरिस्ट  जो  पे  करते  हैं  वह  कितने  प्रतिशत  हें
 सरकार  के  हिसाब  से  ।  किसी  एकानमिक
 सर्वे के के  हिसाब  से  मैं  नहीं  पूछ  रहा  हूं  ?  गबरन॑मेंट
 के  हिसाब  से  पूछ  रहा  हूं  ।

 Shri  0.  M.  Poonacha:  About  3  per
 cent  of  tourist  class  and  2  per  cent
 of  officers  class.

 Shri  Bhagwat  Jha  Azad;  Is  it  not
 a  fact  that  in  spite  of  the  tight  posi-
 tion  of  the  IAC,  the  revenue  of  IAC
 can  be  increased  by  rationalising  the
 booking  position?  A  large  number  of
 foreign  tourists  have  got  a  very  bad
 opinion  of  IAC  compared  to  Air  India
 because  though  the  seats  are  availa-
 ble  booking  is  not  done.  The  practice
 of  businessmen  booking  a  large  num-
 ber  of  seats  and  cancelling  them  at
 the  last  moment  is  largely  prevalent
 in  IAC.  Can  you  remove  that  and  im-
 prove  the  financial  position  of  LAC?
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 Shri  com  M,  P  cha:  The  attempt
 is  to  improve  the  position  as  far  as
 possible.  We  are  making  every  effort
 to  see  that  IAC  do  carry  the  maxi-
 mUm  number  of  passengers  on  each
 of  its  services.  The  present  load  fac-
 tor  itself  is  quite  high,  On  certain
 routes  it  is  as  high  as  85  per  cent.
 With  the  load  limitations,  that  is  the
 maximum  we  can  carry.  There  are
 certain  practical  difficulties  in  our
 way  both  by  way  of  limited  fleet
 position  and  the  type  of  aircraft  we
 are  operating  at  present.  These  would
 be  remedied  as  soon  as  clearance  is
 &iven  to  the  new  jet  type  of  aircraft.

 Shri  P.  C.  Borooah:  May  I  know
 whether  the  high  cost  of  JAC  flights
 is  attributable  to  the  use  of  of  age-
 old  and  absolute  aircraft  and  if  so,
 what  is  the  plan  in  the  Fourth  Plan
 for  improving  the  aircraft  or  re-
 placing  these  out-dated  aircraft  which
 are  very  costly  to  operate?

 Shri  0.  M,  Poonacha:  I  have  ans-
 wered.  Our  proposal  is  to  replace  the
 Dakotas  with  jet  type  aircraft.

 Dr,  M.  M.  Das:  During  the  last  few
 years,  the  relationship  between  IAC
 and  its  employees  has  not  been  hap-
 py  and  there  is  always  some  trouble
 and  some  grievance,  artificial  or  im-
 aginary  which  the  employees  have
 against  the  management.  This  is  to

 a  large  extent  responsible  for  the  un-
 happy  financial  condition  of  the  or-
 ganisation.  What  is  the  plan  of  Gov-
 ‘ernment  to  see  that  the  relationship
 is  improved?

 Shri  C.  M.  Poonacha:  That  is  the
 ubject  that  the  management  has  in
 view—to  have  the  very  best  rela-
 tionship  with  the  employees.  IAC  is  a
 very  big  employer  employing  about
 7  to  8  thousand  people  of  all  cate-
 gories.  Here  and  there  we  do  have
 certain  difficulties  which  are  being
 resolved  from  time  to  time,  Generally
 speaking,  it  ig  not  as  bad  as  what  is
 made  out.

 श्री  मघु  लिमये :  जाई  द्  सी०  के
 लिये  जो  हवाई  जहाज़  खरीदे  जा  गहे  है  उसके
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 बारे  में  मंत्रालय  के  पास  कोई  शिकायत  झाई
 है कि  वे  गलत  ढंग  से  खरीदे  जा  रहे  हैं  अर,
 याद  इस  तरह  की  [शकायत  जाई  है  तो  में
 जानना  चाहता  हुं  कि  मंवालय  के  पदाधिकारी
 बौर  आ्राई०  To  Ato  के  पदाधिकारियों  का
 एक  होना  इसकी  जड़  में  है  ?  श्रगर  है  तो
 दोनों  को  अलग  करने  के  बारे  में  क्‍या
 कार्यवाही  की  जा  रही  है  ?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  Sir,  till  now  we
 have  not  received  any  specific  com-
 plaint  about  this.  But  the  second
 part  is  very  relevant.  I  have  also  pro-
 mised  on  the  floor  of  the  House  that
 I  shall  consider  this,  that  the  Sec-
 retary  of  the  Department  should  not
 be  Chairman  of  the  Corporation.  In  a
 few  days  time  we  are  taking  a  deci-
 sion  and,  perhaps,  before  the  Parlia-
 ment  adjourns  i  will  be  decided.

 aft  विभूति सिञ्र  :  क्या  यह  सही  है  कि
 ग्राई०  To  सी०  को  कमाशियल  लाइंज़  पर
 नहीं  चलाया  जाता  है,  सरकारी  लाइंज़  पर
 चलाया  जाता  हैं  इस  कारण  से  इसको  घाटा
 होता  है  ?  श्राप  देखें  कि  होता  क्‍या  है  t
 अगर  श्राप  टेलीफोन  करें  कि  हमको  जगह
 चाहिये  यहां  से  यहां  तक  तो  कह  दिया  जाता
 है  कि  जगह  नहीं  है  जब  कि  जगह  काफी
 खाली  रहती  है  ।  प्रभी  हाल  में  7  तारीख
 को  मैंने  मंत्री  महोदय  को  यह  दिखाया  था
 कि  पटना  के  लिये  ia  जगह  खाली  पड़ी  हुई
 थीं  लेकिन  कह  दिया  गया  कि  जगह  खाली
 नहीं  है  a  इस  परिस्थिति  में  सुधार  करने
 के  लिए  सरकार  कोई  कारंबाई  कर  रही
 है?

 Shri  com  M.  Poonacha:  There  are
 certain  difficulties  which  are  normal-
 ly  not  quite  appreciated.  The
 difficulties  are  the  load  _  factor,
 the  freight  may  be  more
 which  might  restrict  that  is  to  say
 the  committed  freight  may  be  more
 during  certain  flights—the  passengers’
 take-in,  the  fuel  element  is  also  a
 factor  and  on  the  routes  which  touch
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 ever  so  many  points  each  point  has  a
 certain  number  of  reservations.  Sup
 posing  a  plane  operates  from  here  to
 Caleutta  via  Lucknow,  Patna  and
 Allahabad,  for  each  station  they  have
 got  to  keep  a  certain  number.  We
 cannot  fill  up  the  whole  plane  from
 here  with  direct  passengers  to  Cal-
 eutta  denying  opportunities  to  pas-
 sengers  at  intermediate  stations,  There
 are  sO  many  other  difficulties.  Subject
 to  these  things  the  best  effort  is  made
 to  take  as  many  passengers  as  pos-
 sible  in  al]  sectors  because  that  is
 our  bread  and  butter.

 Shri  Sinhasan  Singh:  Last  year  due
 to  the  war  with  Pakistan  many  route
 services  of  IAC  were  suspended.  May
 I  know  whether  the  Government  has
 agreed  to  restart  them  including  the
 Gorakhpur  service?

 Shri  Cc.  M.  Poonacha:  The  matter
 is  still  under  consideration.  The
 direct  flights  connecting  various  cities
 in  Pakistan  have  not  yet  been  resum-
 ed  but  over-flights  over  India  as  well
 as  Pakistan  by  our  scheduled  services
 have  been  permitted  and  we  are  now
 doint  it  (Interruptions).

 Shri  Sanjiva  Reddy:  J  have  under-
 stood  the  hon.  Member.  He  is  asking
 about  flights  suspended  in  India,  I
 know,  to  some  places’  the  services
 were  suspended.  When  we  can  secure
 the  necessary  planes  we  hope,  in  the
 near  future,  we  will  be  able  to  start
 them.

 Shri  Sinhasan  Singh:  “In  the  near
 future”  means?

 Shri  Surendranath  Dwivedy:
 for  the  next  elections.

 Wait

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  IAC  was  to
 purchase  Avro-748  from  the  Defence
 Ministry,  planes  manufactured  in
 Kanpur,  for  which  orders  were  also
 placed;  if  so,  the  total  number  of  air-
 craft  they  need  and  whether  any  of
 those  aircraft  has  been  completed  by
 the  Defence  Ministry?  If  they  have
 not  completed,  may  I  know  the  rea-
 sons  for  that?
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 Shri  6.  M.  Poonacha:  The  proposal

 to  buy  about  45  Avro  from  HAL,
 Kanpur  has  been  decided  but  the
 availability  is  not  made  clear.  ‘The
 first  aircraft  which  was  promiscd  to
 be  delivered  by  the  end  of  this  year
 is  not  likely  to  be  delivered  til’  per-
 haps  sometime  in  March.  So,  there
 is  some  difficulty  about  the  delivery
 position,  so  far  as  HAL  is  concerned.
 As  for  buying  Avro  from  HAL  for
 IAC,  we  have  come  to  a  decision  that
 we  might  go  in  for  about  5  Avros  for
 Dakota  replacement.

 Shri  P.  Venkatasubbaiah:  May  1
 knew  whether  Government  propose
 to  start  a  commercial  air  service  to
 Tirupati,  which  is  an  all-India  pilgrim
 centre,  and  whether  there  is  a  pro-
 posal  before  the  Devasthan  to  con-
 struct  an  airstrip  there?

 Shri  rom  M.  Poonacha:  That  questiov
 wiil  be  kept  in  view.  If  the  traffic
 justifies  and  the  aircraft  position  im-
 proves,  we  might  consider  such  2
 step.

 Shrimati  Savitri  Nigam:  I  wou'd
 like  to  know  whether  the  hon.  Minis-
 ter  is  aware  that  because  of  the  de-
 lays,  which  are  now  becoming  a  nor-
 mal  routine,  many  of  the  IAC  pas-
 sengers  have  to  miss  the  connecting
 planes  and  have  to  undergo  great
 inconvenience.  Is  the  Minister  taking
 sov.e  steps  to  eliminate  these  delays
 and  also  to  look  after  those  passengers
 who  miss  the  connecting  flights,  in
 the  same  manner  as  it  is  being  done
 in  the  international  lines.

 Sbri  C.  M.  Poonacha:  As  I  mention-
 ed  earlier,  we  are  working  with  a
 vely  tight  fleet  position.  Therefore,
 certain  unavoidable  delays  are  taking
 place  in  connecting  services.  That
 wou'd  be  remedied  as  soon  as  we  re-
 ceive  the  new  aircraft,  which  we  are
 expecting  very  soon.

 c  y  Price  Resistal  Move-
 ment

 9424,  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Food,  Agriculture,
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 ९  unity  Develo)  it  and  Co-
 operation  be  pleased  to  state:

 (a)  whether  any  assessment  has
 been  made  as  to  the  extent  the  con-
 sumers’  price  resistance  movement
 has  been  progressively  spreading  in
 the  country;

 (b)  whether  Government  have  in
 any  way  encouraged  the  movement;

 (c)  if  so,  the  manner  and  extent  of
 doing  so;  and

 (d)  whether  this  movement  has
 been  able  to  check  the  rise  in  prices
 fo  any  extent?

 The  Deputy  Minister  in  the  Minis-
 try  ot  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  No,  Sir.

 (b)  Yes,  Sir.
 (c)  The  Government  of  India  have

 suggested  to  the  State  Governments
 that  wherever  genuine  price  _resis-
 tance  movement  or  other  consumer
 muvement  springs  up,  the  spirit
 underlying  the  movement  should  be
 taken  advantage  of  for  enthusing,
 revitalising  and  strengthening  the
 connerative  consumer  movement  in
 the  country.

 (4)  Since  no  countrywide  assess-
 ment  of  the  impact  of  the  movement
 has  been  made,  it  is  not  possible  to
 make  any  categorical  reply.

 Nevertheless,  in  De'hi  the  move-
 mert  has  proved  useful.

 Shri  Shree  Narayan  Das:  The  hon.
 Minister  has  answered  in  the  negative
 to  part  (a)  of  the  question.  In  view
 of  the  fact  that  Government  is  taking
 interest  and  is  also  encouraging  the
 movement,  may  I  know  whether  any
 effort  will  be  made  by  the  Govern-
 ment  to  make  an  assessment  of  the
 impact  of  the  movement?

 Shri  Shyam  Dhar  Misra:  Part  (a)  of
 the  question  was  whether  any  assess-
 ment  has  been  made  for  the  country
 as  a  whole  and  I  said  “No.  Sir’.  But
 in  answer  to  part  (d)  of  the  question
 T  have  said  that  it  has  made  a  limited
 impe:(  in  certain  areas  in  Dethi.
 At  this  stage,  I  would  like  to  say  that
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 it  is  9  non-official  organisation  trying to  create  awareness  among  the  con-
 sumers  that  its  success  depends  on  or-
 ganisation  and  various  other  factors.
 not  dependent  on  the  Government.
 To  the  extent  any  help  is  necessary,
 Government  will  certain'y  give  that
 nelp.

 Shri  Shree  Narayan  Das:  In  view  of
 the  fact  that  the  manufacturers  and
 dealers  have  very  good  organisation
 throughout  the  country  and  thereby
 they  contr»!  the  prices,  I  would  like
 to  know  whether  the  Government  will
 encourage  the  formation  of  such  or-
 ganisations  in  various  parts  of  the
 country  with  a  view  to  checking  the
 rise  in  prices,  which  is  done  by  the
 organised  associations  of  manufac-
 turers  and  dealers?

 Shri  Shyam  Dhar  Misra:  Govern-
 ment  is  trying  to  encourage  this  move-
 ment.  As  8  matter  of  fact,  we  have
 requested  the  State  Governments  that
 they  should  also  encourage  this
 movement  in  every  possible  way.

 at  ante  fay  feared  :  क्या  सरकार
 को  यह  पत्ता  है  कि  मृल्यवृद्धि  को  रोकने
 का  भ्रान्दोलन  उस  समय  छेड़ा  जाता  है  कि  जब
 कि  किसान  की  फसल  पैदा  होकर  मंडी  में
 जाती  है  भ्रौर  उसके  बाद  यह  दब  जाता  हैं  ?
 यदि  हां,  तो  क्‍या  सरकार  ऐसा  इन्तजाम
 करेगी  कि  इस  भ्रान्दोलन  को  प्रोत्साहन  उस
 समय  दिया  जाए  जब  किसान  की  पैदावार
 का  उचित  मूल्य  उसे  मिल  चुके  ध्ौर  उसकी
 फसल  मंडी  में  चली  जाए  ?

 शी  इयाम  धर  मिथ :.  यह  मूवमेंट  केवल
 किसान  के  गत्ले  की  ईटाठार  से  तात्लुक  नहीं
 रखता  है  io  इसबा  तारलुक  तम्गम  उन  र्चजों
 से  है  जो  कन्ज्यूम्स  यूज  करते  हैं

 श्री  जगदेव  सिंह  सिद्धान्ती  :
 उसी  में  है  ।

 अन्न  भी

 करी  इयाम  धर  मिथ :  सरकार  ने  यह
 स्वयं  स्वीकार  किया  है  वि  के  सान  को  इंसेनॉटिव
 प्राइस  दी  जाए  1  उसके  लिए  एग्रिकल्चरल
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 प्रहसिस  aint  अलग  से  एप्रिकल्चर
 मिनिस्ट्री  में  बराबर  काम  कर  रहा  है,  उस
 पर  कारंबाई  हो  रहो  है  ।

 मुझे  इन  दानों  मूवमेंट्स  में  कोई
 कान्फिलिक्ट  प्रतोत  नहीं  होता  है
 Shrimati  Renuka  Ray:  In  reply  to

 part  (b)  of  the  question,  the  Minis-
 ter  has  said  that  the  Government  is
 helping  this  price  resistance  move-
 ment.  I  would  like  to  know,  apart
 from  verbal  sympathy,  where  certain
 women’s  organisations  and  others
 have  approached  Government  for
 help,  what  kind  of  concrete  help  has
 so  far  been  given  and  what  is  con-
 templated  to  be  given  in  regard  to
 helping  the  price  resistance  move-
 ment.

 Shri  Shyam  Dhar  Misra:  When  _  this
 movement  was  started  in  Delhi  l
 years  ago,  this  organisation  wanted  to
 start  a  coffee  house  and  the  Govern-
 ment  actually  gave  them  some  build-
 ing.  That  coffee  house  is  running  in
 a  corner  of  Connaught  Place  and  is
 working  very  well.  Therefore,  to  that
 extent  Government  hag  helped  them.
 If  they  require  any  other  concrete
 help,  we  are  always  willing  to  con-
 sider  that.

 Mr.  Speaker:  Ladies  ask  about
 women’s  organisation.  If  they  have
 applied......

 Shri  Hem  Barna:  I  understand,  Sir,
 that  the  Parliament  House  canteen  is
 going  to  be  managed  and  run  by  a
 ‘women’s  organisation.  The  women’s
 organisation  is  interested  in  changing
 our  food  habits.  So,  that  was  very
 alarming  news  for  me.

 Mr.  Speaker:  The  report  of  the  two
 Chairman  was  that  it  might  be  entrus-
 ted  to  women.  I  have  agreed  to  that.
 They  might  run  it.

 Shri  P.  R.  Chakraverti:  What  form
 of  snecial  facilities  are  made  availab‘e
 to  this  movement?

 Shri  Shyam  Dhar  Misra:  As  I  said
 earlier,  this  is  a  completely  voluntary
 organisation.  This  is  linked  up  with
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 our  National  Consumer  Service,  Also,
 they  go  on  assessing  and  creating
 awareness  among  the  peop'e.  In  one
 case  they  wanted  some  land  and
 building  and,  as  I  said,  that  was
 given.  Now,  this  movement  has  alse
 started  in  one  or  two  States—Andhra
 Pradesh,  Madhya  Pradesh,  Madras
 and  Pondicherry—but  in  a  very  limit-
 ed  way.  I  do  not  know  what  else  he
 wants  from  me.

 Price  Stabilisation  Committee
 +

 ¥425,,  Shri  S.  M.  Banerjee:
 Shri  Daji:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  a  final  decision  has
 been  taken  to  have  Price  Stabilisa-
 tion  Committee  both  at  the  Centre
 and  State  levels;

 (b)  if  not,  the
 and

 (c)  the  steps  taken  to  check  the
 rise  in  prices  of  foodgrains?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Devel  t  and  C  tion  (Shri
 Govinda  Menon):  (a)  and  (b).  The
 Government  of  India  have  already
 set  up  an  Agricultural  Prices  Com-
 mission  in  January,  985  to  provide
 advice  on  a  continuing  basis  on  agri-
 cultura]  price  policy  with  a  view  to
 evolving  a  ba'anced  and  integrated
 price  structure  in  the  perspective  of
 overall  needs  of  the  economy  and
 with  due  regard  to  the  interests  of
 the  producer  ang  consumer.  At  pre-
 sent,  there  is  no  proposal  to  appoint
 such  Commission  at  the  State  level.

 reasons  therefor;

 (c)  Some  of  the  steps  taken  to
 check  the  rise  in  prices  are;  increased
 distribution  of  foodgrains  through
 ration/fair  price  shops,  intensification
 of  internal  procurement,  increased
 imports  from  abroad,  restrictions  on
 inter-state  movement  on  private  trade
 account,  and  tightening  up  of  restric-
 tions  on  bank  advances  against  food-
 grains,  etc.
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 As
 Shri  Ranga:  What  about  stopping tion?  ~That  you  will  not  do.
 Shri  8,  M.  Banerjee:  This  was  one

 ef  the  recommendations  of  the  Asoka
 Mehta  Committee.  In  view  of  the
 fact  that  this  Government  has  miser-
 ably  failed  to  hold  the  price  line  and
 to  stabilise  it  at  a  reasonab'e  level,
 why  is  it  that  all-party  committees
 are  not  being  formed  both  at  the
 Centre  and  at  the  State  level  to  see
 that  prices  do  not  increase  unreason-
 ably?

 Shri  Govinda  Menon:  It  is  for  the
 State  Governments  to  set  up  commit-
 tees.

 Shri  8.  M.  Banerjee:  I  said,  both  at
 the  Centre  and  in  the  States,

 Shri  Govinda  Menon:  At  the  Centre
 there  is  the  Agricultural  Prices  Com-
 mission  and  Government  think  that
 that  is  sufficient.

 Shri  S.  M.  Banerjee:  My  question
 was  this.  When  I  talk  of  price  stabi-
 lisation,  it  is  not  about  agricultural
 produce  only.  There  are  other  articles
 a’so  which  go  in  the  market.  There
 is  much  difference  between  the  whole-
 sale  price  and  the  retail  price  and
 We  have  to  purchase  articles  at  the
 retail  price.  The  Government  promis-
 ed  that  an  All-Parties  Committce  will
 be  formed  to  check  the  prices.  I
 would  like  to  know  whcther  such  a
 Committee  has  been  formed  or  is
 likely  to  be  formed  both  at  the  Central
 and  the  State  levels.

 Shri  Govinda  Menon:  That  is  not
 eontemplated  presently,

 Shri  S.  M.  Banerjee:  I  would  like  to
 know  whether  it  has  been  brought  to
 the  notice  of  the  Government  that
 in  the  market  the  difference  between
 the  retail  price  and  the  wholesale
 price  is  so  much  that  the  person  who
 wants  to  purchase  from  the  retail
 shop  has  to  pay  much  more  than  the
 one  who  purchases  from  the  whole-
 sale  shop.  May  I  know  what  steps
 the  Government  have  taken  to  sec
 that  the  difference  is  narrowed  down
 to  the  minimum?
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 Shri  Govinda  Menon:  One  of  the

 steps  taken  is  the  setting  up  of  co-
 operatives  as  mentioned  by  my  col-
 league  a  little  whi'e  ago.  Then  again,
 the  public  distribution  system  is  at-
 tempted  to  be  extended  very  signifi-
 cantly  and  where  the  public  distribu-
 tion  takes  place,  this  difference  as
 Pointed  out  by  the  hon.  Member
 between  the  retail  price  and  the
 wholesale  price  does  not  exist.

 sit  विभूति  मिथ :  सरकार  ने  पहले
 एक  एग्रीकल्चरल  प्राइसिज़  कमीशन  नियुक्त
 किया  था  श्रौर  भ्र  एक  फूडग्रेन्‍्ज़  पालिसी  कमेटी
 बनाई  है,  लेकिन  इन  दोनों  में  केवल  उन  लंगों
 को  रखा  गया  है,  जो  कन्ज्यूमस  के  पायंट  श्राफ
 व्यू  को  रिप्रेज्ञेंट  करते  हैं,  न  कि  प्रोड्यूसर्ज
 के  पायंट  श्राफ़  व्यू  को  ।  क्या  सरकार  यह
 सोच  रही  है  कि  खेती  से  सामान  पैदा  करने
 वालों  को  या  किसानों  को  या  उनका  दृष्टि-
 कोण  रखने  वालों  को  इस  कमेटी  में  रख  कर
 क्षि-उत्पादन  के  उचित  मृल्य-निर्धारण  में
 महायता  ली  जाये  ?

 Shri  Govinda  Menon:  The  Agricul-
 tural  Prices  Commission  is  composed
 of  economists  ang  they  take  into
 consideration  the  requirements  of  the
 consumer  as  also  the  needs  of  the
 producer  to  get  an  economic  price.

 Shri  Ranga:  Question.
 झी  विभूति  मिशन:  मैं  यह  जानना

 चाहता  हूं  कि  इस  कमीशन  में  कितने  इकोनो-
 मिस्ट्स  हैं,  कितने  किसान  हैं,  कितने  खेती  की
 उपज  करने  वाले  हैं  t

 Shri  Govinda  Menon:  In  a  matter
 like  this,  where  for  the  entire  coun-
 try,  for  all  the  States  in  the  country,
 a  minimum  price  and  other  price  ar-
 rangements  have  to  be  made,  it  is  the
 view  of  the  Government  that  it  is  a
 job  for  experts.

 Mr,  Speaker:  Shri  Indrajit  Gupta.
 Shri  Bhagwat  Jha  Azad:  What  do

 you  mean  by  experts?  Do  you  mean
 to  say  that  producers  or  farmers  are
 not  experts?  You  are  condemning  all
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 the  farmers  and  producers
 country.

 Shri  Indrajit  Gupta:  Just  now  the
 hon.  Minister  has  emphasized  that, what  he  calls  the  public  distribution
 system,  that  is  to  say,  rationing,  is
 going  to  be  further  extended  as  a
 main  step  for  stabilising  the  prices.
 May  I  know  from  him  whether  it  is
 not  a  fact  that  actually  the  Govern-
 ment  has  decided  that  their  earlier
 decision  to  extend  rationing  gradually
 to  all  towns  and  cities  with  a  popula-
 tion  of  over  2  lakhs  and  then  to  cover
 towns  with  a  population  of  over  I
 lakh  has  been  given  up  now  and  it
 has  been  decided  not  to  extend  ration-
 ing  beyond  the  present  stage?

 in  this

 Shri  Govinda  Menon:  It  has  not
 been  given  up.  On  account  of  the
 situation  of  emergency,  if  the  sup-
 plies  are  very  very  limited,  the  mat-
 ter  is  not  being  pursued  presently.
 That  is  all.  When  the  supplies  be-
 come  sufficient  and  they  are  necessary
 to  maintain  the  public  distribution
 system,  this  will  be  done.

 ह, ड  झचल  सिह  :  चूंकि  ग्राजकल  मार्केट
 में  खाद्य  यदार्थों  के ढाम  बहुत  ऊंचे  हो  गए  हैं,
 इसलिए  ब्या  यह  मुनासित्र  नहीं  होगा  कि
 स्टेट  लेवल  पर  फॉम,  प्लिक  सौर  स्टेट
 मवर्नमेंट  के  रिप्रेज्ञेल्टेटिव्ज  की  कमेटोज़  बनाएँ
 जायें,  जा  कि  भाव  निश्चित  कर  सरों  ?

 Mr,  Speaker:  That  is  rather  a  sug-
 gestion.

 Shri  Hem  Barua:  May  I  know  if
 the  attention  of  the  hon.  Minister  is
 drawn  to  an  assessment  made  by  a
 very  responsible  body  of  men  engag-
 eq  in  trade  and  commerce  of  this
 e@ountry  which  says  that  inflationary
 tendencies  are  going  to  get  intensified
 under  the  Fourth  Plan  and  that  the
 prices  are  going  to  register  a  further
 rise  and,  if  so,  whether  Government
 have  foreseen  this  development  and
 are  taking  any  measures  to  see  that,
 if  the  prices  are  not  lowered,  at  least
 they  are  stabilised  at  this  level  and
 that  there  is  no  further  rise  in  prices?
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 The  Minister  of  Food,  Agriculture, Community  Development  &  Co-ope- ration  (Shri  C.  Subramaniam):  This

 is  a  much  larger  question  than  what is  contemplated  in  this  question.  That
 would  go  into  the  technique  of  plan-
 ning  and  what  would  be  the  offects of  planning.

 Shri  Hem  Barna:  Give  us  an  idea.
 Mr.  Speaker:  Mr.  Ranga.
 Shri  Ranga:  May  I  know  whether  it

 is  the  policy  of  the  Government  and
 also  the  Agricultura!  Prices  Commis-
 sion  to  see  that  whatever  price  levels
 come  to  be  fixed  as  procurement
 prices  by  Government  on  the  advice
 of  this  Agricultural  Prices  Commis-
 sion  would  be  fixed  in  consonance
 with  the  general  rise  in  the  prices  pre-
 vailing  in  the  country,  especially  of
 those  commodities  and  products  that
 the  peasants  themselves  are  obliged
 to  purchase  as  producers  as  wel!  a6
 consumers?

 Shri  Govinda  Menon:  On  this  ques-
 tion  I  may  say  that  this  year  there
 has  been  an  all-round  general  —in-
 crease  in  the  procurement  prices  im
 all  the  States.

 Shri  C.  Subra  iam:  For  ex:
 in  Andhra,  last  year  the  price  of
 Paddy  was  Rs,  39.00  and  this  year  it  is
 Rs.  4.5  per  quintal.

 Shri  Jashvant  Mehta:  There  are  twe
 types  of  States—deficit  States  and
 surplus  States.  Recently  in  the  Chief
 Ministers’  Conference  with  the  Agri-
 culture  Ministry  it  was  decided  te
 have  single  State  zones.  But  in  the
 deficit  and  surplus  States,  the  whole-
 sa'e  trade  is  in  private  hands.  There
 is  a  wide  disparity  between  Punjab
 and  Gujarat  in  prices  of  grams.  May
 I  know  what  steps  Government  are
 going  to  take  to  have  a  uniform  price
 all  over  the  country  so  that  there  may
 not  be  smuggling  from  one  State  to
 another  and  there  may  not  be  such
 a  wide  disparity  as  Rs.  00  per  quintal
 in  the  price  of  gram  between  Punjab
 and  Gujarat?  May  I  know  what
 steps  Government  have  taken?
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 Shri  C.  Subramaniam:  We  are  ar-
 wanging  with  the  Food  Corporation;  it
 ahould  be  able  to  purchase  these  com-
 mModities  as  much  as  possible  so  that
 the  trade  may  not  profiteer  on  this
 basis.

 Shri  Surendranath  Dwivedy:  The
 Foodgrains  Inquiry  Committee  of
 954  suggested  the  establishment  of  a
 Price  Stabilisation  Board,  but  what
 the  Minister  has  said  is  that  they
 have  only  appointed  an  Agricultural
 Prices  Commission.  The  recommen-
 dation  was  that  there  should  be  a  per-
 manent  Boarg  to  advise  the  Govern-
 ment  from  time  to  time  taking  an
 overall  view  of  the  general  rise  in
 prices  in  the  country.  May  I  know
 what  are  the  particular  difficulties  in
 accepting  this  particular  recommen-
 dation?

 Shri  0.  Subramaniam:  This  recom-
 mendation  seems  to  have  been  exa-
 mined  in  1954,  +1956,  1957,  etc,  .and
 Government  came  to  the  conclusion
 then  that  it  was  not  necessary.  Later
 on,  we  examined  it  and  we  have  ap-
 pointed  an  Agricultural  Prices  Com-
 mission  and  that  is  also  to  serve  the
 same  purpose.

 Mr.  Speaker:  Mr,  K.  C.  Sharma.
 श्री  सरज्‌  पाण्डेय  :  ग्रश्यक्ष  महोदय,  मैं

 प्रश्न  पूछने  के  वास्ते  श्रनेक  बार  खड़ा  हो  रहा
 हूँ

 Shri  हू,  Cc  Sharma:  There  are
 various  formulae  in  agricultural  prices,
 namely,  the  economic  price,  fair
 price  and  equity  price.  May  I  ask
 the  hon.  Minister  whether  any  deci-
 gion  has  been  taken  at  a  higher  level
 as  to  on  what  basis  the  Agricu'tural
 Prices  Commission  is  to  work  out  the
 price  formula?  Price  is  not  some-
 thing  very  nebulous.  This  question
 has  been  considered,  ever  since  1901
 uptil  now,  in  different  countries  all
 the  world  over.  What  is  your  for-
 mula?  Is  it  equity  price  or  fair  price
 or  cconomic  price?

 Shri  0.  Subramaniam:  We  have  in-
 dicated  that  it  is  a  remunerative  price
 to  the  producer;  it  is  on  that  basis  the
 price  is  to  be  worked  out.
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 भरी  प्रकाशवीर  शास्त्री  :  में  यह  जानना
 चाहता  हें  कि  इन  भावों  के  म्न्दर  जो  भारी
 मात्रा  में  उतार  चढ़ाव  है  उसका  एक  बहुस
 बड़ा  कारण  यह  भी  है  कि  जोंस  बनाने  के  बाद
 कुछ  राज्यों  में  श्रन्न  वा  अधिक  संग्रह  है  श्र
 कुछ  राज्यों  के  पार  दह  का  बढ़त  बड़ी  मात्रा
 में  प्रभाव  है  इन  सारी  परिस्थितियों  को
 देखते  हुए  जोस  खत्म  करते  के  लिए  जो  कमेटी
 बनाई  गई  थो  उसके  ग्रव्यावहारिक  निर्णय
 को  देखते  हए  सरकार  क्या  उसके  ऊपर  फिर
 से  विचार  करेगी  ओर  यह  जोनल  प्रणाली
 खत्म  करेगी  ?

 Shri  C.  Subramaniam:  I  think  the
 Committee  has  recommended  that
 zones  should  be  kept;  each  State  zone
 should  be  kept.  I  agree  that  there
 will  be  difference  of  opinion  on  this
 point.  We  have  to  take  a  decision
 on  some  basis  and  then  go  forward.
 We  have  appointed  the  Committee  and
 it  has  made  its  recommendations,  This
 was  discussed  in  the  Chief  Ministers’
 Conference  also  and  I  am  placing  a
 paper  with  regard  to  our  discussions
 in  the  Chief  Ministers’  Conference.

 att  पभ्रोकार  साल  बेरथा:  में  यह  जानना
 चाहंगा.  कि  अभी  एक  आयोग  ने  यह  सिफारिश
 की  थी  कि  जोनल  सिस्टम  खत्म  किया  जाए,
 अगर  हां,  तो  उस  बारे  में  सरकार  ने  क्या
 विचार  किया  है  ?

 Shri  0.  Subramaniam:  Which  com-
 mission  is  the  hon.  Member  referring
 to?  If  it  is  the  Foodgrains  Po'icy
 Committee  then  it  has  recommended
 the  retention  of  the  zones,

 Mr.  Speaker:  He  is  referring  to  the
 Planning  Commission.

 eft  श्रॉकार  लाल  बेश्वा  :  कृषि  आयोग
 ने  अभी  विनार  फिश  था  और  उसको  यह
 रिपोर्ट  दी  थी  कि  जोनल  सिस्टम  खत्म  किया
 जाय  अगर  हां  तो  उसके  ऊपर  क्‍या  विचार
 किया  गया  है  ?

 Shri  C,  Subramaniam:  I  have  not
 seen  any  such  recommendation.
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 Shri  Ranga:  No,  it  was  the  AICC.

 श्री मधू  लिसये  :  मैं  जानना  चाहता  हूं
 कि  कया  बिहार  और  पूर्वी  उत्तर  प्रदेश  में  सब  से
 ज्यादा  भ्रकालग्रस्त  इस  वक्‍त  जो  इलाका  है
 वहां  चावल,  मकई,  बाजरा  और  गैर  अमरीकी
 गेहूं  क ेइस  वक्‍त  दाम  क्या  हैं  श्रोर  देश  में
 सबसे  कम  दाम  कहां  हैं  इसका  कोई
 तुलनात्मक  शभ्रव्ययन  किया  गया  है  श्रोर  क्या
 इसके  बारे  में  कोई  तौलनिक  आंकड़े  सदन
 के  सामने.-मंत्री  महोदय  रखने  े  लिये  तैयार
 है?

 Shri  C,  Subramaniam:  I  do  not
 think  that  I  can  give  all  those  figures
 under  this  qutstion.  If  a  separate
 question  is  tabled,  certainly  I  shall
 be  able  to  give  the  information.

 श्री  मधु  लिसये  :  व  कहां  समय  है  ?
 क्या  शोर्ट  नोटिस  क्वरेश्वन  स्त्रीकार  करेंगे

 Assessment  of  Food  Situation
 +

 7426.  Dr.  P.  N.  Khan:
 Dr.  M.  M.  Das:
 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  no
 machinery  of  their  own  to  find  out
 whether  a  State  is  surplus  or  deficit
 in  food;  and

 (b)  whether  Government  have  con-
 sidered  the  desirability  of  such  a
 machinery  for  making  an  independent
 assessment  of  the  situation?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Govindg  Menon):  (a)  Government  of
 India  determine  whether  a  State  is
 surplus  or  deficit  by  assessing  the
 figures  of  production  and  the  estimates
 of  distribution  requirements  as  765
 ported  by  the  various  States.

 (b)  Yes,  Sir.
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 Dr.  P,  N.  Khan:  May  I  know  whe-
 ther  Government  have  ever  thought
 of  the  fact  that  part  assessments  were
 never  correct  and  were  giving  out  all
 the  time  a  total  deficit  of  0  to  2
 million  tons?

 Shri  Govinda  Menon:  It  is  a
 matter  of  opinion  whether  the
 assessment  is  correct  or  not.  In  a
 matter  like  this,  the  assessment  can
 only  be  approximate.

 Dr.  P.  N.  Khan:  May  I  know  what
 the  machinery  at  the  lowest  level  is
 which  assesses  the  food  _  situation,
 whether  it  is  a  single  machinery  or
 whether  there  are  different  machinery
 to  assess  it?

 Shri  Govinda  Menon:  If  the
 reference  is  to  the  machinery  referred
 to  in  part  (b)  of  the  main  question,
 I  may  inform  the  House  that  the
 Planning  Commission  was  requested
 by.  Government  to  take  up  this  ques-
 tion

 The  Minister  of  Food,  Agriculture,
 Cc  ity  Devel  and  Co-
 operation  (Shri  0.  Subramaniam):  I
 would  like  to  say  this  that  as  far  as
 the  assessment  of  the  area  under  any
 particular  crop  is  concerned,  that  is
 on  the  basis  of  the  village  accounts
 which  are  submitteq  to  the  State
 Government;  on  the  basis  of  this,  the
 area  under  a  particular  crop  is
 assessed.  Then,  with  regard  to  the
 actual  production,  it  is  done  on  the
 basis  of  random  sample  crop-cutting
 expcriments.  It  js  on  that  basis  that
 the  average  yield  per  acre  is  fixed,
 and  then  taking  into  account  the  area.
 the  total  production  is  arrived  at.

 Dr.  M.  M.  Das:  Recently,  the
 opinion  was  expressed  by  no  less  a
 person  than  the  Prime  Minister  her-
 self  that  the  surplus  States  of  this
 country  had  not  been  behaving  pro-
 perly  in  helping  the  deficit  States,  In
 view  of  this  statement  of  the  Prime
 Minister,  may  I  know  whether  this
 particular  matter  was  discussed  at  the
 last  meeting  of  the  Chief  Ministers’
 Conference,  and  whether  any  steps
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 were  proposed  to  be  taken  or  mooted
 out  to  meet  the  situation?

 Shri  C.  Subramaniam:  This  matter
 was  particularly  discusseq  at  the
 Chief  Ministers’  Conference,  and  I  am
 placing  a  paper  showing  the  various
 decisions  taken  there  on  the  Table  of
 the  House,  and  it  is  indicated  therein
 that  there  should  be  incentives  for
 performance  and  sanctions  against
 failure.

 Shri  Bhagwat  Jha  Azad:  The
 assessment  of  the  food  situation  in  a
 State,  especially  a  deficit  State  neces-
 sarily  implies,  and  it  has  been  cor-
 roborated  by  the  hon.  Minister's  state-
 ment  also,  that  that  State  should  be
 helped.  How  do  the  Central  Govern.
 ment  propose  to  help  the  deficit  State
 where  there  is  no  administration  and
 where  there  is  large-scale  starvation
 death  facing  the  people?  How  do
 Government  propose  to  help  such
 States?

 Shri  C.  Subramaniam:  I  can  supply
 food;  I  cannot  supply  Administration.

 श्री म०  ला०  हिवेवों  :  मूल  प्रश्न  के
 भाग  (ख)  के  उत्तर  में  राज्य  मंत्री  ने  कहा
 हां  जिसका  कि  बर्थ  है  कि  सरकार  खाद्य
 स्थिति  का  स्वतन्त्र  रूप  से  अनुमान  लगाने
 के  लिए  कोई  एक  ऐसी  व्यवस्था  करने  जा
 रही  है  और  खाद्य  तथा  कृषि  मंत्री  जी  ने
 बतलाया  कि  क्रौप  वाले  एरिया  का  श्रमैसमेंट
 गांव  के  एकाऊंट्स  के  ऑ्राधार  पर  किया
 जायगा  जो  कि  राज्य  सरकार  को  भेजे  जाते
 हैं  तो  राज्य  सरकार  के  अधिकारियों  की  इस
 बात  की  जांच  करने  के  लिये  केन्द्रीय  सरकार
 की  क्‍या  मशीनरी  होगी  इसके  बारे  में  उन्होंने
 कोई  प्रकाण  नहीं  डाला  है  जो  कि  मैं  जानना
 चाहता  हूं  ?  हर

 Shri  C.  Subramaniam:  J]  do  not
 think  we  Can  possibly  build  up  a
 parallel  organisation  for  this  purpose.
 As  far  as  the  area  ig  concerned,  there
 is  no  dispute.  It  is  only  with  refer-
 ence  to  the  crop-cutting  experiments,
 to  have  it  enlarged,  so  that  the
 255  (Ai)  LSD—2,
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 average  is  more  or  less  accurate
 Really,  the  situation  is  that  in
 between  the  two  operatiung  it  be-
 comes  difficult.  Before  ine  crop-
 cutting  experiment  ‘igures  are  avail-
 able.  we  have  to  make  gn  estimate
 for  the  purpose  of  finding  out  the
 situation  in  a  particular  State.  That
 would  be  only  on  the  basis  of  certain
 estimates  for  which  we  sctnd  out
 teams.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 High-yielding  Variety  of  Wheat

 "427,  Shri  Yashpal  Singh:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Food,  Agricul-
 ture,  ९  ity  Development  and
 Cooperation  be  pleased  to  state:

 (a)  the  acreage  proposed  to  be
 covered  under  the  —  high-yielding
 variety  of  wheat  and  Mexican  wheat
 during  1967;  and

 (b)  the  additional  yield  of  wheat
 likely  from  this  under  this  pro-
 gramme  during  the  above  period.

 The  Deputy  Minister  in  the  Minis-
 try  of  Food.  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  total
 acreage  to  be  brought  ander  the  cul-
 tivation  of  the  Mexican  and  other
 local  High-yielding  Varieties  of  wheat
 in  the  country  durin,  Labi  1966-67
 is  estimated  at  12,24,260  res  with
 the  following  break  up:

 acres
 (i)  Mexican  Vari  8,76,800

 (ii)  Local  Varieties,  248.000

 Total:  ]  2,24,800

 (b)  The  estimated  additional  yield
 of  wheat  expected  from  the  above
 acreage  is  approximately  12,24,800,
 tonnes.
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 Shortage  of  Civil  Air  Pilots

 *428,  Shri  Surendra  Pal  Singh:
 Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of
 Aviation,  Shipping
 pleased  to  state:

 Transport,
 and  Tourism  be

 (a)  whether  it  is  a  fact  that  there
 is  an  acute  shortage  of  civil  air  pilots
 as  a  result  of  which  the  expansion
 of  air  transport  in  the  country  has
 been  greatly  retarded;

 (b)  if  so,  the  main  reasons  there-
 for;  and

 (c)  the  steps  taken  to  remove  this
 shortcoming  in  the  way  of  the  ex-
 pansion  of  our  air  transport?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanvija
 Reddy):  (a)  and  (b),  At  present  there
 is  no  shortage  of  civil  air  pilots.
 Commercial  pilots  available  in  the
 open  market  and  qualified  pilots  re-
 Jeased  by  Air  Forec  at  intervals,
 meet  the  requirements  of  the  schedul-
 ९0  as  well  as  non-scheduled  operators.
 Shortage  of  pilots  was  howevey  felt
 in  the  recent  past  by  the  two  Air
 Corporations  owing  to  their  extended
 operations  and  adherence  to  certain
 flight  ont  duty  time  limitations,

 (c)  Steps  were  taken  for  recruit-
 ment  of  pilots  and  arrangements  were
 also  made  to  train  suitable  candidates,
 through  selected  Flying  Clubs,  for
 issue  of  Commercial  Pilot’s  Licence.

 Loan  for  Calcutta  Port  Trust
 *429,  Shri  B.  K.  Das:

 Dr.  M.  M.  Das:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Asad:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 two
 Trust,

 (a)  whether  the  loan  of  Rs.
 crores  to  the  Calcutta  Port
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 provided  in  the  Budget  Estimates  of
 1966-67,  has  been  paid  to  the  Trust;

 (b)  if  so,  the  development  works
 that  will  be  carried  on  with  this
 loan;  and

 (c)  the  conditions,  if  any,  on  which
 the  loan  has  been  given  to  the  Trust?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shrj  Sanjiva
 Reddy):  (a)  A  loan  amounting  to
 Rs.  225  lakhs  has  so  far  been  given
 to  the  Calcutta  Port  Commissioners
 during  the  financial  year  1966-67,

 (b)  The  details  of  the  development
 works  that  will  be  carried  out  with
 this  loan  are  as  follows:

 rey  Improvement  and  extension
 of  the  Marshalling  Yard.

 (2)  Construction  of  an  office
 building  for  the  Traffic
 Department  in  the  Dock  area.

 (3  ~  Construction  of  three  launches
 for  3  dredgers.

 (4  Construction  of  a  Tea  Ware-
 house  at  the  Lybian  Depot,

 (5  Building  the  Bucket  Dredger
 ‘AJOY'  and  two  Hopper
 barges.

 (6  Replacement  of  No,  2  Swing
 Bridge.

 (7)  Re-circulation  of  Dock  water
 in  the  Kidderpore  Docks.

 (8)  Expansion  of  one  arm  of  the
 King  George’s  Dock.

 (9  Purchase  of  Plant  and
 Machinery  for  the  Commis-
 sioners’  Workshops.

 (10),  Construction  of  a  new  Hospi- tal  for  the  Commissioners’
 employees,  and

 (Il)  Haldig  Dock  Project  works
 including  acquisition  of  land
 for  this  purpose.
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 (c)  The  terms  and  conditions  of

 the  loan  ure  as  follows:—
 (l)  The  loans  are  recoverable  in

 20  annual  equated  =  instal-
 ments  comprising  both  prin-
 cipal  and  interest.

 (2)  Repayment  will  commence
 from  the  6th  anniversary  of
 the  dates  on  which  the  loans
 have  been  drawn.

 (3)  Interest  alone  would  be
 recovered  on  each  of  the  5
 anniversaries  from  the  dates
 the  loans  have  been  grawn.

 ay  The  loans  will  carry  interest
 at  8.25  per  cent  per  annum
 but  if  the  instalments  of
 principal  and/or  interest  gre
 paid  on  the  due  dates,  the
 rate  of  interest  will  ४९
 reduced  to  5.75  per  cent  per
 annum,

 Cost  of  American  Wheat

 "430,  Shri  Madhu  Limaye:  Will  the
 Ministe:  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  Government  are  in  a
 position  to  give  definite  figures
 about  the  average  cost  of  each  of  the
 different  grades  of  American  wheat
 per  kilu  imported  under  P.L.  480
 during  the  three  year  period  of
 1963-66,  including  cost,  transport
 from  the  port  of  supply,  handling
 charges,  etc.  at  Bombay,  Calcutta
 und  Madras;

 (b)  the  price  at  which  it  was  sold
 to  the  consumer  in  the  ration  shops
 in  these  cities  during  the  above
 period;  and

 (c)  the  reasons  for  the  difference
 between  the  cost  and  selling  price?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  For  the  pur-
 poses  of  distribution  as  also  mainten-
 ance  of  accounts  all  varieties  of  wheat
 imported  from  America  under  PL-480
 are  treated  as  of  one  grade.  The
 average  cost,  sea  freight  and  inciden-

 tal  expense;  incurred  on  various
 services  from  the  stage  of  discharge
 and  clearance  at  the  ports  (including
 Bombay,  Calcutta  and  Madras)  in
 India  up  to  the  stage  of  distribution
 at  the  Central  Storage  godowns  dur-
 ing  the  period  of  three  financia]  years
 1963-64  to  1965-66  are  given  in  the
 statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-7377/66].

 (b)  The  prices  for  the  years  1963-66,
 (last  month  of  each  year)  at  which
 this  wheat  was  sold  to  the  consumers
 from  the  fair  price  shops  at  Bombay,
 Calcutta  and  Madras  are  given  in
 another  statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-7377/66).

 (c)  The  reasons  for  the  difference
 between  the  economic  cost  and  the
 actual  selling  prices  are  the  element
 of  subsidy,  the  incidental  charges  of
 the  State  Government  and  the  margin
 of  profit  of  the  retailers.

 Coastal  Shipping

 *43l.  Shri  Subodh  Hansda:
 Shri  S.  com  Samanta:
 Shri  P.  C.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Arad:
 Dr.  M.  M.  Das:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  coastal
 Shipping  is  facing  a  crisis  due  to
 high  excise  duty  on  furnace  oil  and
 Devaluation;

 (9)  whether  any  representatien
 has  been  received  to  increase  the
 freight  rate  and  also  to  set  up  per-
 manent  body  like  Maritime  Freight
 Commission;  and

 (९)  if  so,  the  Government's  reac-
 tion  thereto?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (9)  and  (b).  Some  represen-
 tations  in  this  regard  have  been  re-
 ceived.
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 (c)  The  excise  duty  on  furnace  oil

 wag  reduced  from  Rs,  7770  to
 Rs.  40°l  per  tonne  with  effect  from
 3th  January,  966  and  to  Rs.  5:23
 per  tonne  with  effect  from  26th
 August,  1966,  The  points  raised  in
 the  representations  are  under  exami-
 nation.

 सहकारो  समितियों  के  सम्बन्ध  में  एकरूप
 विधान

 *  432.  श्री  विभूति  सिश्र  :
 श्री  Go  ना०  तिवारी  :

 क्या  खारा,  कृषि,  सामुदायिक  विकास
 तथा  सहकार  मंत्री  गर  बनाने  की  कण  करेंगे
 कि  :

 (क)  क्या  सहकारी  समितियों  के
 सम्बन्ध  में  समूचे  देश  में  एकरूप  विधान  पेश
 करने  का  कोई  प्रस्ताव  सरकार  के  विचाराधी न
 है  ;  श्लौर

 (ख)  यदि  हां,  तो  सरकार  का  इस
 सम्बन्ध  में  क्‍या  कार्यवाही  करने  का  विचार
 है  श्रीर  कव  तक  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहका र  मन्त्रालय  में  उपमन्त्री  (श्री  इयामधर
 मिश्र):  (क)  जी  नहीं  ।

 (@)  प्रण्न  नहीं  उयता  ।

 River  Steam  Navigation  Company

 #333,  Shri  Hem  Barua:
 Shri  Hari  Vishnu  Kamath:
 Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  ang  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 River  Steam  Navigation  Company
 plying  their  boats  in  the  Brahma-
 putra  have  decided  to  stop  their  ser-
 vices;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Transport,  Aviation, Shipping  and  Tourism  (Shri  Sanjiva Reddy):  (a)  and  (b).  The  river  ser-
 vices  provided  by  the  Rivers  Steam
 Navigation  Company  Limited  on  the
 Calcutta-Assam  route  have  been
 suspended  since  September,  965  on
 account  of  the  hostilities  with  Pakis-
 tan.  Ag  regards  its  other  activities,
 the  future  of  the  Company  is  under
 Government's  consideration.

 Import  of  Foodgrains  from  U.S.A.
 “434.  Shri  Indrajit  Gupta:

 Shri  Hem  Raj:
 Shri  P.  Kanhan:
 Shri  Imbichibava:
 Shri  M.  N.  Swamy:
 Shri  Maheswar  Naik:
 Shri  P.  0,  Borooah:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 P.L.  480  agreement  for  import  of
 foodgrains  from  U.S.A,  will  be  re-
 placed  by  the  new  ‘Food  for  Peace’
 legislation  enacted  in  that  country;

 (b)  whether  the  said  legislation
 prohibits  any  food  shipments  to  na-
 tions  trading  with  North  Vietnam  or
 Cuba;  and

 (c)  if  so,  Government’s  reaction  to
 the  implied  restrictions  on  India’s
 sovereign  trading  rights?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govind,  Menon):  (a)  At  present  the
 Food  for  Peace  Programme  of  the
 U.S.A.  is  being  implemented  through
 the  Agricultural  Trade  Development
 and  Assistance  Act  of  954  of  U.S.A.,
 also  called  Public  Law  480.  This  Act
 hag  been  amendeg  by  the  ‘Food  for
 Peace  Act  1966”.

 (9)  This  legislation  denies  PL-480
 sales  agreements  with  countries
 which  are  covered  by  the  following
 clause  in  that  legislation:

 “For  the  purpose  only  of  sales
 of  agricultural  commodities.
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 under  Title  I  of  the  Act,  any
 nation  which  sells  or  furnishes  or
 permits  ships  or  aircraft  under

 ity  registry  to  transport  to  or  from
 Cuba  or  North  Vietnam  (exclud-
 ing  United  States  installations  in
 Cuba)  any  equipment,  materials
 or  commodities  50  long  as  they
 are  governed  by  a  communist
 regime:  Provided,  that  with  res-
 pect  to  furnishing,  selling,  or  sell-
 ing  and  transporting  to  Cuba
 medical  supplies,  non-strategic
 agricultural  or  food  commodities,
 sales  agreements  may  be  entered
 into  if  the  President  finds  with
 respect  to  each  such  country,  and
 so  informs  the  Senate  and  the
 House  of  Representatives  of  the
 reasons  therefor,  that  the  making
 of  each  such  agreement  would  be
 in  the  national  interest  of  the
 Uniteg  States  and  all  such  find-
 ings  and  reasons  therefor  shall
 be  published  in  the  Federal  Re-
 gister.”
 (c)  We  are  not  called  upon  to  ex-

 press  any  reaction  until  and  unless
 an  actual  abridgement  of  our  right  is
 threatened.  We  maintain  our  sover-
 eign  rights  to  trade  with  any  State.

 Numerals  on  Car  Plates

 “435.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 some  parts  of  the  country,  the  In-
 ternational  form  of  Indian  numerals
 as  defined  in  Article  343  of  the  Cons-
 titution,  is  not  used  on  number
 plates  of  motor  vehicles;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  such  a  practice  has

 created  difficulties  for  traffic  police;
 and

 (9)  if  so,  the  action  taken  in  the
 matter?

 Avia-
 (Shri

 The  Minister  of  Transport,
 tien,  Shipping  and  Teurism

 Sanjiva  Reddy):  (a)  to  (d).  General-
 ly  the  International  form  of  Indian
 numerals  as  defined  in  Article  343  of
 the  Constitution  is  used  on  number
 plates  of  motor  vehicles.  There  are
 a  few  cases,  however,  where  indivi-
 duals  have  displayed  numerals  on
 number  plates  of  motor  vehicles  in
 the  Devanagari  form.  This  practice
 however  is  not  wide-spread  and  may
 create  difficulties  for  the  traffic  police
 only  in  such  areas  where  traffic  police
 have  not  yet  acquired  adequate
 knowledge  of  Hindi.  The  matter  has
 been  brought  to  the  notice  of  the
 State  Governments.

 सुपर  बाजार

 +  436.  श्री  मधु  लिसये  :  क्‍या  ताथ,
 कृषि,  सामुदायिक  विकास  तथा  सहकार  मन्ती
 यह  बताने  की  कपा  करेंगे  कि  देश  में  प्रब  तक
 खोले  गये  सुपर  बाजारों  का  लाभ  उठाने  वाले
 उपभोक्ताप्रों  की  मासिक  श्रौसत  संख्या
 कितनी  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मन्त्रालय  में  उपमग्त्री  पश्न  ईयासधर

 मिथ)  :  बहु-विभागी  भण्डारों  |  (सुपर
 बाजारों)  ने  सक्रिय  मूल्य  नीति  अपना  कर
 सामान्य  मूल्य  स्तर  पर  प्रभाव  डाला  है  t

 इस  तरह  उन  नगरों  में  रहने  वाले  सभी
 उपभोक्ताओं  को  लाभ  पहुंचा  है,  जिनमें  बहु-
 विभागी  भण्डार  काम  कर  रहे  हैं  -  जिन  पन
 भोकताम्रों  ने  बहु-विभागी  भण्डारों  से  वस्तुएं
 खरीदी  हैं,  उनकी  पूरी-३र  संख्या  बताना
 सम्भव  नहीं  है,  किन्तु  रोजाना  जारी  किए
 गए  कैश-मैमों  की  ग्रौसत  संख्या  से  उन  ग्राहकों
 का  आभास  मिल  जाएगा  जिन्हें  सीधे  वस्तुएं
 बेची  गई  हैं।  2  बहु-विभागी  भण्डारों  द्वारा
 जारी  किए  गए  कैश-मीमों  की  प्रतिदिन  की
 औसत  संत्या  निम्नलिखित  है  |  सात  श्रौर

 बहु-विभागी  भण्डारों  के  बारे  में  जानकारों

 तुरन्त  उपचत्ध  नहीं  है  ।
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 बहु-विभागी  भण्डार  का  नाम  खुलने  की  तारीख  प्रतिदिन  जारी
 किए  गए  कैश-
 मेमों  की  ग्रौसत्र

 संख्या

 L.  सुपर  बाजार,  नई  दिल्ली  15-7-60  29,000
 2.  झपना  बाजार  29-9-66  10,000
 3.  कोझप्स,  नई  दित्ली  17-8-66  I,500
 4.  डिण्णटमेंट  स्टोर,  एरनाकुलम  (केरल  )  23-8-66  2,500
 5.  डिपार्टमेंट  स्टोर,  कोटायम  (केरल  )  26-9-66  559
 6.  सहकारी  बाजार,  भोपाल  (म०  प्रन्य  l-9-66  800
 7,  डिपार्टमेंट  स्टोर,  तिरुचिरापलली  (मद्रास)  27-10-66  4,200
 8.  डिपार्टमेंट  स्टोर,  मदुराई  (मद्रास  )  5—-66  4.800
 9.  सुपर  मार्केट,  लुधियाना  (पंजाब)  I8-9-66  2,000

 10.  कोझ्ाप०  सुपर  माकिट,  जालंधर  (पंजाब  )  18-10-66.  2,400
 Li.  समवायिका,  कलकत्ता  30-9-66  2,300
 12.  जनता  बाजार,  बंगलौर  (मैसूर)  3-lI-66  4,300

 Amendment  to  Advocates  Act  represent  their  case  relating  to  exem-

 437,  Shrimati  Renu  Chakravarity:
 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  talks  have  taken  place
 between  his  Ministry  and  the  Law
 students  of  various  Universities  in
 regard  to  the  amendment  to  the  Ad-
 vocates  Act,  ‘1961;

 (b)  if  so,  the  nature  thereof;
 (c)  whether  amendments  to  the

 Advocates  Act  for  not  increasing  the
 years  of  study  for  passing  the  degree
 of  Law  and  abolishing  the  period  of
 training  prior  to  being  permitted  to
 practice  are  proposed  to  be  made;
 and

 (da)  if  so,  when?

 The  Minister  of  Law  (Shri.G.  S.
 Pathak):  (a)  and  (b).  Yes,  Sir,  Dur-
 ing  the  month  of  August  the  law
 graduates  met  the  Law  Minister  to

 ption  from  pre-enrolment  training
 and  examination.  As  suggested  by
 the  Law  Minister,  two  representatives
 of  the  Law  Graduates  Association,  one
 of  whom  was  the  President  of  that
 Association,  appeared  before  the
 Advocates  Act  Review  Committee  to
 explain  their  point  of  view.  Later  on,
 the  representatives  of  the  Law  Gradu-
 ates  Association  met  the  Secretary
 concerned  of  the  Law  Ministry  to
 explain  their  case  further  which  was,
 in  turn,  placed  before  the  Review
 Committee.

 (c)  The  duration  of  the  course  of
 instruction  in  law  is  prescribed  by
 rules  framed  by  the  Bar  Council  of
 India  under  section  49(d)  read  with
 section  7(h)  of  the  Advocates  Act,
 1961.  The  question  of  any  amend-
 ment  of  the  Act  for  that  purpose
 does  not,  therefore,  arise.  As  regards
 pre-enrolment  training  and  examina-
 tion,  fhe  Bar  Council  of  India  is  not
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 in  favour  of  any  exemption  being
 granted  therefrom  or  for  the  aboli-
 tion  thereof.

 (d)  Does  not  arise.
 Import  of  Rice  from  U.A.R.

 "438.  Shri  D.  C.  Sharma:
 Shrimati  Jyotsna  Chanda:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Develop  t  and
 Cooperation  be  pleased  to  state:

 (a)  whether  U.A.R.  has  offered  to
 sell  India  60,000  tons  of  rice  from  its
 current  crop;

 (b)  whether  the  deal  has  been  fina-
 lised;  and

 (c)  if  so,  the  terms  and  conditions
 thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  The  indica-
 tions  are  that  the  U.A.R.  may  offer
 us  about  60,000  metric  tons  of  rice
 from  the  new  crop.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Compulsory  Rationing

 9439,  Shri  S.  ९.  Samanta:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  0,  Borooah:
 Dr.  M.  M.  Das:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  Develop:  t  and
 Cooperation  be  pleased  to  state:

 i  ly  Dev

 (a)  the  assessment  of  his  Ministry
 on  the  working  of  compulsory  ration-
 ing  in  various  cities  all  over  India;

 (b)  the  difficulties,  if  any,  expe-
 rienceq  in  the  working  of  the  ra-
 tioning  machinery  and  how  it  has
 been  solved;

 (c)  whether  Government  are  aware
 that  a  large  number  of  people are  not  in  favour  of  continuance
 of  the  compulsory  rationing;  and

 (d)  whether  Government  are  con-
 sidering  any  proposal  for  gradual  re-
 laxations  and  ultimate  winding  up  of
 the  rationing  machinery?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  Compuisory
 rationing  in  various  places  all  over
 India  is  working  fairly  satisfactorily.

 (b)  No  difficulties  have  been  ex-
 perienced  in  the  working  of  the
 rationing  machinery.

 (c)  Government  is  aware  that  some
 peuple  are  not  in  favour  of  rationing.

 (d)  No,  Sir.
 Graving  Dock  at  Hindustan  Shipyard

 440,  Dr.  P.  N.  Khan:
 Dr.  M.  M.  Das:
 Shri  Bhagwat  Jha  Asad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  P,  R.  Chakraverti:
 Shri  H.  C.  Linga  Reddy:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  the  Project  Report
 from  the  Japanese  Technical  Consul-
 tants  regarding  the  construction  of
 graving  dock  as  an  adjunct  of  the
 Hindustan  Shipyard,  Visakhapatnam
 has  been  received  by  Government;

 (b)  whether  any  decision  has  been
 taken  in  the  light  of  the  Report:  and

 (c)  whether  the  construction  of  the
 graving  dock  is  going  to  be  postpon-
 ed  due  to  financial  difficulties?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri  San-
 jiva  Reddy):  (a)  The  report  from  the
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 Japanese  Consultants  on  the  Graving
 Dock  Project  has  since  been  received
 by  the  Hindustan  Shipyard  Ltd.,  Visa-
 khapatnam.

 (b)  and  (c).  The  report  is
 examination.

 under

 Supply  of  Essential  Commodities  for
 Super  Bazars

 "44l,  Shri  Yashpal  Singh:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Food,  Agrical-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  Government  are  pro-
 curing  the  supplies  of  essential  com-
 modities  direct  from  the  manufac-
 turers  for  Super  Bazars  in  Delhi;  and

 (b)  if  not,  whether  Government
 propose  to  enact  any  law  to  procure
 the  supplies  from  the  manufacturers
 at  subsidized  rates?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  No,  Sir.

 (b)  No  such  proposal]  is  under  con-
 sideration.

 Free  Legal  Aid
 442,  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Law  be  pleased  to
 state  the  steps,  if  any,  taken  so  far  for
 providing  free  legal  aid  or  the  exten-
 sion  of  existing  legal  aid  schemes  to
 ensure  that  justice  is  neither  denied
 nor  delayed  by  reason  of  inadequate
 financia]  means,  since  Independence?

 The  Minister  of  Law  (Shri  6.  S.
 Pathak):  Administration  of  Justice  is
 a  subject  included  in  the  Statc  List
 and  the  grant  of  legal  aid  and  acsis-
 tance  to  the  poor  is,  therefore,  pri-
 marily  the  responsibility  of  the  Statc
 Governments.  However,  the  Govern-
 ment  of  India  has  also  been  giving  its
 attention  to  the  subject  to  legal  aid  to
 the  poor  since  1948,  Attempts  made
 by  the  Government  of  India  to  pcr-
 suade  the  State  Governments  to  for-
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 mulate  Schemes  for  providing  sub-
 stantial  legal  aid  to  the  poor  have  not
 met  with  much  success  mainly  due  to
 the  reluctance  of  the  State  Govern-
 ments  to  undertake  the  heavy  {inan-
 cial  burdens  involved  in  any  compre-
 hensive  scheme  of  legal  aid.

 Schemes  for  grant  of  Jegal  aid  to
 the  poor  have  been  made  by  the
 States  of  Andhra  Pradesh,  Kerala,
 Madhya  Pradesh,  Maharashtra,  Guja-
 rat,  Punjab,  Rajasthan  ang  West  Ben-
 gal  and  a'so  by  the  Union  territories
 of  Pondicherry,  Goa,  Daman  &  Diu,
 Himachal  Pradesh  and  Dadra  and
 Nagar  Haveli.  These  schemes  gene-
 rally  provide  for  the  grant  of  legai  as-
 sistance  at  Government’s  cost  to  un-
 defended  persons  whose  income  does
 not  exceed  certain  fixed  limits,  or  who
 are  members  of  the  Scheduled.  Castes
 or  Scheduled  Tribes  and  who  have  to
 institute  or  defend  civil  or  criminal
 proceedings.  The  aid  generally  con-
 sists  of  assignment  of  a  lawyer  al  the
 State’s  expense  and  in  certain  case?
 remission  of  court  fees  and  other  law
 charges  too.

 Cochin  Airport
 443,  Shri  Madhu  Limaye:

 Shri  Maniyangadan:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  g  fact  that  the
 flights  on  the  ZAC  Planes  touching
 Cochin  from  Madras  and  Bombay  do
 not  carry  the  full  load  factor  because
 of  unfavourable  soil  condition  at  the
 Cochin  airport;

 (b)  if  so,  the  approximate  loss  sus-
 tained  per  trip  by  the  Fokker  Friend-
 ship  Plane  from  Cochin  to  Bombay  or
 Bombay  to  Cochin;

 (c)  whether  an_  alternative  civil
 airport  is  being  developed  in  the
 vicinity  of  Cochin  in  view  of  its
 growing  industrial  and  commercial
 importance;

 (da)  if  ४०,  the  cost  of  the  project;
 and  +s
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 (e)  when  the  airport  will  be  ready

 for  use?  oe
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  No  Sir.

 (0)  A  pay  load  penalty  of  about
 2,000  pounds  is  levied  on  F-27  flights
 operating  out  of  Cochin  to  Bombay

 ‘The  Corporation  could  have  earned.
 but  for  this  penalty,  an  additional
 revenue  of  Rs.  2,210)-  per  trip  on  the
 basis  of  00  per  cent  load  factor

 (९)  to  (ec).  The  question  of  deve-
 loping  a  separate  civil  aerodrome  fo
 Cochin  is  being  examincd.

 Border  Roads

 aad,  Shri  P.  C.  Borooah:
 Shri  Bhagwat  Jha  Arad:
 Shri  Ss.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  M.  L.  Dwivedi:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  H.  C.  Linga  Reddy:
 Shri  P.  R.  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Transport,
 -Aviation,  Shipping  and  Tourism  be
 ‘pleased  to  state:

 (a)  the  steps  taken  since  the  Chinese
 aggression  in  962  to  develop  the
 border  roads  and  the  expenditure  in-
 curred  thereon;

 (b)  the  progress  made  so  far;  and
 (c)  the  77096  details  of  the  schemc

 formulated  under  the  Fourth  Five
 Year  Plan  for  the  development  of
 border  roads?

 The  Minister  of  Transport,  Aviation,
 Shipping  anq  Tourism  (Shri  Sanjiva
 Reddy):  (a)  to  (c).  Presumably,  in-
 formation  js  required  about  the  im-
 provement  of  border  roads  in  the
 North  and  North-Eastern  border
 region.  No  specific  programmes  ia
 this  regard  were  initiated  since  the
 Chinese  aggression  in  962  except  that
 the  work  already  being  done  was  in

 tensified.  It  wil]  not  be  in  public  in-
 terest  to  give  details  of  the  work  dune.

 No  further  scheme  for  the  develop-
 ment  of  border  roads  under  the
 Fourth  Five  Year  Plan  has  yet  been
 finalised.

 Asian  Highways  Coordinating
 Committee

 445,  Shri  Surendra  Pal  Singh:
 Shri  Dighe:
 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Harkh  Yadav:
 Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  towards
 the  end  of  September,  1966,  the  Asian
 Highways  Coordinating  Committee
 held  a  meeting  in  Bangkok,  in  which
 India  participated;  and

 (b)  if  so,  the  main  decisions  taken
 at  this  meeting  and  fresh  rcsponsi-
 bilities  apportioned  to  India  in  regard
 to  the  implementation  of  this  project?

 The  Minister  of  Transport,  Aviation.
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes.  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-7378/66].

 Distribution  of  Fertilizers

 446.  Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Devel  t  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  at  pre-
 sent  the  distribution  of  imported  fer-
 tilisers  and  indigenously  produced
 fertilisers  to  various  States  is  made  on
 an  ad  hoc  basis;

 (b)  whether  Government  propose  to
 distribute  it  on  population  basis;  and

 (c)  if  so,  when  it  will  be  done?
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 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-7379/
 66).

 (b)  No.
 (c)  Does  not  arise.
 Foodgrains  Production  in  States

 "447,  Shri  Indrajit  Gupta:
 Shri  Shree  Narayan  Das:
 Shri  S.  N.  Chaturvedi:
 Shri  Krishnapal  Singh:

 Shri  Vishwa  Nath  Pandey: Shri  P.  C.  Borooah:
 Shri  J.  छ,  8.  Bist;
 Shrimati  Maimoona  Sultan:
 Shri  D.  C.  Sharma:
 Shri  Hari  Vishnu  Kamath:
 Shrimati  Jyotsna  Chanda:

 Shri  Rama  Chandra  Mallick:
 Shri  Sudhansu  Das:
 Shri  D.  J.  Naik:
 Shri  Chhotubhai  Patel:
 Shri  P,  L.  Barupal:
 Shri  Sidheshwar  Prasad:
 Shri  Madhu  Limaye:
 Shri  B.  L,  Chandak:
 Shri  R,  G.  Dubey:
 Shri  Naval  Prabhakar:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  there  is  likely  to  be  a
 major  fall  in  foodgrains  production  in
 Madhya  Pradesh,  Gujarat  and  Rajas-
 than  this  year;

 (b)  if  so,  the  estimated  shortfall  in
 relation  to  the  targets  of  output  in
 each  of  these  States;  and

 (c)  the  special  measures,  if
 taken  to  meet  the  situation?

 any,

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  to  (०).  Firm
 Estimates  of  production  of  kharif
 foodgrains  are  not  yet  available  while

 sowings  of  rabi  foodgraing  are  still in  progress.  It  is  therefore  tov  early at  this  stage  to  frame  an  estimate  of
 the  shortfall  in  relation  to  the  targets of  output.  High  priority  is  being
 given  to  cultivation  of  high  yielding
 varietics  of  foodgrains  and  intensifica-
 tion  of  measures  for  multiple  cropp-
 ing  wherever  irrigation  facilities  are
 available.  Special  arrangements  have
 been  made  for  the  supply  of  inputs
 such  as  fertilizers  for  the  high  yicld-
 ing  varieties  programme.  In  addition,
 normal  programmes  for  minor  irriga-
 tion  and  soil  conservation,  extended
 use  of  fertilizers  and  manures  =  and
 improved  seeds,  extension  of  plant
 protection  measures  and  adoption  cf
 improved  agricultural  practices  are
 being  continued.

 Super  Bazars  and  Stores  for  Rural
 Areas

 448,  Shri  S.  C,  Samanta:
 Shri  M,  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  com  Borooah:
 Dr.  M.  M.  Das:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Food,  Agricul-
 ture,  0  it  Devel:  t  and
 Cooperation  be  pleased  to  state:

 (a)  the  steps  being  taken  by  Gov-
 ernment  to  provide  the  rural  popula-
 tion  with  Super  Bazars;

 (b)  whether  the  Central  and  State
 Governments  have  earmarked  any
 amount  for  providing  facilities  to  the
 Consumer  Co-operative  Stores  in  the
 rural  areas;  and

 (c)  if  so,  what  is  the  amount  in-
 volved  and  the  schemes  to  be  work-
 ed  out?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agricu'ture,  Commanity
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  There  is  no
 proposa’  to  set  up  super  bazars  which
 are  meant  for  big  cities  and  towns
 only.
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 (b)  and  (०).  A  centrally  sponsored
 scheme  for  distribution  of  consumer
 articles  in  rural  areas  through  mar-
 keting  societies  and  service  coopera-
 tives  is  already  under  implement:tion.
 For  this  purpose,  an  amount  of  Rs.  3
 crores  has  been  earmarked  in  the
 Fourth  Five  Year  Plan,  Proposals  for
 enlargement  of  the  scheme  are  under
 consideration.

 Road  Transport  Taxation  Inquiry
 Committee

 449,  Shri  P.  C.  Borooahk:  Will  ihe
 Minister  of  Transport,  Aviation,  Ship-
 Ping  and  Tourism  be  pleascd  to  state:

 (a)  whether  the  Road  Transport
 Taxation  Inquiry  Committee  has  sub-
 mitted  any  interim  report;

 (b)  if  so,  the  main  recommendations
 thereof;  and

 (c)  Government’s  decisions  in  the
 light  of  the  same?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy);  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Calcutta  Port

 *450.  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 being  spent  annually  due  to  the  in-
 capacity  of  Calcutta  Port  to  accom-
 modate  large  grain-carrying  tankers
 of  over  500  feet  length;  and

 (b)  the  reasons  for  the  continued
 delay  in  the  necessary  expansion  of
 the  King  George’s  Dock  to  permit
 entry  of  such  big  tankers  carrying
 large  food  consignments  invo'ving
 economies  in  freight  and  _  other
 charges?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjfiva
 Reddy):  (a)  Certain  physical  limita-
 tions,  viz.  the  bars  and  bends  in  the
 river,  the  depth  of  water  available  in
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 the  river,  bore  tides,  etc,  do  not  enable
 vessels  of  over  6.54  metres  (530
 feet)  in  length  to  come  up  to  Calcutta
 Port.  It  is  not  practicable  to  estimate
 on  a  realistic  basis  the  foreign
 exchange  being  spent  annually  be-
 cause  of  this  factor.

 (b)  The  extension  of  the  Western
 Arm  of  the  King  George’s  Dock  is  in
 progress  and  is  expected  to  be  com-
 pleted  by  the  end  of  3967  or  early  in
 1968.  The  extension  will  provide
 holding  space  for  vessels  in  sheltered
 waters  during  bore  tides,  facilities  for
 overside  working  of  vessels  inside  the
 Dock  and  ship  repair  facilities.  The
 extension  will  however  not  enable  the
 entry  of  vessels  over  6.54  metres
 (530  feet)  in  length  because  of  the
 physical  limitations  referred  to  in  (a)
 above,

 Super  Bazar,  Delhi
 20il.  Shri  Lakhan  Das:

 Shri  Madhu  Limaye:
 Will  the  Minister  of  Food,  Agricul-

 ture,  C  ity  Develop  it  and
 Cooperation  be  pleased  to  state:

 Dev

 (a)  whether  it  ig  a  fact  that  the
 Super  Bazar,  Delhi  has  purchased
 goods  worth  lakhs  from  Dhariwal
 and  Lal  Imli  Mills  as  also  from  R.  S.
 Madhoram  &  Sons,  Delhi;

 (b)  if  so,  the  approximate  value  of
 these  purchases  to-date  from  each
 mill  separately;  and

 (c)  the  margin  between  the  pur-
 chase  price  of  these  goods  and  their
 selling  price?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Coonerstion  (Shri
 Shyam  Dhar  Misra):  (a)  Yes,  Sir.

 (b)  The  purchases  made  upto  31-10-
 966  are  as  follows:—

 (i)  Dhariwal  Rs.  4.09  lakhs
 Gi)  Lal  Imli  Rs.  .99  lakhs
 (iii)  Madhoram  &  Sons  Rs,  3.23

 lakhs
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 (c)  There  is  normally  a  margin  of

 20  per  cent  between  the  ex-mill  price
 and  the  retail  price  fixed  by  the  manu-
 facturers.  This  is  meant  to  cover  cost
 of  transportation  and  handling,  insur-
 ance,  interest  and  bank  charges,  besid-
 es  providing  a  margin  of  profit  to  the
 retailers.  The  Super  Bazar  forgoes
 a  part  of  its  profit  in  favour  of  its
 consumers,

 Purchase  of  Wheat  under  Food  for
 Peace  Agreement

 2012,  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Food,  Agriculture,
 Community  Development  ang  Co-
 operation  be  pleased  to  state:

 (a)  whether  the  U.  S.  Agriculture
 ‘Department  has  recently  authorised
 India  to  purchase  a  large  quantity  of
 wheat  under  the  Food  for  Peace
 Agreement  Plan;

 (b)  if  so,  the  details  of  the  authori-
 sation  and  terms  thereof;  and

 (c)  the  approximate  value  of  the
 wheat?

 The  Minister  of  State  in  the  Minis-

 Use  of  Rock  Phosphate  in  Manure
 Mixtare

 2013,  Shri  झा,  झा,  Thevar:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  issued  instructions  to
 the  State  Governments  to  use  rock
 Phosphate  in  the  Manure  mixture  in-
 stead  of  bone  meal  and  oil  cake;

 (b)  the  States  which  have  been  given
 Di-Ammonium  Phosphate  and  Rock

 Phosphate  during  the  current  year  so
 far;

 (c)  whether  these  have  been  given to  Madras  State  also;  and
 (d)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  As  Super
 Phosphate  is  in  short  supply,  the  State
 Governments  have  been  advised  to
 permit  the  manure  mixing  firms  ta
 Use  powdered  rock-phosphate  also  in
 their  manure  mixtures,  No  instruc:
 tions  have  been  issued  that  powdered
 rock-phosphate  should  be  used  instead try  of  Food,  Agri  e,  Ci  y

 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  to  (c).  The
 supplies  of  wheat  from  U.S.A.  are  cur-
 rently  coming  under  the  P.L.  480
 Agreement  of  September,  1964,  as
 amendeg  from  time  to  time.  It  is
 through  P.L.  480  that  the  programme
 of  Food  for  Peace  is  being  implement-
 ed  by  the  U.S.A.  The  latest  amend-
 ment  in  U.S.  Agreement  was  of  Sep-
 tember,  964  effected  by  exchange  of
 letters  on  4th  October,  966  providing
 additional  funds  of  43  million  dollars
 which  were  estimated  to  fetch  about
 two  lakh  tonnes  of  wheat.  Under  the
 Agreement,  the  United  States  Depart-
 ment  of  Agriculture  have  been  issu-
 ing  Purchase  Authorisations  from  time
 to  time.  Three  such  Purchase  Autho-
 risationg  covering  the  entire  quantity
 of  two  lakh  tonnes  under  the  amend-
 ment  of  l4th  October,  966  have  al-
 ready  been  issued.  This  wheat  is  ex-
 pected  to  be  shipped  in  November/
 ‘December,  1966,

 of  bone-meal  and  oil  cake.
 (b)  Quantities  of  Di-ammonium

 Phosphate  and  Rock  Phosphate  allot-
 ted  to  different  states  during  the  cur-
 rent  year  so  far  are  given  below:

 Quantities  allotted  so  faz
 during  1966-67

 Name  of  State
 Di-ammo-  Rock-phos- nium  phos-  _  phate

 phate.
 (Tonnes)  (Tonnes)

 Bihar  6,740  21,000
 Delhi  7350,  bs
 Gujarat  39,870
 Maharashtra  27,087  37,000,
 Orissa  7611  16,000
 Composite  Punjab  12,606
 Rajasthan  6,527  5 Uttar  Pradesh  20,300  13,000, West  Bengal  11,000,  10,000
 Mysore  12,000
 Kerala  20,000

 Assam  5,000 Andhra  Patdesh  25,000
 TOTAL  ‘TOr985_  7359०005
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 (c)  and  (d).  No  Rock  Phosphate

 Wag  allotted  to  Madras  Government  as
 there  was  no  demand  from  them.

 No  Di-ammonium  Phosphate  was
 allotted  to  Madras  as  there  are  five
 super  phosphate  factories  in  Madras
 with  a  production  capacity  of  2,53,000
 tonnes  of  super  phosphate  and  one
 factory  with  a  capacity  to  produce
 53,000  tonnes  of  Ammonium  Phos-
 phate.  The  production  of  these  units
 is  normally  sufficient  to  meet  the  re-
 quirements  of  phosphatic  fertilisers  of
 the  State.  A  quantity  of  5,000  tonnes
 of  imported  ammonium  phosphate
 (20:  20)  has,  however,  been  allotted
 recently  to  the  State  to  meet  the  defi-
 cit  caused  by  lower  production  of
 superphosphate  due  to  shortage  of  sul-
 phur  and  interruption  of  production
 in  the  Ammonium  Phosphate  Factory
 due  to  a  temporary  breakdown  in  the
 plant.

 Levy  on  Visitors  at  Major  Airports

 20i4.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  be  pleased
 to  state:

 (a)  whether  there  is  a  proposal  to
 charge  every  visitor  a  small  fee  of
 fifty  paise  at  major  Air  Ports,  like
 Santa-Cruz  (Bombay),  Dum  Dum
 (Calcutta),  Palam  (Delhi)  and  Meen-
 ambakkam  (Madras);  and

 (b)  if  so,  the  detuils  thereof?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  A  proposal  to
 restrict  entry  at  Palam  airport  by
 levying  an  entry  fee  of  0.50  P.  per
 head,  as  an  experimental]  measure,  is
 under  consideration.

 Central  Road  Fund  for  Madras

 20I5.  Shri  M.  P,  Swamy:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  the  amount  due  from  the  Cen-
 tral  Road  Fund  to  Madras  State  as  on
 the  30th  March,  1968;  and

 (b)  the  amount  disbursed  to  Madras.
 from  this  Fund  so  far?

 The  Minister  of  Transport,  Aviation,
 Shipping  ang  Tourism  (Shri  Sanjiva
 Reddy):  (a)  It  is  expected  that  a  sum
 of  Rs.  730.78  lakhs  will  accrue  to
 Madras  State  from  the  Central  Road
 Fund  upto  March  966  from  the  in-
 ception  (1929)  of  the  Fund.

 (b)  Rs.  72.34  lakhs  March:
 1966.

 upto

 Companies  in  Tribal  Areas  in  Assam

 20I6.  Dr.  M.  M,  Das:
 shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Law  be  pleased
 to  state  the  total  number  of  public
 and  private  companies  set  up  in  the
 tribal  areas  of  Assam  and  the  total
 amount  of  capital  invested  in  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Law  (Shri  CR.  Pattabhi
 Raman):  In  all,  forty  eight  companies
 registered  in  the  Tribal  Areas  of
 Assam,  ag  defined  in  the  Sixth  Sche-
 dule  of  the  Constitution  of  India,  were
 at  work  as  on  March  31,  1986.  Of
 these,  forty  were  private  limited  com-
 panies  with  paid-up  capital  of  a  little
 over  Rs,  2.7  crores  and  the  remaining
 eight  represented  public  limited  com-
 panies  with  paid-up  capital  of  about
 Rs,  .55  crores.

 सुपर  बाजार,  दिल्लो
 20i7.  श्री  नवल  प्रभ,झूर  :  पया

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सहकार
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सुपर  बाजार,
 दिल्‍ली  को  भ्रायात  के  लिए  एक  लायमेंस  दिया
 गया  है  ;
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 (a)  यदि  हा,  तो  यह  लायतेंस  कितने
 मूल्य  का  है;  श्रार

 (ग)  देश  में  ऐमे  भण्डारों  की  संख्या
 कितनी  है  जिन्हें  74  लायमेंस  दिये  गये  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  सन्‍्त्रालय  में  उपमन्त्रो  पुनी  ३यासघर
 मिश्र)  :  (द)  जी  हां  1

 (ख)  53  लाख  रुपए  ।

 (ग)  अन्य  किसी  भण्डार  को  कोई  लाय-
 में  नहीं  दिया  गया  है  सर्भी  भण्डारों  की
 और  ने  लायनेंस  उप  नाक्ता  सद्का री  समितियों
 के  राष्ट्र  ५  पंघ  को  दिए  जा  रहे  हैं  ।

 Prices  of  Wine
 2018.  Shri  Maheswar  Naik:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  ang  Cooperation
 be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  in  order
 to  bring  about  equalization  of  prices  of
 beer  in  the  neighbouring  States  of
 Delhi,  such  as,  Punjab  and  to  dis-
 courage  smuggling,  Government  have
 réised  the  prices  of  the  wine;  and

 (b)  if  so,  the  justification  for  the
 ir  crease?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Agricultural  Credit  Corporation
 20l9.  Shri  Vishwa  Nath  Pandey:

 Shri  H,  C.  Linga  Reddy:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Develop  t  and
 Cuoperation  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 2009  on  the  Ilth  August,  966  and
 state:

 (a)  whether  the  recommendations
 made  by  the  informal  group  in  re-
 rard  to  the  scheme  of  setting  up  an
 Agricultural  Credit  Corporation  in  the
 States  have  since  been  examined  by
 Government;  and

 (b)  if  so,
 thereto?

 Government's  reaction

 The  Deputy  Minister  jn  the  Minis-
 try  of  Food,  Agriculture,  Ccmmunity
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  and  (b).
 The  «natter  is  still  under  considera-
 tion,

 Grape  and  Citrus  Cultivation
 2020.  Shri  Yashpal  Singh:

 Shri  Ram  Sewak  Yadav:
 Will  the  Minister  of  Food,  Agricul-

 ture,  C  ity  it  and
 Cooperation  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 965  on  the  7th  December,  965  re-
 garding  the  development  of  grape  and
 citrus  cultivation  and  state:

 Devel

 (a)  whether  the  forcign  experts  have
 since  given  their  advice  in  the  deve-
 lopment  of  grape  and  citrus  cultiva-
 tion;  and

 (b)  if  so,  the  Government's  reaction
 thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Develop  t  and  Cooperati  (Shri
 Shyam  Dhar  Misra):  (a)  and  (b).  The
 Foreign  expert  on  citrus  has  very  re-
 cently  submitted  her  report,  which  is
 under  consideration  of  the  LC.A.R.
 Expert  on  grapes  has  not  yet  been
 made  available.

 High-yielding  Wheat  and  Barley
 Seeds

 2021,  Shri  Surendra  Pal  Singh:  Will
 the  Minister  of  Food,  Agriculture,
 ९  ity  Development  and  Coopera-
 tion  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Regional  Agricultural  Research
 Station  of  the  Punjab  Government  at
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 Keylong  has  evolved  new  varieties  of
 high-yielding  wheat  and  barley  seeds;

 ‘b)  if  so,  the  likely  yield  per  acre
 ‘of  these  new  strains;  and

 (९)  the  steps  being  taken  by  Gov-
 ernment  for  the  distribution  of  these
 new  seeds  to  places  outside  Punjab?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  Punjab
 Agricultural  University,  which  is  par-
 ticipating  in  the  All-India  Coordinated
 Wheat  Improvement  Project  sponsor-
 ed  by  the  Indian  Council  of  Agricul-
 tural  Research  have  selecteqd  some
 promising  dwarf,  high-yielding  varic-
 ties  of  wheat.  These  varieties,  desig-
 nated  provisionally  as  PV  8  and
 Kalyan  227,  were  selected  from  out  of
 the  breeding  material  of  wheat  from
 Mexico  made  available  by  the  Rocke-
 feller  Foundation  .o  the  All-India
 Wheat  Improvement  Project.  The
 Government  of  India  are  not  aware  of
 any  new  barley  variety  recently  deve-
 loped  in  Punjab.

 (b)  The  wheat  varictics  have  a  high
 yielding  potential.  In  the  experimen-
 ta]  plots  they  have  given  about  70  to
 80  mds.  of  wheat  per  acre.

 (c)  These  wheat  sclections  have
 been  included  in  the  coordinated  trials
 being  conducted  all  over  the  country.

 D.M.S.  Milk  Price

 2022.  Shri  Surendra  Pal  Singh:  Will
 the  Minister  of  Food,  Agriculture,

 Cc  ity  Devel  ६  and  Coopera-
 tion  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 D:lhi  Milk  Scheme  has  decided  to
 raise  the  price  of  buffalo  milk;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  D.M.S.  does  not  issue
 Buffalo  milk.  The  supply  of  Buffalo

 milk  to  the  card  holders  was  disconti-
 nued  with  effect  from  5th  May,  1965,
 and  supply  of  Standardised  milk  with
 5  per  cent  fat  content  was  introduced
 in  its  place  with  effect  from  0th  June, 1965.  There  is  no  proposal  for  raising the  price  of  any  type  of  milk  for  the
 present.

 (b)  Does  not  arise.

 Destruction  of  Kharif  Crops  due  to
 Pests

 2023.  Shri  H.  ९,  Linga  Reddy: Shri  P.  R.  Chakraverti:
 Shri  Vishwa  Nath  Pandey:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Food,  Agri- culture,  C  ity  Develop:  it  and
 Cooperation  be  pleased  to  state:

 (a)  whether  a  large-scale  pest
 menace  has  destroyed  the  Kharif  crops this  year  in  Mysore,  Orissa  and  many
 other  States  in  the  country;

 (b)  if  so,  the  steps  taken  to  arrest
 the  menace;  and

 (c)  the  extent  of  damage  and  loss
 caused  to  the  crops?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community Devel  t  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  No.  Only  a
 limited  attack  of  pests  was  experienc-
 ed  on  kharif  crops  in  Madhya  Pra-
 desh,  Mysore,  Orissa  and  some  other
 States.  For  example,  a_  disease  on
 irrigated  ragi  was  reported  from
 Mysore  State;  and  jassids,  fulgorid
 and  hispa  insects  attacked  paddy  in
 some  areas  of  Madhya  Pradesh,  Orisa,
 West  Bengal,  Uttar  Pradesh  «and
 Manipur.

 (b)  The  States'Union  Territory
 authorities  became  aware  of  the
 insect  pestsjplant  diseases  on  the
 kharif  crops  at  the  early  stages  and
 prophylactic  action  and  contro]  mea-
 sures  were  undertaken  over  large
 areas.

 (c)  No  extensive  damage  was
 allowed  to  be  caused  to  the  affected
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 areas.  There  were  adequate  supplies of  pesticides  and  in  some  cases  aerial
 spraying  was  taken  up.
 Death  of  Cattle  in  Famine  affected

 areas
 2024.  Shri  H.  C.  Linga  Reddy:

 Shri  P.  R.  Chakraverti:
 Shrimati  Savitri  Nigam:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  vast
 number  of  cattle  perished  for  want  of
 fodder  and  water  in  the  famine-affect-
 ed  areas  of  the  States  during  the  last
 one  year;

 (b)  if  so,  the  extent  of  loss  caused
 to  the  ryots;  and

 (c)  the  steps  taken  to  save  the
 cattle  wealth  of  the  people  during
 the  drought  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  to  (c).  Informaticn  is
 given  in  the  statement  below:

 STATEMENT

 The  information  was  called  for
 from  all  State  Governments  und
 Union  Territories.  Replies  from  ihe
 Governments  of  Assam,  Bihar,  Keralu.
 Madhya  Pradesh,  Madras,  Maha-
 rashtra,  Orissa,  Punjab,  Uttar  Pra-
 desh  and  Union  Territories  of  Delhi,
 Himachal  Pradesh,  Pondicherry,  T:i-
 pura,  Manipur,  Andaman  and  Nicobar
 and  Goa  have  so  far  been  received.
 Reply  from  the  Governments  of
 Andhra  Pradesh,  Gujarat,  Mysore.
 Nagaland,  Rajasthan,  West  Benga!
 and  Jammu  and  Kashmir  is  awuited.

 Based  on  the  replies  so  far  received,
 the  information  with  regard  to  paras
 (a),  (b)  and  (c)  is  as  follows:

 (a)  and  (b).  6,500  cattle  in  Maha-
 rashtra  and  a  few  in  Orissa  are
 reported  to  have  died  due  to  the
 shortage  of  fodder  and  water  etc.
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 (c)  The  following  steps  have  been
 taken  by  the  State  Governments  to
 save  the  cattle  wealth:

 facilities  were
 reserve  forest

 (i)  Free  grazing
 allowed  in
 areas,

 (ii)  Taccavi  loans  were  given  to
 cultivators  for  the  purcha:e
 of  fodder.
 The  export  of  fodder  outside
 the  State  was  banned  by  the
 Governments  of  Maharashtra
 and  Bihar.

 ii)

 Cattle  feeding  centres  were
 opened.  Fodder  depots  and’
 grazing  camps  were  set  up:
 by  the  Forest  Department.

 Cv)

 People  in  scarcity  areas  were
 allowed  to  carry  head  load
 of  fodder  free  of  charge  from
 forest  areas.

 (v

 Veterinary  aid  and  vaccins-
 tion  against  contagious  cat-
 tle  diseases  was  extended  to
 the  cultivators.

 (vi)

 (vii)  Existing  wells,  bunds  and
 Ziriyas  were  constructed}
 deepened  for  avoiding  the
 shortage  of  water,

 Insurance  of  Cattle
 Shri  H.  C.  Linga  Reddy:
 Shri  P.  0.  Chakravertt:
 Shri  Vishwa  Nath  Pandey:
 Shrimati  Savitri  Nigam:

 2025,

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Devel  it  an@
 Cooperation  be  pleased  to  state:

 (a)  whether  the  scheme  for  the
 insurance  of  cattle  has  been  finalised;

 (b)  if  so.  the  details  thereof;  and

 te)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  Not  yet.

 (b)  Does  not  arise.
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 (c)  The  main  reason  for  not  finalis-
 ing  the  details  of  the  scheme  is  the
 non-availability  of  data  on  mortality
 of  cattle  and  buffaloes.  Surveys
 have  been  started  to  collect  the
 requisite  data  from  the  selected  areas
 where  the  scheme  is  proposed  to  be
 implemented  as  a  Pilot  Project.  The
 details  of  the  scheme  will  be  finalised
 as  soon  as  the  data  becomes  available.

 Raid  on  Paddy  Shops  in  Delhi
 2026.  Shrimati  Savitri  Nigam:

 Shri  H.  C.  Linga  Reddy:
 Will  the  Minister  of  Food,  Agricul-

 ture.  C  ity  Devel  t  and
 Cooperation  be  pleased  to  state:

 (a)  whether  the  paddy  shops  had
 been  raided  in  Delhi  during  Septem-
 ber,  1966:

 (b)  how  many  samples  had  been
 collected;  and

 (c)  how  many  prosecution  cases
 have  been  started?

 The  Minister  of  State  in  the  Mintis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Bomb  Scare  on  Air  India  Plane
 2027.  Shrimati  Savitri  Nigam:

 Shri  H.  C.  Linga  Reddy:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Air
 India  had  to  change  a  Calcutta-bound
 plane  to  Santa  Cruz  because  of  bomb
 scare  on  the  2nd  September,  1966;  and

 (b)  if  So,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  An  anonymous
 warning  that  a  bomb  had  been  placed
 on  a  Air  India  plane  scheduled  to
 operate  a  service  to  Calcutta  from
 2i55  (ai)  LSD—3.

 Bombay  (flight  No.  04)  was  received
 on  3lst  August,  1966.  The  scheduled
 plane  which  had  arrived  from  New
 York  on  Ist  September,  966  on
 Service  No.  104,  was  therefore  de-
 tained  at  Bombay  and  another  aircraft
 was  detained  on  the  Bombay  /Calcutta sector.  The  search  of  the  aircraft
 detained  at  Bombay  established  that
 the  warning  was  false.

 Cochin  Port
 2028.  Shri  Subodh  Hansda:

 Shri  S.  C.  Samanta:
 Shri  P.  0.  Borooah:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Azad:
 Dr.  M.  M.  Das:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 Pleased  to  state:

 (a)  whether  Government  are  aware
 that  “Lady  Willingdon”,  the  Cochin
 Port  dredger  cannot  cope  with  her
 work  in  the  Port;

 (b)  whether  this  has  decreased  the
 depth  of  drafts  for  which  ships  of
 deep  drafts  cannot  enter  the  Port;

 (c)  whether  the  Chamber  of  Com-
 merce  have  represented  to  Govern-
 ment  to  remove  this  difficulty;  and

 (9)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes.  The  dredger  ‘Lady
 Willingdon’,  which  was  purchased  in
 1937,  is  still  in  working  condition  but
 its  efficiency  has  gone  down  appre-
 ciably  in  recent  years.  It  is  mainly
 intended  for  carrying  out  mainten-
 ance  dredging  work  in  the  inner
 channel}  of  the  harbour.

 (b)  There  has  been  considerable:
 difficulty  in  maintaining  necessary
 depth  at  the  berths  on  account  of  the
 increase  in  the  Port’s  dredging  com-
 mitments  since  the  opening  of  the
 oil  tanker  berth  requiring  additional
 dredging  in  the  channel  and  turning
 basin.
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 (c)  Yes,

 (d)  The  Port  Trust  are  taking
 action  for  the  acquisition  of  two
 dredgers  i.e.  a  Suction  Dredger  in
 replacement  of  the  existing  Suction
 Dredger  ‘Lord  Willingdon’  and  a  Grab
 Hopper  Dredger.  The  Port  Trust  have
 been  authorised  to  invite  tenders  for
 ihe  Grab  Hopper  Dredger,  As  regards
 the  other  dredger,  specifications  are
 being  drawn  up  by  a  Committee  of
 Technical  Experts  and  procurement
 action  will  be  initiated  as  soon  as  the
 specifications  have  been  finalised.

 Shifting  of  Mangalapnuri  Village  in
 Palam  Airport

 2030.  Shri  Yashpal  Singh:
 Dr.  Ranen  Sen:
 Shri  Bade:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Vishram  Prasad:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  shifting  of  Mangala-
 puri  village  situated  right  in  the
 middle  of  the  Palam  Airport  has  been
 pending  for  the  last  eight  years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  when  the  decision  would  be
 implemented?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  to  (c).  The  vil-
 lage  is  located  between  the  two  main
 runways  at  the  Palam  airport  but
 not  on  the  CAD  land.  The  land  of
 the  village  has  already  been  acquired
 and  the  villagers  are  in  occupation
 as  tenants.  As,  however,  the  —  shift-
 ing  of  the  village  would  be  necessary
 for  the  future  development  of  the  air-
 port,  the  question  of  shifting  and
 rehabilitating  the  villagers  elsewhere
 has  been  under  active  consideration
 in  consultation  with  the  Delhi  Admi-
 nistration.  The  question  involves
 acquisition  of  land  for  the  rehabilita-
 tion  of  the  villagers.  No  scheme  has
 yet  been  finalised  in  this  regard.
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 Companies  Act
 2032.  Dr.  M.  M.  Das:

 Shri  Bhagwat  Jha  Azad:
 Shri  M,  L.  Dwivedi;
 Shri  S.  0.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Law  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 majority  of  the  companies  set  up  by
 the  Centra]  as  wel]  as  the  State  Gov-
 ernments;

 (i)  flout  the  provisions  of  the
 Companies  Act,

 (ii)  their  accounting  systems  are
 defective,

 (iii)  they  do  not  hold  their  annual
 general  meetings  in  time;  and

 (b)  the  total  number  of  such  Com-
 panies  that  were  found  violating  the
 different  provisions  of  the  Companics
 Act  during  1965-66?

 The  Minister  of  State  in  the  Minis-
 try  of  Law  (Shri  rom  R.  Pattabhi-
 raman):  (a)  (i)  Barring  a  few,  majo-
 rity  of  the  companies  set  up  by  the
 Central  as  well  as  the  State  Govern-
 ments  comply  with  the  provisions  of
 the  Companies  Act.

 (ii)  It  has  not  come  to  the  notice
 of  the  Government  that  the  accounting
 systems  followed  by  these  companies
 are  defective.  Under  the  provisions
 of  the  Law,  their  accounts  are  requir-
 ed  to  be  audited  by  the  auditors
 appointed  on  the  recommendation  of
 the  Comptroller  &  Auditor  General
 and  copies  of  the  audit  reports  are
 sent  to  the  Comptroller  &  Auditor
 Gencral  of  India  for  his  comments,

 (iii)  Out  of  the  28  Government
 Companies  (as  on  the  Ist  November,
 966)  only  49  companies  did  not  hold
 the  Annual  General  Meeting  within
 six  months  of  the  close  of  the  finan-
 cial  year.

 (b)  38  companies,  mostly  State
 Government  Companies,  were  found
 violating  other  provisions  of  the  Act
 during  1965-66.
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 Companies  Law  Tribunal
 2033.  Dr.  M.  M.  Das:

 Shri  Bhagwat  Jha  Azad:
 Shri  M.  L.  Dwivedi:
 Shri  S.  0,  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister
 pleased  to  state:

 of  Law  be

 (a)  when  the  Companies  Law
 Tribunal,  for  quick  action  against
 persons  involved  in  cases  of  fraud,
 misfeasance  and  other  irregularities
 in  the  management  of  Companies,  was
 set  up;

 (b)  the  total  number  of  cases  filed
 with  the  Tribunal  from  its  establish-
 ment  to  date;

 (c)  the  number  of  cases  convicted;
 and

 (d)  the  maximum  punishment  that
 can  be  given  by  the  Tribunal?

 The  Minister  of  State  in  the  Minis-
 try  of  Law  (Shri  rom  R.  Pattabhi-
 raman):  (a)  The  Central  Govern-
 ment,  in  exercise  of  the  powers
 vested  in  it  by  section  l0A  of  the
 Companies  Act,  1956,  constituted  the
 Companies  Tribunal,  on  the  l5th
 June,  1964,

 (b)  and  (०),  Up  to  the  20th  Octo-
 ber,  1966,  370  cases  out  of  a  total  of
 437  cases  instituted  before  the  Tribu-
 nal  had  been  finally  disposed  of.

 (d)  The  sections  in  the  Companies
 Act  in  respect  of  which  jurisdiction
 has  been  conferred  on  the  Companies
 Tribunal  are  l,  +155,  203,  234A,
 240A,  388B  to  388E,  397  to  407  and
 635B.  Under  these  sections,  the
 Tribunal  is  empowered  inter-alia  to
 grant  reliefs  to  aggricved  parties  as
 well  as  to  decide  whether  or  nol  any
 person  concerned  in  the  conduct  and
 management  of  the  affairs  of  a  com-
 pany  is  a  fit  and  proper  person  to
 hold  the  office  of  Director  or  any
 other  office  connected  with  the  con-
 duct  and  management  of  the  com-
 pany.  Any  offence  in  relation  to
 applications  made  under  section  397

 or  398,  which  is  punishable  with  fine
 or  imprisonment  ranging  from  l  year
 to  7  years,  or  both,  is  to  be  tried  by
 the  Court  of  a  Magistrate  of  the  lst
 Class  or,  as  the  case  may  be,  a  Presi-
 dency  Magistrate,  having  jurisdiction
 to  try  such  offence.

 Industrial  and  Commercial  Concerns
 of  Goa

 2034.  Dr.  M.  M.  Das:
 Shri  Bhagwat  Jha  Azad:
 Shri  M,  L.  Dwivedi:
 Shri  8.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister
 vleased  to  state:

 of  Law  be

 (a)  whether  the  industrial  and
 «commercial  concerns  (public  and  pri-
 vate  companies)  of  Goa,  Daman  and
 \iu  have  been  given  exemption  from
 the  provisions  of  the  Company  Law;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  the  companies  referred

 to  are  also  exempted  from  the  opera-
 tion  of  the  Income-tax  Act?

 The  Minister  of  State  in  the  Mints-
 try  of  Law  (Shri  C,  R.  Pattabhi-
 raman):  (a)  On  the  extension  of  the
 Companies  Act,  956  with  certain
 modifications,  to  the  Union  territory
 of  Goa,  Daman  and  Diu  on  the  26th
 January,  1963,  the  concerns  which
 had  immediately  before  that  date
 been  functioning  in  that  territory  as
 sociedades  anonima  became  “exist-
 ing  companies”  within  the  meaning
 of  that  Act.  Concerns  which  had
 previously  been  functioning  as
 sociedude  por  quotas  responsibilidade
 limitada  were  given  an  option  to
 register  themselves  within  a  specified
 time  as  companies  under  the  Act
 and,  on  registration,  have  been  allow-
 ed  to  retain  their  continuity  of  exis-
 tence.  All  the  sociedades  anonima
 and  such  of  the  sociedade  por  quotas
 responsibilidade  limitada  which  regis-
 tered  themselves  as  companies  were
 allowed  exemptions  from  some  of  the
 provisions  of  the  Companies  Act  up  to
 the  3lst  December,  1965,
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 (b)  The  exemptions  were  allowed
 with  the  purpose  of  avoiding  undue
 hardship  to  the  aforesaiq  concerns  in
 effecting  a  changeover  from  the
 Portuguese  system  of  Laws  to  the
 Indian  system,

 (c)  No,  Sir.  Industrial  ang  com-
 mercial  concerns  (Public  and  Private
 Companies)  of  Goa,  Daman  and  Diu
 are,  in  common  with  other  taxpaycrs
 of  these  territories,  liable  to  income-
 tax  under  the  Income-tax  Act,  1961,
 with  effect  from  Ist  April,  +1963,  ic,
 since  the  assessment  year  1963-64.
 However,  in  order  to  enable  such
 companies  as  well  as  tax-payers  of
 other  categories,  to  adapt  themselves
 gradually  to  the  taxation  laws  of
 India,  certain  taxation  concessions
 have  been  granted  to  them  for  a
 limited  period  under  the  provisions
 of  the  Dadra  and  Nagar  Haveli  and
 Goa,  Daman  and  Diu  (Taxation  Con-
 cessions)  Order,  1964,

 Acquisition  of  Land
 2085.  Shri  Yashpal  Singh:

 Shri  Hem  Raj:
 Will  the  Minister  of  Food,  Agricul-

 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  the  Group  of  experts
 on  Land  Acquisition  set  up  in  his
 Ministry  have  submitted  their  recom-
 mendations  to  Government;

 (b)  if  so,  the  details  thereof;  and
 (c)  the  reaction

 thereto?
 of  Government

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  No.

 (b)  and  (c).  Do  not  arise,
 Drought  Conditions  in  Andhra

 Pradesh
 2036.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation be  pleased  to  state:

 (a)  whether  Goyernment  are  aware
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 of  the  drought  and  famine  conditions
 prevailing  in  the  different  parts  of
 Andhra  Pradesh;

 (b)  the  districts  and  the  areas
 affected  by  these  conditions;

 (c)  the  number  of  persons  and  the
 cattle  affected;  and

 (d)  the  steps  taken  by  Government
 to  give  relief  to  the  areas  affected?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  to  (d).  The
 rainfall  during  the  monsoon  period
 of  966  was  normal  in  Andhra  Pra-
 desh,  Rainfall  during  the  post-mon-
 soon  season  So  far,  that  is,  from  Ist
 October  to  l6th  November,  1966,  is
 also  reported  to  have  been  normal
 in  the  Rayalaseema  area,  but  it  was
 slightly  deficient  in  the  Coastal
 Andhra  Pradesh  and  Telangana  areas.
 The  Government  of  India  have  not
 received  any  reports  from  the  Gov-
 ernment  of  Andhra  Pradesh  about
 the  prevalence  of  drought  conditions
 in  that  State  just  now.

 However,  Andhra  Pradesh  was  one
 of  the  States  badly  affected  by  the
 drought  of  1965-66.  The  details  of
 the  areas,  population,  etc.  affected  as
 also  the  rclicf  measures  taken  by
 the  Central  and  State  Governments
 are  given  in  the  “Review  of  the
 Scarcity  Situation  and  Measures
 taken  to  mect  it—July,  +1966”,  placed
 on  the  Table  of  the  Sabha  on  the
 9th  August,  ‘1966.

 The  relief  operations  are  being
 continued  by  the  State  Government.
 According  to  the  latest  report  re-
 ceived  from  the  Government  of
 Andhra  Pradesh,  845  relief  works
 are  still  continuing,  These  are  em-
 ploying  54,073  persons  daily.  2.l3,l]]
 persons  were  receiving  gratuitous  re-
 lief  aS  on  14-11-1966.

 No  cattle  mortality  has  been  re-
 ported  from  Andhra  Pradesh  as  a
 result  of  the  drought  of  the  year
 1965-66,
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 Russian  Agricultural  Convertible
 Aircraft

 2037.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Transport,  Aviation  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  a  convertible  Russian
 agricultural  aircraft  capable  of  being
 converted  into  a  transport  plane  car-
 rying  2  passengers  has  been  recently
 tested  for  its  suitability  for  Indian
 conditions;

 (b)  if  so,  whether  Governmen?  pro-
 Pose  to  acquire  some  such  aircrafts
 and  if  so,  how  many:  and

 (c)  whether  any  steps  are  being
 taken  for  producing  such  aircraft  in-
 digenously?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  A  demonstration
 of  AN-2M  Soviet  Agricultura]  air-
 craft  was  held  on  24th  September,
 966  at  Safdarjung  airfield.  Basically,
 it  is  an  agricultural  aircraft  capable
 of  conversion  for  carrying  about  2
 passengers.

 (b)  No,  Sir.

 (c)  M/s  Hindustan  Aeronautics  Ltd.,
 Bangalore,  are  designing  a  specialised
 agricultural  aircraft  to  meet  the
 country’s  agro-aviation  requirements.

 Asian  Highways
 2038,  Shri  Maheswar  Naik:  Will

 the  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to
 state:

 (a)  the  total  mileage  of  Asian  high-
 ways  passing  through  India  and  which
 other  countries  are  served  by  these
 highways;

 (b)  the  other  highways  of  India
 which  have  been  categorized  as  Asian
 highways;  and

 (c)  the  standard  specifications  which
 they  should  satisfy  in  order  in  be
 brought  under  this  category?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  The  total  length
 of  roads  included  in  the  Asian  High-
 way  System  passing  through  India
 works  out  to  5065  Kilometres  out
 of  which  7800  Kilometres  are  priority
 routes  and  7265  Kilometres  are
 “Other  routes”.  These  roads  seek  to
 connect  India  to  the  neighbouring
 countries  of  Pakistan,  Burma,  Ceylon
 and  Nepal.

 (b)  A  list  indicating  the  names  of
 both  priority  and  “Other  routes”
 given  below:

 Priority  Routes

 qd)  Pakistan  border  (Benapol)-
 Calcutta  Barhi-Banaras-Allaha-
 bad-Kanpur-Agra-Delhi  Amba-
 la-Jullundur  Amritsar-Pakistan
 border.

 (2)  Barhi-Mokameh-Muzaffar-
 pur-Raxaul-Nepalese  border.

 (3)  Agra-Gwalior-Jhansi-  Sau-
 gar-Lakhnadon-  Nagpur-  Hyaera-
 bad-Bangalore  Madurai-Dhanu-
 shkodi.

 (a)  Mokameh~  Purnea-Kishan-
 ganj-Sivok-Cooch  Behar-North
 Salamara-  Ramgiai-  Gauhati-Jor-
 hat-Golaghat  Imphal  Burmese
 border.

 (5)  Jorabat-Shillong-Tamabeel
 (Pakistan  border),

 (6)  Imphal-Silchar-Karimganj
 (Pakistan  border).

 Other  routes

 (7)  Gwalior-Shivpuri-Indore-
 Dhulia-Bombay,

 (8)  Dhu'ia  (on  Bombay-Gwa-
 lior  route)-Nagpur-Raipur  Sam-
 balpur  Barakot  Bangriposi.
 posi.

 (9)  Calcutta-Kharagpur-Bangri-
 posi-  Cuttack  Vishakhapatnam.
 Vijayawada-Madras-Dindigul.
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 (10)  Bombay-Poona-Belgaum-
 Chitradurga-Bangalore-Madras.

 (il)  Kanpur-Lucknow-Faiza-
 bad-Gorakhpur-Kasia-Pipra  (on
 Muzaffarpur-Raxaul  road),
 (c)  Roads  includeg  in  the  proposed

 Asian  Highway  System  are  to  be
 developed  to  certain  minimum  stand-
 ards  (single-lane,  fully  bridged,  black
 topped  roads  with  38  feet  wide  for-
 mation  width),  Further  develop-
 ment  and  improvement  will  be  by
 stages  in  accordance  with  the  require-
 ments  of  traffic  on  sections  of  the
 roads,

 Death  Rate  in  Delhi  Zoo
 2039.  Shri  Subodh  Hansda:

 Shri  S.  C.  Samanta:
 Dr.  M.  M.  Das:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  tnat  the
 death  rate  in  the  Delhi  Zoo  has  con-
 siderably  increased  recently;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  number  of  animals  died
 during  the  last  six  months?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Animals  37.
 Birds  67.

 विधि  सन्त्रालय  में  हिन्दी  में  पत्र  व्यवहार

 2040.  शी  विभ्रास  प्रसाद  :  क्या  विधि
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क.)  965  में  उनके  मन्त्रालय  में
 कितने  पत्र  हिन्दी  में  प्राप्त  हुए  थे;  और

 (ख)  उक्त  अवधि  में  कितने  पत्रों  का
 उत्तर  हिन्दी  में  तथा  कितने  पत्रों  का  उत्तर
 अंग्रेजी  में  दिया  गया  ?
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 विधि  मन्त्रालय  में  राज्य  मन्त्री  (श्री
 चे०  रा०  पटटाभिरामन्‌)  :  (क)  660

 (@)  इनमें  से,  87  पत्नों  के  उत्तर  हिन्दी
 में  दिए  गए  और  50  पत्रों  के  उत्तर  झंग्रेजी  में
 दिए  गए  ।  शेष  पत्रों  की  बावत  कोई  उत्तर
 दिए  जाने  की  आवश्यकता  नहीं  थी

 विधि  मन्त्रालय  में  हिन्दी  जानने  वाले  कर्म  चारी

 2041.  श्री  विश्राम  प्रसाद  :  क्या  विधि
 मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  उनके  मन्त्रालय  में  प्रथम,  द्वितीय,
 तृतीय  तथा  चतुर्थ  श्रेणी  के  कितने-कितने
 कर्मचारी  हैं;

 (ख)  इनमे  से  प्रत्येक  श्रेणी  में  हिन्दी
 जानने  वाले  कितने-कितने  कर्मचारी  हैं;  श्रौर

 (ग)  हिन्दी  ग्रध्यापन  योजना  के
 अन्तर्गत  इस  समय  कितने  कर्मचारी  हिन्दी
 सीख  रहे  हैं  1

 विधि  मन्‍्त्रालय  में  राज्य  मन्त्री  (भरी
 चे०  ररा०  पट्टाभिरामन )  :

 (क.)  वर्ग--  i8
 वर्ग--ं  254
 बर्ग--ी  .  306
 वर्ग--ंध  235

 (ख.  बर्ग--ट1  .  37

 वर्ग  .  145,

 वर्गों  239
 बर्ग-  ५  66

 (वर्ग  iv  के  कर्मचारी  हिन्दी  शिक्षण  स्कीम
 के  ग्रन्तर्गत  नहीं  आते  हैं  किन्तु  उनमें  28
 व्यक्ति  गेसे  हैं  जो  हिन्दी  में  मंट्रिक  स्तर  तक
 अहित  हैं  -  शेष  128°  व्यक्ति  हिन्दी  पढ़  लिख
 सकते  हैं  1)

 (ग)  49.
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 कम्पोस्ट  खाद

 2042.  शो  विश्राम  प्रसाद  :  क्या  खाद्य,
 कृषि,  सामुदायिक  विकास  तथा  सहकार  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क,)  गत  पांच  वर्षो  में  कूडे  करकट  की
 खाद  (कम्पोस्ट)  तैयार  करने  पर  कितना  खर्च
 किया  गया;  और

 (ख)  चौथी  पंचवर्षीय  योजना  में  इस
 किस्म  की  खाद  के  लिए  कितनी  राशि  नियत
 करने  का  विचार  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  में  उपसन्त्री  (श्रीह्यास-
 घर  मिश्र)  (क)  दौर  (ख).  कम्पोस्ट  खाद
 को  शारीरिक  परिश्रम  द्वारा  तैयार  किया
 जाता  है  1  शहरी  क्षेत्रों  में  यह  खाद  नगर-
 पालिकाग्रों  तथा  पंचायतों  द्वारा  तैयार  किया
 जाता  है  1  गांवों  में  इस  खाद  को  करुषक  ग्रपने
 लिए  अपने  खेतों  में  तैयार  करते  हैं  -  नगर
 पालिकाश्रों  तथा  पंचायतों  को  इस  खाद  की
 तैयारी  के  लिए  सहायता  देने  की  योजनाश्रों
 को  राज्यों  के  प्लानों  में  शामिल  कर  लिया
 गया  है  ।  केन्द्रीय  सरकार  एक  राशि  के  रूप
 में  सहायता  देती  है;  प्रत्येक  योजना  के  लिए
 अलग  अलग  नहीं  ।  अतः:  कम्पोस्ट  की  तैयारी
 के  लिए  दी  गई  केन्द्रीय  सहायता  के  आंकड़े
 उपलब्ध  नहीं  हैं  -  तीसरी  योजना  के  पिछले
 2  वर्षो  में  $पि  हेतु  शुरू  किये  गये  विशेष
 विकास  कार्यक्रम  में  इस  वर्ग  की  कुछ  योजनाश्रों
 को  केन्द्रीय  परायोजित  योजना  स्वीकार  किया
 गया  था  a  965—66  के  अन्त  तक  इन  योज-
 नाओ्रों  के  अन्तर्गत  लगभग  45.051  लाख
 रुपए  व्यय  किये  गये  थ  ।  अभी  तक  राज्य
 सरकारों  के  साथ  चतुर्थ  योजना  के  व्यय  के
 वारे  में  विचार-विमर्श  किया  जा  रहा  है  भौर
 समस्त  स्टेट  प्लानों  को  ग्रन्तिम  रूप  देने  के
 पश्चात  ही  पता  चलेगा  कि  इन  योजनाशञ्रों
 पर  कुल  कितना  धन  व्यय  होगा  ।

 झायातित  गेहूं  का खराब  होना

 2043.  शी  झोंकार  लाल  बेरवा  :  क्‍या
 खाद्य,  कृषि,  समुदायिक  विकास  तथा  सहकार
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  वम्बई  पत्तन
 पर  आयातिंत  गेहूं  को  खाली  खुले  माल  डिब्बों
 में  लादा  जाता  है  ब्रीर  इससे  बड़ी  मावा  में
 गेहूं  खराब  हो  जाता  है  तथा  जो  व्यक्ति  उस
 गेहूं  का  झ्राटा  खाते  हैं  वे  बीमार  हो  जाते
 है हर,

 (ख)  यदि  हां  तो  गत  छ:  महीनों  में
 इस  प्रकार  कितनी  बोरियों  लादी  गई;  श्रौर

 (ग)  इसके  क्‍या  कारण  हैं  ?

 साध,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  में  राज्य  सम्त्री  (भी  गोविन्द
 मेनन)  :  (क)  से  (ग).  यह  सच  है  कि
 खाद्यान्नों  के  भारी  श्रायात  श्रौर  बन्दरगाहों  से
 विभिन्न  राज्यों  को  तुरन्त  भजने  की  आव-
 श्यकता  के  कारण  न  केवल  बम्बई  बन्दरगाह
 में  बल्कि  श्न्य  बन्दरगाहों  से  भी  खाद्यान्न
 भेजने  के  लिये  कुछ  हद  तक  खूले  वैगनों  का
 प्रयोग  करना  पड़ता  है।  सभी  सावधानी  बरतने
 पर  भी  इस  प्रकार  संचलन  करने  से  रास्ते
 में  खाद्यान्नों  की  कुछ  बो  रिया  वर्षा  से  श्रावण्य
 ही  खराब  हो  जाती  हैं  |  तथापि  ऐसे  सभी
 मामलों  में  खाद्यान्नों  की  खराब  हुईं  बोसियों
 की  सफाई  की  जाती  है  और  केवल  मानव
 उपभोग  के  योग्य  पाये  जाने  वाले  खाद्यान्न  का
 वितरण  होता  है  इसलये  लोगों  के  क्षतिग्रस्त
 गेहूं  से  बने  श्राटे  के  उपभोग  करने  का  प्रश्न
 ही  नहीं  उठता  ।  मई  से  भ्रक्टबर,  966  की
 अवधि  में  बम्बई  से  रेलवे  वैगनों  में  खाद्यात्रों
 की  लादी  गयी  लगभग  57  लाख  बाोरियों  में
 से  लगभग  40  लाख  बोरयां  वाक्‍्स/बुले
 बेगनों  में  लादी  गयी  थी  1
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 सुपर  बाजार,  नई  दिल्‍ली

 2044.  थनी  भ्रोंकार  लाल  बेरबा  :  क्‍या
 साथ,  कृषि,  सामुदायिक  विकास  तथा  सहकार
 मन्त्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  नई
 दिल्‍ली  स्थित  सुपर  बाजार  में  सस्ते  ट्रांजिस्टर
 सेट  बेचने  की  घोषणा  की  थी  ;

 (ख)  यदि  हां,  तो  इस  निर्णय  को  कार्य-
 रूप  न  देने  के  क्या  कारण  हैं  ;  श्ौर,

 (ग)  याद  ये  सेट  वहां  पर  बेचे  जायेगे
 तो  उनकी  बिक्री  कब  तक  होने  लगेगी  ?

 खाद,  कृषि,  सामदायिक  विकास  तथा
 सहकार  सन्त्रालय  में  उपसस्त्री  (श्री  श्याधर

 मिथ)  (क)  जी  नहीं।

 (ख)  प्रश्न  नहीं  उठता  ।

 (ग)  सुपर  बाजार  बुष्छ  निर्माताओ्रों  से
 कम  कीमत  वाले  ट्रांजिस्टर  सेट्स  की  सप्लाई
 के  लिए  बातचीत  करता  रहा  है  |  चूंकि  बात-
 चीत  ग्रभी  पूरी  नहीं  हुई  है. झ्त:  यह  बताना
 सम्भव  नहीं  है  कि  सुपर  बाजार  कब  ऐसे
 ट्रांजिस्टर  सेट  बेचने  लगेगा  ny

 Asoka  Sugar  factory  in  Orissa

 2045.  Shri  Mohan  Nayak:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  the  quantity  of  sugar  produced
 in  the  Asoka  Sugar  Factory  in  Orissa
 State  in  ‘1965-66;

 (b)  the  progress  made  during
 Jast  year;  and

 the

 (c)  whether  it  is  running  in  loss?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shinde):  (a)  7,936  tonnes,

 (b)  There  has  been  improvement
 in  the  working  of  this  factory  during
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 ‘1965-66.  as  compared  to  1964-65.  The
 relevant  data  are  given  below:—

 (tonnes)
 Season  Working  cane  cru-  Sugar  Reco- duration  shed  made  very  of

 sugar
 cane%

 1964-65,  65  50533  45240  3°26
 I96§-66  =  C5  90,017  79936  8°82

 (c)  Information  ig  not  available  in
 this  regard.

 Cooperative  Movement  in  Orissa
 2046,  Shri  Maheswar  Naik:  Will

 the  Minister  of  Food,  Agriculture,
 ९  ity  Devel  t  and  Coope-
 ration  be  pleased  to  state:

 (a)  the  !atest  progress  nade  in  the
 Cooperative  movement  so  far  as
 coverage  of  villages  and  rembership
 is  concerned  in  Orissa  State;

 (b)  the  total  amount  of  business  and
 the  money  handled  by  the  Coopera-
 lives  in  the  State;  and

 (९)  how  far  the  villagers  nave  uti-
 lised  to  their  benefit  the  service  co-
 operatives?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  As  on  30th
 June,  965  there  were  560  agricul-
 tural  credit  societies  in  the  State  of
 Orissa  of  which  2700  were  service
 societies,  The  total  membership  of
 these  societies  was  .57  lakhs.  These
 societies  covered  all  the  villages  of
 the  State.  There  were  also  27  pri-
 mary  cooperative  land  mortgage
 banks  in  the  State  as  on  30th  June,
 965  with  membership  of  33,000.

 (9)  The  agricultural  credit  and  ser-
 vice  societies  in  the  State  advanced
 short  and  medium  term  loans  amount-
 ing  to  Rs.  8.97  crores  in  1964-65.
 Besides  this,  primary  land  mortgage
 banks  advanced  long-term  loans  dur-
 ing  the  year  to  the  extent  of  Rs,  72.57
 lakhs,  The  loan  outstandings  of  agri-
 cultural  credit  societies  at  the  end
 of  the  year  were  Rs.  2.09  crores  and
 the  loan  outstandings  of  the  primary
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 land  mortgage  banks  at  the  end  of
 the  year  were  Rs.  .74  crores.

 (c)  2700  service  societies,  in  addi-
 tion  to  distributing  credit  to  their
 members  for  agricultural  operations,
 also  undertook  other  service  func-
 tiong  like  distribution  of  fertilisers
 and  other  production  requisites,  dis-
 tribution  of  consumer  goods  and  mar-
 keting  of  agricultural  produce,  The
 total  value  of  production  requisites
 of  all  types  distributed  by  them  dur-
 ing  1964-65.  was  Rs.  .73  crores.

 A  statement  showing  the  position
 of  cooperative  societies  other  than
 creditiservice  cooperatives  in  the
 State  of  Orissa  as  on  30th  June,  965
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No,  LT-7380/
 66].

 भध्य  प्रवेश  में  भुखमरी  से  सत्यु
 2047.  श्री  बड़े  :

 श्री  हुकम  शन्द  कछवाय  :
 क्या  ला,  कृषि,  सामुदायिक  विकास

 तथा  सहकार  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (=)  वया  यह  सच  है  क  पिछले  कुछ
 महीनों  में  मध्य  प्रदेश  में  भुखमरी  से  बहुत  से
 लोगों  की  मृत्यु  हुई  है  ;

 (ख)  यदि  हां  तो  क्या  सरकार  ने  इस
 विषय  में  कोई  सूचना  एकत्न  की  है  ;  और

 ख)  यदि  हां  तो  इसका  विवरण  क्‍या
 है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मन्त्रालय  में  राज्य  मन्त्री  (आओ  गोविन्द
 मैगन) :  (क)  जी  नहीं  ।

 (ग)  झौर  (ग).  प्रश्न  ही  नहीं  उठते  ।
 Roads  in  Kerala

 2048,  Shri  Maniyangadan:  Will  the
 Minister  of  Transport,  Aviation,
 Shipping  anq  Tourism  be  pleased  to
 state:

 (a)  when  the  construction  of
 Kumarakom-Vechoor  Road  connecting

 Kottayam  and  Vaikom  in  Kottayam District  (Kerala)  was  started;
 (b)  whether  the  Kerala  Govern-

 ment  have  requested  his  Ministry  in
 November  last  for  sanction  of  funds
 from  the  Central  Road  Fund  for  the
 construction  of  this  road;

 (c)  whether  sanction  has  been  given
 and  if  not,  the  reasons  therefor;  and

 (d)  the  reasons  for  delaying  com-
 pletion  of  this  road?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  to  (d).  The
 work  relating  to  the  Kumarakom-
 Vechoor-Vaikom  Road  was  started  by
 the  Government  of  Kerala  from  their
 own  revenues  in  1955.

 2  Subsequently,  in  958  and  960
 the  Government  of  Kerala  proposed
 the  following  two  works  relating  to
 this  road  for  being  financed  out  of
 their  allocation  account  in  the  Cen-
 tral)  090  Fund:—

 (i)  Construction  of
 bridges  on
 Kumarakom-
 Vechoor  Road.  Rs.  4.00  lakhs

 (ii)  Improvements
 to  Kumarakom-
 Vechoor-Vaikom
 Road.  Rs.  4.00  lakhs

 Rs.  8.00  lakhs

 These  were  approved  in  958  and
 960  respectively.

 3.  In  November  1965,  the  State
 Government  reported  that  the  com-
 pletion  of  these  works  would  to-
 gether  involve  an  additional  ex-
 penditure  of  Rs,  3.96  lakhs  and  asked
 for  the  approval  of  the  Central  Gov-
 ernment  to  the  excess  also  being
 met  from  the  allocation  account  of
 the  State  Government  in  the  Cen-
 tral  Road  Fund.  The  matter  is
 being  re-examined  and  certain  addi-
 tional  information  has  been  called
 for  from  the  Government  of  Kerala.
 But  it  would  not  be  possible  to  allot
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 any  additional  funds  during  the
 current  year  owing  to  the  paucity  of
 resources.

 Bridges  in  Kerala
 2049.  Shri  Maniyangadan:  Will  the

 Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  {o
 state:

 (a)  whether  the  Kottayam  District
 Development  Council  and  Kerala  Gov-
 ernment  have  approved  a  scheme  for
 the  construction  of  a  bridge  at
 Kulapunackal  Kodava  in  Kottayam
 District,  Kerala  State;

 (b)  whether  the  proposal  tas  been
 included  in  the  Fourth  Five  Year
 Plan;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  to  (c),  The  pro-
 Posed  bridge  at  Kulapunackal  Kodava
 in  the  Kottayam  District  falls  on  a
 State  road  in  the  Kerala  State,  The
 Government  of  Kerala  are,  therefore,
 primarily  concerned  in  the  matter.
 They  have  considered  its  inclusion
 in  their  Fourth  Five-Year  Plan  but
 coulg  not  make  provision  for  this
 work  in  that  plan  due  to  undeve-
 loped  nature  of  the  road  system  on
 the  northern  side  of  the  proposed
 crossing  and  the  nearness  of  the
 existing  Chungom  bridge.

 Bridges  in  Kerala

 2050.  Shri  Maniyangadan:  Will  the
 Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 construct  a  bridge  at  the  Vettikattu
 Muku  in  Kottayam  District,  Kerala
 State;
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 (b)  whether  it  is  included  in  the
 Fourth  Five  Year  Plan;  and

 (c)  if  so,  the  estimate  and  when
 the  construction  will  begin?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  ang  Tourism  (Shri
 Sanjiva  Reddy):  (a)  to  (c).  The
 proposed  bridge  at  Vettikattu  Muku
 falls  on  a  State  road  in  the  Kerala
 State.  The  Government  of  Kerala
 are,  therefore,  primarily  concerned
 with  this  work.  They  have  intimated
 that  this  project  has  been  included
 in  their  Draft  Fourth  Five-Year  Plan
 and  that  the  design  and  the  estimate
 are  being  finalised.  The  State  Gov-
 ernment  propose  to  provide  funds  ior
 this  work  in  the  next  year’s  budget.

 एयर  इंडिया  के  बोइंग  विमान  के  इंजन  में
 खराबो

 2051.  श्री  हुकम  चन्द  कछवाय  :
 श्री  बड़े  :
 श्री  श्रोंकार  लाल  बेरवा  :

 क्या  परिवहन,  उड्ड़यन,  नौवहन  तथा
 पर्यटन  मन्त्री  यह  बसाने  की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  6  सितग्बर,
 l966  को  अथवा  उसके  आसपास  सिडनी

 से  फिजी.  जाते  हुए  एयर  इंडिया  के  बोइंग
 विभान  के  इंजन  में  कुछ  खराबी  शा  गई  थी;
 और

 (ख)  यदि  हां  तो  उसके  परिणामस्वरूप
 जान  और  माल  को  कितनी  क्षति  हुई  ?

 परिवहन,  उंड्डयन,  नौवहन  तथा  पर्यटन
 मन्त्री  पथी  संजोब  रेडडी)  :  (क)  जीहां।
 एयर  इंडिया  का  बोइंग  वायुयान  वीटी-ई,पी-
 एम  जो  कि  6  सितम्बर,  966  को  सिडनी
 से  नन्दी  (फिजी  द्वीप  समूह)  के  लिए  रवाना
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 gar  था,  नम्बर  4  इंजन  के  चलाने  के  लीव
 में  अत्यधिक  कम्पन  पाये  जाने  तथा  उसके
 साथ-साथ  तेल  के  तापक्रम  में  क्रमशः  वृद्धि
 होने  क ेकारण  38  मिनट  की  उड़ान  के  बाद

 सुरक्षित  रूप  से  वापस  सिडनी  में  उतर  श्राया  |

 इंजन  बदल  दिया  गया  श्रौर  वायुयान  ने  पुनः
 उड़ान  चालू  कर  दी  ।

 (ख)  जान  या  माल  की  कोई  हानि
 नहीं  हुई  ।

 A.LR,  Programmes  for  educating
 Voters

 2052.  Shri  R.  S,  Pandey:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whether  Government  have  under
 consideration  a  proposal  to  start  some
 broadcasting  programme  over  the
 A.LR.  Stations  to  educate  the  people
 to  use  their  rights  of  franchise  in  the
 right  way;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Law  (Shri  0.  R.  Pattabhi
 Raman):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Retrenchment  by  River  Steam
 Navigation  Co.  Ltd.

 2053.  Shri  Kola  Venkaiah:
 Shri  P.  ९,  Borooah:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 management  of  the  River  Steam  Navi-
 gation  Co.,  Ltd.  has  proposed  to  close

 the  Calcutta  Ghat  Offices  and  to  issue
 retrenchment  notices  to  many  of  its
 employees;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  number  of  employees  to  be

 retrenched;
 (d)  whether  any  representation  has

 been  made  this  year  by  the  Inland
 Steam  Navigation  Workers’  Union
 against  the  closure  of  offices  and  re-
 trenchment  and  against  the  loss
 which  they  were  subjected  to;  and

 (e)  if  so,  the  action  taken  or  pro-
 Posed  to  be  taken  in  the  matter?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  ang  Tourism  (Shri
 Sanjiva  Reddy):  (a)  to  (०),  Propo-
 sals  regarding  the  future  of  the
 Rivers  Steam  Navigation  Company
 Limited  are  under  Government's
 consideration,

 (d)  Yes.

 (e)  The  matter  is  under  considera~
 tion.

 Drought  conditions  in  Mysore  State

 2054.  Shri  H.  C.  Linga  Reddy:  Will
 the  Minister  of  Food,  Agriculture,
 Community  Development  ang  Coope-
 ration  be  pleased  to  state:

 (a)  the  present  seasonal  conditions
 in  Mysore  State;

 (b)  the  extent  to  which  the  people
 afe  relieved  of  drought  conditions;

 (c)  the  amount  so  far  spent  on
 drought  relief  by  the  Central  and
 State  Governments;

 (d)  whether  relief  works  and
 ‘CARE’  programme  will  be  continued
 till  the  next  harvesting  season;  and

 (e)  the  number  of  people  so  far  em-
 ployed  and  the  number  of  relief
 works  taken  up?
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 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  The  prescat
 seasonal  conditions  in  the  Mysore
 State  appear  to  be  quite  satisfactory.
 There  has  been  satisfactory  rainfall
 practically  all  over  the  State.  The
 condition  of  standing  crops  is  fair
 and  there  are  prospects  of  a  reason-
 ably  fair  harvest,

 (9)  As  a  reSult  of  satisfactory
 rains,  the  situation  has  considerably
 improved,  The  number  of  persons
 employed  on  relief  works  has  gone
 down,

 (c)  The  expenditure  on  drought  re-
 lief  is  initially  incurred  by  the  State
 Government  and  is  later  shared  bet-
 ween  the  State  ang  Central  Govern-
 ments  according  to  a_  prescribed
 pattern  of  assistance.  The  Central
 Government  have  so  far  released
 funds  to  the  Mysore  Government  ६०
 the  extent  of  Rs.  4  crores.  The  My-
 sore  Government  have  intimated  that
 this  sum  is  likely  to  be  spent  in  full
 on  drought  relief.  The  details  of
 actual  expenditure  incurred  by  them
 so  far  are  not  readily  available.

 (d)  Due  to  improvement  in.  the
 situation,  instructions  have  been
 issued  by  the  State  Government  to
 discontinue  relief  works  except  in
 some  badly  affected  pockets,  where
 works  will  be  continued  for  some
 time  more.  The  Emergency  Feed-
 ing  Programme  with  which  ‘CARE’
 is  associated  will  continue  till  the
 end  of  November  in  all  areas  where
 it  has  been  in  force,  In  badly
 affected  pockets,  it  will  continue  till
 the  end  of  December,  1966.

 (९)  8,0l]  persons  were  in  employ-
 ment  on  3ist  October,  966  on  1,424
 relief  works,  The  maximum  number
 of  persons  employed  on  relief  works
 in  Mysore  was  ‘1,74,721,  in  the  first
 week  of  May,  1966.
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 Hindustan  Shipyard,  Visakhapatnam

 2055.  Shri  Kolla  Venkaiah:  Will  the
 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  {o  state:

 Written  Answers

 (a)  the  number  of  ships  built  at  the
 Hindustan  Shipyard,  Visakhapatnam  in
 ‘1965-66;

 (b)  the  number  of  ships  to  be  built
 in  ‘1966-67;  ang

 (c)  the  improvements  made  for  ship-
 building  at  the  said  shipyard?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Three.

 (b)  Two.

 (c)  Some  of  the  improvements  made
 in  the  Shipyard  since  it  was  taken
 over  by  Government  from  the  Scindia
 Steam  Navigation  Company  Limited
 in  March,  952  are  as  follows:—

 (l)  The  constructions  of  the  ortho-
 dox  type  of  steam  ship  of
 smaller  capacity  rivetted  con-
 struction  has  been  changed  to
 the  modern  diesel-engined
 ship  of  welded  construction  on
 prefabricated  system;

 (2)  the  layout  of  steel  yard,  work-
 shops  and  stores  has  been  im-
 proved;
 the  flow  of  material  from  the
 steel  yard  to  building  berths
 through  various  shops  has
 been  improved  and  streamlin-
 ed  from  the  old  zig-zag  type
 of  flow  to  the  unidirectional
 straight-line  flow;

 (3

 the  fitting  out  jetty  space  has
 been  extended  to  increase  the
 capacity;

 (4

 (5)  the  craneage  in  the  building
 berths,  fitting-out  jetty  and
 steel  yard  has  been  increased;

 more  attention  is  being  devot-
 ed  to  the  training  of  techni-
 cal  personne!  at  all  levels;

 (6
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 (7)  A  planning  and  production
 Control  system  has  been  intro-
 duced.

 (8)  the  Drive  for  development  of
 indgenous  equipment  has  been
 intensified.

 Enquiry  into  Working  of  D.T.U.
 2056.  Shri  Vishwa  Nath  Pandey:  Will

 the  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleased  to
 rcfer  to  the  reply  given  to  Unstarred
 Question  No  29  on  the  26th  July,  966
 and  state:

 (a)  whether  Government  have  since
 taken  a  final  decision  about  the  pro-
 posal  to  set  up  a  Committee  to  enquire
 into  the  working  of  the  Delhi  Trans-
 port  Undertaking;  and

 (b)  if  so,  with  what  result?
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  It  has  been  de-
 cideg  to  set  up  a  Works  Study  Tea‘n
 to  assess  the  financial  requirements
 of  the  Delhi  Transport  Undertaking
 for  meeting  the  increase  in  demand
 for  road  transport  facilities  in  Delhi
 and  make  suggestions  if  any  for  im-
 proving  the  working  of  the  Undertak-
 ing.
 Smuggling  of  Susar  into  East  Pakistan

 2057.  Shri  Dighe:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  96  on  the  2nd  August,  966  and
 state:

 (a)  whether  the  investigation  in  the
 case  of  sugar  seized  at  Howrah  Rail-
 way  Station  has  since  been  completed;
 and

 (b)  if  so,  the  result  thereof  and  the
 action  taken  jin  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Deveropment  and  Cooperation  (Shri
 Shinde):  (a)  No,  Sir.

 (b)  Does  not  arise.

 झनाज  लाने  वाले  जहाओों  को  विलम्य  शुल्क
 को  प्रदायगी

 2058.  श्री  बड़े  :
 शी  हुकम  अन्व  कछवाय:

 क्या  खाद्य,  कृषि,  सामुधायिक  विकास  तथा
 सहुक्वाए  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बम्बई  बन्दर-
 गाह  पर  जहाजों  से  अनाज  उतारने  का  काम
 करने  वाले  कर्मचारियों  द्वारा  हाल  में  की  गई
 हड़ताल  के  कारण  दो  विदेशी  जहाजो  को
 विलम्ब  शुल्क  के  रूप  में  20,000  रुपये  देने
 पड़े  शौर

 (ख)  याद  हां,  तो  सरकार  ने  इस
 मामले  में  क्‍या  कार्यवाही  की  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  संत्री  (शी  गोबिन्द
 मेनन)  :  (क)  और  (ख).  गत  तीन  महीनों
 में  बम्बई  बन्दरगाह  पर  विभिन्न  श्रेण्यों  के
 कर्म  दरियों  जो  कि  प्रत्यक्ष  भ्रथवा  अप्रत्यक्ष
 रूप  से  बन्दरगाहु  पर  जहाजों  से  खाद्यान्न
 उतारने  का  काम  करते  हैं,  द्वारा  कई  बार
 हड़ताल  करने  से  काम  में  विध्न  पड़ा  है  ny  ऐसे
 प्रत्येक  अवसर  पर  कई  विदेशी  जहाजों  से
 खाद्यान्न  उतारने  के  काम  पर  प्रतिकूल  प्रभाव
 पड़ा  ।  जब  तक  माननीय  भदस्य  हड़ताल  विशेष
 झथवा  हड़ताल  की  तारीखों  का  उल्लेख  नहीं
 करते  तब  तक  अपेक्षित  सूचना  देना  कठिन
 होगा  |

 Potato  Corporation  of  India
 2059.  Shri  Tula  Ram:

 Shri  Vishwa  Nath  Pandey:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Food,  Agricul-
 ture,  Community  Development  and
 Cooperation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  set  up  a  Potato  Cor-
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 poration  of  India  to  maintain  and
 develop  potato  seeds  in  the  country;

 (9)  if  so,  the  broad  details  thereof;
 and

 (c)  the  total  amount  of  expenditure
 involved  therein?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  Yes,  a  pro-
 posal  for  setting  up  of  Potato  Corpo-
 ration,  as  a  subsidiary  to  the  Food  Cor-
 poration  of  India|National  Seeds  Cor-
 poration  is  under  consideration  of  the
 Government  of  India.

 (b)  and  (c).  The  details  have  yet
 to  be  worked  out.

 Weather  Reports  from  J.  &  K.
 2060.  Shri  Sham  Lal  Saraf:  Will  the

 Minister  of  Transport,  Aviation,  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  the  Meteorological  De-
 partment  has  established  its  centres  in
 Jammu  and  Kashmir;  and

 (b)  whether  improvement  has  been
 effected  in  forecasting  correct  weather
 reports,  not  only  for  farmers  of  that
 area,  but  also  to  provide  necessary  in-
 formation  for  aerial  communications
 between  that  State  ang  the  neighbour-
 ing  States?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  Yes,  Sir.  The
 Meteorological  Department  takes  note
 of  the  latest  scientific  studies  and  in-
 vestigations  with  a  view  to  effecting
 improvement  in  weather  forecasts.

 Suratgarh  Farm
 206l.  Shri  Kindar  Lal:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Food,  Agricul-

 ture,  C  ity  Devel  it  and
 Cooperation  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  342
 on  the  9th  August,  966  and  state:

 (a)  whether  the  Committee  set  up te  examine  the  possibility  of  providing
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 additional  water  for  Suratgarh  farm
 has  submitted  its  report;

 (b)  if  so,  the  main  features  thereof;
 and

 (c)  the
 thereto?

 reaction  of  Government

 The  Deputy  Mnister  in  the  Ministry
 of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  to  (c).  The
 Committee  has  completed  its  study.
 Its  final  report  is  expected  shortly.

 Meteorological  Rocket  Launching
 Station

 2062.  Shri  Kindar  Lal:
 Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Transport,  Avi-
 ation,  Shipping  and  Tourism  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  672  on  the  9th
 August,  966  and  state:

 (a)  whether  the  scheme  for  setting
 up  a  Meteorological  Rocket  Launching
 Station  in  North-West  India  has  since
 been  finaliseq  for  inclusion  in  the
 Fourth  Five  Year  Plan;  and

 (b)  if  so,  the  particulars  of  the
 scheme?

 The  Minister  of  Transport,  Aviation,
 Shipping  ang  Tourism  (Shri  Sanjiva
 Reddy):  (a)  The  scheme  has  not  yet
 been  finalised.

 (b)  Does  not  arise.

 Availability  of  Importeg  Foodgrains
 2063.  Shri  Basumatari:  Will  the

 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Cen-
 tral  Government  have  indicateg  to  the
 States  that  the  availability  of  import-
 ed  foodgraing  woulg  be  much  less  dur-
 ing  the  next  year;  and

 (b)  if  so,  the  steps  taken  to  have
 sufficient  stock  to  meet  the  situation?

 The  Minister  of  State  in  the  Minis-
 try  vf  Food,  Agriculture,  Community
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 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  Yes;  Sir.

 (b)  Efforts  are  being  ‘made  to  im-
 port  foodgrains  to  the  maximum  ex-
 tent  possible  within  the  limited  fore-
 ign  exchange  resources  available  with
 the  Government  and  what  the  ex-
 porting  countries  are  willing  to  offer.
 Internal  procurement  of  foodgrains  is
 also  being  maximised.

 Funds  for  Drought-affected  Areas  in
 West  Bengal

 2064.  Shri  Basumatari:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Devetopment  and  Cooperation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 West  Bengal  Government  have  _  re-
 quested  the  Centra]  Government  for  a
 grant  of  Rs.  2.5  crores  for  continuing
 the  relicf  operations  in  the  drought
 affected  areas  of  the  State;

 (b)  whether  it  is  also  a  fact  that  0
 out  of  6  Districts  in  the  State  have
 been  affected  by  drought;  and

 (c)  the  percentage  of  loss  in  the  crop
 of  jute  ang  paddy?

 The  Deputy  Minister  in  the  Ministry
 of  Food,  Agriculture,  Community
 Development  and  Coperation  (Shri
 Shyam  Dhar  Misra):  (a)  Yes  Sir,  in
 June  this  year  a  request  for  an  ad  hoc
 grant  of  Rs.  2  crores  was  received
 from  the  West  Bengal  Government
 for  continuing  the  relief  operations  in
 the  drought  affected  areas  of  the
 State.  As  the  ways  and  means  posi-
 tion  of  the  State  Government  was
 comfortable,  they  were  requesteg  to
 meet  this  expenditure  from  their  own
 funds.  No  subsequent  request  for
 assistance  has  since  then  been  receiv-
 ed  from  the  State  Government.

 (b)  Details  are  not  available  but
 according  to  the  State  Government,
 the  position  is  reported  to  be  bad
 ‘mainly  in  the  districts  of  Bankura,
 Malda  and  West  Dinajpore.

 (c)  It  is  too  early  at  this  stage  to
 estimate  the  overall  size  of  the  paddy
 crop  and  jute  in  the  State.

 Sale  of  Children  in  Assam
 2065.  Shri  Sezhiyan:

 Shri  Mohammeg  Koya:
 Will  the  Minister  of  Food,  Agricul-

 ture,  C  ity  “Devel  and
 Cooperation  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  report-
 eq  ‘distress  sale’  of  children  in  Goal-
 para  district  of  Assam,  in  recent  times;

 (b)  if  so,  whether  any  investigations
 have  been  made  into  the  situation
 leading  to  such  sale  of  children;  and

 (c)  the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  State  in  the  Ministry
 of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  to  (c).  When
 allegations  of  ‘distress  sale’  of  children
 in  Assam  on  account  of  food  shortages
 appeared  in  newspapers  a  report  was
 called  for  from  the  Government  of
 Assam  and  they  have  stated  that  ac-
 cording  to  a  customary  practice  called
 “Dhana”  prevalent  in  the  area,  the
 poorer  sections  of  Bodo  people  keep
 their  children  for  domestic  work  in
 houses  of  richer  people  of  the  same
 community  in  consideration  for  cash
 etc  for  specified  periods.  Another
 custom  prevalent  among  the  Bodo
 people  is  to  adopt  children  belonging
 to  the  same  community.  The  adopter,
 in  such  cases,  gives  a  nominal  amount
 in  cash  or  kind  to  parents  as  a  mark
 of  respect.  The  Assam  Government's
 investigations  have  shown  that  there
 have  been  no  sale  of  children  duc  to
 shortage  of  food.

 Bridge  over  River  Narmada
 2066.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Transport,  Avia-
 tion  Shipping  and  Tourism  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  all  work
 in  connection  with  the  construction  of
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 the  road  bridge  over  the  Narmada
 river  near  Hoshangabag  (Madhya  Pra-
 desh)  is  at  a  complete  standstill;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  when  the  project  will  be  com-
 pleted  and  the  bridge  commissioned?

 The  Mnister  of  Transport,  Aviation,
 Shipping  ang  Tourism  (Shri  Sanjiva
 Reddy):  (a)  and  (b).  No.  But  it  is
 true  that  the  work  of  the  bridge  has
 lagged  behind  schedule.  This  is  a
 State  project  in  which  the  Central
 Govermment  has  agreed  to  give  a
 limited  aid  of  Rs.  3.34  lakhs.  The
 construction  was  taken  in  hand  in
 February,  960  and  was  requireg  to
 be  completed  in  2  years.  But  soon
 after  the  commencement  of  work  a
 difficulty  arose  about  the  supply  of
 high  tensile  steel  wire.  The  original
 design  for  the  bridge  submitted  by
 the  firm  was  based  on  the  use  of  66
 tons  of  rmported  high  tensile  wire  (3
 mm  dia)  which  they  had  procured,
 but  when  the  firm’s  design  was  checked
 it  was  found  that  it  required  92  tons
 of  3  mm  high  tensile  steel  wire.  The
 design  was  therefore  modified  to  en-
 able  the  use  of  7  mm  dia  high  tensile
 stecl  wire  which  by  that  time  was
 being  manufacturegq  in  the  country.
 The  change  caused  delay  in  the  pro-
 gress  of  work.

 (c)  The  work  has  been  resumed  at
 the  site  and  is  in  progress.  It  is  ex-
 pected  to  be  completed  by  December,
 1967.

 Tourist  Centres  at  Kumaon  Hills
 2067.  Shri  हू,  C.  Pant:  Will  the

 Minister  of  Transport,  Aviation  Ship-
 ping  and  Tourism  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 tourist  accommodation  jn  most  of  the
 hill  centres  in  the  Kumaon  region  of
 Uttar  Pradesh  is  inadequate;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  increase  the  accommodation
 so  as  to  attract  more  visitors?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
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 Reddy):  (a)  Tourist  traffic  to  the  hill
 centres  in  the  Kumaon  region  is  sea-
 sona]  in  character.  During  the  season
 i.e.  April  to  June,  the  existing  accom-
 modation  in  some  of  the  popular  cen-
 tres  has  been  found  to  be  inadequate.

 (b)  More  funds  have  been  provided
 in  the  Fourth  Five  Year  Plan  for  the
 development  of  accommodation  in  this
 region.

 Hostel  at  Nainital  for  Central
 Government  Employees

 2068.  Shri  K.  C.  Pant:  Will  the
 Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  be  pleascq  to
 State:

 (a)  whether  Government  propose  to
 establish  a  hostel]  at  Nainital  for
 arranging  acco’  dation  at  ar
 able  cost  to  Government  employees
 visiting  Nainital  and  Ranikhet  and  to
 attract  large  number  of  such  visitors;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  There  is  no  such  proposal.

 (b)  The  question  does  not  arise.

 Shortage  in  imported  Fertilizers

 2069.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 600  tonnes  of  imported  Amonia  Sul-
 phate  fertilizer  was  found  short  in  a
 recent  shipment  received  at  Kandla
 Port;

 (b)  whether  it  is  also  a  fact  that
 Government  have  lost  the  case  filed  in
 Bhuj  Court  against  the  Shipping  Com-
 pany  for  recovery  of  the  loss;  and

 (c)  if  §0,  who  has  been  found  res-
 ponsible  for  this  loss?

 The  Minister  of  State  in  the  Ministry
 of  Food,  Agriculture,  Community
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 Development  ang  Cooperation  (Shri
 Govinda  Menon);  (a)  and  (b).  It  is  a
 fact  that  the  Government  lost  a  case
 namely  in  the  Bhuj  court  filed  against
 a  shipping  company  for  recovery  of
 short-landing  losses.  The  case,  re-
 lated  to  a  short-landing  of  about  500
 metric  tonnes  of  amonium  sulphate  in

 a  vessel,  s.s.  Smith  Builder,  which
 arrived  at  Kandla  Port  on  3-1-1963,
 and  not  recently.

 (c)  Since  the  shortage  occurred  dur-
 ing  the  voyage  from  U.S.A.  to  India
 and  a  suit  was  filed  in  time  to  recover
 the  claim  from  the  shipping  company
 the  question  of  fixing  responsibility
 for  the  loss  on  any  individual  does
 not  arise.

 Delimitation  of  Constit  ci
 2070.  Shri  D.  ९.  Sharma:  Will  the

 Minister  of  Law  be  pleased  to  state:
 (a)  whether  any  progress  hag  been

 in  the  fresh  delimitation  of  Assembly
 and  Parliamentary  Constituencies  after
 reorganisation  of  Punjab,  Haryana  and
 Himachal  Pradesh;  and

 (b)  when  the  work  is  likely  to  be
 completed?

 The  Minister  of  State  in  the  Ministry
 of  Law  (Shri  C  R.  Pattabhi  Raman):
 (a)  and  (b).  The  Delimitation  Com-
 mission  has  considered  its  draft  pro-
 posals  for  Punjab,  Haryana’  and
 Himachal  Pradesh  with  the  respective
 Associate  Members.  Its  Final  Orders
 are  expected  to  be  published  during
 the  course  of  next  week.

 Co-operative  League  of  United
 States

 2071.  Shri  M.  RB,  Krishna:
 Shri  Ramapathi  Rao;

 Will  the  Minister  of  Food,  Agricul-
 ture,  Col  ity  Develop  t  and
 Cooperation  be  pleased  to  state:

 (a)  the  period  for  which  Coopera-
 tive  League  of  United  States  was  in
 India  and  the  States  which  the  team
 visited;
 255  (Ai)  LSD—4.

 (b)  how  many  States  and  Societies
 have  been  recommended  for  loan  by
 this  League;  and

 (c)  whether  large  agricultural
 States  like  Andhra  Pradesh  will  get
 preference  in  the  matter  of  getting
 loans  to  start  fertilizer  factories  under
 cooperative  management?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  Co-
 operative.  Fertilizer  Feasibility
 Study  Team  sponsored  by  Coopera-
 rative  Leaque  of  U.S.A,  is  in  India
 since  5th  September,  1966,  The  Team
 has  so  far  visited  the  States  of  Gujarat,
 Uttar  Pradesh,  Maharashtra,  Kerala,
 Madras,  West  Bengal,  Bihar,  Andhra
 Pradesh  and  Rajasthan.

 (b)  The  Report  of  the  Team  is  yet
 to  be  finalised.

 (c)  While  finalising  its  recommen-
 dations,  the  Team  will  no  doubt  take
 into  account  all  relevant  aspects  in-
 cluding  the  scope  of  fertilizer  con-
 sumption  in  various  areas.

 महाराष्ट्र  मे ंफसल  को  स्थिति

 2072.  शी  दे”  fino  पाटिल:  क्या
 सादा,  कृषि,  सामुदायिक  विकास  तथा  सहकार
 मंत्री  यह  बताने  की  कु्पा  करेंगे  कि  :

 (क)  क्‍या  यह  सब  है  कि  महाराष्ट्र
 के  चारों  क्षेत्रों  में  वर्षा  न  होने  क ेकारण  वर्तमान
 फसल  की  स्थिति  बहुत  नाजुक  है  ;

 (ख)  यदि  हां,  तो  वर्षा  न  होने  क ेकारण
 किन  जिलों  में  फसलों  एर  प्रतिकूल  प्रभाव
 ण्ड़ा  है;  और

 (ग)  स्थिति  सुधारने  के  लिये  क्‍या
 उपाय  किये  जा  रहे  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  से  3पसनन्‍्त्री  थी  $यामघर
 मिथ) :  (क)  दक्षिण-पश्चिम  मानसून
 मौसम  (जून-सितम्बर)  i966  के  दौरान
 कुल  वर्ष  जो  खरीफ  फलों  के  लिए  बहुत
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 महत्वपूर्ण  है  मेंहाराष्ट्रं  राज्य  के  मंध्य  महा-
 राष्ट्र,  मराठावडा  तथा  विदर्भा  क्षेत्रों  में
 वस्तुत:  सामाम्य  थी,  किन्तु  कोनकन  क्षेत्र  में
 वह  कुछ  अ्रपर्याप्त  थीं।  फिर  भी  मानसून
 966  में  शीघ्र  लौट  गई  श्रौर  मध्य  महाराष्ट्र,

 मराठावडा  और  कोनकन  क्षेत्रों  में  सितम्बर
 के  अम्तिम  सप्ताह  के  दौरान  कुछ  बौछारें
 पड़ी;  सिंतम्बर  के  प्रथम  सप्ताह  के  बाद  राज्य
 में  बहुत  थोड़ी  वर्षा  हुई  ।  उत्तर-मानसून
 मौसम  (प्रथम  श्रक्तूबर  से  9  नजम्बर  )
 राज्य  के  सभी  भागों  में  वस्तुत:  शुष्क  ही  रहा  ।
 इस  शुष्कता  से  खरीफ  फसलों  की  उन
 सम्भावनांश्रों  पर  ब्रा  प्रभाव  पड़ा  है  जो  राज्य
 के  चारों  क्षेत्रों  मे ंसितम्बर,  i965  के  बीच
 तक  उज्जवल  दिखाई  देती  थीं  ।  वर्तमान
 संकेतों  से  मालूम  होता  है  कि  स्थिति  इतनी
 खराब  नहीं  है  जितनी  गत  वर्ष  थी  यद्यपि  कुल
 उत्पादन  1964-65  ककी  अपेक्षा  काफी
 कम  होने  की  सम्भावना  है  6  नवम्बर,
 965  को  समाप्त  होने  वाले  सप्ताह  के

 दौरान  राज्य  में  कई  स्थानों  पर  ग्रच्छी  बौछारें
 पड़ने  की  रिपोर्ट  मिली  हैं,  इनसे  रबी  बवाई
 झौर  खरीफ  फसलों  की  किस्मों  को  भी  लाभ
 पहुँचने  की  सम्भावना  है  I

 (ख)  ब्रौर  (ग).  पूष्टी  गई  जानकारी
 राज्य  सरकार  से  इकट्ठी  की  जा  रही  है  और
 मिलने  पर  सभा  के  पटल  पर  रख  दी  जायेगी  |

 Shipping  Corporation  of  India

 2073.  Shri  Rama  Chandra  Mallick:
 Shri  Sudhansu  Das:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Shipping  Corporation  of  India,  had
 drawn-up  a  plan  for  the  expansion  of
 its  tonnage  after  q  careful  assessment
 of  the  needs  in  different  sectors  and
 submitted  them  to  the  Central  Gov-
 ernment  and  the  Planning  Commis-
 sion;  and
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 (b)  if  80,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes,  Sir.

 (b)  The  plan  is  under  consideration.

 Education  Allowance  for  Bombay
 Port  Trust  Employees

 2074,  Shri  Rama  Chandra  Mallick:
 Shrj  Sudhansu  Das:

 Will  the  Minister  of  Transport,
 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 employees  of  the  Bombay  Port  Trust
 will  receive  cash  allowances  in  respect
 of  the  education  of  their  children  as
 from  August,  1966;

 (b)  if  so,  the  number  of  employees
 to  be  benefited  by  the  scheme;  and

 (c)  the  total  amount  required  for
 the  scheme?

 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  Yes.

 (b)  About  27,000
 (c)  Rs.  28  lakhs  per  annum  appro-

 ximately.

 Central  Agency  Section
 2075.  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Law  be  pleas-

 ed  to  state:
 (a)  the  number  of  States  which  are

 being  served  by  the  Central  Agency
 section  of  his  Ministry  in  the  Supreme
 Court;  and

 (b)  the
 appointed  by  the
 section  at  present?

 number  of  Advocates
 Central  Agency

 The  Minister  of  State  in  the  Minis-
 try  of  Law  (Shri  0.  R.  Pattabhi-
 raman):  (a)  The  following  States  are
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 now  participating  in  the  Scheme  of  the
 Central  Agency  Section,  namely:—

 Punjab,
 Gujarat,
 Maharashtra,
 Mysore,
 Orissa,

 amr

 WD

 1

 Bihar  (some  work);  and
 7,  Jammu  &  Kashmir.  AC
 (b)  The  Ministry  of  Law  has

 pointed  3  Advocates  im  the
 Agency  Section.  They  are: —

 ap-
 Central

 l.  Government  Advocate,
 2.  Deputy  Government

 and
 Advocate,

 3.  Assistant  Government  Advocaate.

 They  are  Advocates  om  record  and
 conduct  cases  in  the  Supreme  Court
 on  behalf  of  the  Central  Government
 and  the  participating  State  Govern-
 ments.
 Mysore  State  demand  for  Foodgrains

 2076.  Shri  प्र,  C.  Linga  Reddy:  Will
 the  Minister  of  Food,  Agriculture,
 Community  Dvelopment  and  Coope-
 ration  be  pleased  to  state:

 (a)  the  demand  of  foodgrains  made
 by  the  Government  of  Mysore  from
 the  Central  Government  during  the
 last  three  months,  month-wise;

 (b)  the  extent  to  which  the  demand
 has  been  met;

 (c)  whether  it  is  g  fact  that  the
 Central  Government  have  not  met  the
 requirements  of  foodgraing  for  the
 State  to  introduce  statutory  rationing
 in  cities  with  more  than  one  lakh  of
 population;  and

 (d)  if  so,  when  the  requirements
 of  the  State  would  be  met?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  to  (d).  The
 requirement  of  foodgrains  of  each

 State  is  generally  discussed  between
 the  State  Government  and  the  Gov-
 ernment  of  India  and  supplies  from
 Central  stocks  are  arranged  on  the
 basis  of  availabilities  every  month
 and  the  relative  needs  of  the  different
 States.  There  is  no  proposal  for  the
 introduction  of  statutory  rationing  in
 cities  with  more  than  one  lakh  of  po-
 pulation  in  Mysore  at  present.  The
 question  of  making  any  estimate  of
 the  requirement  of  foodgrains  for  the
 purpose  or  the  Central  Govrnment
 meeting  it,  therefore,  does  not  arise.
 The  supplies  of  foodgrains  to  Mysore
 from  Central  stocks  during  the  last
 three  months  were  ag  follows:

 (in  ooo  tonnes)

 Month  Rice  Wheat  Milo

 August  Vg  2378  26°3
 September  ०4  30°7  «20°77
 October.  ol  33°9  778

 Agricultural  Loans  under  P.L.  480

 2077.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation
 be  pleased  to  state:

 (a)  whether  the  Government  of
 U.S.A.  have  put  up  a  proposal  for  tht.
 use  of  P.L.  480  Fung  in  Rupees  for
 giving  agricultural]  loans  and  to  se!
 up  an  organisation  for  the  purpose
 in  the  country;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 Agricultura]  land  in  Bihar
 2078.  Shri  H.  C.  Soy:  Will  the  Mi-

 nister  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation  be plased  to  state:

 (a)  whether  it  is  a  fact  that  due to  large  scale  acquisition  of  land  for
 industrial,  mining  and  afforestation
 projects  in  the  hilly  districtg  of
 Southern  Bihar,  there  has  been  a
 continual  shrinkage  of  agricultura!
 land  resulting  in  food  deficit  every
 year;

 (b)  if  so,  the  reaction  of  Govern.
 ment  thereto;  and

 (c)  the  steps  to  be  taken  in  this
 regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  Land  utili-
 sation  statistics  for  the  districts  of
 Southern  Bihar  and  Bihar  State  as
 a  whole  for  the  year  ‘1955-56.  to  1963-64
 (the  latest  year  for  which  data  is
 available)  indicate  that  cultivated  area
 in  Southern  Bihar  as  well  as  the  Bi-
 har  State  as  a  whole  has  gradually increased  during  this  period.  The
 cultivated  area  in  Southern  Bihar  in-
 creased  from  27,55,056  hectares  in
 1955-56.  to  30,49,136,  hectares  in  1963-64
 and  that  in  the  State  as  a  whole,
 from  98,19,504  hectares  to  97,16,354
 hectares,  The  area  put  to  non-agricul-
 tural  use  has,  however,  shown  some
 increase  between  the  year  1955-56.  to
 1963-64,  The  statistics  available  for
 the  whole  of  Bihar  State  indicate
 that  food  production  which  was  5.2
 million  tonnes  in  1955-56  has  been
 progressively  going  up  and  stood  at
 7.5  million  tonnes  in  1963-64.  After
 this.  however,  there  was  a  slight  fall
 in  the  production,  due  to  wide  spread
 drought  conditions.

 Thus,  there  is  no  evidence  to  show
 that  acquisition  of  land  for  industrial,
 mining  ang  afforestation  projects  had
 any  substantial  effect  on  the  extent
 of  cultivated  area  and  food  produc-
 tion  as  a  whole.
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 (b)  and  (०).  Do  not  arise.

 Grounding  of  I.A.C,  Fokker
 Friendship  at  Tezpur

 2080.  Shri  Vishwa  Nath  Pandey: Shri  Kindar  Lal:
 Will  the  Minister  of  Transport,

 Aviation,  Shipping  and  Tourism  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Indian  Airlines  Corporation  Fokker
 Friendship  plane  operating  on  the
 Calcutta-Tezpur-Jorhat  route  was
 grounded  at  Tezpur  on  the  5th  Nov-
 ember,  1966;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  (Shri
 Sanjiva  Reddy):  (a)  and  =  (b).
 Indian  Airlines  Corporation  Fokker
 Friendship  aircraft  VT-DME  operating
 Calcutta-Tezpur-Jorhat  Service  on  the
 5th  November  966  was  grounded  at
 Tezpur  due  to  the  pilot  reporting  that
 the  port  propeller  was  stuck  in  parti-
 ally  ‘feathered’  condition  and  was  not
 returning  to  mormal  position.  The
 defect  was  rectified  and  thereafter  the
 operation  of  the  propeller  in  the
 various  positions  was  found  satisfac-
 tory.  The  aircraft  operateq  the  Tez-
 pur-Calcutta  service  on  the  6th  Nov-
 ember  1966.

 Tuticorin  Harbour  Project
 208l.  Shri  Muthiah:  Will  the  Minis-

 ter  of  Transport,  Aviation,  Shipping
 and  Tourism  be  pleased  to  state:

 (a)  whether  the  amount  allotted
 for  the  Tuticorin  Harbour  Project  for
 1966-67  is  Rs.  94  lakhs;

 (b)  whether  the  final  revised  grant
 recently  applied  for  by  the  Harbour
 authorities  was  Rs.  225  lakhs;  and

 (९)  whether  Government  prcrose
 to  allot  the  additional  amount  of
 Rs.  3l  lakhs,  asked  for,  which  is  the
 irreducible  minimum  additional
 amount  required  for  1966-67)
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 The  Minister  of  Transport,  Aviation,
 Shipping  and  Tourism  (Shri  Sanjiva
 Reddy):  (a)  The  amount  provided  is
 Rs.  93.60  lakhs.

 (b)  Yes.
 (c)  The  matter  is  under  considera-

 tion  in  consultation  with  the  Ministry of  Finance.
 F.A.0.  Session  in  Rome

 2082.  Shri  मां,  N.  Mukerjee  Will  ‘he
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  ang  Cooperation
 be  pleased  to  state:

 (a)  the  number  ang  names  of
 Delegates  who  represented  India  at
 the  last  session  of  the  Food  and  Agri-
 culture  Organisation  held  in  Rome;

 (b)  whether  it  is  a  fact  that  the
 Tndian  Jute  Mills  Asguortatien  was
 represented  at  the  session  by  one
 who  is  not  an  Indian  national,  and

 (c)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  compo-
 sition  of  the  Indian  Delegation  to  the
 3th  session  of  the  FAO  conference,
 Rome  (November  20—December  9,
 965)  is  given  in  the  Statement,  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-738/66].

 (b)  The  delegation  did  not  include
 any  representative  of  the  Indian  Jute
 Mills  Association.

 (c)  Does  not  arise.
 Russian  Tractors

 2083.  Shri  Balgoving  Verma:
 Shri  Vishwa  Nath  Pandey:
 Shrj  Braj  Bihari  Mebrotra:
 Shri  Ram  Swarup:
 Shri  Chandak:
 Shri  Yashpal  Singh:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Devel  t  and
 Cooperation  be  pleased  to  state:

 (a)  the  total  number  of  agricultural
 tractors  in  the  country;

 1,  888  (SAKA)  Written  Answers  4654

 (b)  whether  it  is  a  fact  that  over
 60  per  cent  of  these  tractors  are
 located  in  northern  region  comprising of  the  States  of  Punjab,  Uttar  Pradesh,
 Rajasthan  and  Delhi  and  the  demand
 also  continues  likewise;

 (c)  the  criteria  for  distribution  of
 the  imported  Russian  tractors  amongst
 their  Indian  agents  and  whether  the
 existing  population  and  demand
 factors  are  considered  for  distribution;

 (d)  whether  it  is  also  a  fact  that
 the  import  quota  of  Russian  tractors
 for  the  States  of  Punjab,  U.P.  Rajas-
 than  and  Delhi  has  now  been  cut  to
 only  35  per  cent;  and

 (e)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 bevelopi  t  and  ८  tion  (Shri
 Shyam  Dhar  Misra):  (a)  The  tractor
 census  conducted  in  96l  indicated
 that  there  were  about  31,000  tractors
 in  the  country,  During  the  Third  Plan
 period  about  30,000  tractors  have
 been  added.

 (b)  Region-wise  figures  are  at  pre-
 sent  not  available.

 (c)  to  (e).  The  actual  distribution  is
 determined  from  time  to  time  in  the
 light  of  circumstances  then  prevailing
 Broadly,  the  criteria  are  the  demand
 for  tractors  and  the  need  to  popularise
 farm  mechanisation  in  all  parts  of
 the  country.  While  it  is  true  that
 there  is  a  substantial  demand  for
 tractors  in  the  States  of  Punjab,
 Haryana,  U.P.,  Rajasthan  and_  the
 Union  Territory  of  Delhi,  there  is  also
 a  sizeable  demand  for  these  tractors
 im  other  parts  of  the  country.  Since
 these  tractors  are  relatively  cheaper
 and  since  the  farmers  in  different
 States  should  be  extendeg  facilities
 for  purchase  of  such  tractors,  the
 quota  for  these  States  has  been  kept
 at  35  per  cent  of  the  total  imports.
 This  is  the  highest  quota  as  may  be
 seen  from  the  fact  that  it  ig  27h  per
 cent  for  Western  and  Central  India,
 274  per  cent  for  Eastern  India  includ-
 ing  Andhra  Pradesh  and  0  per  cent
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 for  Southern  India.  It  may  thus  be
 appreciated  that  gq  weightage  has
 been  given  to  the  States  of  Punjab Haryana,  Rajasthan,  U.P.  and  the Union  Territory  of  Delhi.

 Import  of  Czech  Tractors
 2084.  Shri  Balgovind  Verma:

 Shri  Vishwa  Nath  Pandey:
 Shri  Ram  Swarup:
 Shri  Braj  Bihari  Mehrotra:
 Shri  Chandak:
 Shri  Yashpal  Singh:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Food,  Agricul-
 ture,  C  ity  Devel  and
 Cooperation  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  03  on  the  Ist  November,  966
 and  state:

 (a)  the  horse  power,  cost  C.LF.
 and  estimated  selling  price  in  India
 of  the  Czech  Tractor,  2000  of  which
 ar:  proposed  to  be  imported;  and

 (b)  whether  the  suitability  of  the
 Czech  tractor  has  been  tried  in  the
 Indian  conditions  and  if  so,  with  what
 result?

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  (a)  The  Gzech
 tractors  proposed  to  be  imported  are
 of  20  H.P.  The  c.if,  cost  of  the  trac-
 tor  is  Rs.  7,500  (pre-devaluation),  The
 selling  price  of  these  tractors  will  be
 worked  out  after  ascertaining  the
 post-devaluation  c.i.f.  cost.

 (b)  Yes  Sir,  This  tractor  has  been
 found  to  be  very  suitable  for  Indian
 farming  conditions.

 Safdarjung  Aerodrome
 2085.  Shri  D,  0.  Sharma:  Will  the

 Minister  of  Transport,  Aviation,
 shipping  and  Tourism  be  pleased  to
 state:

 (a)  whether  the  question  of  shift-
 ing  Safdarjung  aerodrome  has_  been
 considered  due  to  the  proposed  con-
 struction  of  a  traffic  fiy-over  the
 Safdarjung  Railway  track;  and
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 (b)  if  so,  with  what  results?
 The  Minister  of  Transport,  Aviation, Shipping  and  Tourism  (Shri  Sanjiva Reddy):  (a)  Yes,  Sir.
 (b)  It  is  not  proposed  to  shift  the aerodrome  to  any  other  Place  as  its Present  location  is  eminently  suitable for  the  activities  of  the  Flying  and

 Gliding  Clubs  as  also  of  the  Auxiliary Air  Force.
 Canadian  Foodgraing  for  India

 2086.  shri  D.  C.  Sharma:  Will  the
 Minister  of  Food,  Agriculture,  Com-
 munity  Development  and  Cooperation be  pleased  to  state:

 (a)  whether  Canada  has  offered
 recently  1,000,000.  tons  of  food  to
 tackle  the  current  crisis  because  of a  bumper  crop  in  that  country  this
 year;  and

 (b)  if  so,  the  steps  taken  to  reach
 an  agreement  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Bridge  on  National  Highway  near

 Barmanghat
 2087.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Transport,  Avia-
 tion,  Shipping  and  Tourism  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  996  on  the  2nd
 August,  966  regarding  Bridge  on
 National  Highway  near  Barmanghat
 and  state:

 (a)  whether  the  award  of  work
 has  since  been  made;

 (b)  if  so,  to  whom;
 (c)  the  terms  and  conditions  there-

 of;  and
 (d)  whether  a  copy  of  the  award

 will  be  laid  on  the  Table?
 The  Minister  of  Transport,  Aviation,

 Shipping  and  Tourism  (Sbri  Sanjiva
 Reddy):  (a)  Not  yet.  The  tenderer
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 has  been  asked  to  accept  some  changes
 in  design  and  in  the  conditions  of
 contract  and  his  reply  is  awaited.

 (b)  to  (d).  Do  not  arise.

 2.00  hrs.

 QUESTION  OF  PRIVILEGE

 APOLOGY  BY  THE  Eprror  AND  Pus-
 LISHER  OF  THE  HinpusTAN  TIMES
 Mr.  Speaker:  On  the  l0th  Novem-

 ber,  +1966,  Shri  K.  9.  Malaviya  had
 Taised  a  question  of  privilege  against
 the  Editor  and  Publisher  of  The
 Hindustan  Times  for  having  pub-
 lished,  in  its  issue  dated  the  9th
 November,  966  certain  remarks  which
 had  been  expunged  by  me  on  the
 previous  day.  I  had  then  informed
 the  House  that  the  Editor  had  come
 to  me  ang  had  expressed  his  regret
 but  I  had  told  him  that  that  was
 not  enough  and  that  he  should  write
 a  letter  which  I  could  read  to  the
 House.

 I  received  the  following  letter
 dated  the  709  November  1966,  from
 the  Editor  of  The  Hindustan  Times:

 “The  report  of  the  Lok  Sabha
 proceedings  in  The  Hindustan
 Times  dated  Nov.  9,  1966,  con-
 tains  a  sentence  which  you  had
 ordered  to  be  expunged  from  the
 records.  On  inquiry,  I  am  told
 by  the  Special  Correspondent  who
 covered  the  proceedings  that  he
 misseq  hearing  your  decision  on
 the  point  owing  to  the  uproar
 which  was  prevailing  in  the
 House,  The  publication  of  the

 expunged  remarks,  I  assure  you,
 was  a  genuine  mistake  which  I
 sincerely  regret”.
 Does  Shri  Malaviya  want  to  say

 anything?
 Shri  K.  D.  Malaviya  (Basti):  I  do

 not  wish  to  pursue  this  matter  except
 to  say  that  this  statement  hae  cer-
 tainly  disappointed  me.  It  is  too
 genera]  a  statement.  In  the  front
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 page  of  The  Hindustan  Times  they
 had  referred  to  me  specifically.  All
 that  I  can  say  is,  as  I  said  the  other
 day,  that  they  are  angry  with  me
 because  of  my  views,  I  thought  they
 would  make  a  special  reference  to
 me  in  their  apology  and  also  agree  to
 publish  the  apology  in  the  same  man-
 ner  as  they  hag  done  in  the  case  of
 the  expunged  portion  in  the  front
 page  of  their  paper,  and  to  do  so  not
 once  but  more  than  once.

 I  also  have  g  feeling  that  this
 would  not  have  been  done  by  our
 able  journalist-correspondents,  but
 for  the  fact  of  a  system  under  which
 they  are  made  to  work.  They  are
 being  compelled  to  pass  garbled  news,
 and  they  also  become  careless.  I
 hope  this  will  not  be  repeated.

 I  would  suggest  that,  if  you  so
 wish,  they  modify  the  statement  that
 they  have  made  by  making  aq  specific
 reference  to  me  and  by  also  publish-
 ing  it  in  the  front  page  at  least
 twice.

 Shri  Ranga  (Chittoor):  I  am  all  in
 support  of  maintaining  our  rights
 and  privileges  here.  I  am  sorry  that
 my  hon,  friend,  Shri  K.  D.  Malaviya,
 came  to  be  hurt  by  whatever  was
 done  by  that  paper  that  day.  But  I
 do  not  see  the  reason  why  we  should
 ask  the  paper  to  publish  it  not  once
 but  twice.  It  is  something  like  the
 village  teacher  asking  erring  boys  to
 catch  their  own  ears  in  expiration
 and  stoop  not  once  but  four  times.
 We  should  not  take  these  things  too
 far.

 Shri  K,  D.  Malaviya:  I  am  not  at
 all  particular,  but  this  House  has  in-
 sisteq  On  repeated  publications  in  the
 past  on  another  occasion,

 Mr.  Speaker:  Shri  Malaviya  is
 correct  in  this  respect  that  sometimes
 we  have  asked  them  to  _  publish
 the  apology  more  than  once.  But  the
 House  should  be  content  i¢  this  regret is  publisheq  once,  on  the  front  page.

 Shri  Ranga:  That  is  all-once.
 Shri  K.  D.  Malaviya:  What  about

 the  specific  reference?
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 Mr.  Speaker:  Yes.  I  agree  that  it
 should  state  that  it  was  in  respect  of
 Shri  K.  D.  Malaviya  that  that  state-
 ment  was  made.

 st  मधु  लिसयें  (मंगेर)  :  प्रध्यक्ष
 महोदय,  एक  विशेषाधिकार  का  प्रण्न  और
 33  गया  है।  कल  मनीराम  बागही  की  जमा-
 नत  देने  के  लिए.  (व्यवधान) . .  एक
 सेकेंड  सुन  लीजिए,  कल  काणीराम  गुप्त  श्रौर
 मौर्य  साहब  जमानत  देने  के  लिए  तैण्गर
 थे,  मैजिस्ट्रेट  न ेइनका  अपमान  किया  है

 अ्रध्यक्ष  महोदय  :  मैं  इस  वक्‍त  उसको  नहीं
 ले  सकता  (व्यवधान)  भ्रापने  मुझे  लिखा
 है,  मुझे  देखने  दीजिये.  (व्यवधान)
 आडंर,  जाहर  |  इस  तरह  से  नहीं  उठाया  जा
 सकता  a

 श्री  मौर्य  (श्रलीगढ़ )  :  अध्यक्ष  महोदय,

 ध्रध्यक्ष  महोदय  :  मिस्टर  मौर्य,  मेरे  पास
 वह  भ्राया  है।  मैं  देखूंगा  ।  सवालों  के  घंटे
 में  कोई  चीज  मुझे  लिखी  जाय  तो  मैं  कैसे  देख
 सकता  हूं  ?  (व्यवधान  )

 शी  मौर्य  :  मैजिस्ट्रेट  हम  लोगों  के  बयान
 का  यकीन  नहीं  करते  |  कहते  हैं  कि  श्राप  झूठ
 भी  बोल  सकते  हैं,  श्राप  तीन  महीने  के  बाद
 मेभ्बर  श्राफ  दि  पालियामेंट  नहीं  भी  रह
 सकते  (व्यकधान  )

 Mr.  Speaker:  That  is  not  required
 here.

 2.06  hrs.
 PAPERS  LAID  ON  THE  TABLE

 InpIAN  TouRISM  CORPORATION  AMAL-
 GAMATION  ORDER

 The  Minister  of  Law  (Shri  G.  8S.
 Pathak):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Indian  Tourism  Corpora-
 tion  Amalgamation  Order,  1966,  pub-
 lished  in  Notification  No.  S.O.  2852  in
 Gazette  of  India  dated  the  Ist  Octo-
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 ber,  1966,  under  sub-section  (5)  of
 section  396  of  the  Companies  Act,
 1956,  [Placed  in  Library,  See  No.
 LT-7365/66].

 STATEMENT  re  CHIEF  MINISTER’s  CoN-
 FERENCE

 The  Minister  of  Food,  Agriculture,
 ity  Develop:  t  and  Co-

 operation  (Shri  C.  Subramaniam):  I
 beg  to  lay  on  the  Table  a  statement
 regarding  the  conclusions  reacheg  at
 the  Chief  Ministers’  Conference,  held
 in  New  Delfi  on  the  6th  November,
 1966,  [Placed  in  Library.  See  No.
 LT-7366/66].
 NOTIFICATIONS  UNDER  ESSENTIAL  ComM-

 MODITIES  ACT
 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Govinda  Menon):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  under  sub-section  (6)  of
 section  3  of  the  Essentia]  Commodi-
 ties  Act,  955:—

 (l)  The  Madhya  Pradesh  Rice
 Procurement  (Levy)  Second
 Amendment  Order,  1966,  pub-
 lisheg  in  Notification  No.
 G.S.R.  1725,  in  Gazette  of
 India  dated  the  8th  Novem-
 ber,  1966,

 (2)  The  Roller  Mills  Wheat  Pro-
 ducts  (Price  Control)  Amend-
 ment  Order,  1966,  published
 in  Notification  No.  G.S.R,
 पापा  in  Gazette  of  India  dated
 the  l0th  November,  1966.

 (3)  The  Delhi  Roller  Mills
 Wheat  Products  (Ex-mill
 and  Retail)  Price  Control
 Amendment  Order,  +1966,  pub-
 lished  in  Notification  No.
 G.S.R:  758  in  Gazette  of
 India  dateg  the  l0th  Novem-
 ber,  1966.

 [Placed  in  Library.
 7367/66).

 See  No.  LT-

 NotIFICATION  UNDER  COMPANIES  ACT
 The  Minister  of  State  in  the  Minis-

 try  of  Law  (Shri  C.  R.  Pattabhi
 Raman):  I  beg  to  lay  on  the  Table  a
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 copy  of  Notification  No,  G.S.R.  +1543,
 published  in  Gazette  of  Indig  dated
 the  8th  October,  1966,  under  sub-
 section  (3)  of  section  620A  of  the
 Companies  Act,  1956.  [Placed  in
 Library.  See  No.  LT-7368/66].

 ANNUAL  REporT  OF  INDIAN  COUNCIL
 or  AGRICULTURAL  RESEARCH  FOR
 1964-65.

 The  Deputy  Minister  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Shyam  Dhar  Misra):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Annual  Re-
 port  of  the  Indian  Council  of  Agri-
 cultural  Research,  New  Delhi  for  the
 year  1964-65.  [Placed  in  Library.
 See  No,  LT-7369/66].

 PAPERS  UNDER  TARIFF  COMMISSION  AcT

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers  under  sub-
 section  (2)  of  section  6  of  the  Tariff
 Commission  Act,  95l:—

 qd)  (i)  Report  (1966)  of  the  Tariff
 Commission  on  the  continu-
 ance  of  protection  to  the
 Sericulture  Industry.

 (ii)  Government  Resolution  No.
 l(l)-Tar/66,  dated  the  l9th
 November,  1966,

 [Placed  in  Library.  See  No,  LT-
 7370/66].

 (2)  (i)  Report  (1966)  of  the  Tariff
 Commission  on  the  review  of
 protection  to  the  Antimony
 Industry,

 (ii)  Government  Resolution  No.
 2()-Tar/66,  dated  the  9th
 November,  1966.

 (iii)  Statement  showing  the  rea-
 sons  why  the  documents  men-
 tioned  at  (i)  and  (ii)  above
 could  not  be  laid  on  the  Table
 within  ¢he  period  prescribed
 in  the  said  section.

 [Placed  in  Library.  See  No.
 7371/66).

 LT-
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 (3)  (i)  Report  (1966)  ०१  the  Tariff
 Commission  on  the  continu-
 ance  of  protection  to  the
 A.C.S.R.  (Aluminium  Con-
 ductor  Steel  Re-inforced)  and
 A.A.C.  (All  Aluminium  Con-
 ductor)  Industry.

 (ii)  Government  Resolution  No.
 3(l)-Tar/66,  dateq  the  I9th
 November,  1966.

 (iii)  Statement  showing  the  rea-
 sons  why  the  documents  men.
 tioneg  at  (i)  and  (ii)  above
 could  not  be  laid  on  the
 Table  within  the  period  pres-
 eribed  in  the  said  section,

 [Placed  in  Library.  See  No,  LT-
 7372/66).

 (4)  (i)  Report  (1966)  of  the  Tariff
 Commission  on  the  continiu-
 ance  of  protection  to  the
 Cotton  Textile  Machinery
 (Spinning  Ring  Frames,

 Spindles,  Spinning  Rings,
 Fluted  Rollers  ang  Automa-
 tic  Looms),  Industry.

 (ii)  Government  Resolution  No.
 7(2)-Tar/66,  qateq  the  l9th
 November,  1966.

 [Placed  in  Library.  See  No,  LT-
 7373/68).

 (5)  (i)  Report  (1966)  of  the  Tariff
 Commission  on  the  continu-
 ance  of  protection  to  the  Pis-
 ton  Assembly  Industry.

 (ii)  Letter  No,  TC/ID/E/88(5)  /
 66,  dateq  the  23rd  July,  966
 from  the  Secretary,  Tariff
 Commission,  Bombay  to  the
 Secretary  to  the  Government
 of  India,  Ministry  of  Com-
 merce,  New  Delhi.

 (iii)  Government  Resolution  No.
 5()-Tar/66,  dated  the  9th
 November,  1966,

 (iv)  Statement  showing  the  rea-
 sons  why  the  documents  men-
 tioned  at  (i)  to  (iii)  above
 could  not  be  laid  on  the
 Table  within  the  period  pres-
 cribed  in  the  said  section,

 [Placed  in  Library,  See  No.
 LT-7374/66].
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 NortirIcATION  re  KERALA  LAND  ASSIGN-
 MENT  RULES

 The  Deputy  Minister  jn  the  Minis-
 try  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation
 (Shri  Shinde):  I  beg  to  lay  on  the
 Table  ga  copy  of  Notification  S.R.O.
 No,  403/66,  publisheqg  in  Kerala
 Gazette  dated  the  l8th  October,  1966,
 making  certain  amendment  to  the
 Kerala  Land  Assignment  Rules,  1964,
 under  sub-section  (3)  of  section  7  of
 the  Kerala  Government  (‘Land
 Assignment  Act,  1960,  reag  with
 clause  (c)(iv)  of  the  Proclamation
 dated  the  24th  March,  1965,  issued
 by  the  Vice-President,  discharging
 the  functions  of  the  President,  in
 relation  to  the  State  of  Kerala.
 [Placed  in  Library.  See  No.  LT-
 7375/66).

 2.09  hrs,

 OPINIONS  ON  SIKH  GURDWARAS
 BILL

 Shri  A.  S.  Saigal  (Janjgir):  I
 beg  to  lay  on  the  Table  Paper  No.
 IV  to  the  Bill  to  provide  for  the
 better  administration  of  Sikh  Gurd-
 waras  situated  in  different  States
 of  Indian  Union  and  for  inquiries
 into  matters  connecteq  therewith
 which  was  circulated  for  the  pur-
 pose  of  eliciting  opinion  thereon  by
 the  direction  of  the  House  on  the
 3rd  September,  1965.

 2.20  hrs.
 RE  MOTION  FOR  ADJOURNMENT
 DETENTION  OF  JAGATGURU  SHANKRA-

 CHARYA  OF  PuRI
 श्री  बड़े  (खारगोन)  :  श्रध्यक्ष  महोदय,

 कल  भी  मैमे  एडअनमेंट  मोशन  दिया  था  और
 उसे  डिस्टलाऊ़  किया  ।  श्राज  भी  मैंते  दिया
 है)  _बगदगुरू  शंकराचार्य  को  गिरफ्तार  करके
 ले  जाया  गया  (उपवधान)  ग्रव  इसमें
 हमें  कया  करन!  चाहिए  (व्यवधाम)
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 अध्यक्ष  महोदय :  श्र॒त्न  किसी  की  गिर-
 फ्तारी  का  मामला  ऐंडजरनमेंट  के  लिए  कैसे
 प्रा  सकता  है.  (व्यवधान)

 श्री  बड़े  :  यह  दिल्ली  में  हो  रहः  है.
 (व्यबधान  )  होम  मिनिस्टर  स्टेटमेंट  दें  ।

 भ्रध्यक्ष  महोदय  :  दिल्‍ली  में  हो  या  कहीं
 भी  हो...  (ध्यवधान)  मिस्टर  बड़े,  यह
 अलाहिदा  बात  है  कि  श्राप  कहें  कि  मैं  स्टेटमेंट
 मांग  ल  लेकिन  यह  ऐंडजनंमेंट  मोशन  का
 मामला  कंसे  हो  सकता  है  (व्यबधान)
 आर्डर  श्लार्डर ।

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  He  just  wants  a  statement
 from  the  Minister.  That  is  all.

 Mr.  Speaker:  Order,  order.  I  am
 asking  the  Home  Minister  to  make
 a  statement.

 Shri  Hem  Barua  (Gauhati):  This
 is  qa  serious  matter.  The  Swamiji
 went  on  a  fast  on  yesterday,  and
 the  Government  have  arrested  him
 now,  This  will  provoke  the  senti-
 ment  of  some  people  in  this  country.

 Mr.  Speaker:  Order,  order.  All
 Members  will  sit  down.  I  am  asking
 the  Home  Minister  to  make  some
 statement  jn  that  matter.

 श्री  प्रकाशवोर  शास्त्री  (बिजनौर):
 मैं  और  बात  कहना  चाहता  हूं  -  हम  श्रापकी
 झाक  के  बिना  एक  शब्द  भी  नहीं  बोलते
 (ध्यवधान)  मैं  आप  से  पूछे  बिना  बोलता

 नहीं  ।  आपका  ध्यान  श्राकण्ति  करने  के  लिए
 झ्ाप  से  पूछ  कर  ही  कुछ  कहना  चाहता  हूं  ।
 अगर  श्राप  भनुमति  दें  तो  मैं  निवेदन  करूँ  ।

 मेरा  निवेदन  यह  है  कि  प्लाज  से  कुछ
 दिन  पहले  इसी  प्रकार  को  चर्चा  आयी  थी  कि
 जब  सन्त  फतह  सिह  ने  गुरुद्द.र  में  झामरण
 अनशन  शुरू  किया  था  तो  गह  मन्त्री  ने  यह
 कहा  कि  हम  गुरुद्वारे  के  भ्रन्दर  नहीं  जा  सकते
 और  वहां  बैठ  कर  के  सारी  चीजें  चलती  रहीं।
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 लेकिन  जगदुगुरु  शंकराचार्य  को  प्रात:काल
 2  हजार  पुलिस  भेज  करे  के  गिरफ्तार  किया
 गया  है  और  जिस  प्रकार  से  दीवारों  के  ऊपर
 सें लांघ  लांघ  वर  वह  गए  हैं,  यह  इस  तरह
 जो  गिरफ्तारियां  हो  रही  #,  गृह  मन्त्रालय
 अर  दिल्‍ली  की  पुलिस  जो  बिल्कुल  बे  लगाम
 होकर  गिर५तारियां  करती  जा  रही  है,
 आखिर  कब  तक  हम  पने  भ्रसन्‍्तोष  को  दबा
 कर  रखेंगे.  (व्यवधान)

 (Chittoor):  The
 the  country

 Shri  Ranga
 general  atmosphere  in
 is  explosive  enough,  and  I  would
 like  to  suggest  to  the  hon,  Home
 Minister  not  to  do  anything  either
 consciously  or  unconsciously  to  add
 some  more  fuel  to  the  explosive
 situation  that  we  are  faced  with.
 It  concerns  not  only  the  Congress
 Party  and  the  Government,  but  all
 political  parties  ang  all  public  men
 in  this  country,  Let  them  think  of
 some  way  by  which  they  can  tackle
 the  situation  without  in  any  way
 injuring  or  hurting  the  religious  sen-
 timents  of  our  people.

 Mr.  Speaker:  Does  the  Minister
 propose  to  make  a  statement?

 The  Minister  of  Home  Affairs  (Shri
 YY.  B.  Chavan):  If  you  so  desire,  I  can
 give  some  facts  straightaway.

 Mr.  Speaker:  Yes.

 The  Minister  of  Home  Affairs  (Shri
 Y.  B.  Chavan):  Sir,  the  House  is
 aware  that  agitation  for  a  complete
 ban  on  cow  slaughter  is  continuing  in
 different  parts  of  the  country  in
 spite  of  the  policy  statement  made  on
 behalf  of  Government  on  4th  Novem-
 ber.  On  2th  November  Jagatguru
 Swami  Niranjin  Dev  Tirath  of  Puri
 commenced  an  indefinite  fast  in  the
 compoung  of  the  Dharam  Sangh,
 Kashmerj  Gate,  Delhi.  Delhi  Admi-
 nistration,  who  are  responsible  for  the
 maintenance  of  law  and  order  in  the
 Union  Territory  of  Delhi,  gave  full
 consideration  to  the  likely  repurcus-
 sions  of  the  fast  undertaken  by  Swami
 Niranjin  Dev  Tirath  especially  in  the
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 light  of  the  unfortunate  events  of
 November  7,  1966.  In  their  view
 the  action  of  Swami  Niranjin  Dev
 Tirath  was  prejudicial  to  the  mainte-
 nance  of  public  order  in  Delhi.  He
 has  accordingly  been  detained  under
 section  3(a)  (ii)  of  the  Preventive
 Detention  Act  in  pursuance  of  an
 order  issued  by  the  Deputy  Commis-
 sioner,  Delhi.

 a  get  चन्द  'फदवाय  (देवास)  :
 यह  वक्तव्य  बिलकुल  भ्रसन्‍्तोषजनक  है
 (व्यववान)  सरकार  जान-बूझ  कर

 ऐसा  कर  रही  है  1

 झच्यक्ष  महोदय  :  प्रगर  श्राप  इजाजत  दें
 तो  एक-एक  कर  के  बुलाऊं  |

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  If  I  remember
 aright,  the  Home  Minister  saiq  that
 the  Delhi  Administration  which  was
 consulted  in  the  matter  has  given  a
 certain  view,  I  am  not  going  into
 the  merits  of  it  at  the  moment,  The
 point  of  order  is,  who  is  responsible
 for  the  action  taken?  He  cannot  pass
 on  the  buck  to  the  Delhi  Adminis-
 tration.  Here  in  Parliament  the  Home
 Minister  is  responsible,  not  some  Lt.
 Governor.

 Shri  Y.  8,  Chavan:  Yes;  I  am  res-
 ponsible.  That  is  why  I  have  made
 the  statement.

 Mr.  Speaker:  There  is  no  denying
 the  fact  that  he  is  responsible.

 Shri  Hari  V’shnu  Kamath:  Does
 the  Government  agree  with  the  action
 taken?  Let  him  say  about  that,

 Mr.  Speaker:  He  has  said  it.
 Shri  Hem  Barua:  Sir,  on  a  point  of

 order.  The  hon.  Minister  said  that
 the  Swamiji  has  been  arresteg  under
 the  Preventive  Detention  Act,  That
 Bill  is  being  discusseq  and  it  has
 not  yet  been  passed.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  It  is  already  in  force.  The
 Bill  only  seeks  to  extend  it.
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 Mr,  Speaker:  This  is  the  use  to
 which  points  of  order  are  put.

 श्री  प्रकाशवोर  ज्ञास्त्री  :  भ्रध्यक्ष  महोदय,
 जिन  परिस्थितियों  में  श्री  यशवन्त  राव  चब्हाण
 देश  के  नये  गृह  मंत्री  पद  पर  श्रासीन  हुए  हैं
 श्रौर  उनके  श्रासीन  होने  के  बाद  दिल्ली  में
 इस  प्रकार  की  परिस्थितियां  जो  पैदा  हो  रही
 हैं,  विशेष  कर  श्री  जगतगुरु  शंकराचार्य  की
 गिरफ्तारी  से  श्ौर  वन्दावन  में  श्री  प्रभूदत्त
 ब्रह्मचारी  की  गिरफ्तारी  से,  श्रमी  जैसा
 गृह  मंत्री  न ेकहा  कि  उनसे  शान्ति  को  खतरा
 उत्पन्न  हो  गया  था,  इसलिये  उनको  गिरफ्तार
 किया  गया  t  मैं  यह  जानना  चाहता  हूं  कि
 क्या  भारत  सरकार  ने  अरब  यह  निर्णय  ले
 लिया  है  कि  धर्म  स्थानों  में  बैठ  कर  कोई  भी
 व्यक्ति  सदि  इस  प्रकार  अनशन  करेगा,  तब
 झा पकों  पुलिस  दीवार  कूद  कर  सी  तरह  से
 अन्दर  जा  सकती  है,  और  उनको  गिरफ्तार
 किया  जा  सकता  है  ?  जब  कि  मस्जिदों  शीर
 गुरुद्वारों  में  जाते  हुए  श्र  पको  डर  लगता  है,
 वहां  जा  कर  गिरफ्तार  नहीं  कर  सकते  ?
 दूसरा  मैं  जानना  चाहता  हूं  कि  जगतंगुरु
 शंकराचार्य  के  श्रमशन  से  शान्ति  को  कौन  सा
 खतरा  उत्पन्न  होने  जा  रहा  था  ?  जब  कि
 उनका  अनशन  अहिसात्मक  झनशन  के  रूप  में
 था,  और  शबन्ति  के  लिये  उन्होंने  बरावर
 अपील  की  थी  ।  बल्कि  उनके  श्रान्दोलन  से
 वातावरण  कुछ  शान्त  होने  जा  रहा  था  |
 क्या  इस  जनतन्त्रीय  सरकार  ने  जनता  को
 अपनतो  भावनाओं  को  प्रदर्शित  करने  के  लिये
 इस  प्रकार  के  जो  शान्सियूर्ण  उपाय  हैं,  उनको
 बरतने  पर  रोक  लगा  कर  ए+  प्रवनायकवादी
 प्रवृत्ति  को  जन्म  नहीं  दिया  है  ?

 भ्रध्यक्ष  महोदय  :  सवाल  के  पहले  हिस्से
 का  जवाब  देना  है,  जिसमें  इन्होंने  कहा  है  कि
 क्या  सरकार ने  धर्म  स्थानों  में  दाखिल  हो  कर
 गिरफ्तारी  करने  का  फैसला  कर  लिया  है  ।

 Shri  Y.  B.  Chavan:  Sir,  I  do  not
 know  whether  the  question  of  policy
 arises,  because  everything,  every  case
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 ang  facts.  I  have  just  made  a  state-
 ment  of  facts  on  this.

 श्री  प्रकाशवोर  शास्त्री  :  उनके  अनशन
 शान्ति  को  कौनसा  खतर  उत्पन्त  हो  रहा

 था  ?  ऋष्पक्ष  महोदय,  श्राप  ने  गृह  मंत्री  से
 कपा  सवाल  पूछ  ब्ीर  ग्य  गह  मंत्री  ने
 उसी  सवाल  का  उत्तर  दिया  है--  इसका  निर्णय
 श्राप  ही  कीजिये  ।

 प्रध्यक्ष  महोदय  :  मैं  जो  समझा  हूं  वह
 यह  है  कि  इस  सवाल  का  ाम  जवाब  नहीं
 दिया  जा  रूकता,  यह  हरएव,  केस  पर  ऋलग
 श्रलग  मुनहसिर  होगा  कि  आया

 श्री  प्रकाशवीर  शास्त्री  :  यह  तो  कोई
 जवाब  नहीं  है  ।

 शी  हुकम  खन्व  कछवाय  :  सरकार  को
 नीति  क्‍या  है  ?

 Dr.  M.  S.  Aney  (Nagpur):  I  am
 very  sorry  to  hear  the  reply  of  the
 Home  Minister,  but  I  warn  that  so
 long  as  Sankaracharya  is  arrested
 ang  detaineg  like  that  I  shall  have  to
 fast  unto  death  even.

 Shri  Surendranath  Dwivedy:  Sir,
 some  reference  was  made  _  that  he
 has  been  arresteq  and  taken  to  an
 unknown  destination,  but  the  Minis-
 ter  in  his  statement  only  said  that
 he  has  been  detained  under  the
 Preventive  Detention  Act.  I  would
 like  to  know  whether  actually  he  is
 under  house-arrest  or  he  has  been
 taken  to  some  unknown  destination
 and  kept  inside  some  jail.

 Some  hon.  Members:  He  has  not
 heard  the  question,

 Mr.  Speaker:  According  to  the
 newspapers,  the  hon.  Member  says,
 he  has  been  taken  to  some  unknown
 destination.  He  wants  to  know  whe-
 ther  he  has  been  taken  to  some  un-
 known  destination  or  he  is  kept  here
 somewhere  or  he  is  under  house
 arrest?

 Shri  Y.  B.  Chavan:  I  can  give  the
 information  I  have.  He  has  been
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 flown  to  Madras  by  the  morning
 plane  and  he  will  be  kept  in  Pondi-
 cherry.

 Shri  Ranga:  Sir,  has  he  taken  due
 notice  of  what  Dr.  Aney,  the  father
 of  this  House,  has  said  just  now.  I
 hope  the  hon.  Home  Minister  will
 take  due  notice  of  what  Dr.  Aney
 has  just  now  said.  If  that  were  to
 happen,  my  fear  is  the  whole  country
 will  be  on  fire.  Let  the  hon.  Home
 Minister,  even  now,  take  time  by  the
 forelock  and  see  that  some  wise  coun-
 sel  come  to  prevail  in  the  ranks  of
 the  Government,  as_  otherwise  it  is
 going  to  be  very  dangerous.

 श्री  बड़े  :  हमारे  होम  मिनिस्टर  साहब
 जो  नन्दा  जी  के  स्थान  पर  4  ठे  हुए  हैं  शौर  जिनसे
 बहुत  सी  श्राशायें  थीं,  उनसे  मैं  य्ह  पूछना
 चाहता  हंं  कि  आप  ने  जो  पुरेस्ट  की  है,  क्या
 आप  उससे  सेटिस्फ डड  हैं  किः  उन्होंने  प्रनशन
 करने  के  बाद  कोई  ऐसी  घटना  की  है,  जिसकी
 वजह  से  शान्ति  भंग  होने  जा  रही  थी  ?
 क्या  आप  यह  सममते  हैं  कि  इस  घटना  से
 पूरा  हिन्दू  समाज:  आपके  खिलाफ़  नहीं  हो
 जयेगा?

 अध्यक्ष  महोदय  :  श्राप  ने  सवाल  पूछा  |
 मैं  मंत्री  महोंदय  से  कहंगा  ह  वह  जवाब  दें  ।
 अ्रगर  इकट्ठु,  बह  लों  के  जवाब  दे  दें  तब  भी
 कोई  हर्ज  नहीं  है  t

 श्री  बड़े:  इकट्ठा  नहीं  होना  चःहिये  ।

 अ्रध्यक्ष  महोदय  :  मैंने  आप  को  अफेले
 बताया  है  और  डस  मेग्बर  खड़े  हो  जाते  हैं  1

 श्री  हुकम  चन्द  कछवाय :  यह  सरकार
 सर्वनाश  कर  रही  है  |  इस  को  जेल  में  डाल
 देना  चाहिये  ।

 अ्रध्यक्ष  महोदय  :  मैं  जवाब  टी  तो  दिलवा
 सकता  हें

 श्री  बड़े  :  मंत्री  जी  जवाब  कहां  दे  रहे  हैं
 मरो  बात  का  ।
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 Mr.  Speaker:  Shri  Bade  asks  where
 was  the  apprehension  of  any  breach
 in  the  peace  of  the  city  or  any  vio-
 lence  here  so  soon  after  his  com-
 mencing  the  fast,  as  he  had  begun
 his  fast  only  yesterday.

 Shri  Y.  B.  Chavan:  I  can  only  give
 the  information  which  I  have  received.
 The  judgment  has  naturally  to  be
 taken  by  the  Delhi  Administration.
 Certainly,  I  am  not  running  away
 from  it....  (Interruptions).

 Mr.  Speaker:  Order,  order.  If  hon.
 Members  speak  simultaneously,  we
 cannot  proceed,  Nothing  said  by  a
 Member  will  be  recorded,  unless  I
 have  identified  him.

 Shri  Hukam  Chand  Kachhavatya:***
 Shri  Y.  B.  Chavan:  Certainly  I  am

 not  shirking  my  responsibility  in  the
 matter.  I  am  prepared  to  take  full
 responsibility......  (interruptions).

 श्री  प्रकाशवीर  शास्त्री  दिल्ली  ऐड-
 भिनिमद्रेशन  के  लिये  दयों  वह  हे  हैं  |  सेट्रल
 गवर्नमेंट  ने  गिरफ्तार  क्या  है  ।

 Shri  Y.  छ,  Chavan:  But  to  take  a
 certain  view  of  a  certain  situation  is
 the  legal  responsibility  of  the  officer
 concerned  and  the  administration  con-
 cerned.  He  certainly  watched  the
 situation  for  one  day  completely.  He
 did  not  take  any  panicky  action  or
 any  action  just  to  penalise  somebody.
 He  watched  the  situation  and  assessed
 its  reaction.  If  the  fast  of  Sankara-
 charya  was  allowed  to  continue,  pos-
 sibly  things  would  have  become  worse.
 That  was  the  view  he  took  and  he
 acted  on  it.

 श्री  यशपाल  सिह  (कराना):  मैं  माननीय
 होम  मिनिन्टर  से  इतनी  बात  कहना  चाहता  हूं
 कि  यह  सरकार  सत्थ  ग्रह  से  श्रौर  ्रनशन  से
 बनी  है  ।  महात्मा  गांधी  जी  ने  श्रनणन  भी
 किया  बौर  सत्याग्रह  भी  किया  ।  म्हात्म्म  जी

 ***Not  recorded.
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 [at  यशपाल  सिंह]
 ने  21  दिति  का  अनशत  किया,  लेकिन  सरकार
 ने  उ7हें  कमो  गिरफ्तार  नहीं  किया,  कभी  जेल  में
 नहीं  डाला।  फिर  श्रनशन  करना  कोई  अपराध
 तो  नहीं  है।  महात्मा  और  साधू  हृदय  परिवर्तन
 के  लिये  अनशन  करते  हैं  ।  खास  तौर  से
 शंकरा  बाप  जो  नहाराज  कोटि  कोटि  जनता  की
 श्रद्धा  के  पात्र  हैं  7  कोट  कोटि  जनदा  की
 श्रद्वा  उनके  साथ  है।  आज  सरकार  को  क्या
 त्रधिक।र  है  कि  वह  ऐप  सन्त  पर  हाथ  डाल

 सके  1  मैं  गवर  तट  क।  स्पष्टाकरण  चाहता  हूं  ।
 क्या  वह  कोई  एकसपनिने शत  इसके  लिये  दे
 सकती  है  ?

 अध्यक्ष  महोबय :  मैं  श्रो  यगपाल  सिंह  से
 यह  कहना  च.,हता  हूं  कि  जब  वह  बोलने  के
 लिये  खडें  हां  तब  अपना  मह  मेरी  तरफ  रखें
 ताकि  मैं  कुछ  कह  सकूं  -  वह  मुझ  को  इतना
 मौका  भी  नहीं  देते  ।

 Shri  Tyagi  (Dehra  Dun):  In  view
 of  the  fact  that  the  policy  of  the  Gov-
 ernment,  which  was  explained  the
 other  day,  is  for  cow  protection  and
 the  Government  have  promised  to  see
 it  through  and  are  in  consultation  or
 contact  with  the  State  Governments  to
 see  it  through,  is  it  the  intention  of
 the  Government  to  try  to  persuade
 Sankaracharya  to  give  up  the  fast
 saying  that  their  policy  fell  in  line
 with  what  he  wanted  to  achieve  by
 fasting?

 Shri  Y.  B,  Chavan:  Certainly,  our
 effort  will  always  be  to  persuade
 Sankaracharya  or  any  other  person,
 for  that  matter,  to  give  up  fast.

 श्री  हुकम  चन्द  कछवाय  :  यह  आन्दोलन
 ण्छिलि  कई  दिनों  से  चल  रहा  है  इस  देश  के
 अन्दर  ।  देश  के  सभी  भागों  से  इसकी  मांग
 ञ्  रही  है  कि  देश  में  गोहत्या  बन्द्र  होनी
 चाहिये  ।  यह  देश  के  लिये  बड़ा  कलंक  है
 यह  आन्दोलन  जोर  पकड़ता  जा  रहा  है।
 आप  ने  इस  आन्दोलन  को  दबाने  के  लिये
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 गोली  भी  चलाई  ।  शब  लोगों  को  जेल  में
 डालना  शुरू  कर  दिया  है  मैं  जानना  चाहता
 हूँ  कि  कया  सरकार  के  ऊपर  किसी  विदेशी
 सरकार  का  दबाव  है  कि  यहां  पर  गे  हत्या
 बन्द  न  की  जाये  ।  यदि  दबाव  है  तो  वह  बतलाये
 कि  किस  देश  का  दबाव  है  |  प्रगर  ऐसा  नहीं
 होता  है  तो  यू  श्रान्दोलन  बन्द  नहीं  हो
 सक्कता  ।  मैं  जानना  चाहता  हूं  कि  यह  जो
 कार्रवाई  की  गई  है  कि  शंकराचार्य  को  गिरफ्तार
 किया  गया  है  उससे  क्या  गवर्नमेंट  यह  महगूसः
 करती  है  कि  देश  में  यह  श्रान्दोलन  दन  जायेगा  ।
 इससे  आतंक , ., ..

 अध्यक्ष  सहोदय  :  अब  आप  बैठ  जाइये  ।
 आप  का  सवाल  हो  गया  ।

 Shri  Y.  B.  Chavan:  It  is  a  very
 fantastic  suggestion  that  we  are  doing
 this  under  the  pressure  of  any  other
 Government  or  something.  This  is
 rather  a  difficult  situation  and  a  diffi-
 cult  decision.  I  know,  it  is  not  a
 happy  decision  that  one  has  to  make.

 श्री  हुकम  चन्द  कछवाय  :  बीस  साल  हो
 गये  हैं  श्राप  ने कोई  फैसला  नहीं  किया  ।

 Mr.  Speaker:  This  is  grossly  dis-
 orderly.  I  have  allowed  him  every
 opportunity.

 श्री  हुकम  चन्द  कछवाय  :  यह  सरकार
 बीस  साल  से  शासन  चला  रही  है  ।  बीस
 सालों  में  कोई  फैसला  नहीं  किया  ny

 Mr,  Speaker:  Now  I  will  have  to:
 ask  him  to  go  out.

 श्री  हुकम  चन्द  कछवाय  :  श्राप  के  पास
 झौर  कोई  हथियार  नहीं  है  सिवा  इसके  कि
 बाहर  चले  जाओ  ।  यहां  पर  इस  प्रकार  की
 कारवाई  हो  रही  है

 झ्रध्यक्ष  महोदय  :  श्रब  आप  बाहर  चले
 जायें  t

 Hukam  Chand  Kachhavaiye
 then  left  the  House).

 (Shri
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 Shri  J.  8.  Kripalanij  (Amroha):  Sir,
 may  I  submit  that  there  have  been
 fastings  before  this  and  the  Govern-
 ment  had  not  taken  precipitate  action?
 It  was  only  for  one  day  that  the  fast
 had  lasted.  They  should  have  tried
 to  persuade  him,  his  friends  and  others
 anq  if  they  had  failed  then  they  should
 have  taken  this  action  but  not  in
 such  a  hurry.

 श्री  प्रकाशबीर  शास्त्री  :  वह  तो  बात
 करने  में  बेइज्जती  महसूस  करती  है  ।

 Shri  Kapur  Singh  (Ludhiana):  Thc
 hon.  Home  Minister  has  informed  the
 House  that  the  Delhi  Administration
 duly  considered  the  likely  repercus-
 sions  that  the  fast  of  the  Jagadguru
 might  have  in  the  Delhi  city.  I  want
 to  ask  whether  the  Government  of
 India,  that  is,  the  hon.  Home  Minister,
 also  duly  considered  the  likely  reper-
 cussions  of  the  arrest  and  the  treat-
 ment  that  is  being  meted  out  to  the
 Jagadguru  on  the  Hindu  India  as  a
 whole.

 An  hon,  Member:  There  is  no  such
 thing  as  Hindu  India.

 Shri  Y,  B.  Chavan:  Sir,  I  was  in-
 terrupteq  when  I  was  replying  to  the
 question  put  before,  but  as  I  was  ex-
 plaining,  we  have  all  the  high  regard
 and  respect  for  Shankaracharya.

 श्री  प्रकाशवीर  शास्त्री  :  यह  रेगार्ड  का
 तरं।का  है  कि  गिरफ्तार  कर  लिया  जाये  1

 Shri  Y.  B.  Chavan:  Therefore,  ii
 was  always  a  difficult  decision.  It  is
 not  a  happy  decision,  that  one  is  re-
 quired  to  go  and  arrest  a  great  man
 like  Shankaracharya;  but  one  has  to
 see  what  repercussions  it  would  pro-
 duce  if  the  administration  had  not  act-
 ed  the  way  it  did.  It  would  certainly
 have  starteq  some  agitation  in  the
 city  of  Delhi  and  would  have  resulted
 jn  some  sort  of  any  ugly  situation.
 We  know  that  the  sentiments  of  some
 people  would  be  hurt  and  we  are
 very  sorry  for  it,  but  one  has  to  act
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 in  the  interest  of  the  country....
 (Interruption),

 Shri  Hem  Barua:  Sir,  it  is  an
 alarming  news  and  what  the  Home
 Minister  has.  said  is  also  equally
 alarming.  When  our  ez-Finance
 Minister,  Shri  Morarji  Desai,  went  on
 a  fast  in  956  at  Amhedabad—then  he
 was  the  Chief  Minister  of  Bombay....
 (Interruption).

 Shri  Y,  B.  Chavan:  No.

 Shri  Morarji  Desai  (Surat):  I  was.
 Shri  Hem  Barau:  He  was  and  he

 says,  he  was,  I  know  that  he  was
 undergoing  a  fast.

 The  present  Home  Minister  was  in
 the  administration  of  Bombay  al  that
 time  but  Shri  Morarji  Desai  was  not
 arrested,  but  in  this  particular  case  the
 Government  has  acted  with  undue
 haste,  IJ  would  say.

 Shri  Ranga:  And  unwisdom  too.
 Shri  Hem  Barua:  This  is  a  very

 disturbing  development  for  the  coun-
 try.  Now,  we  hear  another  disturbing
 news.  Dr.  Aney  has  announced  his
 decision  to  undergo  a  fast.  May  I
 make  a  submission  to  you  and  request
 you  on  behalf  of  the  House  to  request
 Dr.  Aney  not  to  undertake  the  ast?
 And,  are  we  going  to  have  an  assur-
 ance  from  the  Home  Minister  that
 Dr.  Aney  is  not  going  to  be  arrested
 tomorrow  if  he  is  going  to  go  on  fast
 today?

 Mr.  Speaker:  I  agree  with  the  first
 part.  I  would  certainly  make  an
 appeal  on  behalf  of  the  House  to  Dr.
 Aney  that  he  should  not  underteke
 the  fast.  But  with  the  second  part,  I
 can’t  do  anything.

 श्री  प्रकादाबीर  शास्त्री  :  प्रधान  मंत्री  जी
 को  कह  दीजिये  कि  गो  हत्या  पर  पाबन्दी  लगा
 दें  -  यह  जो  बात  होने  वाली  है  यह  तो  श्राप
 कहते  सहीं  हैं  लेकिन  दूसरी  बातें  श्राप  कह
 रहे हैं ।
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 Dr.  छा,  S.  Aney:  I  will  wait  for
 seven  days  in  response  to  your  appeal
 and  see  what  he,  the  Minister  of  Home
 Affairs,  does.

 Shri  Tyagi:
 Some  hon,  Members  rose—

 It  is  a  great  relief.

 Mr,  Speaker:  This  is  not  the  time
 when  a  full-dress  discussion  can  take
 place.  (Interruption).  It  is  going  on.
 The  comments  and  the  criticisms  and
 other  things  are  being  expressed.

 Shri  Hari  Vishnu  Kamath:  We  will
 say  much  more  in  a  fuller  discussion.
 (Interruption).

 Mr.  Speaker:  No,  no.  I  canmot
 continue  it  so  indefinitely.  (Interrup-
 tion).  Shri  Maurya.

 at  wa  (अलीगढ़)  :  पने  देश  के
 संविधान  द्वारा  यह  व्यवस्था  दी  गई  है  कि
 देश  के  नागरिकों  की  रक्षा  कानून  एक  प्रकार
 से  करेगा  और  कानून  की  निगाह  में  देश  के
 तमाम  नागरिक  एक  समान  संमझे  जायेंगे,
 ईश्वल  प्रोटंक्शन  एंड  ईकक्‍्वलेटो  बीफोर  ला  |
 इन  सिद्धान्तों  को  ध्यान  में  रखते  हुए  पहले
 भी  भूबहड़तालें  हुई  हैं,  हफ्ते  दो  हफ्ते  तक
 चली  हैं  ।  उनके  होते  हुए  यही  नहीं  कि
 सरकार  के  श्रादमी  गये  हैं  बल्कि  सरकार  ने
 आप  को  भी  उनको  समझाने  के  लिए  भेजा  है।
 इस  तरह  की  व्यवस्था  यहां  पर  रही  है  ।
 जत्र  गुरु  शंकशचार्य  ने  एक  विषय  को  लेकर
 सत्याग्रह  किया  है,  भूखहड़ताल  की  है  तो  क्या
 सरकार  का  यह  कर्तेत्य  नहीं  हो  जाता  था
 कि  जैसे  उसने  पहले  सरकारी  लोगों  को  और
 स्वयं  आप  को  भी  इसके  लिए  कहा  है  कि  वहां
 3नको  जा  कर  मनाया  जाये  तो  इस  केस  में  भी,
 इनके  बारे  में  भी  इस  तरह  का  विचार  क्यों
 नहीं  किया  गया  ।  यह  मेरा  पहला  सवाल  है  t

 दूसरा  सवाल  मेरा  गोहत्या  के  बारे  में  है  ।
 सरकार  एक  बयान  देने  वाली  है।  सरकार
 अन्दर  खाने  एक  फैसला  भी  ले  चुकी  है  ।
 सरकार  की  यह  नीति  हो  गई  है  कि  खूब
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 तनाव  करा  दो,  शक्ति  का  प्रदर्शन  करो
 श्रौर  जब  पूरा  तनाव  तन  जाये  उसके  बाद
 फैसला  देश  क  क्षामने  रख  दो  ताकि  जनता
 उसके  साथ  हो  जाये  ।  ऐसा  सरकार  ने
 बम्बई  गृजरात  के  बारे  में  किया,  ऐसा  ही
 श्रांध  के  बारे  में  किया,  ऐसा  ही  पंजाब  और
 हरियाणा  के  बारे  में  किया  श्रौर  ऐसा  ही  सुनारों
 के  बारे  में  किया  ।  मैं  जानना  चाहता  हूं
 कि  सख्ती  के  प्रदर्शन  को  बढ़ावा  दे  कर  शौर
 जनतंत्र  की  हत्ण  जब  सरकार  करती  है  तो
 जो  वह  एक  फैसला  ले  चकी  है  जनता  को
 सान्त्वना  देने  के  लिए  अपने  उस  फैसले  को
 क्‍यों  नहीं  सुना  देती  है  और  क्‍यों  नहीं  बता
 देती  है  कि  उसने  क्या  फैसला  लिया  है  ?
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 अध्यक्ष  महोदय  :  एक  बात  मैं  कहना
 चाहता  हूं।  मुझे  किसी  गवर्नमेंट  ने  या किसी  भी
 मिनिस्टर  ने  नहीं  भेजा  था  ।

 श्री  मौर्य :  पर  झ्ापगये  थे  ।

 अ्रध्यक्ष  महोदय  :  यह  दूसरा  सवाल  है,
 मैं  जाऊं  या  न  जाऊं।  झब  भी  जाने  के  लिए
 तैयार  हूं  अगर  हाउत्त  भेजे  ny

 श्री  मौर्य  :  मंत्री  प्राते  हैं,  मंत्री  जाते  हैं  ny
 wa  समय  कौन  गृह  मंत्री  था  आज  कौन  है,
 इससे  मेरा  कोई  मतलब  नहीं  है  ।  लेकिन  जो
 नीति  होती  है  वह  पूरी  कबिनेट  की  होती  है  t
 अब  नोति  क्या  बदल  गई  है,  कोई  एक  दिन  के
 लिए  भी  अनशन  करे  तो  उसको  गिरफ्तार
 कर  लिया  जायेगा  ?  यह  जो  नीति  है  यह
 हमेशा  रहेगी  या  यह  नीति  पहले  से  चली
 आरा  रही  है  ?  अ्रगर  पहले  से  नहीं  चली  प्रा
 रही  है  तो  क्या  श्रब  यह  नीति  बना  ली  गई  है  ?

 अध्यक्ष  महोवय  :  तीन  बार  श्राप  को
 मैंने  मौका  दिया  है  लेकिन  आप  ने  सवाल
 नहीं  पूछा  है  -  बहन  की  इजाज़त  तो  मैं  नहीं
 दे  सकता  हूं  ।

 श्री  मौर्य :  मैं  प्रश्न  ही  तो  पूछ  रहा  हुं  1
 क्‍या  नीति  बदल  गई  है  ?  कक  दिन  कोई
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 भूख  हड़ताल  करेगा  तो  उसको  गिरफ्तार
 कर  लिया  जायेगा  ?

 Mr,  Speaker:  The  question  ha:
 come  now.  The  Home  Minister  might
 answer  it.

 क्या  कोई  नोति  में  परिवर्तन  श्राया  है।
 पहले  कुछ  थी  ग्रीर  श्रब  कुछ  ग्रोर  नोति  होगी  ?

 Shri  Y.  B.  Chavan:  There  is  noth-
 ing  like  a  very  rigid  and  inflexible
 policy  in  this  matter.  One  has  to  see
 the  things  and  take  action  according-
 ly.

 श्री  मधु  लिमये  :  जो  सवाल  पूछा  था
 उसका  जवाब  कहां  श्राया है?  नीति  परि-
 बर्तन  के  बारे  में  पूछा  था।

 नकली  लौह  पुरूष  भ्रा  गए  हैं।  श्रौर  एक
 गाय  की  हत्या  हो  गई  है,  श्री  गुलजारी  लाल
 नन्दा  की।

 Shri  S.  M.  Banerjee  (Kanpur):  After
 the  statement  of  the  hon.  Home  Min-
 ister,  it  appears  that  this  information
 is  based  on  the  information  of  the
 Delhi  Administration  and  that  this
 arrangement  was  made  under  the
 ‘instructions,  not,  of  course,  from  the
 Centre,  but  from  the  Delhi  Adminis-
 tration.  This  clearly  reveals  that
 there  cannot  now  be  any  hunger-
 strike  by  any  section  of  the  popula-
 tion  if  they  want  to  ventilate  their
 grievances,  or  by  going  on  a  general
 strike  or  by  countrywide  agitation  or
 by  going  on  a  hunger-strike,  So,  I
 would  like  to  know  whether  this  will
 be  the  policy  henceforth  and  that  the
 Government  will  view  it  as  a  breach
 of  apprehension  or  a  breach  of  peace
 ang  that  hunger-strikes  will  not  be
 allowed  in  this  country.

 Mr,  Speaker:  It  is  a  hypothetical
 question.  How  can  I  allow  it?

 Shri  S.  M.  Banerjee:
 done.

 श्री  के०  दे”  मालवीय  (बस्ती)  :  जगद-
 मरु  शंकराचायं  के  अनशन  का  समाचार  सुनकर
 255  (Ai)  LS—5.

 It  has  been
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 हम  सबको  बड़ी  चिन्ता  हुई  हैं  श्रौर  दुख  भी
 बहुत  हुआ  है।  उसके  पश्चात  जब  सरकार

 का  यह  निश्चय  हुआ  कि  चूंकि  विशेष  परिस्थितयां
 है  इसलिए  उसको  नज़रबन्द  करके  रखा  जाए
 तो  हम  में  से  बहुतों  को  यही  ध्यान  भ्राया  कि
 सात  नवम्बर  को  जो  घटनायें  यहां  घटीं
 उसकी  वजह  से  मजबूरन  सरकार  को  इस  तरह
 का  काम  करना  पड़ा  जिसको  वह  कभी  भी
 करना  नहीं  चाहती  थी।  यह  मैं  समझा  हूं
 जो  हिन्दू  समाज  में  प्राज  परेशानी  और  चिन्ता
 है,  उसको  सरकार  भी  जानती  है।  इसलिए
 मैं  भ्रापके  द्वारा  सरकार  को  यह  सुझाव  देना
 चाहता  हूं  कि---

 शो  मु  लिमये  :  प्रश्न  पूछिये।
 श्री  Bo  To  मालबीय  :  परिस्थितयों  को

 देखते  हुए  क्या  यह  मुनासिब  नहीं  होगा  कि
 सरकार  कांग्रेस  बेंचों  के  और  झगर  मुनासिब
 समझें  तो  दूसरों  में  से  भी  दो  चार  पांच  सीनि-
 यर  सदस्यों  को  जगद्गुरू  शंकराचायं  के  पास
 भेजें  शरीर  उनसे  जा  करके  यह  प्रार्थना  करें---
 मैरिट  के  प्रश्न  को  अलग  रख  कर--  कि  इस
 समय  हम  सब  पर  कृपा  करके  भ्रनशन  छोड़
 दें  झर  हम  प्रयत्न  करें,  जेल  में  उनको  समझाने
 की  कोशिश  करे  कि  विशेष  परिस्थियों  क ेकारण
 यह  करना  पड़ा  है  श्रीर  इसलिए  वे  हमारी
 प्रार्थना  मान  लें  श्रौर  प्रनशन  न  करे।  क्‍या
 सरकार  इस  बात  को  मंजूर  करेगी  ?

 भ्रष्यक्ष  महोदय:  यह  सरकार  सोच  ले।

 Shri  Tygai
 item,

 Let  us  go  to  the  next

 Dr.  L.  M.  Singhvj  (Jodhpur):  We
 would  particularly  like  to  know  the
 specific  efforts  that  were  made  to  per-
 suade  him  not  to  undertake  the  fast.
 We  would  also  like  to  know  whether
 any  progress  has  been  made  in  obtain-
 ing  the  concurrence  of  the  policy
 announced  by  the  Government  cf
 India  by  all  those  States  which  have
 not  yet  complied  with  the  policy
 which  is  also  contained  in  the  Consti-
 tution.  I  would  like  to  know  whether
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 any  efforts  are  now  going  to  be  made
 to  arrive  at  such  concurrence  from  all
 the  States  and  also  to  persuade  Jagat-
 guru  Sankaracharya  to  give  up  his
 fast.

 Sbri  Y.  B.  Chavan:  As  far  as  the
 efforts  to  persuade  him  are  concern-
 ed,  I  have  net  him.  Personally  I  have
 not  made  efforts,  I  must  say  that.  But
 looking  from  the  statement  that  he
 has  made,  it  was  apparent  to  us  that
 he  would  not  be  amenable  to  our
 efforts  to  immediately  give  up  the  fast
 here.  As  far  as  the  question  of  pur-
 suing  the  matter  of  policy  with  differ-
 ent  States  is  concerned,  the  efforts
 will  continue.

 श्री  काशी  राम  गुप्त  (अलवर)  :  जगद-
 गुरू  शंकराचायं  करोड़ों  हिन्दुओं  की  अ्रात्मा
 के  प्रतीक  है  और  वह  पूर्ण  प्रहिसक  थे  झ्ौर  हैं  ।
 जब  इतना  ऊंचा  और  महान  व्यक्ति  भ्रहिसक
 है  तो  उससे  सरकार  को  किस  श्राघार  पर
 हिंसा  का  डर  हमा  ?  अभी  हमारे  गृह  मंत्री  जी
 ने  यह  कहा  है  कि  दिल्‍ली  सरकार  को  यह  डर
 हुआ,  मैं  जानना  चाहता  हू,  कि  उसका  कौन
 सा  आधार  था  जिससे  उसको  डर  हुआझ्ना।
 क्या  उनकी  नोति  यह  बन  गई  है  कि  भले  ही
 कोई  भी  भ्रहिसक  झ्रान्दोलन  हो,  कोई  उपवास
 करें,  कोई  व्रत  करे,  कोई  भ्रहिसक॑  तौर  से  जुलूस
 निकाले  उन  सबको  हिंसा  के  नाम  पर  दबा
 दिया  जाया  करेगा  ?

 अध्यक्ष  महोदय  :  यह  सवाल  हो  चुका
 है।

 श्री  काशी  राम  गुप्त:  मैंने  यह  सवाल
 किया  है....

 अध्यक्ष  महोदय  :  यह  सवाल  हो  चुका
 है।

 श्री  राशी  राम  गुप्त  :  हिसा  से  सम्बन्ध
 नहीं  है  ।

 अध्यक्ष  महोदय  :  यह  हो  चुका  है।
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 श्री  पालीवाल  (हिण्डोन  )  :  मेरे  माननीय
 मित्र  श्री  मालवीय  जी  ने  सुझाव  दिया  है  कि
 जगदगुरू  को  कुछ  लोग  सरकार  की  तरफ  से
 भेजे  जायें  जो  कि  उनको  समझने  की  कोशिश
 करें।  मैं  सुझाव  देना  चाहता  हूं  कि  बाहर  के
 लोग  भी  और  इस  सदन  के  प्रतिनिधि  भी  श्रलग
 अलग  दलों  के  कम्यूनिस्टों  को मिलाकर  जाकर
 जगद्गुरू  शंकराचाय  को  समझाने  की  कोशिश
 करें  तो  मैं  समझता  हूं  ठीक  होगा  बजाय  इसके
 कि  सरकार  अपनी  तरफ  से  श्रपना  पिप्रेजें-
 ढेटिव  भेजे  ।  सरकार  के  लिए  ऐसा  करना
 ठीक  नहीं  है  मेरे  खयाल  में  1

 Shri  Indrajit  Gupta  (Calcutta
 South  West):  While  making  it  clear
 on  behalf  of  our  Party  that  we  do  not
 at  all  support  the  demand  for  a  total
 ban  on  cow  slaughter  nor  for  this
 type  of  agitation,  nevertheless  I  would
 ask  this  question:  even  if  the  Delhi
 Administration  was  technically  res-
 ponsible  for  taking  this  decision  to
 arrest,  they  could  not  possibly  have
 taken  the  decision  to  remove  him  phy-
 sically  from  here  to  Pondicherry  with-
 out  the  approval  and  the  active  co-
 operation  of  the  Central  Government.
 The  Delhi  Administration  cannot  re-
 move  him  to  Pondicherry,  Therefore,
 I  would  like  to  know  this  from  the
 hon.  Minister:  when  they  are  fully  res-
 ponsible  for  the  entire  operation  which
 has  been  carried  out,  including  his
 transfer  to  Pondicherry,  what  is  the
 idea,  what  is  the  policy,  behind  this
 transfer?  Did  Shankaracharya  repre-
 sent  a  point  of  tension  and  if  so,  why
 is  this  point  of  tension  being  transfer-
 red  from  North  India  to  South  India?
 We  would  like  to  know  this.

 Mr.  Speaker:
 श्री  प्रिय  गुप्त  (कटिहार):  आज  जब

 मैं  पुरानी  दिल्ली  स्टेशन  से  श्मा  रहा  था,  तो
 मैंने  सुना  कि  कुछ  मिडल-एजिड  लोग  श्रापस
 में  यह  बात  कर  रहे  थे  कि  शंकराचायं  श्रौर
 दूसरे  लोगों  की  'एरेस्ट  से  यह  प्रतीत  होता  है
 कि  सबसे  अच्छा  यह  होगा  कि  हम  हिन्दू  धर्म

 Mr,  Priya  Gupta.
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 को  छोड़  कर  मुसलमान  और  सिख  धर्म  में  चले
 जाये,  क्योंकि  माइनारिटीज़  की  एग्रेसिवनेस
 की  वजह  से  सरकार  को  उनके  विरुद्ध  कोई
 कार्यवाही  करने  में  डर  लगता  है,  जैसे  संत
 फ़तेहसिंह  के  फ़ास्ट  के समय  उनको  गिरफ्तार
 करने  में  उस  को  डर  लगा  था  ।
 क्या  सरकार  यह  जानती  है  कि  हिन्दुश्रों  में  इस
 किस्म  की  फ़ीलिग्ज़  श्प्रा  रही  हैं;  हां,  तो  उन
 फ़ीलिग्ज़  को  दूर  करने  के  लिए  वह  क्या  कार्य-
 वाही  कर  रही  है  ?

 अध्यक्ष  महोदय  :  श्री  सिद्धान्ती।

 श्री  प्रिय  गुप्त:  चूंकि  माइनारिटीज़
 एग्रेसिव  है,  इसलिए  सरकार  को  उनके  विरुद्ध
 कार्यवाही  करने  में  डर  लगता  है।  जब  संत
 फ़तेहसिह  ने  फास्ट  किया  था,  तो  सरकार  ने
 उनको  गिरफ्तार  नहीं  किया  था।

 Mr,  Speaker:  Order,  order.  Mr.
 Priya  Gupta  will  sit  down.  J  am  ask-
 ing  him  to  resume  his  seat.  I  have
 heard  his  question.  He  might  resume
 his  seat.

 शी  जगदेव  सिंह  सिद्धान्ती  (झज्जर)  :
 अ्रध्यक्ष  महोदय,  मैं  बड़े  विनीत  भाव  से  श्रापके
 द्वारा  माननीय  गृह  मंत्री  से  यह  जानना  चाहता
 हूं  कि  क्‍या  उनको  मालूम  है  कि  .जगदगुरू
 शंकरा  चायं  भ्राद्य  की  गद्दी  पर  बैठने  वाले  जितने
 शंकराचार्य  महाराज  है,  उनको  सारे  हिन्द
 जगत  में-  भारत  में  शौर  बाहर  भी-  वही
 सम्मान  है,  जो  पापाए-रोम  का  ईसाई  जगत  में
 है।  गृह  मंत्री  ने  जो  कुछ  भी  कायंवाही  की
 हो,  लेकिन  उन्होंने  सर्फ  “श्री  निरंजनदेव”
 क्यों  कहा  है?  उनके  नाम  के  साथ  'जगद्‌-
 गुरू  स्वामी  शंकराचाय  महाराज”  श्राना

 चाहिए  था।  मैं  यह  जानना  चाहता  हूं  |क
 क्या  गृह  मंत्री  इस  श्रपमान  को  दूर  करने  का
 यत्न  करेंगे।

 Shri  Tirumala  Rao  (Kakinada):  May
 I  draw  the  attention  of  the  House  to
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 this?  There  are  several  Jagadgurus
 ang  Sankaracharyas  all  over  India.
 There  is  no  similarity  with  Pope.
 Everybody  is  not  like  Pope,  as  my
 hon.  friend  suggests.  Therefore,  his
 domain  over  the  Hindu  Society  is
 nebulous  and  intangible.  These  are
 done  for  political  purposes.

 tt  प्रकाधबीर  श्ञास्त्रो  :  प्रध्यक्ष  महोदय,
 मैं  बड़ी  नम्मतापूूवंक  यह  निवेदन  करना  चाहता
 हूँ  कि  सरकार  ने  यह  जो  निर्णय  लिया  है,  वह
 संविधान  की  मान्यता  के  विपरीत  है  ।  सरकार
 के  इस  निर्णय  के  विरोध-स्वरूप  में  में  सदन
 त्याग  करता  हूं

 (Shri  Prakash  Vir  Shastri  then  left
 the  House).

 श्री  बढ़े  :  हम  चाहते  है  कि  श्री  चह  वाण
 ब्पने  साथ  सात  श्राठ  भ्रादमियों  को  लेकर
 शंकराचायं  महाराज  को  समझायें।  श्रगर
 वह  नहीं  मानते  हैं

 झष्यक  महोदय  मैंने  सुन  लिया  है।
 श्र्ब  माननीय  सदस्य  बँठ  जायें।

 शी  बड़े  :  इस  स्थिति  में  हम  सदन  में
 बैठ  कर  काम  करने  में  भ्रसमर्थ  है।  इसलिए
 हम  सभा-त्याग  कर  रहे  हैं।

 (Shri  Bade  and  some  other  hon,
 Members  then  left  the  House.)

 2.45  hrs.
 KERALA  APPROPRIATION  (NO.  3)

 BILL,  966
 Mr.  Speaker:  Mr.  Sachindra  Chau-

 dhuri.

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N.  Mishra):
 On  behalf  of  Shri  Sachindra  Chau-
 dhuri,  I  move*:

 “That  the  Bil]  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the

 *Moved  with  the  recommendation  of  the  President.
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 (Shri  L.  N.  Mishra]
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the  fin-
 ancial  year  1966-67,  be  taken  into
 consideration.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bil]  to  authorise  pay- ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the  fin-
 ancial  year  1966-67,  be  taken  into
 consideration.”

 The  motion  was  adopted,
 Mr.  Speaker:  The  question  is:

 “That  Clauses  |  to  3,  the  Schedule,
 the  Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted,
 Clauses  |  to  3,  the  Schedule,  the

 Enacting  Formula  anti  the  Title
 were  added  to  the  Bill.
 Shri  L.  N.  Mishra:  I  move:

 “That  the  Bill  be  passed.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted,

 72.46  brs.
 KERALA  APPROPRIATION  (NO.  4)

 BILL,  966
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shri  L.  N.  Mishra):
 On  behalf  of  Shri  Sachindra  Chau-
 dhuri  I  beg  to  move®:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out,  of  the  Consolidated
 Fund  of  the  State  of  Kerala  to  meet
 the  amounts  spent  on  certain  servi-
 ces  during  the  financial  year  ended
 on  the  3lst  day  of  March,  1963,  in
 excess  of  the  amounts  granted  for
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 those  services  and  for  that  year,  be taken  into  consideration.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out,  of  the  Consolidated Fund  of  the  State  of  Kerala  to  meet
 the  amounts  spent  on  certain  servi- ces  during  the  financial  year  ended on  the  3Ist  day  of  March,  1963;  in
 excess  of  the  amounts  granted  for
 those  services  and  for  that  year,  be
 taken  into  consideration.”

 The  motion  was  adopted,
 Mr.  Speaker:  The  question  is:

 “That  Clauses  l  to  3,  the  Sche-
 dule,  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  wus  adopted,
 Clauses  to  3,  the  Schedule,  the

 Enacting  Formula  and  the  Title
 were  added  to  the  Bill.
 Shri  L.  N.  Mishra:  I  move:

 “That  the  Bill  be  passed.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted,

 2.47  hrs.

 KERALA  APPROPRIATION  (NO,  5)
 BILL,  966

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  L.  N.  Mishra):
 On  behalf  of  Shri  Sachindra  Chau-
 dhuri,  I  beg  to  move*:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  the  State  of  Kerala  to  meet
 the  amounts  spent  on  certain  servi-
 ces  during  the  financial  year  ended

 ee
 *Moved  with  the  recommendation  of  the  President.
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 on  the  3lst  day  of  March,  1964;  in
 excess  of  the  amounts  granted  for
 those  services  and  for  that  year,  be
 taken  into  consideration.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  the  State  of  Kerala  to  meet
 the  amounts  spent  on  certain  servi-
 ces  during  the  financial  year  ended
 on  the  3lst  day  if  March,  1964;  in
 excess  of  the  amounts  granted  for
 those  services  and  for  that  year,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 “That  Clauses  to  3,  the  Sche-
 dule,  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  |  to  3,  the  Schedule,  the
 Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 Shri  L.  N.  Mishra:  I  move:
 “That  the  Bill  be  passed”.

 Mr.  Speaker:  The  question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 2.48  hrs.
 RE:  BUSINESS  OF  THE  HOUSE
 Mr.  Speaker:  Mr.  Pathak.
 Shri  S.  M.  Banerjee  (Kanpur):  I

 just  want  to  make  a  submission.  7
 am  not  speaking  on  any  motion.

 This  is  about  the  order  of  business.
 We  started  the  Preventive  Detention
 (Continuance)  Bill  yesterday,  but
 suddenly  the  business  has  changed.
 Some  of  us  may  not  be  here  for  the
 other  thing.  I  find  that  according  to
 the  change,  the  Preventive  Detention
 (Continuance)  Bill  will  come  only  at
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 about  3.30  or  4  p.m.  This  has  been done  just  to  suit  the  convenience  of
 those  Congress  members  who  have
 been  askeq  to  come  here  for  voting
 on  the  Constitution  Bill.  The  order
 of  business  should  not  be  changed  like
 this.  There  should  be  some  continui-
 ty;  otherwise,  it  would  be  difficult  for
 us  to  take  part  in  the  discussion.

 Shri  Hari  Vishnu  Kamath  (Ho-
 shangabad):  On  a  point  of  informa-
 tion.  I  request  you  to  ask  the  Lea-
 der  of  the  House  why  it  was  that
 when  he  asked  for  the  postponement
 of  the  discussion,  the  debate,  on  the
 consideration  of  this  Bill  from  last
 Tuesday  to  this  day,  he  kept  it  as  a
 closed  Party  secret.  I  learn  from  re-
 liable  sources  that  all  of  his  Party
 member,  were  told  that  this  would
 be  taken  up  on  Tuesday,  but  as  far
 as  I  can  see  from  the  records,  I  do
 not  find  that  he  made  a  definite  state-
 ment  to  the  House  on  this.  He  must
 behave  as  Leader  of  the  House,  Sir,
 and  should  have  made  a  statement
 here  that  it  would  be  taken  up  on
 Tuesday.

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Shri
 Satya  Narayan  Sinha):  The  hon.
 Member  was  not  present  on  that  day,
 It  was  on  Friday  last  when  I  made
 the  statement  that  I  said  that  further
 consideration  and  passing  of  the
 Constitution  (Twenty-first  Amend-
 ment)  Bill  and  the  motion  on  Repre-
 sentation  of  the  people  (Amendment)
 Bill  would  be  taken  up  on  Tuesday,
 the  22nd  November,  1966.

 Shri  Hari  Vishnu  Kamath:  I  can
 see  that  but  I  learn  that  even  when
 the  Bill  was  adjourned,  postponed,
 last  Tuesday,—one  week  ago—on  that
 very  day  the  Party  members  were
 told  that  it  would  be  taken  up  ०:
 Tuesday,  i.e.,  today.

 Mr.  Speaker:  If  the  House  has
 been  told,  that  is  all  right.  That  is
 also  part-discussed.

 Shri  S.  M.  Banerjee:  We  agree.
 But  this  could  have  been  taken  up  at
 3.30  after.  the  Preventive  Detention
 (Continuance)  Bill.
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 Mr.  Speaker:  That  does  not  mat-
 ter.  That  is  also  on  the  agenda.

 2.50  hrs.
 MOTION.  RE:  RESUMPTION  OF
 DEBATE  ON  CONSTITUTION
 (TWENTY-FIRST)  AMENDMENT
 BILL  AND  REPRESENTATION  OF

 PEOPLE  (AMENDMENT)  BILL
 Mr.  Speaker:  Now,  the  hon.  Law

 Minister.
 The  Minister  of  Law  (Shri  G.  S.

 Pathak):  I  beg  to  move:
 That  the  debate
 Shri  Hari  Vishnu  Kamath  (Ho-

 shangabad):  Under  what  rule  ig  he
 moving  this  motion?  Let  him  quote
 the  rule  under  which  he  is  making
 the  motion.

 Shri  G.  S.  Pathak:  I  am  making  a
 motion

 Shri  Hari  Vishnu  Kamath:  Under
 the  Rules  of  Procedure,  every  motion
 has  got  to  be  made  under  some  rule.
 Let  him  quote  the  rule  under  which
 this  motion  is  being  moved.

 aft  सधु  लिमये  (मुंगेर)
 का  नम्बर  वतलाइये  |

 Shri  Hari  Vishnu  Kamath:
 rule  also  must  be  mentioned.

 Mr,  Speaker:  It  is  under  rule  184.
 Now,  he  may  make  the  motion.

 Shri  Hari  Vishnu  Kamath:  You
 may  help  him  out.  We  do  not  mind.
 But  he  should  know  the  rules.

 श्रो  सु  लिमये  :  रूल्स  ,भ्राफ  प्रेसीजर

 पढ़  कर  ाधो
 Shri  6.  S.  Pathak:  There  is  a  rule

 ang  there  is  a  practice  and  this  was
 examined  before  it  was  tabled

 उस  नियम

 That

 Shri  Hari  Vishnu  Kamath:  He  is
 ignorant.

 श्री  मघ  लिमये  :  कानून  मंत्री  तो  नहीं
 बता  सके
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 Shri  G.  S.  Pathak:  I  beg  to  move:
 “That  the  debate  on  the  motions

 ‘That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration’  and  ‘That  the  Bill
 further  to  amend  the  Representa-
 tion  of  the  People  Act,  1950,  and
 the  Representation  of  the  People
 Act,  95l,  as  reported  by  the  Joint
 Committee,  be  taken  into  conside-
 ration’,  which  wag  adjourned  on  the
 l5th  November,  1966,  be  resumed
 now.”.
 Shri  Hari  Vishnu  Kamath:  That

 was  exactly  the  point  I  was  making.
 Under  what  rule  jis  he  making  _  this
 motion?

 Mr.  Speaker:  It  is  rule  184.
 Shri  Hari  Vishnu  Kamath:  That

 was  what  you  said,  not  he.
 Mr.  Speaker:  The  question  is:

 “That  the  debate  on  the  motions
 ‘That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration’  and  ‘That  the  Bill
 further  to  amend  the  Representa-
 tion  of  the  People  Act,  1950,  and
 the  Representation  of  the  People
 Act,  95l,  as  reported  by  the  Joint
 Committee,  be  taken  into  conside-
 ration’,  which  wag  adjourned  on  the
 5th  November,  1966,  be  resumed
 now.”,

 The  motion  was  adopted.

 2.52  hrs.
 CONSTITUTION

 AMENDMENT)
 (TWENTY-FIRST

 BILL—Contd.

 Mr,  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motions  moved  by  Shri  G.
 S.  Pathak  on  the  8th  November,  1966,
 namely:

 “That’  the  Bill  further  to  amend
 the  Constitution  of  India,  be  taken
 into  consideration”.

 “That  the  Bill  further  to  amend
 the  Representation  of  the  People
 Act,  1950,  and  the  Representation
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 of  the  People  Act,  95l,  as  report-
 ed  by  the  Joint  Committee,  be

 taken  into  consideration.”.
 Now,  the  hon.  Law  Minister.
 The  Minister  of  State  in  the  De-

 partments  of  Parliamentary  Affairs
 and  Communications  (Shri  Jaganatha
 Rao);  May  I  know  when  the  voting
 on  the  Constitution
 Amendment)  Bill  will  take  place?

 Mr.  Speaker:  As  soon  as  the  hon.
 Minister  finishes  hig  reply.

 Shri  Hari  Vishnu  Kamath  (Ho-
 shangabad):  How  can  that  be  known
 in  advance?

 Mr.  Speaker:  I  have  not  told  him
 any  time.  So,  why  should  there  be
 any  objection?

 The  Minister  of  Law  (Shri  G.  5.
 Pathak):  I  shall  first  take  up  the
 Constitution  (Twenty-first  Amend-
 ment)  Bill,  The  discussion  with  re-
 gard  to  this  Bill

 Mr.  Speaker:  Now,  I  must  make
 it  clear  that  I  would  not  further  wait.
 When  the  reply  is  finished,  I  shall
 certainly  put  it  to  the  House.  There-
 fore,  Members  should  take  care  to  see
 that  they  are  present  in  the  House,
 if  they  want  to.

 Shri  G.  S.  Pathak:  This  Bill  has
 not  been  opposed  in  any  of  the  spee-
 ches  made  in  the  House  and  I
 take  it  that  it  is  generally  agreed  that
 the  House

 Shri  N.C.  Chatterjee:  (Burdwan):
 May  I  put  one  question  to  the  hon.
 Minister  so  that  I  may  have  a  clear
 answer  to  it?  Nobody  opposes  this
 amendment  of  the  Constitution  pro-
 vided  one  condition  jis  accepted.  We
 are  very  anxious  that  the  High  Court
 should  be  vested  with.  the  powers,
 and  that  means  an  amendment  of
 the  Constitution,  As  the  Constitu-
 tion  stands,  it  has  got  to  go  to  the
 election  tribunals  from  the  Election
 Commissioner.  We  do  not  want  the
 election  tribunals.  But  we  should
 put  in  one  particular  clause  and  it  is
 this  that  in  the  interests  of  justice
 and  in  the  interests  of  the  speedy

 (Twenty-first
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 trial  of  the  election  petitions,  it  is
 desirable  that  the  High  Courts  should
 have  the  authority,  if  necessary  and
 if  it  commends  to  the  High  Court
 judge  himself,  to  sit  somewhere  else
 and  not  at  the  headquarters,  That
 means,  for  instance,  that  in  Bengal  it
 should  not  be  confined  to  Calcutta.
 Unless  this  clause  is  put  in  we  shall
 oppose  this  Bill.  I  want  to  make  it
 clear  that  this  position  should  be
 accepted.  Since  some  amendments
 have  come  in  this  behalf,  I  want  to
 have  a  clear  answer  on  this  point  so
 that  we  may  know  where  we  stand.

 Shri  G.  S.  Pathak:  The  point  raised
 by  Shri  N.  C.  Chatterjee  relates  to  the
 Representation  of  the  People
 (Amendment)  Bill.  I  am  not  in

 favour  of  the  view  that  the  High
 Courts  should  move  from  place  te
 place.  There  are  52  districts  in  UP
 and  if  the  High  Court  should  be
 moving  from  district  to  district,  that
 will  not  be  consistent  with  the
 dignity  of  the  High  Court.

 Shri  Raghunath  Singh;  (Varanasi):
 ‘We  want  the  judges  to  move,  just
 like  the  Circuit  Court.  We  do  not
 want  the  High  Court  as  a  whole  te
 move.

 Shri  N.  C.  Chatterjee:  I  want  to
 clarify  one  point.  I  never  said  that
 the.  High  Court  should  move  from
 district  to  district.  I  only  wanted  that
 the  proviso  that  we  recommended  im
 the  Joint  Committee  should  com-
 mend  itself  to  the  House  and  to
 Government  and  Government  should
 should  give  us  an  assurance.  The
 proviso  should  be  put  into  the
 following  effect  namely:

 “Provided  that  the  High  Court
 shall  have  the  discretion  hd

 It  should  be  completely  left  to  the
 judges  to  sit  somwhere  else,  that  is,
 at  some  place  other  than  the  head-
 quarters,  in  the  interests  of  justice
 and  in  the  interests  of  speedy  dis-
 posal  of  election  petitions.

 Shri  G.  S.  Pathak:  J  cannot
 any  undertaking  on  this

 give
 point
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 because  in  speeches  some  Members
 have  not  supported  the  idea  that  the
 High  Court  should  move  from  place
 to  place  or  should  even  have  power
 to  go  to  other  places.

 Constitution

 Shri  Hari  Vishnu  Kamath:  Other-
 wise  it  will  be  very  expensive  for
 the  parties.

 Shri  6.  S.  Pathak:  But  that  is  a
 matter  which  the  House  will  decide
 at  the  proper  time  when  the  amend-
 ment  to  the  Bill  as  reported  by  the
 Joint  Committee  comes  up  for  con-
 sideration.

 Shri  Hari  Vishnu  Kamath:  He
 cannot  give  an  assurance  that  such
 an  amendment  would  be  made.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  Is  he  opposed  even
 to  giving  the  discretion  to  the  High
 Court  that  if  they  feel  that  in  the
 interests  of  justice  they  should  sit  at
 some  other  place,  they  could  do  so?
 He  is  not  prepared  to  give  us  even
 that  much  assurance?

 Shri  G.  S.  Pathak:  To  proceed  with
 My  speech  on  this  question,  it  is
 generally  agreed  as  appears  from  the
 speeches  made  in  the  House  that
 instead  of  the  tribunal  dealing  with
 the  election  matters  it  should  be
 the  High  Court  which  should  deal
 with  the  election  matters,

 I  shall  pass  on  to  the  speeches
 made  by  Shri  Muhammad  Ismail  and
 Shri  Mohammed  Koya.  They  were  in
 support  of  the  proposal  that  the  Joint
 Committee's  report  be  recommitted  to
 the  Joint  Committee  for  the  conside-
 ration  of  the  question  of  two-mem-
 ber  constituencies  instead  of  single-
 member  constituencies,  I  am  opposing
 this  view  on  the  ground  that  it  was
 in  96l  that  by  Act  I  of  1961,  two-
 member  constituencies  were  abolished
 and  it  has  been  the  view  of  Parlia-
 ment  that  there  should  be  only  one-
 member  or  single-Member  consti-
 tuencies  and  not  two-member
 constituencies,  The  Delimitation
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 Commission  Act  of  962  also  deals
 with  pingle-member  constituencies.
 If  the  Bill  on  the  Joint  Committee’s
 report  is  recommitted  to  the  same
 Joint  Committee,  the  Joint  Commit-
 tee  will  say  that  there  is  ng  clause  in
 the  amending  Bill  which  deals  with
 this  question  and,  therefore,  they
 will  refuse  to  deal  with  this  question,
 and  consequently  in  that  situation, the  view  propounded  by  _—  Shri
 Muhammad  Ismail  and  Shri
 Mohammed  Koya  should  not  be
 supported.

 On  the  question  of  delay  in  elec-
 tion  petitions,  the  position  is  this.
 Ultimately  the  House’  will  decide
 when  the  amendment  comes  up  for
 consideration.  It  is  an  impracticable
 proposition  that  the  High  Court
 judges  should  move  from  place  to
 place;  there  will  be  the  question  of
 accommodation;  there  wil)  be  the
 question  of  library  and  so  on,  and  if
 the  High  Court  moves  from  one
 Place  to  another,  the  other  people
 from  a  third  place  may  say:  ‘Why
 should  the  High  Court  not  come  to
 our  place?’

 Mr,  Speaker:  What  I  understood
 from  the  hon.  Members  was  this.  It
 ig  not  the  demand  that  a  direction  be
 given  or  a  law  might  be  passed  that
 the  judgs  should  hear  these  petitions
 in  the  district  from  which  they  origi-
 nate.  The  suggestion  is  that  only
 when  the  judges  themselves  consider
 that  it  is  more  appropriate  and  in  the
 public  interest  to  hear  some  witness
 or  to  examine  any  spot  or  do  some-
 thing  outside  their  central  place  that
 they  should  at  least  have  the
 authority  to  go  there.  That  is  all
 that  is  wanted.

 Shri  Hari  Vishnu  Kamath:  You
 have  very  well  put  it.

 Shri  G.  S.  Pathak:  It  will  be  open
 to  the  House  to  decide  this  question
 whether  the  discretion  has  to  be  given
 to  the  judges,  I  am  merely  pointing
 out  that...
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 Shri  Raghunath  Singh:  What  is
 the  view  of  Government?  The  House
 is  certainly  going  to  decide  on  the
 amendment?  But  what  is  the  view  of
 Government?

 Shri  Hari  Vishnu  Kamath:
 will  blindly
 what  he  says.

 Shri  G.  N.  Dixit  (Etawah):
 is  the  view  of  Government?

 Shri  G.  S.  Pathak:  I  shall  take  the

 They
 vote  on  the  basis  of

 That

 House  into  confidence  on  this
 question.
 I3  hrs.
 I  may  inform  the  House  that  I
 have  consulted  the  High  Courts
 and  the  Chief  Justice  of  India
 in  this  matter.  They  are  opposed  to
 it.  So  far  as  the  Government  is  con-
 cerned,  it  is  not  very  rigid  in  these
 matters.  But  we  must  act  in
 accordance  with  the  wishes  of  a  co-
 ordinate  authority,  that  is,  the
 judiciary,  in  matters  of  this  kind,
 because  they  are  concerned  with
 their  own  problems;  they  know
 whether  it  will  be  possible  for  them
 to  hold  court  in  other  places.  If  they
 exercise  discretion  in  any  particular
 case  and  say  that  it  is  convenient
 and  appropriate  that  they  should
 have  a  court  in  some  place  other  than
 the  seat  of  the  High  Court,  there  will
 be  similar  applications  in  other  cases,
 and  in  that  way  time  will  be  wasted
 on  this  question.  I  may  inform  the
 House  that  the  expense  which  will
 be  saved  by  the  adoption  of  the  new
 procedure  will  be  much  mere  than
 the  expense  which  would  be  incurred
 by  taking  witnesses  to  the  High
 Court.  I  may  also  inform  the  House
 that  according  to  this  procedure,  the
 proceedings  will  be,  generally  speak-
 ing,  day  to  day.  If  the  High  Court
 does  not  take  up  the  case  day  to
 day,  it  has  got  to  record  its  reasons,
 All  that  is  spent  so  far  in  inter-
 locutory  applications  to  the  High
 Courts,  in  appeals  fo  the  Supreme
 Court  and  so  on,  that  will  all  be
 saved  because  there  will  be  no
 adjournments,  and  the  Chief  Justice
 of  every  High  Court  has  in  the  very
 beginning  to  assign  to  certain  Judges
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 this  very  work,  and  those  Judges will  do  only  this  work.  It  is  also
 mentioned  in  the  Bill  that  the  Judges
 concerned  should  take  up  these  cases
 and  conduct  them  more  expeditiously,
 and  it  is  expected  by  Parliament  that
 cases  should  be  finished  in  six
 months.

 Shri  Bakar  Ali  Mirza  (Warrangal):
 What  was  the  exact  question  put  to
 the  Chief  Justice?  About  point  of
 discretion  that  was  raised  by  Shri
 Chatterjee,  it  was  not  clear  as  to
 what  was  his  stand.  Did  the  Chief
 Justice  and  the  Judges  say  that  they
 are  not  willing  to  exercise  discretion
 in  deciding  whether  to  hold  a  sitting
 somewhere  else?

 Mr.  Speaker:  They  do  not  want  to
 go  from  the  seat  of  the  High  Court
 to  any  place  outside,

 Shri  Bakar  Ali  Mirza:  Making  it
 compulsory  by  an  amendment  is  one
 thing;  exercising  discretion  some-
 thing  else.

 Shri  G.  S.  Pathak:  This  matter  may
 be  examined  at  the  time  the  amend-
 ment  comes  up  before  the  House  for
 consideration.  I  have  already  stated
 that  I  am  not  too  rigid  in  these
 matters.  If  the  House  feels  that  such
 discretion  should  be  given  it  might
 be  given,

 Shri  Hari  Vishnu
 Government  no  view?

 Shri  G.  S.  Pathak:  I  have  placed
 before  you  the  difficulties  that  the
 courts  will  face.  If  they  exercise
 discretion  in  favour  of  a  particular
 party,  other  litigants  will  ask,  ‘Why
 not  exercise  discretion  in  our  favour
 also?’,  and  this  will  go  on,

 Kamath:  Has

 Shri  Hari  Vishnu  Kamath:  What
 about  the  expense  to  be  incurred  by
 the  litigant  public?

 Mr.  Speaker:  He  will  consider  that.
 Shri  N.  C.  Chatterjee:  What  is  the

 Government’s  view?  What  is  the
 objection  to  the  High  Court  Judge
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 (Shri  N.  C.  Chatterjee]
 himself  having  the  discretion?  If  he
 thinks,  he  may.

 Mr.  Speaker:  He  has  put  the  quest-
 tion  twice  or  thrice.  I  have  repeated
 it.  We  have  heard  the  answer.  Now,
 what  can  I  do?

 Shri  N.  C.  Chatterjee:  I  am  point-
 ing  out  that  we  want  to  cooperate
 with  Government  in  this  matter,  pro-
 vided  it  makes  it  possible  for  us  to
 do  so.  Let  us  have  a  clear  answer
 as  to  what  is  the  Government's
 stand.  If  a  case  is  heard  600  miles
 away  and  there  are  200  witnesses  in
 the  case,  can  you  demand  that  the
 witnesses  will  be  dragged  to  the
 High  Court  headquarters  for  the
 purpose?

 Shrj  Hari  Vishnu  Kamath:  You
 Sir,  have  yourself  been  an  eminent
 High  Court  Judge.  Would  you  not
 have  likeg  to  exercise  your  discre-
 tion  in  matters  like  this?

 Mr.  Speaker:  That  was  a  very
 smal]l  High  Court.

 Shri  Hari  Vishnu  Kamath:  It  was
 a  High  Court  all  the  same.

 Shri  Hanumanthaiya  (Bangalore
 city):  May  I  say  a  few  words  on  this
 subject?

 Mr.  Speaker:  The  hon.  Minister  is
 replying.

 Shri  G.  S.  Pathak:  In  some
 speeches  it  was  observed  that  the
 princes  should  be  disqualified.  The
 view  taken  was  that  some  rich  peo-
 ple  should  be  disqualified  and  so  on,  I
 will  dispose  of  this  matter  in  one
 sentence,  namely,  that  this  is  the
 National  Parliament  and  it  should  be
 representative  of  the  entire  society,
 and  Government  is  not  prepared  to
 disqualify  any  person  on  the  ground
 that  he  holds  a  certain  status  or  has
 got  a  certain  amount  of  wealth.

 Shri  Hari  Vishnu  Kamath:  s  it  in
 obiter  dictum  or  other  statement?
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 Shri  G,  S.  Pathak:  Statement.
 The  next  question  is  whether  there

 should  be  a  disqualification  in  case  of
 conviction  only  on  the  ground  that
 the  offence  involved  moral  turpitude.
 On  this  question,  there  is  no  express
 on  ‘moral  turpitude’  in  the  Act  as  it
 exists.  Moral  turpitude  is  an  expres-
 sion  which  is  vague.  For  some  people,
 it  may  have  one  significance;  for
 others  a  different  significance.  I
 find  from  the  proceedings  on  this
 Bill  that  some  people  do  not  think
 that  even  disloyalty  involves  moral
 turpitude.  It  may  be  that  some
 people  may  think  that  if  one  resorts
 to  violence  or  bandh  that  also  does
 not  involve  moral  turpitude,

 at  ay  लिसये  (मुंगेर)  :  “बन्ध”  भी
 मारल  टर्पीट्युड  हैं  ?

 Mr.  ‘Speaker:  He  has  not  said  it.
 Why  should  he  interrupt?

 Shri  G.  S.  Pathak:  Therefore,  we
 should  not  import  any  idea  of  this
 uncertain  character,  and  the  Bill,  as
 has  emerged  from  the  Joint  Commit-
 tee,  should  stand  in  this  respect.

 So  far  as  the  Election  Commission
 is  concerned,  throughout  all  this  pe-
 riod  the  Commission  has  given  good
 evidence  of  high  integrity  and  high
 principle.  It  has  worked  in  the  most
 efficient  manner  and  deserves  praise.

 One  small  case  has  been  picked
 out  by  one  or  two  hon.  Members,  In
 that  case,  it  does  not  appear  whether
 there  was  a  proper  appreciation  of
 the  order  of  the  Commission.  If  the
 Commission  had  exceeded  its  powers
 and  had  done  something  it  was  not
 entitled  to  do,  it  was  open  to  the
 aggrieved  party  to  go  to  the  Supreme
 Court  and  to  have  that  order  vacated.
 Nothing  of  the  kind  was  done.  There-
 fore,  all  these  aspersions  which  have
 been  attempted  to  be  made  on  the
 Election  Commission  are  not  justified.

 A  regards  the  government  machi-
 nery,  there  are  ample  provisions  in  the
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 Act  which  safeguard  the  interests  of
 the  people  against  any  abuse  of  gov-
 ernment  machinery.  There  is  sec.  29
 which  punishes  all  those  officers  who
 are  concerned  with  the  election  pro-
 «ess.  There  is  sec.  23  which  makes
 the  taking  of  help  of  government
 officer  a  corrupt  practice.  There  are
 service  rules  which  prevent  govern-
 ment  officers  from  taking  any  part  in
 the  election  process  contrary  to  such
 part  as  has  been  assign  by  the  Act
 itself.  Therefore,  the  observations  on
 this  score  are  also  not  justified.

 So  far  as  the  question  of  election
 expenses  is  concerned,  I  submit  that
 that  is  a  matter  which  cannot  be  de-
 cideg  by  law.  It  is  a  matter  which
 has  created  difficulty  not  only  in  this
 country  but  in  other  countries  also.
 It  has  been  said  that  disputes  bet-
 ween  legitimate  and  unauthorised  c¢x-
 penses  are  unending  and  _  therefore
 the  law  cannot  rectify  all  the  errors;
 it  cannot  remove  all  the  evils  and
 there  should  be  electoral  morality,
 ang  public  opinion  should  be  qevelop-
 ed  on  these  matters.  It  is  for  this
 reason  that  in  England,  although

 ‘there  are  more  and  more  candidates
 at  every  election,  the  election  peti-
 tions  are  getting  reduced  in  number.
 ‘Therefore,  that  question  does  not  cre-
 ate  any  difficulty  and  we  have  sot
 introduced  any  amendment.

 There  was  one  matter  relating  to
 Government  contracts.  On  that  point
 there  is  an  amendment,  and  I  had
 ‘better  speak  on  it  at  the  appropriate
 time  if  necessary.

 श्री  रघुनाथ  सिह:  वह  बात  तो  रह
 गई,  जिस  पर  हम  लोग  अपनी  राय  जाहिर
 करना  चाहते  हैं।

 Mr.  Speaker:  The  Minister  has
 replied,

 श्री  रघुनाथ  सिंह:  यह  बड़ा  इम्पौंटेंट
 सवाल  है,  भ्रगर  पांच  मिनट  दे  द  तो  ठीक  हू  ।

 झ्रध्यक्ष  महोदय  :  इस  वक्‍त  कंसे  हो
 सकता  हू,  मिनिस्टर  साहब  जवाब  दें  चुकें  हैं  ।
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 Shrj  Hari  Vishnu  Kamath:  I  am

 raising  a  point  of  order  before  the
 motion  is  put  to  the  vote.  The  point
 of  order  is  this.  If  I  heard  the  Minis-
 ter  aright,  he  saiq  with  regard  to  the
 important  point  raised  by  my  hon.
 colleague,  Shri  N.  C.  Chatterjee,  that
 the  House  is  free  to  decide  on  that
 particular  matter:  whether  upom
 tribunals  being  abolished  the  high
 courts  will  have  the  discretion  te
 move  from  place  to  place,  if  necess-
 ary.  He  said  that  these  issues  will
 be  decided  by  the  House  later  on.
 Please  turn  to  the  Bill  itself  which
 is  before  the  House.

 Mr.  Speaker:  I  cannot  go  into  it
 now.

 Shri  Hari  Vishnu  Kamath:  The
 Statement  of  Objects  and  Reasons--

 Mr.  Speaker:  If  the  Minister  is  not
 prepared  to  deal  with  it  now....

 Shri  Hari  Vishnu  Kamath:
 sorry  you  are  not  following.

 I  am

 Mr.  Speaker:  It  may  be  my  ba
 luck  if  I  am  not  following  it.

 Shri  Harj  Vishnu  Kamath:  Please
 see  the  Statement  of  Objects  and  Re-
 asons  of  the  Bill.

 Mr.  Speaker:  I  cannot  now  examine
 the  Statement  of  Objects  and  Reasons
 of  the  Bill.

 Shri  Hari  Vishnu  Kamath:  Govera-
 ment  have  already  stated  that  if
 that  matter  is  decided  first,  only  thea
 can  the  Constitution  be  amended.  That
 is  the  position.  Please  see  the  state-
 ment  for  a  minute.

 Mr.  Speaker:  Does  not  matter.
 (Interruption)  When  they  put  in  the
 Statement  of  Objects  and  Reasons,
 then  it  was  taken  up  in  the  Bill.  The
 objection  was  raised  and  then  we  de-
 cided.

 Shri  Hari  Vishnu  Kamath:
 objection  was  not  raised.

 Mr.  Speaker:  This  was  raised;  the
 hon.  Member  himself  raised  it,

 Shri  Harj  Vishnu  Kamath:  I  raised
 that  matter  with  regard  to  the  rules
 of  procedure.  But  the  Minister  him-
 self,  in  that  statement,  has  stated—

 This
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 Mr.  Speaker:  That  does  not  matter.

 Shri  Hari  Vishnn  Kamath:  Let  him
 see  himself,  if  he  wants.

 Mr,  Speaker:  I  am  sorry,  I  cannot
 take  it  up  now,

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry  you  are  so  brusque  in  this  mat-
 ter.

 Division  No.  9]
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  A.S.
 Aney,  Dr.  M.S.
 Anjanappa,  Shri
 Ankineedu,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamelnayan
 Bakliwal,  Shri
 Bal  Krishna  Singh,  Shri
 Balmiki,  Shri
 Barman,  Shri  P.  C.
 Barua,  Shri  R.
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Baswant,  Shri
 Bhagvati,  Shri
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhattacharyya,  Shri  C.K.
 B  rendra  Bahadur  Singh,  Shri
 Bist,  Shri  J.  8.  S.
 Brajesbwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Brij  Raj  Singh-Kotah,  Shri
 Buta  Singh,  Shri
 Chakraverti,  Shri  P.  R.
 Chanda,  Shrimati  Jyotena
 Chandak,  Shri
 Chandrabhan  Singh,  Dr.
 Chandrasekhar,  Shrimati
 Chandriki,  Shri
 Chattar  Singh,  Shri
 Chaturvedi,  Shri  5.  N.
 Chaudhry,  Shri  Chandramani  Lal
 Chaudhuri,  Shri  0.5.
 Chaudhuri,  Shrimati  Kamala
 Chaudhuri,  Shri  Sachindra
 Chavan,  Shri  D.  R.
 Chayda,  Shrimati  Johraben
 Daljit  Singh,  Shri
 Das,  Shri  B.  K,
 Das,  Shri  NT.
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 Mr.  Speaker:  He  can  make  use  of

 any  words  he  wants  to  use;  he  can
 throw  out  words  that  might  or  might
 not  be  proper,  I  shall  put  the  question
 to  the  vote—The  lobbies  have  been
 cleared.  The  question  is:

 “That  the  Bill  further  to  amend
 the  Constitution  of  India,  be  taken
 into  consideration.”
 The  Lok  Sabha  divided.

 AYES  [13.8  hrs.
 Das,  Shri  Sudhansu
 Dass,  Shri  C,
 Desai,  Shri  Morarji
 Deshmukh,  Shri  B.  D.
 Dey,  Shri  S.  K.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dixit,  Shri  G.N.
 Dwivedi,  Shri  M,  L.
 Firodia,  Shri
 Gaekwad,  Shri  Patehsinhrao
 Gahmari,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  ५.  8.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.  R.
 Govind  Das,  Dr.
 Guha,  Shri  A.  ०.
 Hajarnavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiys,  Shri
 Harvani,  Shri  Ansar
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Himateingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.  L.
 Jadhav,  Shri  Tulsidas
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jha,  Shri  Yogendra
 Joshi,  Shri  A.  C.
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Shri  J.  P.
 Kadadi,  Shri
 Kamble,  Shri
 Kedaria,  Shri  C.  M.
 Keishing,  Shri  Rishang
 Khadilkar,  Shri
 Khan,  Shri  Shahnawaz
 Khanna,  Shri  P.  K.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kotoki,  Shri  Liladhar

 Kripa  Shankar,  Shri
 Krishna,  Shri  M.R.
 Kureel,  Shri  B.N.
 Lahtan  Chat  dhry,  Shri
 Lakshmikanthamma,  Shrimati Lalit  Sen,  Shric:
 Laskar,  Shri  N.R.
 Laxmi  Bai,  Shrimati
 Mahadeo  Prasad,  Shri
 Mahatab,  Shri
 Mahishi,  Dr.  Sarojini
 Maimoona  Sultan,  Shrimati
 Majithia,  Shri
 Malaichami,  Shri  M.
 Malaviya,  Shri  K.D.
 Mallick,  Shri  Rama  Chandra:
 Manen,  Shri
 Mandal,  Dr.  P.
 Mandal,  Shri  J,

 Mandal,  Shri  Yamuna  Prasad
 Mantri,  Shri  D.  0.
 Mariyappa,  Shri  Mali
 Masuriya  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Mathur,  Shri  Shiv  Charan
 Mehdi,  Shri  S.  A,
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  J.  R.
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datt
 Menon,  Shri  Krishna
 Menon,  Shri  P.  G.
 Minimata,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  M.P.
 Misra,  Shri  Shyam  Dhar
 Mohammad  Yusuf,  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.  L.
 Mukane,  Shri
 Mukerjee,  Shrimati  Sharda
 Munzni,  Shri  David
 Murthi,  Shri  B.  S.
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 Murti,  Shri  M.  5.
 ‘Naidu,  Shri  ve  6.
 Naik,  Shri  Maheswar
 Naskar,  Shri  P.  S.
 ‘Nayak,  Shri  Mohan
 Nigam,  Shrimati  Savitri
 Niranjan  Lal,  Shri

 “Oza,  Shri
 Paliwal,  Shri
 Pande,  Shri  K.N.
 Pandey,  Shri  R.S.
 Pandey,  Shri  Vishwa  Nath
 Pandit,  Shrimati  Vijay  Takshmi Panna  T  hri
 Pant,  Shri  K,  C.
 Puramasivan,  Shri  है
 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.  N,
 Patel,  Shri  P.  २.
 Patel,  Shri  Rajeshwar
 Patil,  Shri  Dp.  $.
 Patil,  Shri  M.  8.
 Patil,  Shri  $.  K.
 Pattabhi  Raman,  Shri  C.  R.
 Prabhakar,  Shri  Naval=
 Pratap  Singh,  Shri
 Puri,  Shri  D.  D,
 Raghunath  Singh,  Shri
 Raghramaiah,  Shri
 Rai,  Shrimati  Sahodra  Bai
 Raj  Bahadur,  Shri
 Raja,  Shri  C.  २.
 Rajdeo  Singh,  Shri
 Ram,  Shri  क
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Ramdhani  Das,  Shri
 Rampure,  Shri  M.
 Rameshekhar  Prasad  Sisgh,  Shri  pf
 Rane,  Shri-

 whatterjec,  Shri  N.C.
 Gupta,  Shri  Kashi  Ram

 Ranga  Rao,  Siri
 Ranjit  Singh,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Dr.  K.  L.
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Rawandale,  Shri
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Reddy,  Shri  H.  com  Linga
 Reddy,  Shri  R.  Surender
 Reddy,  Shrimati  Yashoda
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Sahu,  Shri  Rameshwar
 Saigal,  Shri  A.  S.
 Samnani,  Shi
 Sanji  Rupji,  Shri
 Sarat,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 Sen,  Shri  P.  5.
 Shah,  Shri  Manubhai
 Shakuntula  Devi,  Shrimati
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.  P.
 Sharma,  Shri  K.  C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Ramanand
 Sheo'Narain,  Shri
 Shinde,  Shri
 Shree  Nurayan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Shyamkumari  Devi,  Shrimati
 Siddananjappa,  Shri

 NOES
 Lakhan  Das,  Shri
 Paradhi,  Shri
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 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Singhvi,  Dr  L.M
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  ‘Tarkeshwari
 Sinhasan  Singh,  Shri
 Sivappraghassan,  Shri  Ku.
 Snatak,  Shri  Nardeo
 Sonavane,  Shri
 Soundaram  Ramachandran,  Shrimeti
 Soy,  Shri  H.  C.
 Srinivasan,  Dr.  P.
 Subbaraman,  Shri
 Subramaniam,  Shri  C.
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Surya  Prasad,  Shri
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammed
 ‘Thengal,  Shri  Nallakoya
 ‘Thevar,  Shri,  V.  V.
 ‘Thimmaiah,  Shri
 ‘Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.
 Tiwary,  Shri  R.  S.
 ‘Tula  Ram,  Shri
 ‘Tyagi,  Shri
 Uikey,  Shri
 VUluka,  Shri  Ramschandra
 Upadhayaya,  Shri  Shiva  Dutt
 Varma,  Shri  Ravindra
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Balgovind
 Vidyalankur,  Shri  A.  N.
 Virbhadra  Singh,  Shri
 Wadiwa,  Shri
 ‘Wasnik,  Shri  Bulkrishna
 Yadav,  Shri  Ram  Harkh
 Yaduava,  Shri  Be  P.

 Utiya,  Shri

 Some  hon,  Members  rose—
 Mr.  Speaker:  The  Ayes  have  263;  the

 Noes  have  5.  Besides  those  three
 have  stood  up  and  said  that  their
 machines  did  not  work.  Their  names
 woulg  also  be  added.  The  “Ayes”
 have  jt;  the  “Ayes”  have  it.  The  mo-
 tion  is  carried  by  a  majority  of  the
 total  membership  of  the  House  and  by
 a  Majority  of  not  less  than  two-
 thirds  of  the  Members  present  and
 voting.

 The  motion  was  adopted.

 Clause  2—  (Amendment  of  article  324)

 Shri  Shree  Nafayan  Das  (Darbh-
 anga):  I  have  an  amendment.  (In-
 terruption)  I  request  the  House  to
 hear  my  amendment  and  then  consi-
 der  it  and  vote  upon  it.  I  beg  to
 move:

 Page  l,  for  lines  5  to  8,  substitute—
 “2,  In  article  324  of  the  Consti-

 tution,  in  clause  (l),  after  the word  “tribunals”  the  words  “if
 any  provided  for  by  or  under  any
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 {Shrj  Shree  Narayan  Das]
 law  made  by  the  appropriate
 Legislature”  shall  be  inserted’.  (2)
 My  intention  is,  either  it  is  not

 necessary  to  ameng  the  Constitution
 or  if  it  is  thought  that  it  should  be
 amended,  then,  my  amendment  which
 I  have  just  moved  should  be  accep-
 ted.  This  question  of  amending  the
 Constitution  has  risen  only  because  of
 the  fact  that  the  Election  Commission
 has  recommended  that  henceforward
 election  petitions  should  not  be  heard
 by  tribunals  appointed  by  the  Elec-
 tion  Commission  but  shoulg  be  heard
 by  the  high  courts.  This  amendment
 is  under  consideration  in  the  provi-
 sions  contained  in  the  report  of  the
 Joint  Committee,

 This  question  had  come  up  earlier
 also.  In  1952,  when  the  Representa-
 tion  of  the  People  Act  was  framed,
 we  made  a  provision  that  there  would
 be  no  appeals  against  the  decisions  of
 the  tribunal.  Because  of  that,  under
 different  provisions  of  the  Constitu-
 tion,  the  High  Courts  and  the  Supreme
 Court  in  their  wisdom  accepted  g  large
 number  of  appeals  against  interlocu-
 tory  orders  of  various  tribunals.  That
 took  a  very  long  time  in  the  disposal
 of  election  petitions.  On  the  eve  of
 the  second  general  election  when  the
 Representation  of  the  People  Act  was
 being  amended,  Government  thought
 that  because  of  the  actions  taken  by
 the  High  Courts  and  the  Supreme
 Court,  a  large  number  of  cases  have
 gone  to  the  High  Courts  and  the
 Supreme  Court  and  therefore  an  aP-
 peal  should  be  provided  against  the
 decisions  of  the  tribunal  to  the  High
 Court.  At  that  time  it  was  said  in
 that  Act  that  there  will  be  no  appeal
 against  the  decisions  of  the  High
 Court.  Even  then  a  large  number  of
 cases  against  the  decisions  of  the
 High  Courts  went  to  the  Supreme
 Court  under  the  provisions  of  article
 136.  Now  after  5  years,  the  Elec-
 tion  Commission  have  thought  that
 the  disputes  arising  out  of  election
 petitions  should  not  be  heard  by  tribu-
 nals,  but  the  original  power  of  hear-
 ing  of  the  petitions  should  be  given
 to  the  High  Courts.  Article  324  is
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 sought  to  be  amended  by  removing
 the  provision  with  regard  to  appoint-
 ment  of  tribunals  under  the  jurisdic-
 tion  of  the  Election  Commission.
 Suppose  after  sometime  the  House
 wants  that  the  power  of  hearing  elec-
 tion  petitions  should  not  be  given  to
 High  Courts,  but  should  be  given  to
 the  tribunals,  what  will  happen?
 There  will  be  no  provision  in  the
 Constitution  by  which  this  Parlia-
 ment  can  give  such  powers  to  the  Elec-
 tion  Commission.  Therefore,  my
 amendment  only  provides  that  when-
 ever  this  House  gives  this  power  to
 the  tribunal,  then  the  tribunal  should
 be  appointed  by  the  Election  Commis-
 sion,  Therefore,  my  amendment  only
 provids  that  whenever  this  House
 gives  this  power  to  the  tribunal,  then
 the  tribunal  should  be  appointed  by
 the  Election  Commission.  When-
 ever  the  power.  will  not  be
 given  to  the  tribunal  that  may
 remain  with  the  High  Court.
 Under  article  329,  the  authority  for
 hearing  election  petitions  has  to  be
 decided  by  this  House.  So,  I  request
 the  Minister  to  accept  my  amendment.

 Shri  6.  5.  Pathak:  I  have  fully
 considereg  the  amendment  and  I  op-
 pose  it.  In  my  view,  this  amendment
 will  create  difficulties  and  it  is  not
 right  to  accept  it.

 Dr.  L.  M,  Singhvi  (Jodhpur):  7
 think  the  hon,  member  has  made  2
 very  good  case  for  including  in  the
 Constitution  an  alternative  possibility
 बात  flexibility  in  respect  of  the  forum
 for  election  controversies.  The  Minis-
 ter  shoulq  spell  out  more  adequately
 the  difficulties  he  expects  so  that  the
 House  can  make  up  its  mind.

 Mr,  Speaker:  How  can  I  ompel
 him?  Whatever  answer  he  wants  to
 give  he  has  given.

 I  will  now  put  Shri  Shree  Narayan
 Das’s  amendment  to  the  House.
 Amendment  No.2  was  put  and

 negatived
 Mr.  Speaker:  The  question  is:

 “That  clause  2  stand  part  of  the
 Bill”.

 The  Lok  Sabha  divided
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 Division  No.  7०]
 Abdul  Wahid,  Shri  T.
 Achal  Singh,  Shri
 Achuthan,  Shri
 Akkamma  Devi,  Shrimati
 Alagesan,  Shri
 Alva,  Shri  AS.
 Anjanappa,  Shri
 Ankineedu,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bakliwal,  Shri
 Bal  Krishna  Singh,  Shri
 Balmiki,  Shri
 Barman,  Shri  P.C.
 Barua,  Shri  R.
 Barupal,  Shri  P.  L.
 Basappa,  Shri
 Baswant,  Shri
 Bhagvati,  Shri
 Bhakt  Darshan,  Shri
 Bhanja  Deo,  Shri  L.  N.
 Bhattacharyya,  Shri  C.K.
 Birendra  Bahadur  Singh,  Shri
 Bist,  Shri  J.B.S.
 Brajeshwar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Brij  Raj  Singh-Kotah,  Shri
 Buta  Singh,  Shri
 Chakraverti,  Shri  P.R.
 Chanda,  Shrimati  Jyotsna
 Chandak,  Shri
 Chandrabhan  Singh,  Dr.
 Chandrasekhar,  Shrimati
 Chandriki,  Shri
 Chattar  Singh,  Shri
 Chaturvedi,  Shr’  S.N.

 chaudhry,  Shri  Chandramani  Lal
 Chaudhuri,  Shri  D.S.
 Chaudhuri,  S$  ati  Kamala
 Chaudhuri,  Shri  Sachindra
 Chavan,  Shri  D.R.
 Chavan,  Shri  ४.  8.
 Chavda,  Shrimati  Johraben

 Das,  Shri  Sudhansu
 D  Shri  C.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  8.  0.
 Dey,  Shri  S.K.
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dixit,  Shri  G.  N.
 Dubey,  Shri  R.G.
 Dwivedi,  Shri  M.L.
 Firodia,  Shri
 Gaekwad,  Shri  Fateh  Sinhrac
 Gabmari,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  ५.8.

 AYES
 Gangu  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.R.
 Govind  Das,  Dr,
 Gowdh,  Shri  Veeranna
 Guha,  Shri  A.C.
 Hajarnavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Harvani,  Shri  Ansar
 Hazarika,  Shri  J.N.
 Heda,  Shry
 Hem  Raj,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.L.
 Jadhav,  Shri  Tulsidas
 Jamunadevi,  Shrimati
 Jedhe,  Shri
 Jha,  Shri  Yogendra
 Joshi,  Shri  A.C.
 Joshi,  Shrimati  Subhadra
 Jyotishi,  Shri  J.P.
 Kadadi,  Shri
 Kamble,  Shri
 Ked  Shri  C.M.
 Keishing,  Shri  Rishang
 Khadilkar,  Shri
 Khan,  Shri  Shahnawaz
 Khanna,  Shri  Mehr  Chand
 Khanna,  Shri  P.K.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri
 Kotoki,  Shri  Liladhar
 Kripa  Shankar,  Shri
 Krishna,  Shri  M.R.
 Kureel,  Shri  B.N.
 Lahtan  Chaudhry,  Shri
 Lakshmikanthamma,  Shrimati
 Lalit  Sen,  Shri
 Laskar,  Shri  "७.२.
 Laxmi  Bai.  Shrimati
 Mahadeo  Prasad,  Shri
 Mahadeva  Prasad,  Dr.
 Mahatab,  Shri
 Mahishi,  Dr.  Sarojini
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 [13.18  hrs.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  J.R.
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Dat
 Menon,  Shri  Krishna
 Menon,  Shri  Govinda
 Minimata,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  M.P.
 Misra,  Shri  Shyam  Dhar
 Mohammad  Yusuf,  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.L.
 Mukane,  Shri
 Mukerjce,  Shrimati  Sharda
 Munzni,  Shri  David
 Murthi,  Shri  B.S,
 Murti,  Shri  M.S.
 Muthiah,  Shri
 Naidu,  Shri  V.G.
 Naik,  Shri  Maheswar
 Naskar,  Shri  P.S,
 Nayak,  Shri  Mohan
 Nayar,  Dr.  Sushila
 Nigam,  Shrimati  Savitri
 Niranjan  Lal,  Shri
 Oza,  Shri
 Paliwal,  Shri
 Pende,  Shri  K.  N.
 Pandey,  Shri  R.S.
 Pandey,  Shri  Vishwa  Nath
 Pandit,  Shrimati  Vijay  Lakshm  «
 Panna  Lal,  Shri
 Pant,  Shri  K.C.
 Paramasivan,  Shri
 Patel,  Shri  Chhotubhai
 Patel,  Shri  N.N.
 Patel,  Shri  P.R.

 ri  Rajeshwar
 Shri  D.S.

 Patil,  Shri  M.B.
 Patil,  Shri  S.  K.
 Pattabhi  Raman,  Shri  C.R.
 Prabhi  Shri  Nawal Mai  Sultan,  Shri

 Majithia,  Shri
 Malaichami,  Shri  M.
 Maleviya,  Shri  K.D.
 Mallick,  Shri  Rams  Chandra
 Manaen,  Shri
 Mandal,  Dr.  P.

 Shri  J.
 Mandal,  Shri  Yamuna  Prasad
 Mantri,  Shri  D.D.
 Mariyappa,  Shri  Mali
 Masuriya  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Mathur,  Sbri  Shiv  Charan
 Mehdi,  Shri  S.A.

 Pratap  Singh,  Shri
 Shri  ‘D.D.

 Raghunath  Singh,  Shri
 Raghuramaish,  Sbri
 Rai,  Shrimati  Sahodra  Bai
 Raj  Bahadur,  Shri

 Shri  C.R.
 Rajdeo  Singh,  Shri
 Ram,  Shri  T.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr
 Ram  Swarup,  Shri
 Ramdhani  Das,  Shri
 Rampure,  Shri  M.
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 Rameshekhar  Prasad  Singh,  Shri
 Rane,  Shri
 Ranga  Rao,  Shri
 Ranjit  Singh,  Shri
 Rao,  Shri  Jaganatha
 Rao,  Dr.  K.L.
 Rao,  Shri  Krishnamoorthy
 Rao,  Shri  Muthyal
 Rao,  Shri  Ramapathi
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala
 Rattan  Lal,  Shri
 Raut,  Shri  Bhola
 Rawandale,  Shri
 Ray,  Shrimati  Renuka
 Reddi,  Dr.  B.  Gopala
 Reddiar,  Shri
 Reddy,  Shri  H.  C.  Linga
 Reddy,  Shri  R.  Surender
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 Sen,  Shri  7.05
 Sheh,  Shri  Manubhat
 Shakuntala  Devi,  Shrimati
 Sham  Nath,  Shri
 Shankaraiya,  Shri
 Sharma,  Shri  A.P.
 Sharma,  Shri  K.C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Shyamkumari  Devi,  Shrimati
 Siddananjappa,  Shri
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwari

 (2lst  Amdt.)  Bill
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Sunder  Lal,  Shri
 Surendra  Pal  Singh,  Shri
 Surya  Prasad,  Shri
 Swaran  Singh,  Shri
 Thengal,  Shri  Nallakoya
 Thevar,  Shri  V.V.
 ‘Thimmaiah,  Shri
 Tiwary,  Shri  D.N.
 Tiwary,  Shri  K.N.
 Tiwary,  Shri  R.S.
 Tula  Ram,  Shri
 Tyagi,  Shri
 Uikey,  Shri
 Ulaka.  Shri  Ramachandra
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 Upadhayaya,  Shri  Shiva  Dutt
 Varma,  Shri  M.L.

 Reddy,  Shrimati  Yashoda
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Sahu,  Shri  Rameshwar

 Sinhasan  Singh,  Shri
 Sivappraghassan,  Shri  Ku.
 Snatak,  Shri  Nardeo
 Sonavane,  Shri

 Varma,  Shri  Ravindra
 Veerappa,  Shri
 Venkatasubbasiah,  Shri  P.
 Verma,  Shri  Balgovind
 Verma,  Shri  K.K.

 Saigal,  Shri  A.S.  Soundaram  di  Vi  Shri  A.N.
 Samnani,  Shri  an  Virbhadra  Singh,  Shri
 Sanji  Rupji,  Shri  Soy,  Shri  H.C.  Wadiwa,  Shri
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.T.
 Satyabhuma  Devi,  Shrimati

 Utiya,  Shri
 Pandey,  Shri  Sarjoo

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour,  Employment  and
 Rehabilitation  (Shri  Shahnawaz
 Khan):  The  machine  is  not  working.

 Mr,  Speaker:  That  will  be  noted.
 Mr.  Bajaj’s  vote  also  might  be  noted.
 The  result  of  the  division  is  as  fol-
 lows:

 Ayes  269;  Noes  2.
 The  motion  is  carrieg  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill

 Clause  l—(Short  Title)
 Mr.  Speaker:  There  is  one  Gov-

 ernment  amendment  to  clause  l.
 Amendment  made:
 Page  l,  line  3,—
 for  “Twenty-first”  substitute—

 “Nineteenth”,  (l)
 (Shri  G.  S.  Pathak)

 Srinivasan,  Dr.  P.
 Subbaramen,  Shri
 Subramaniam,  Shri  C.

 NOES

 Wasnjk,  Shri  Balkrishna
 Yadav,  Shri  Ram  Harkh
 Yudava,  Shri  BLP.

 Mr,  Speaker:  The  question  is:
 “That  clause  ,  as

 stand  part  of  the  Bill.”
 The  motion  was  adopted

 Clause  l,  as  amended,  was  added  te
 the  Bill.

 amended,

 The  Encating  Formula  and  the  Title
 were  added  to  the  Bill.

 Shri  G.  S,  Pathak:  Sir,  I  beg  to
 move:

 “That  the  Bill,  as  amended,  be
 passed”.
 Mr.  Speaker:  The  doors  are

 ra ready  closed.  I  shall  put  the  motion
 to  the  vote  of  the  House.

 Shri  Sonavane  (Pandharpur):  Sir,
 if  there  are  some  hon,  Members  who
 want  to  come  in  they  may  be  allowed,

 Mr.  Speaker  Even  if  there  is  one
 hon.  Member  we  will  allow  him  in.
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 Shri  Tyagi  (Dehra  Dun):  Sir,  #

 is  not  a  case  of  division.  When  the  that?

 votes  are  taken  by  the  mechanical
 device  there  is  no  need  for  asking  for
 closure of  the  doors.  Even  in  the
 normal  course  we  can  just  put  our
 fingers  and  do  the  voting.

 Division  No,  My
 Abdul  Wahid,  Shri  T.

 Alva,  Shri  A.S.
 Aney,  Dr.  M.S.
 Aajenappe,  Shri
 Ankineedu,  Shri
 Azad,  Shri  Bhagwat  Jho
 Babunath  Singh,  Shri
 Bajaj,  Shri  Kamalmayan
 Bekliwal,  Shri
 Bal  Krishan  Singh,  Shri
 Balmiki,  Shri
 Barman,  Shri  P.  ८.
 Barua,  Shri  R.
 Barupal,  Shri  छ,  L.
 Basappa,  Shri
 Baswant,  Shri
 Bhagvati,  Shri
 Bhakt  Darshan,  Shri
 Bania  Dee  Shri  L.N.
 Bhattacharya,  ShriC.K.
 Birendre  Buhadur  Bingh,  Shri
 Bist,  SbriJ,B.S.
 Brajeswar  Prasad,  Shri
 Brij  Basi  Lal,  Shri
 Brij  Rai  Singh-Kotah,  Shri
 Buta  Singh
 Chakraverti,  Shri  P.R.
 Chanda,  Shrimati  Jyotsna
 Chandak,  Shri
 Chandrabhan  Singh,  Dr.
 Chandrasekhar,  Shrimati
 Chandriki,  Shri
 Chattar  Singh,  Shri
 Chaturvedi,  Shri  S.N.
 Chaudhry,  Shri  Chandramani  Lal
 Chaudhuri,  Shri  0.5.
 Chaudhuri,  Sbrimati  Kamala
 Chaudhuri,  Shri  Sachindra
 Chavan,  Shri  D.R.
 Chavan,  Shri  Y.B.
 Chavda,  Shrimati  Johraben
 Daljit  Singh,  Shri
 Das,  Shri  8.  K.
 Das,  Shri  N.  T.
 Das,  Shvi  Sudhansu

 2755  (Ai)  LS—6.

 Mr.  Speaker:  How  can  we  4
 Now  do  hon.  Members  want

 the  doors  to  be  opened?

 The  Lok  Sabha  divided.

 AYES  [3.34  brs.
 Dass,  Shri  C.  Kureel,  Shri  B.N.
 Dessi,  Shri  Morarii  Laan  Chaudhry,  Shri
 Deshmukb,  Shri  B.D.  Lakshmikanthamma,  Shrimati
 Dey,  SbriS.K.  9)  Lalit,  Sen,  Shrig
 Dhuleshwar  Meena,  Shri  Lasker,  Shri  N.R.
 Dighe,  Shri  w  Laxmi  Bai,  Shrimati
 Dixit,  Shri  G.N.  Mahadeo  Prasad,  Sbr
 Dabey,  Shri  R.G  Mahadeva  Prasad,  Dr.
 Dwivedi,  Shri  M.L.  Mahatab,  Shri
 Firodia,  Shri  Mahisbi,  Dr.  Sarojini
 Gackwad,  Shri  Fatebsinhr:  Maimoona  Sultan,  Shrima:
 Gahmari,  Shri  Majithia,  Shri
 Ganapati  Ram,  Shri
 Gandhi,  Shri  द  8.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  Atulya
 Ghosh,  Shri  N.R.  हु
 Govind  Das,  Dr.
 Gowdb,  Shri  Veeranna
 Guha,  Shri  A.C.
 Hojarnavis,  Shri
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri
 Harvani,  Shri  Ansar
 Hazarika,  Shri  J.  N.
 Heda,  Shri
 Hem  Raj,  Shri
 Himatsingka,  Shri
 Iqbal  Singh,  Shri
 Jadhav,  Shri  M.L.
 Jadhav,  Shri  ‘Tulsidas
 Jamunadevi,  Shrimati
 Jedhe,  Shri]
 Jha,  Shri  Yogendra
 Joshi,  Shri  A.  ©
 Joshi,  Shrim
 Jyotishi,  Shri  J.P.
 Kadadi,  Shri
 Kamble,  Shri
 Kedariu,  Shri  C.M.
 Keishing,  Shri  Rishang
 Khadilkar,  Shri
 Khan,  Shri  Shahnawaz
 Khanna,  Shri  Mchr  Chand
 Khanna,  Shri  P.K.
 Kindar  Lal,  Shri
 Kisan  Veer,  Shri  है
 Kotoki,  Shri  Liladhar
 Kripa  Shanker,  Shri  |
 Krishna,  Shri  M.R.

 Malaichami,  Shri  M.
 Maleviya,  Shri  K.D.
 Mallick,  Shri  Rame  Chandra
 Maneen,  Shri
 Mandal,  Dr.  P.  §
 Mandal,  Shri  J.
 Mandal,  Shri  Yamuna  79880
 Mantri,  Shri  D.D.
 Mariyappa,  Shri  Mali
 Masuriya  Din,  Shri
 Mathur,  Shri  Harish  Chandra
 Mathur,  Shri  Shiv  Charan
 Mehdi,  Shri  S.A.
 Mehrotra,  Shri  Braj  Bihari
 Mehta,  Shri  J.R.
 Mehta,  Shri  Jashvant
 Melkote,  Dr.
 Mengi,  Shri  Gopal  Datta

 Menon,  Shri  Govinda
 Minimata,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Kibhuti
 Mishra,  Shri  M.P.
 Misra,  Shri  Shyam  Dhar
 Mohammad  Yusuf,  Shri
 Mohsin,  Shri
 Morarka,  Shri
 More,  Shri  K.L.  है
 Mukane,  ‘Sbrig
 Mukeriee,  Shrimati  Sharda}
 Munzni,  Shri  David]
 Musthi,  Shri  B.S
 Murti,  Shri  M.S,
 Muthiah,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  Mabeswar}
 Naskor,  Shri  P.S.
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 Nayak,  Shri  Moban  Rao,  Shri  Krishnamoorth:  Sinhasan  Singh,  Shri
 Neyar,  Dr.  Sushila  Rao,  Shri  Muthyal  Sivappraghassan,  Shri  Ku.
 Nigam,  Sbrimaui  Savitri  Rao,  Shri  Ramapathi  Sivasankeran,  Shri
 Niranjan  Lal,  Shri  Rao,  Shri  Rameshwar  Snatak,  Shri  Nardeo
 Oza,  Shri  Rao,  Shri  Thirumala  Sonavane,  Shri
 Paliwal,  Shri  Rattan  Lal,  Shri  Soundaram  Ramachandran,
 Pande,  Shri  K.N.  Raut,  Shri  Bhola  Shrimati
 Pandey,  Shri  R.S.  Rawandale,  Shri  Soy,  Shri  H.C.
 Pandey,  Shri  Vishwa  Nath  Ray,  Shrimati  Renuka  Srinivasen,  Dr.-P.
 Bandit,  Shrimati  Vijay  Lakshmi  Reddi,  Dr.  B.  Gopala  Subbaraman,  Shri
 Panna  Lal,  Shri  Reddiar,  Shri  Subramsniam,  Shri  C.
 Pant,  Shri  K.C.  Reddy,  Shri  H.  C,  Lings  Subramenyam,  Shri  T.
 Peramasivan,  Shri  Reddy,  Shri  R.  Surender  ‘Sumat  Prasad,  Shri
 Patel,  Shri  Chotabhai  Reddy,  Shrimati  Yeshods  Sunder  Lal,  Shri
 Patel,  Shri  N.N.  Roy,  Shri  Bishwanath  Surendra  Pal  Singh,  Sbri
 Patel,  Shri  P.R.  Sadhu  Ram,  Shri  Surya  Prasad,  Shri
 Patel,  Shri  Rajeshwar  Sahu,  Shri  Rameshwar  Swamy,  Shri  M.N,
 Patil,  Shri  D.S.  Saigal,  Shri  A.S.  Swaran  Singh,  Shri
 Pati,  Shri  M.B.  Samnani,  Shri  ‘Tehir,  Shri  Mohammad
 Patil,  Shri  S.K.  Sanji  Rupji,  Shei  ‘Thengal,  Shri  Nallakoya
 Pattabhi  Raman,  Shri  C.R.  Saraf,  Shri  Sham  Lal  Thevar,  Shri  V.V.
 Prabhaker,  Shri  Naval  Sarma,  Shri  A.T.  ‘Thimmaieh,  Sbri
 Pratap  Singh,  Shri  Sstyabbama  Devi,  Shrimati  Tiwary,  Shri  D.N.
 Puri,  Shri  D.D.  Sen,  Shri  P.G.  ‘Tiwary,  Shri  K.N.
 Raghunath  Singh,  Shri  Shah,  Shri  Manubbai  Tiwasy,  Shri  R.S.
 Raghuramaish,  Shri  Shakuntala  Devi,  Shrimati  Tuls  Ram,  Shri
 Rai,  Shrimati  Sshodra  Bai  Sham  Nath,  Sbri  Tyagi,  Shri
 Raj  Bebadur,  Shri  Shankeraiya,  Shri  Uikey,  Shri
 Raja,  Shri  C.R.  Sharma,  Shri  A.P.  Ulaka,  Shri  Ramachandra
 Rajdeo  Singh,  Shri  Sharma,  Shri  K.C.  Upadhayaya,  Shri  Shiva  Dutt
 Ram,  Shri  T.  Shashi  Ranjan,  Shri  Utiya,  Shri
 Ram  Sewak,  Shri  Shastri,  Shri  Rama  Nand  Varma,  Shri  Ravindra
 Ram  Subhag  Singh,  Dr.  Sheo  Narain,  Shri  Veerappa,  Shri
 Ram  Swarup,  Shri  Shinde,  Shri  Venkatasubbaish,  Shri  P.
 Ramdhbani  Das,  Shri  Shree  Narayan  Das,  Shri  Verma,  Shri  Balgovind
 Rampure,  Shri  M.  Shukla,  Shri  Vidya  Charan  Verma,  Shri  K.K.
 Rameshekhar  Prasad  Singh,  Shri  Devi,  idyalankar,  Shri  A.N.
 Rane,  Shri  Siddananjappa,  Shri  Virbhadra  Singh,  Shri
 Ranga  Rao,  Shri  Siddiah,  Shri  Wadiwa,  Shri
 Ranjit  Singh,  Shri  Sidheshwar  Prasad,  Shri  Wasnik,  Shri  Balkrishne
 Reo,  Shri  Jaganatha  Sinha,  Shri  Satya  Narayan  Yadav,  Shri  Ram  Harkh
 Rao,  Dr.  K.  L.  Sinha,  Shrimati  Tarkeshwari  Yadava,  Shri  B.P.

 NOES
 Nil

 Mr.  Speaker:  The  result  of  the  3.85  hrs.
 division  AS  REPRESENTATION  OF  THE

 7  PEOPLE  (AMENDMENT)  BILL—
 Ayes—272;  Noes—nil  contd,

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.

 The  motion  was  adopted.

 Mr.  Speaker:  Now  we  come  to  the
 Representation  of  the  People  (Am-
 endment)  Bill,  There  was  one  am-
 endment  for  recommittal  of  the  Bill
 to  the  Joint  Committee.

 Shri  Hari
 (Hoshangabad)  :

 point  of  order.
 Vishnu  Kamath

 Sir,  I  rise  on  a
 Kindly  turn  to  arti-
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 cle  368  of  the  Constitution.  The
 House  has  in  iis  wisdom  or  other-
 wise  passeq  the  Constitution  (Am-
 -endment)  Bill  despite  the  fact  that
 the  Law  Minister  could  not  even
 indicate  the  view  of  the  Government
 on  an  important  point  raised  by  my
 faon,  friend,  Shri  Chatterjee.  Article
 368  deals  with  amendment  of  the
 ‘Constitution.  When  will  an  amend-
 ment  take  effect?  It  says:

 “An  amendment  of  this  Consti-
 tution  may  be  initiated  only  by
 the  introduction  of  a  Bill  for  the
 purpose  in  either  House  of  Par-
 liament......  ”

 I  am  not  tiring  the  House  by  reading
 the  first  part  of  it.  But  after  it  has
 been  passed  by  a_  constitutional
 amajority,  what  happens:

 66  it  shall  be  presented  to
 ‘the  President  for  his  assent  and
 upon  such  assent  being  given  to
 the  Bill,  the  Constitution  shall
 stand  amended  in  accordance
 with  the  terms  of  the  Bill.”

 Now,  we  have  got  our  Rules  of  Pro-
 -cedure.  Rule  28(l)  says:

 “When  a  Bill  is  passed  by  the
 Houses......  u

 So  unless  it  is  passeq  by  the  other
 House  that  stuge  of  sending  it  for
 assent  of  the  President  will  not  arise.
 It  has  been  passed  by  one  House
 now,  We  have  to  pass  it  on  to  the
 Council  of  States,  the  Rajya  Sabha.
 After  it  is  passed  by  that  House  what
 happens:

 “When  «  Bill  is  passed  by  the
 Houses  and  is  in  possession  of
 the  House......
 —that  means  it  comes  back  here

 after  it  is  passed  by  the  Rajya
 Sabha—

 «५,  6  Bill  shall  be  signed
 in  duplicate  by  the  Speaker....”

 —that  is  a  matter  of  procedure,  a
 matter  of  mere  routine—

 “_\.,and  presented  to  the  Pre-
 sident:”

 1,  888  (SAKA)  the  Penple
 (Amdt.)  Bill

 —for  his  assent  in  accordance  with
 the  terms  of  article  368  of  the  Con-
 stitution.
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 Now  we  turn  to  Rule  66  dealing
 with  dependent  Bills,  one  Bill  de-
 pending  upon  the  other,  The  proviso to  Rule  66  says  as  to  when  a  Bill
 shall  be  taken  into  consideration  for
 passing  in  the  House.  It  says  that
 only  after  the  first  Bill  has  been
 passed  by  the  Houses  and  assented
 to  by  the  President......

 The  Minister  of  Law  (Shri  G.  8,
 Pathak):  That  was  suspended  by
 this  House.

 Shri  Hari  Vishnu  Kamath:  You
 cannot  id  the  Constitution,

 Mr.  Speaker:  Constitution  we
 cannot  suspend;  only  this  proviso  to
 this  Rule  was  suspended.

 Shri  Hari  Vishnu  Kamath:  The
 Constitution  provides  specifically....

 Mr.  Speaker:  He  need  not  read
 Rule  66  and  rely  upon  that.  That
 proviso  has  been  suspended.  He*
 cannot  advance  his  arguments  on  a
 suspended  rule,

 Shri  Hari  Vishnu  Kamath:
 the  Minister  have  it  for  the
 being.

 Let
 time

 put
 vote

 Mr,  Speaker:  Now  I  shall
 Shri  Ismail’s  amendment  to  the
 of  the  House.  The  question  is:

 “That  the  Bill  be  recommitted
 to  the  same  Joint  Committee
 for  incorporating  in  the  Bill,  the
 principle  of  multi-member  cons-
 tituencies  with  cumulative  vot-
 ing  in  the  place  of  single  mem-
 ber  constituencies.”

 The  motion  was  negatived.
 Mr.  Speaker:  Now  I  shall  put  the

 original  motion  to  the  vote  of  the
 House.  To  question  is:

 “That  the  Bill  further  to
 amend  the  Representation  of  the
 People  Act,  1950,  and  the  Re-
 presentation  of  the  People  Act,
 195),  as  reported  by  the  Joint
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 (Mr.  Speaker]
 Committee,  be  taken  into  consi-
 deration.”

 The  motion  was  adopted,

 Mr.  Speaker:  We  will  now  take
 up  clause-by-clause  consideration.
 The  question  is:

 “That  clause  2  stand  part  of
 the  Bill”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill,
 Clause  3—  Provision  as  to  sitting

 members  in  certain  cases)
 Mr.  Speaker:  There  is  an  amend-

 ment  by  Shri  Kamath.
 Shri  Hari  Vishnu  Kamath:  Sir,

 the  Minister  has  not  replied  to  the
 general  discussion  at  all,  where  many
 points  were  raised.

 Shri  G.  S.  Pathak:  All  those
 points  were  raised  in  the  Joint  Com-
 mittee  and  they  were  all  considered.

 Mr.  Speaker:  The  Minister  says
 he  has  replied  to  them,

 श्री  मधु  लिसये  (मुंगेर)  :  पचासों  प्रश्न
 उठाए  गये  हैं,  चुनाव  सस्ता  करने  के  सम्बन्ध
 म  कई  प्रश्न  उठाए  गए  हैं,  लेकिन  एक  का  भी
 जवाब  नही  दिया  गया  है  ।

 Shri  Hari  Vishnu  Kamath:  Since
 the  Minister  has  not  replied  to  those
 points,  we  will  have  to  spend  more
 time  on  the  clauses.

 Mr.  Speaker:  He  may  now  move
 his  amendment.

 Shri  Hari  Vishnu  Kamath:  I  beg
 to  move:

 Page  3,—
 after  line  3.  insert—

 “Notwithstanding  anything
 contained  in  this  Act,  until  the
 area  of  the  State”

 —it  means  the  Jammu  and  Kashmir
 Stnt-

 “under  the  occupation  of  Pak-
 istan  ceases  to  be  so  occupied
 and  the  people  residing  in  the
 area  @lect  their  representatives,
 two  seats  in  the  House  of  the
 People  shall  remain  vacant,  and.
 the  said  area  shall  be  excluded
 in  delimiting  the  Parliamentary
 Constituencies  of  the  State.”  (80)..

 33.42  brs,

 (Mr.  Depury-Spmaker  in  the  Chair}.

 This  is  an  amendment  mutatis
 dis  based  on  a  similar  provision  in  the
 Constitution  of  Jammu  and  Kashmir.
 I  have  copied  it,  making  the  necessary
 modifications  from  the  relevant  arti-
 cle  in  the  Constitution  of  Jammu  and
 Kashmir.  I  am  sorry,  I  have  not  got the  Constitution  of  Jammu  and  Kash-
 mir  with  me  here;  I  have  not  brought it  with  me;  if  the  Minister  wants  it,
 I  will  bring  it  from  library  and  show
 it  to  him,  after  my  speech  is  over,  so
 that  the  Minister  can  have  a  lonk  at
 it.  I  am  not  talking  in  the  air  or  in
 vacua,  In  the  Constitution  of  Jammu
 and  Kashmir  there  is  an  identical
 article.  They  have  provided  that  25
 seats  in  the  Legislative  Assembly  of
 Jammu  and  Kashmir  shall  remain
 vacant  till  such  time  as  the  area  occu-
 pied  by  Pakistan  is  liberated  by  us,  by
 India.  This  was  mentioned  by  me  in
 the  course  of  the  general  discussion  to
 which  the  Minister,  I  do  not  know
 why,  has  not  cared  to  give  any  reply
 at  all.  T  hope  now  at  least  he  will  not
 slur  over  it  or  summarily  dismiss  it,
 because  it  is  an  important  matter,
 politically,  constitutionally  anq  elec-
 torallv  also,  in  every  way.  We  have,
 this  House  has,  time  and  again,  and
 rightly  so,  subscribed  to  the  proposi-
 tion  that  in  terms  of  article  of  the
 Constitution  of  Jammu  and  Kashmir  is
 an  integral  part  of  the  Union  of  India.
 But  whenever  it  came  to  important
 issues  like  this  one,  Government  have
 shied  away  from  this.  This  matter
 was  raised  in  the  Joint  Committee,
 when  the  Ministor  nainted  fo  the  Pro-
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 sidential  Order  that  has  been  issued some  time  ago  in  this  connection,  4
 hope  the  Minister  will  read  that  Order. If  he  reads  that  Order,  he  will  find that  that  Order  will  not  debar  Parlia- ment  from  assigning  or  allotting  two seats  to  that  area.  What  has  been stated  in  the  Presidential  Order  is  that
 area  will  not  be  taken  into  considcra-
 tion  in  delimiting  the  constituencies  of
 that  State.  That  is  the  substance  of the  Order,  though  I  do  not  remember
 the  exact  wording.  It  says  that  the
 occupied  area  of  Jammu  and  Kashmir
 will  not  be  taken  into  consideration
 or  delimiting  the  5  or  6  geats  allotted
 to  Jammu  and  Kashmir  in  the  House
 of  the  People.  So,  it  does  not  lie  in
 the  mouth  of  the  Minister  to  say  that
 the  Presidential  Order  deprives  us  of
 the  right  to  allot  seats  to  that  area.
 If  that  is  the  interpretation  which  he
 gives  to  the  Presidential  Order,  it  will
 be  ultra  vires  the  Constitution.  I  ven-
 ture  to  submit,  therefore,  that  in  the
 interest  of  the  people  of  Jammu  and
 Kashmir,  in  the  interest  of  our  Con-
 stitution,  in  the  interests  of  total  poli-
 tical  integration  between  Kashmir  and
 the  rest  of  the  Indian  Union,  and  for
 the  sake  of  psychological  impact  upon
 the  people  of  Jammu  and  Kashmir,
 the  time  hag  come  when  Parliament
 should  legislate  on  this  particular
 issue  in  this  manner.

 Two  or  three  months  ago  I  had  a  talk
 with  the  State  Minister,  Shri  Dhar.
 I  do  not  know  whether  he  is  the  Home
 Minister  or  the  Education  Minister  of
 Jammu  and  Kashmir.  He  was  good
 enough  to  come  and  see  me  here.  There
 was  another  Minister  with  him  at  that
 time.  Two  Ministers  of  Jammu  and
 Kashmir  came  and  saw  me  in  Delhi.
 At  that  time,  my  hon.  friend,  who  is
 rather  somnolent  now,  Shri  Tyagi,  had
 also  raised  this  issue  in  the  House.
 I  am  glad  that  he  raised  it,  and
 he  supported  me  in  the  House  when  I
 raised  this  issue  on  that  occasion,  that
 these  two  seats  should  be  given  to  the
 occupied  area  of  Jammu  and  Kashmir
 and  that  they  should  be  kept  vacant
 till  the  day  of  liberation  and  then  the
 seats  should  be  filled  up  in  the  House
 of  the  People.  The  Ministers  of  Jammu

 the  people
 (Amdt)  Bill

 and  Kashmir  who  saw  me  in  July  were
 in  agreement  with  me  and  they  were
 glad  that  this  issue  had  been  raised.
 That  Minister,  later  on,  at  a  press  con-
 ference  referred  to  this  matter  and
 stated  that  he  discussed  this  matter
 with  me.  They  were  happy  that  this
 matter  was  raised  by  me  and  Shri
 Tyagi  in  this  House.  So,  I  hope  that
 Government  and  Parliament  will  see
 to  it  that  two  seats  are  allotteg  to  the
 occupied  area  of  Jammu  and  Kashmir,
 just  as  25  seats  are  allotted  to  that
 area  in  the  State  Assembly.  I  do  hope
 that  my  hon,  friends  on  both  sides  of
 the  House  will  support  this  amend-
 ment  in  the  interest  of  Jammu  and
 Kashmir  as  well  as  the  Indian  Union
 and  see  to  it  that  this  amendment  is
 adopted  by  the  House.  Just  as  the
 amendment  in  regard  to  the  Legisla-
 tive  Assembly  having  25  seats  allotted
 to  the  occupied  area  was  adopted  un-
 animously  by  the  Assembly  of  Jammu
 and  Kashmir,  I  do  hope  that  Parlia-
 ment  will  adopt  this  unanimously  and
 ensure  closer  association  of  the  people
 of  Ji  ang  Kashmir  with  the
 people  of  the  rest  of  the  Indian  Union.
 I  nd@  this  ndment  for  the
 acceptance  of  the  House.

 Shri  G.  8,  Pathak:  Sir,  I  am  fully
 in  agreement  with  the  spirit  behind
 this  amendment  but,  I  am  afraid,
 this  amendment  rung  counter  to  the
 Constitution.

 Shri  Hari  Vishnu  Kamath:  Then,
 how  can  the  Constitution  of  Jammu
 and  Kashmir  have  it?

 Shri  G.  S.  Pathak:  The  Constitu-
 tion,  as  it  stands  today,  says:—

 “Subject  to  the  pravisiors  of
 article  331,  the  House  of  the
 People  shall  consist  of—

 not  more  than  five  hundred

 constituencies  in  the  States”.
 Please  mark  the  word  “consti-

 tuencies”’.
 So  far  as  Jammu  and  Kashmir  is

 concerned,  the  President,  acting
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 under  article  370,  made  an  amend-
 ment  to  this  article,  namely,  article
 8l,  and  this  article  now  says:—

 “For  tne  purposes  of
 clause  (a)  of  clause  (])—”.

 sub-

 —which  I  read  to  you  just  now—
 “there  shall  be  allotted  to  the

 State  six  seats  in  the  House  of
 the  People;
 the  State  shall  be  divided
 single-member  territorial  consti-
 tuencies  by  the  Delimitation
 Commission  constituted  under  the
 Delimitation  Commission  Act,
 1962,  in  accordance  with  such
 procedure  as  the  Commission  may
 deem  fit;

 into

 the  constituencies  shall,  as  far
 as  practicable,  be  geographi-
 cally  compact  areas”

 —now  comes  the  important  part—
 “the  constituencies  into  which
 the  State  is  divided  shall  not
 comprise  the  area  under  the
 occupation  of  Pakistan;”.
 Shri  Hari  Vishnu  Kamath:  That  is

 all  right.
 Shri  G.  S.  Pathak:  It  is  the  entire

 Jammu  and  Kashmir  State,  iinclud-
 ing  the  area  under  the  _  illegal
 occupation  of  Pakistan,

 Shri  Hari  Vishnu  Kamath;  I  have
 not  excluded  the  area.

 Shri  G.  S.  Pathak:  That  is  a  part
 of  the  Indian  territory  under
 Schedule  I.  But  so  far  as  the  number
 of  seats  is  concerned,  you  cannot  have
 an  allocation  of  seats  without
 reference  to  constituencies.  There
 must  be  a  constituency  to  which  a
 seat  would  be  related,  That  is  the
 object  of  article  8]  which  I  read  to
 you.  The  President,  in  his  order,
 says  that  the  constituencies  into
 which  the  State  is  divided  shall  not
 comprise  the  area  under  the  occupa-~
 tion  of  Pakistan.

 Representation  of  NOVEMBER  22,  966  the  people  4720:
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 Shri  Tyagi  (Dehra  Dun):  Does  this
 order  of  the  President  become  a  part
 of  the  Constitution?

 Shri  G.  S.  Pathak:  That  is  right.
 The  President  is  entitled,  under
 article  370,  to  amend  the  Constitu-
 tion,

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  When  an  im-
 portant  matter  is’  being  debated  and
 discussed,  there  must  be  quorum  im
 the  House.

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung.  Now  there  is
 quorum.

 Shri  G.  S.  Pathak:  In  answer  to
 the  question  put  by  Shri  Mahavir
 Tyagi,  I  may  make  reference  0०
 article  370,  clause  (l),  sub-clause
 (d).  Under  this  sub-clause  the
 President  has  got  the  power  to  apply
 any  part  of  this  Constitution  ६०
 Jammu  and  Kashmir  State  with  such

 odifications  and  ptions  as  the
 President  may  by  order  specify.

 Shri  Tyagi:  That  order  does  not
 become  a  part  of  the  Constitution.
 This  only  proves  that,  whatever  the
 order  is,  it  is  constitutionally  right.
 That  is  all,  That  order  is  in  the  same
 position  as  an  Act  of  this  Parliament
 authorised  by  the  Constitution,  That
 order  has  been  authorised  by  the
 Constitution  just  as  so  many  enact-
 ments  are  authorised  by  the  same
 Constitution.  So,  that  order  takes
 the  position  of  an  Act  of  this  Parlia-
 ment  and  not  as  a  part  of  the
 Constitution,

 Shri  Hari  Vishnu  Kamath:  Before
 he  proceeds,  by  your  leave,  here  is
 the  Constitution  of  Jammu  and
 Kashmir;  I  have  just  now  got  it  from
 the  Library.  Article  48  of  the
 Constitution  of  Jammu  and  Kashmir
 -—certainly,  they  are  subject  to  the
 Constitution  ‘as  much  as  we  are—
 says:

 ‘Notwithstanding  anything  con-
 tained  in  section  47,”
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 —of  the  Jammu  and  Kashmir  Consti-
 tution—

 “until  the  area  of  the  State
 under  the  occupation  of  Pakis-
 tan  ceases  to  be  so  occupied
 and  the  people  residing  in  that
 area  elect  their  representa-
 tives,—

 twenty-five  seats  in  the
 Legislative  Assembly"—

 of  the  State—
 “shall  remain  vacant  and  shall
 not  be  taken  into  account”—

 the  same;  it  is  not  “comprise’—
 “for  reckoning  the  total  mem-
 bership  of  the  Assembly;  and
 the  said  area  shall  926
 excluded”—

 the  same;  it  is  not  “comprise”—
 “in  delimiting  the  territorial
 Constituencies  under  section  47”.

 It.  is  exactly  the  same,  Now  in  spite
 of  that,  25  seats  have  been  kept
 vacant.  I  do  not  know  why  in  his
 wisdom  he  says  otherwise.

 Shri  Tyagi:  Could  it  be  possible  to
 persuade  the  President  to  amend  the
 order  in  this  manner  because  that
 will  not  be  amending  the  Constitu-
 tion?

 Shri  GQ  S.  Pathak:  That  is  a
 matter  which  has  to  be  postponed
 and  which  will  require  consideration,
 namely,  whether  the  President  will
 amend  the  order  which  he  made  with
 reference  to  article  8l.  It  cannot
 hold  up  this  Bill.

 Shri  Tyagi:  That  is  true;  but
 whenever  the  word  “President”  is
 used,  it  means  “the  Government”  or
 “the  President  on  behalf  of  the
 Government”.  If  you  give  us  an  assur-
 ance  on  behalf  of  the  Government,
 that  will  be  good.

 Shri  G.  S.  Pathak:  Shri  Mahavir
 Tyagi,  with  respect,  is  not  right  when
 he  says  that  President  merely  applies

 the  Peonle
 (Amdt)!  Bil

 the  Indian  Constitution  to  Jammu
 and  Kashmir  and  that  that  part  of
 the  Constitution,  which  he  applies  to
 Jammu  ang  Kashmir  State,  acquires
 only  the  status  of  an  ordinary  Act.
 When  this  Constitution  is  applied,  it
 means  that  Jammu  and  Kashmir
 State  is  governed  by  this  Constitution
 so  as  far  as  the  Presidential  Order  is
 concerned.  The  Presidential  Order
 is  quite  different  from  what  Shri
 Kamath  has  read.  Shri  Kamath  has
 read  the  Jammu  and  Kashmir  Consti-
 tution.  Article  8l,  as  amended  by
 the  President,  in  its  application  to
 Jammu  and  Kashmir  State,  governs
 the  law  here  and  the  Parliament,  so
 long  as  that  law  is  not  changed,  is
 bound  by  it.  To  interpret  this  Consti-
 tution  by  reference  to  the  Constitution
 of  Jammu  and  Kashmir  State  in  rela-
 tion  to  a  parliamentary  constituency,
 which  is  governed  by  our  Constitu-
 tion,  is  not  a  correct  approach  at  all.
 The  position,  so  far  as  our  Constitu-
 tion  is  concerned,  is  that  there  must
 be  a  constituency  for  which  there  shall
 be  a  seat.  That  is  the  scheme  of  our
 Constitution.  It  was  open  to  our  Con-
 stitution-makers  to  have  made  a  pro-
 vision  as  the  Jammu  and  Kashmir
 Constitution  made,  namely,  that  even
 though  there  is  no  constituency,  yet
 the  seats  will  be  reserved;  but  our
 Constitution  has  not  adopted  that
 scheme.

 Shri  Hari  Vishnu  Kamath:  At  that
 time  there  was  no  direct  election.

 Shri  G.  S.  Pathak:  Therefore  there
 must  be  a  constituency  in  relation  to
 which  there  must  be  a  seat.  It  is  for
 this  reason  and  in  consonance  with
 our  Constitution  that  the  President
 said  that  so  far  as  the  area  occupied
 by  Pakistan  is  concerned,  it  will  not
 be  a  part  of  any  constituency.  If  it
 js  not  a  part  of  any  constituency,  you
 cannot  have  a  Member  in  relation  *o
 anything  which  is  not  a  constituency.
 That  is  the  position.  I  submit  that
 Mr.  Kamath’s  amendment  is  based  on
 some  misapprehension  arising  by  an
 application  of  Jammu  and  Kashmir
 Constitution  to  our  Constitution.  when
 there  is  a  direct  provision  in  our  Con-
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 stitution,  as  it  stands  today,  that  there
 shall  be  no  constituency  so  far  as  Pak.
 istan-occupied  area  of  Jammu  and
 Kashmir  State  is  concerned.  There-
 fore,  there  cannot  be  any  reservation
 of  any  membership  with  regard  to  that
 area.  Our  Constitution  contemplates
 that  the  seats  shall  be  allocated  to
 constituencies.  If  you  have  no  con-
 stituency,  then  there  is  no  seat.  So,  I
 oppose  this  amendment.

 44.00  hrs.  ie

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  एक
 बात  मैं  कानून  मंत्री  जी  से  कहना  चाहता

 Mr.  Deputy-Speaker:  There  can-
 not  be  any  speech  now.  I  am  sorry.

 श्री  मथ  लिमये  :  में  स्रीच  नहीं  कर  रहा
 हैं,  सफाई  चाहता  हूं  ।

 Shri  Hari  Vishnu  Kamath:  Before
 the  debate  began,  the  Speaker  gave
 us  a  promise  that  we  will  have  a
 longer  time  on  the  clauses.

 Mr.  Deputy-Speaker:  The  Minister
 has  replied.  I  am  now  putting  the
 amendment  to  the  vote  of  the  House.

 श्री  सु  लिसये  :  में  तो  एक  खुलासा
 चाहता  हुं।

 Mr.  Deputy-Speaker:
 Order,  order.

 Shri  Hari  Vishnu  Kamath:  What
 is  this,  order,  order?  You  are  sum-
 marily  proceeding.  I  am  sorry  to  say
 that.

 Mr.  Deputy-Speaker:  I  am  now
 putting  amendment  No.  80  of  Shri
 Kamath  to  the  vote  of  the  House.

 I  am  sorry.

 The  question  is:

 “Page  3,—
 after  line  3,  insert—

 “Notwithstanding  anything
 contained  in  thig  Act,  until  the
 area  of  the  State  under  the
 occupation  of  Pakistan  ceases
 to  be  so  occupied  ang  the  peo-
 ple  residing  in  the  area  elect
 their  representatives,  two  -seats
 in  the  House  of  the  People
 shall  remain  vacant,  ang  the
 said  area  shall  be  excluded  in
 delimiting  the  Parliamentary
 Constituencies  of  the  State.”
 (80)

 There  cannot  be  any  speech  now.  The  Lok  Sabha  _  divided:

 Div.  No,  32]  AYES  ‘114.06  brs.

 Aney,  Dr.  M.S.  Limaye,  Shri  Madhu  Trivedi,  Sbri  U.M.
 ‘Gupte,  Shri  Priya  Mandal,  Shri  Yamuna  Prasad  Utiye,  Shri
 Famath,  Shri  Heri  Vishnu  Singh,  Shri  Y.D.  Verma,  Shri  K.K.

 NOES  PTT  Er  1
 Alva,  Shri  A.S.  Dixit,  Sbri  G.  N.  Kureel,’  Sbri  B.N.
 Ankineedu,  Shri  Dorai,  Shri  Kasinsthe  Lahtep  Chaudhry,  Sbri
 Bal  Krishna  Singh,  Shri  Gaekwad,  Shri  Fetehsinhrao  है  Lakshmi  Kanthamme,  Shrimati
 Basappa,  Shri  Genapati  Ram,  Sbri  Lalit  Sen,  Shri
 Bhanja  Deo,  Shri  L.N.  Gandhi,  Shri  V.B.  Mahadeva  Prasad;  Dr.
 Bhsttacharyya,  Shri  C.K.  Gowdh,  Shri  Mandal,  Dr.  P.
 Brajeshwer  Prasad,  Sbri  Harvani,  Shri  Aasar  Mandal,  Shri  J.
 Chandriki,  Shri
 Chaudhry,  Shei  Chandramani  Lal
 Chavan  Shri  D.R.

 Hem  Raj,  Shri

 Joshi,  Shri  A.C.
 Daljit  Singh,  Shei  Kieabing,  Shri  Risheog
 ‘Das,  Shri  N.  T.  Kindar  Lal,  Shri
 Ous,  Shri  ०.  Kiran  Veer,  Shri

 Jadhav,  Shri  M.L.
 Masuriya  Dio,  Shri
 Mathur,  Shri  Shiv  Cheren
 Mehrotra,  Shri  Brej  Biheri
 Melkote,  Dr.
 Minimate,  Shrimati
 Mbhra,  Shri  Bibhutt
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 Mishra,  Shri  M.P.
 Misra,  Shri  Shyam  Dhar
 Mohammad  Yusuf,  Shri
 <Morarka,  Shri
 More,  Shri  K.I..
 Oza,  Shri
 Paliwal,  Shri
 Pant,  Shri  K.C.
 Prabhakar,  Shri  Naval
 Rajdeo  Singh,  Shri
 Ram  Sewak,  Shri

 Raut,  Shri  Bhola
 Reddiar,  Shri
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Sarma,  Shri  A.T.
 Sen,  Shri  P.G.
 Sharma,  Shri  K.C.
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Shree  Narayan  Das,  Shri,

 (SAKA)  the  People
 (Amdt.)  Bilt

 Snatak,  Shri  Nardeo
 Sonavane,  Shri
 Soy,  Shri  H.C.
 Subramanyam,  Shri  7.
 Sumat  Prasad,  Shri
 ‘Thengal,  Shri  Nallakoya
 ‘Tiwary,  Shri  D.N.
 ‘Tiwary,  Shri  K.N.
 Tule  Ram,  Shri
 Valvi,  Shri
 Verma,  Shri  Balgovind
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 Rameshekhar  Prasad  Singh,  Shri
 Rane,  Shri
 Rao,  Shri  Rameshwar
 Rao,  Shri  Thirumala

 Siddiah,  Shri

 श्री  सरज्‌  पाण्डेय  (रसड़ा)  :  उपाध्यक्ष
 महोदय,  हमारी  मशीन  काम  नहीं  कर  रही  है

 Mr.  Deputy-Speaker:  That  will  be
 recorded.  The  result  of  the  Division
 is:  Ayes  9;  Noes  82.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 as:
 “That  clause  3  stand  part  of

 the  Bill’.
 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Mr.  Deputy-Speaker:  Amendment
 ‘No.  69,  that  is,  Clause  3A  New,  is
 now  barred  on  account  of  amendment
 No.  80  being  negatived.
 ‘Clause  4—(Substitution  of  new  sec-

 tions  for  section  7)

 Shri  Hari  Vishnu  Kamath:  J  move:
 (i)  Page  3

 for  lines  2  to  24,  substitute—
 “Provided  that  for  the  period

 referred  to  in  clause  (2)  of
 article  ‘ST1A,  the  total  number  of
 seats  allotted  to  the  Legislative
 Assembly  of  the  State  of  Naga-
 land  shall  be  forty-six  which
 shall  be  filled  by  persons  chosen
 by  direct  election  from  assembly
 constituencies  in  the  rest  of  the
 State.”  (70)

 Siddananjappa,  Shri
 Sidheshwar  Prasad,  Shri

 Yadab,  Shri  N.P.
 Yadav,  Shri  Ram  Harkh
 Yadava,  Shri  B.V.

 (ii)  Page  3,  lines  8  and  9,—
 omit  “from  amongst

 selves"  (71)
 them-

 The  present  provision  in  the
 before  the  House  is
 that—

 Bill
 to  the  effect

 “(a)  six  seats  shall  be  allocated
 to  the  Tuensang  district  and
 shall  be  filleg  by  persons
 chosen  by  the  members  of
 the  regional  council,  referred
 to  in  that  article,  from
 amongst  themselves  in  such
 manner  as  the  Governor,
 after  consulting  that  council
 may,  by  notification  in  the
 Official  Gazette,  specify,  and

 (b)  the  remaining  forty  seats
 shall  be  filled  by  persons
 chosen  by  direct  election
 from  bly  constit
 in  the  rest  of  the  State.”

 Now,  this  is  a  sort  of—I  do  not  know
 whether  to  call  it  a  diarchy;  it  will
 not  be  diarchy;  I  do  not  know  what
 type  of  election  it  is—having  two
 different  systems  or  methods  of  elec-
 tion  to  the  same  Assembly,  that  is,
 Nagaland.  In  all,  there  are  46  seata,
 40  seats  by  direct  election  and  6  seats
 by  this  peculiar  process  or  procedure
 which  is  indicated  in  (a)  of  clause  4
 which  says:

 «.,...shall  be  filled  by  persons
 chosen  by  the  members  of  the
 regiona]  council.  referred  to  in
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 that  article,  from  amongst  them-
 selves,  .”

 They  cannot  go  outside  themselves.
 First  there  is  indirect  election  and
 then  they  cannot  go  outside  them-
 selves,  If  the  case  of  Rajya  Sabha, when  you  were  a  Member  some
 years  ago,  you  were  elected  in-
 directly.  The  Members  of  Rajya
 Sabha  are  elected  indirectly  but
 by  the  Assembly,  and  not  neces-
 sarily  from  themselves—they  can  go
 outside  their  field;  they  can  elect  out-
 siders.  But  here  they  are  bound  to
 elect  from  amongst  themselves  and
 different  principles  embodied  here,  I
 think,  are  not  very  desirable  and
 wholesome.  Amendment  No.  70  is  to
 this  effect:

 “Provided  that  for  the  period
 referred  to  in  clause  (2)  of  article
 37lA,  the  total  number  of  seats
 allotted  to  the  Legislative  Assem-
 bly  of  the  State  of  Nagaland  shall
 be  forty-six  which  shall  be  filled
 by  persons  chosen  by  direct  elec-
 tion  from  bly  constituenci:
 in  the  rest  of  the  State.”

 I  want  to  delete  first  the  provision
 of  indirect  election.  If  this  is  not
 acceptable,  I  have  got  a  second  string
 to  my  bow,  i.e.  the  alternative;  there-
 fore.  I  move  that  also  along  with  this.
 If  the  first  amendment  falls  through,
 if  this  is  not  accepted  by  the  House,
 I  would  at  least  expect  the  House,  I
 would  appeal  to  the  House,  to  accept
 the  secong  amendment  which  says
 that  “from  amongst  themselves”  be
 deleted.  I  am  not  referring  to  the
 present  position,  but  just  imagine
 what  would  have  been  your  own
 Position.  Suppose,  for  Rajya  Sabha
 when  you  were  eleted  0  or  5  years
 ago,  this  provision  was  there  in  the
 Constitution,  namely,  “from  amongst
 themselves”  you  would  not  have  been
 there;  and  it  would  have  been  a  mis-
 fortune  that  you  wou'd  not  have  been
 there.  Therefore,  the  members  of  the
 Regional  Council  should  at  least  have
 the  liberty,  the  right,  to  go  outside
 themselves  and  elect  such  persons  ag

 they  may  consider  desirable  to  repre- sent  them  in  the  Assembly  of  Naga- Jand.  I  do  not  know  why  the  Goy-
 ernment  shies  such  a  proposition,  I
 think  this  is  the  least  that  should  be
 acceptable.  I  wish  the  entire  pro- cedure  to  be  by  direct  election,  but
 if  this  does  not  appeal  to  the  House, I  hope  the  secong  amendment  that  it
 may  be  filled  from  outside  them-
 selves,  not  necessarily  from  amongst themselves—I  mean  the  six  seats—
 should  be  accepted.  I  commend  both
 the  amendments  for  the  acceptance  of
 the  House.  If  the  first  is  not  accep-
 table,  then  I  do  hope  that  at  least  the
 second  one,  Amendment  No,  7I,  wilt
 be  accepted  and  adopted  unanimously
 by  the  House.

 Shri  N.  C.  Chatterjee  (Burdwan):
 May  I  support  Mr,  Kamath  on  this?
 I  think  there  is  some  force  in  hie
 contention  that  this  amendment  No.
 70  should  be  accepted.  We,  in  our
 wisdom  in  this  House,  do  our  best  to
 Promote  forces  of  integration;  we
 should  not  in  any  way  stimulate
 forces  of  disintegration.  I  cannot
 understand  why  for  Nagaland  itself
 there  should  be  two  kinds  of  repre-
 sentation—one  for  one  district,
 namely,  that  six  seats  shall  be  filled
 by  pe  h  by  the  bers
 of  the  Regional  Council,  and  another
 for  others,  namely,  that  the  remain-
 ing  forty  seats  shall  be  filled  by  per-
 sons  chosen  by  direct  election.  This
 is  not  proper.  We  know  what  is
 happening  outside  India.  The  sooner
 we  put  Jammu  &  Kashmir,  the  whole
 of  it,  including  the  territory  illegally
 occupied  by  Pakistan  as  a  part  of
 India  and  recognise  it  as  such  and
 deal  with  it  on  the  same  footing  in
 our  election  apparatus  ang  also  the
 whole  of  Nagaland  on  one  footing,  the
 better;  otherwise,  we  will  be  doing
 something  which  will  h-  disturbing
 the  integritv  of  India  and  the  integritv
 of  the  different  States  constituting
 India.  Therefore,  Y  think  that  it  will
 be  much  better  if  one  system  for  the
 for  the  whole  territory,  one  system  of
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 direct  election  for  all  the  46  seats,  is
 adopted.  Why  should  we  allow  tor  six
 seats  some  kind  of  a  different  repre-
 sentation,  more  or  less  by  nomination
 by  Regional  Council?  That  will  not  be
 very  effective  and  is  not  desirable.
 That  will  be  going  against  our  electo-
 ral  system.  Why  should  direct  elec-
 tion  be  confined  only  to  40  seats?

 To  the  other  point  which  Mr.
 Kamath  roferred  to,  I  do  not  know
 what  will  be  the  reaction  of  the
 Minister.  I  think  it  will  be  much
 more  desirable  to  have  the  whole  of
 Nagaland  on  one  footing  on  one
 pedestal,  and  say  that  election  for  all
 the  46  seats  would  be  on  the  same
 principle  on  which  the  whole  of  India
 is  electing  its  representatives  to  the
 national  Jegislature  or  the  State  legis-
 lature.  That  will  be  much  better
 and  more  consistent  with  our  whole
 outlook  and  more  consistent  with  the
 spirit  of  our  Constitution,  the  spirit
 which  animates  the  Representation
 of  People  (Amendment)  Bill  itself.

 श्री  मु  लिगय :  उपाध्यक्ष  महोदय,
 मैं  इस  संशोधन  का  इसलिए  समर्थन  करता
 हूं  कि  लोकतन्त्र  में  प्रत्यक्ष  चुनाव  के  सिद्धान्त
 से  भागना  नहीं  चाहिये।  इसलिए  नागालैंड
 विधान  सभा  की  सभी  सीटों  पर  चुनाव  कराने
 का  जो  प्रस्ताव  है  उसका  मैं  समर्थन  करता  हूं
 मुझे  उम्मीद  है  कि  कानून  मंत्री  भी  लोकतन्त्न
 में  विश्वास  रखते  हुए  वह  इस  प्रत्यक्ष
 चुनाव  के  सिद्धान्त  को  स्वीकार  करेंगे  शौर  जो
 संशोधन  पेश  किया  गया  है  उस  पर  अपनी
 सहमति  की  मुहर  लगायेंगे।

 श्री  रघूनाथ  सिंह  (वाराणसी)  :  उपा-
 ध्यक्ष  महोदय,  नागारलड  के  विषय  में  मझे
 यह  कहना  हैं  कि  जब  हम  उसके  विषय  में
 विचार  करो  हैं  तो  सिर्फ  एक  जाति  के  लोग
 हमा गए  झाले  है।  ७॥  प्रतिशत  आबादी
 नागालैंड  में  रहती  हैं  उसका  बिल्कुल  खथाल
 नहीं  करते।  जो  इन्डाइरेक्ट  एलंक्शन  की

 तुर
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 बात  रखी  गई  है  वह  इसलिए  कि  जो  पार्टी
 अथवा  एक  जाति  के  लोग  वहां  पर  श्राज
 शासन  कर  रहे  हैं  उनके  हाथ  में  एलेक्शन  हो  ।
 अगर  हम  डायरेक्ट  एलेक्शन  की  प्रणाली
 अपनाते  हैं  तो  जो  वहां  की  60  परसेन्ट  पापु-
 लेशन  है,  जिसका  शासन  में  कोर्ट  हाथ  नहीं  हैं,
 वह  शासन  में  श्रावेंगे,  ब्रौर  जो  अराज  शासन  कर
 रहे  हैं  वह  बिल्कुल  बाहर  चले  जायेंगे।  इस
 चीज  था;  राकने  के  लिये  ही  यह  संशोधन
 पेश  किया  गया  है।
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 मैं  आ्रापसे  कहना  चाहता  हूं  हिन्दुस्तान  में
 दो  प्रकार  के  नियम  नहीं  होने  चाहियें।
 हन्दुस्तान  में  एक  प्रकार  के  नियम  होने  चाहिये

 हिन्दुस्तान  एक  देश  है,  हिन्दुस्तान  में  एक  का-
 नून  होना  चाहिये।  हमारे  वास्ते  एक  कानून
 आपके  वास्ते  दूसरा  कानून  होगा  तो  इसका
 अर्थ  यह  होगा  कि  श्राप  हिन्दुस्तान, के  डिसइंटग्रे-
 शन  की  नींव  रक्खेंगे  भ्रगर  झापने  दो
 कानून  बनाये  तो  डिसईटग्रेशन  हो  जायेगा।
 इस  तरह  से  श्राप  एक  विघटनात्मक,  कार्य
 आरम्भ  करना  चाहते  हैं।  इसलिये  में!  कहता
 हूं  कि  भ्रगर  नागालैंड  के  लिये  श्राप  डाइरेक्ट
 एक्लेशन  दें  तो  वहां  की  स्थिति  बिल्कुल  उलट
 जायेगी  क्योंकि  जो  69  परसेन्ट  प्रादमी  हैं
 वह  झायेंगे  और  उनके  हाथ  में  शासन  की
 बागडोर  होगी।  40  परसेन्ट  श्रादमी  जो
 यहां  जाते  हैं  श्रौर  सुलह  की  बात  करते  हैं,
 समझौता  करते  हैं  उसमें  60  प्रतिशत  आद-
 मियों  का  एक  भी  रिप्रेजेन्टेटिव  नहीं  होता  a

 इसलिये  मैं  श्री  पाठक  से  कहूंगा  कि  वह
 बहुत  समझ्षदारी  के  साथ,  दुरन्देशी  के  साथ
 इस  संशोधन  को  स्वीकार  कर  लें  तो  बहुत
 अच्छा  है।

 Shri  6.  S.  Pathak:  I  cannot  accept
 this  amendment  because  jt  disregards
 the  conditions  prevailing  in  one  part
 of  Nagaland.  A  perusa!  of  Article
 37lA  will  show  to  you  that  a  distinct-
 ion  was  drawn  between  Tuensang
 area  and  the  remaining  part  of  Naga-
 land.
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 Shri  Hari  Vishnu  Kamath:  Three

 years  ago.
 Shri  G.  S.  Pathak:  And  there  is

 no  evidence  that  for  the  purposes  of
 election,  the  conditions  have  become
 different.  I  will  reaq  to  the  House
 Article  37lA,  Clause  (2),

 “Notwithstanding  anything  in
 this  Constitution,  for  a  period  of
 ten  years  from  the  date  of  the
 formation  of  the  State  of  Naga-
 land  or  for  such  further  period
 as  the  Governor  may,  on  the
 recommendation  of  the  regional
 council,  by  public  notification
 specify  in  this  behalf,—

 (a)  the  administration  of  the
 Tuensang  district  shall  be
 carried  on  by  the  Gover-
 nor...”

 and  other  specific  provisions  with
 regard  to  the  Tuensang  area  of  the
 Nagaland  State;  for  example,

 “(e)  no  Act  of  the  Legislature  of
 Nagaland  shall  apply  to  the
 Tuensang  district  unless  the
 Governor..........  by  public
 notification  so  directs  and  the
 Governor  in  giving  such
 direction  with  respect  to  any
 such  Act  may  direct  that  the
 Act  shall  0  its  application  to
 the  Tuensang  district  or  any
 part  thereof  have  effect  sub-
 ject  to  such  exceptions  or
 modifications  as  the  Governor
 may  specify  on  the  recom-
 mendation......  "  ete.

 I  will  not  read  the  other  provisions,
 ‘but  in  clause  (h)  you  will  find  this:

 “(h)  in  article  70—
 (i)  clause  qd)  shall,  in  relation

 to  the  Legislative  Assembly
 of  Nagaland,  have  effect  as
 if  for  the  word  ‘sixty’,  the
 words  ‘forty-six’  had  been
 substituted;

 “(ii)  in  the  said  clause,  the  refer-
 ence  to  direct  election  from
 territorial  constituencies  in
 the  State  shall  include  elec-

 tion  by  the  members  of  the
 regional  council  established
 under  this  article;”

 Therefore,  when  this  article  was
 enacted  by  the  Parliament,  it  was  in
 the  contemplation  of  the  Parliament
 that  the  Tuensang  area  will  be  admi-
 nistereq  in  a  different  manner  and
 the  number  of  those  who  are  in  the
 Legislative  Assembly  fhall  be  only
 46  and  so  far  as  election  in  the  re-
 maining  area  is  concerned,  that
 election  shall  be  by  members  of  the
 Regional  Counci]  establisheg  under
 this  article.

 Shri  Harj  Vishnu  Kamath:  That
 was  three  years  ago.

 Shri  6.  S.  Pathak:  That  is  the  reason
 why  for  the  purposes  of  the  entire
 area  except  Tuensang  46  seats  have
 been  allotted  under  this  Bill.  So  far
 as  six  seats  are  concerned,  they  per-
 tain  to  the  Tuensang  area  and  those
 six  seats  should  be  filled  not  by  elec-
 tions  but  by  the  regional  council
 from  amongst  its  members.

 Therefore,  what  has  been  done  in
 this  Bill  is  in  pursuance  of  the  Cons-
 titution  itself  and  it  has  been  done
 with  the  full  knowledge  that  there
 are  special  conditions  existing  in  that
 particular  area  due  to  which  six
 people  come  under  the  Act  to  the
 Assembly.  So,  what  has  been  done
 in  this  Bill  is  in  accord  with  the  pro-
 visions  of  the  Constitution  relating
 to  the  Tuensang  area  of  the  Nagaland
 State  and  the  remaining  area  of  the
 Nagaland  State.  Therefore,  this  argu-
 ment  that  there  should  not  be  any
 difference  at  all  between  the  methods
 of  election  is  opposed  to  the  very  pro-
 vision  in  the  Constitution  itself.  I
 have  to  comply  with  the  Constitution,
 and,  therefore,  I  am  opposing  these
 amendments.

 Mr.  Deputy-Speaker:  I  shall  now,
 put  amendments  Nos.  70  and  7  to  the
 vote  the  House.
 Amendment  Nos.  70  and  1  were  put

 and  negatived,
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 ‘is.
 Mr.  Deputy-Speaker:  The  question

 “That  clause  4  stand  part  of  the
 Bill”.

 The  motion  was  aopted,
 Clause  4  was  added  to  the  Bill.

 Clauses  5  to  8  were  added  to  the  Bill.
 Clause  cc  (Amendment  of  section  2)

 Shri  Madhu  Limaye:  I  beg  to  move:

 Page  7,  for  lines  7  to  16,  substitute—
 (ay  The  said  electoral  roll—

 (a)  shall  be  revised  in  the
 prescribed  manner  by  reference
 to  the  qualifying  date—

 (i)  before  each  general  elec-
 tion  to  fill  a  casual  vacancy  in
 or  to  the  Legislative  Assembly
 of  a  State;  and

 (ii)  unless  otherwise  direct-
 ed  by  the  Election  Commission
 for  reasons  to  be  recorded  in
 writing  before  each  bye-elec-
 tion  to  fill  a  casual  vacancy  in
 a  seat  allotted  to  the  Consti-
 tuency;  ang  ”’.  (25)

 Mr.  Deputy-Speaker:The  amendment
 is  now  before  the  House.

 !  ct  2९  OR
 श्री  मधु  लिसपें  :  मेरा  यट  जो  संगोश्न  है

 इसका  मतलब  यह  है  कि  हर  पांच  साल  के  बाद
 जब  आराम  चुनाव  होता  है  उसके  पहले  मतदाता
 सूची  का  नवींकरण  अवश्य  होना  चाहिये
 ओऔर  इस  संगोवन  के  मुताबिक  बह  अनिवार्य
 हो  जाता  है,  इसको  टाला  नहीं  जा  सकता  है।

 हां  तक  उपनिर्वाचन  का  सवाल  है  यह  बात
 इलेक्शन  कमिशन  पर  छोडने  के  लिए  हम  तैयार
 है  कि  जहां  तक  हो  सक्रे  वह  लवीकरण  उप-
 निर्वासग  के  पहले  करे  लेकिन  यदि  को:  ऐसी
 स्थिति  पैदा  होती  है  कि  जिसकी  वजह  से
 मतदाता  संत्री  का  तर्वीकरण  नहीं  किया
 जा  सकता  तो  वह  कारण  बता  कर  इस  बात  को
 टाल  सकता  है।  लेकिन  चूंकि  न  जव  पांच  साल  के
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 बाद  भ्राम  चुनाव  होता  है  भौर  मतदाता  सूचियों
 में  काफी  परिबतंन  की  गुंजाइश  रहती  है,  पांच
 साल  में  काफी  नए  मतदाता  प्राते  हैं,  कुछ  लोग
 मर  भी  जाते  हैं,  इसलिए  हर  झ्राम  चुनाव  के
 पहले  मतदाता  सूचियों  का  नवींकरण  मैं  समझता
 हूं,  ग्रनिवार्य  ग्रौर  लाजिमोी  बना  देना  चाहिये  ।
 नहीं  तो  जो  हम  न्यायपूर्ण  चुनाव  चाहते  द्रौर
 झाशा  रखते  हैं  कि  जनता  का  मत  विधान
 सभाों  में  शौर  लोक  सभाप्रों  में  प्रतिविम्बित
 हो,  वह  नहीं  हो  पाएगा.  मैं  प्राशा  करता  हूं  कि
 कानून  मंत्री  मेरे  इस  संशोधन  को  स्वीका  रेंगे
 कि  हर  श्राम  चुनाव  के  पहले  नवींकरण  को
 लाजिमी  श्रौर  अनिवार्य  बना  दिया  जाए  1

 Shri  G.  5.  Pathak:  I  cannot  accept
 this  amendment  by  reason  of  the  fact
 that  the  Joint  Committee  has  com-
 prehensively  framed  section  2]  and
 the  fear  which  the  hon.  Member  has
 been  removed  by  what  the  Joint
 Committee  has  recommended.  I  shall
 read  out  what  the  Joint  Committee
 has  said  and  it  is  as  follows:

 The  said  electoral  roll—
 (a)  shall,  unless  otherwise  direct-

 ed  by  the  Election  Commis-
 sion  for  reasons  to  be  record-
 ed  in  writing,  be  revised  in
 the  prescribed  manner  by  ref-
 erence  to  the  qualifying  date—

 (i)  before  each  general  election
 to  the  House  of  the  People
 or  to  the  Legislative
 Assembly  of  a  State...

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  That  should  satisfy  him.

 श्री  मघ  लिसये  :  उपनिर्वानन  का  जहां
 लक  सवाल  हूँ  ठीक  है  1

 Shri  6.  S.  Pathak:  And  it  further
 reads  thus:

 (ii)  before  each  bye-election
 to  fill  a  casual  vacancy  in
 a  seat  allotted  to  a  consti-
 tuency;  and
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 (9)  shall  be  reviseg  in  any  year

 in  the  prescribed  manner  by
 reference  to  the  qualifying
 date  if  such  revision  has  been
 directed  by  the  Election  Com-
 mission.

 ‘So,  there  are  ample  safeguards  given
 jaere  that  there  shall  be  revision  but
 in  8  particular  case  the  Election  Com-
 mission  thinks  that  revision  is  not
 necessary,  a  direction  to  that  effect

 “has  to  be  given  by  the  Election  Com-
 mission  and  it  shall  have  to  give
 Teasons  for  the  same  so  that  every-
 one  may  know  why  it  was  done  in
 a  particular  Ss  ng  two
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 Shri  Madhu  Limaye:  Why  is_  it
 out  of  order?  It  is  not  out  of  order.

 Mr.  Deputy-Speaker:  That  is
 amendment  to  section  22  which  is
 not  touched  by  this  Bill  at  all.  So,
 it  is  out  of  order.

 श्री  मधु  लिमये  :  तो  क्या  डुश्रा  उससे
 सम्बन्धित  है  |

 Mr.  Deputy-Speaker:  If  this  Bil
 tried  to  amend  section  22  then  that
 amendment  would  be  in  order,  but
 section  22  is  not  touched  at  all  So,
 it  is  out  of  order.  I  am  sorry  I

 moonths  before  the  general  elections
 or  six  months  before  the  general
 elections,  there  has  been  a  bye-elec-

 ‘tion  ang  there  has  been  a_  revision,
 it  will  be  open  to  the  Election  Com-
 mission  to  say  that  it  is  not  neces-
 ‘Sary  to  have  another  revision.  So,
 there  are  ample  safeguards.  So,  I
 submit  that  this  amendment  should
 not  be  accepted.

 Shri  Sham  Lal  Saraf:  Al]  these
 angles  were  discussed  there.

 Shri  6.  S.  Pathak:  All  these  were
 ‘fully  discussed  before  the  Joint  Com-
 mittee.

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendment  No,  25  to  vote.

 Amendment  No,  25  was  put  and
 negatived.

 Mr,  Deputy-Speaker:
 is:

 The  question

 “That  Clause  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  9  was  added  to  the  Bill.

 Rez!  New  Clause  9A
 Mr.  Deputy-Speaker:  There  is  an

 amendment  seeking  to  introduce  a
 ‘new  clause  9A.  I  am  sorry  that  that
 ‘is  out  of  order.

 ot  allow  it  to  be  moved.

 oh  wa  लिसये  :  उस  किस्म की  एक
 एमेंडमेंट  दूसरी  जगह  भी  हूँ

 Clause  1e—  (Substitution.  of  new  sec-
 tion  for  section  23)

 Shri  Madhu  Limaye:  I  beg  to  move:

 Page  8,  after  line  2,  insert—

 “(4)  In  case  the  electoral
 giswration  officer  rejects  any  ap-
 plication  for  inclusion  in  the
 electoral  roll,  he  shall  record  the
 reasons  for  doing  so  in  writing.”.

 re-

 Mr.  Deputy-Speaker:  The  amend-
 ment  is  now  before  the  House.

 श्री  मधु  लिसये  :  मेरा  संशोधन  इस
 प्रकार  है  :

 “Page  8,—

 after  line  2,  insert—“(4)  In
 case,  the  electoral  registration
 officer  rejects  any  application
 for  inclusion  in  the  electoral  roll
 he  shal!  record  the  reasons  for
 doing  so  in  writing”.

 ग्रगर  अर्जी  देने  पर  भी  आफ़िसर  किसी
 कारण  से  नाम  दर्ज  नहीं  करना  चाहता  है,
 तो  उसको  उसका  कारण  बताना  चाहिए,  ताकि
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 लोगों  को  पता  चले  कि  उनकी  ग्र्जी  को  क्यों
 नामन्जूर  किया  गया  है।  मंत्री  महोदय  को
 इस  पर  बिल्कुल  एतराज़,नहीं  होना  चाहिए।
 मुझे  भ्राशा  हैं  कि  वह  इस  संशोधन  को  स्वीकार
 करेंगे

 Shri  Shree  Narayaan  Das  (Dar-
 bhanga):  I  would  support  the
 amendment  moved  by  Shri  Limaye
 that  in  case  the  registration  officer
 rejects  any  application  for  entry  in
 the  electoral  roll,  he  should  record
 the  reasons,  If  he  does  not  do  so,  at
 the  time  of  appeal,  the  higher  autho-
 rities  will  not  be  able  to  know  the
 grounds  of  refusal.  The  higher  au-
 thority  should  know  on  what  grounds
 the  registration  officer  or  the  electo-
 ral  officer  rejecteg  that  application
 for  entry.  Therefore,  this  ndment
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 is  an  eminently  reasonable  proposition
 made  by  my  hon.  friend,  Shri  Madhu
 Limaye?
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 Shri  G.  S.  Pathak:  It  may  not  be
 necessary  for  him  to  proceed  if  he-
 allows  me  to  say  a  word.

 Shri  Harj  Vishnu  Kamath:  If  he
 accepts  it,  it  is  all  right,

 Shri  G.  8,  Pathak:  I  will  accept  it
 and  say  that  either  it  would  be  put
 here  or  we  will  make  a  provision  in
 the  rules.  I  am  suggésting  the  latter
 alternative  for  the  reason  that  there
 t™may  be  ofher  such  orders  which  are
 appealable  and  for  which  there  is  no
 such  provision  for  giving  reasons.  In
 the  rules  we  may  be  able  to  provide
 for  all  these  cases  also.  J  accept  the

 is  necessary.  It  should  be  provided
 in  the  Act  itself.

 It  was  said  in  the  Joint  Committee
 that  this  will  be  taken  care  of  in  the
 rules,  But  this  being  an  important
 matter  should  find  a  place  in  the  Act
 itself  so  that  it  may  be  a  guidance
 for  all.  It  will  also  facilitate  the
 work  of  the  appellate  authority  in
 case  an  application  is  rejected  by
 the  registration -  officer.

 Shri  Sonavane  (Pandharpur):  Let
 the  hon.  Minister  give  an  assurance
 that  he  will  include  jt  in  the  rules.
 Then  I  think  it  will  be  al)  right,

 Shri  K.  K.  Verma  (Sultanpur):  I
 support  this  amendment.  The  regis-
 tration  officer  should  not  act  arbitra-
 rily.  He  must  record  the  grounds  for
 rejection.  Otherwise,  the  higher
 authority  will  not  be  able  to  follow  the
 order.  It  would  also  not  be  just  to
 the  applicant  if  the  grounds  are  not
 stated.  After  all,  we  must  proceed  in
 a  judicial  manner  and  the  authority
 should  not  act  in  an  arbitrary  manner,

 Shri  Hari  Vishnu  Kamath:  May  3
 also  reinforce  the  arguments  and  join
 my  voice  with  those  of  my  colleagues
 who  have  gone  before  to  say  that  this

 principle  of  the  dment  and  will
 include  it  in  the  rules.

 श्री मधु  लिखमये  :  मंत्री  महोदय  के
 आ्राश्वासन  की  रोश्नी  में  में  अपने  संशोधन
 को  प्रेस  नहीं  करता  हूं  ।

 Shri  Hari  Vishnu  Kamath:  If  that
 is  a  firm  undertaking,  it  will  be
 accepted.

 Shri  G.  S.  Pathak:  There  has  mever
 been  an  infirm  undertaking  by  me  8७
 far.

 Shri  Hari  Vishnu  Kamath:  So  many.
 Anyhow,  does  not  matter.

 Amendment  No.  27  was,  by  leave,
 withdrawn.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  0  stand  part  of  the
 Bill”.

 The  motion  was  adopted,
 Clause  0  was  added  to  the  Bill.
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 Clause  il—(Amendment  of  section  24)
 Shri  Shree  Narayan  Das:  I  beg  to

 move:
 Page  8,—for  lines  3  and  4,  subssi-

 tute—
 ‘.  In  section  24  of  the  7850  Act,.—

 (a)  in  clause  (a)  after  the
 words  “chief  electoral  officer”,
 the  words  “or  any  local  officer
 authorised  by  him”  shall  be  insert-
 ed;  and

 (b)  in  clause  (b),—
 (i)  after  the  words  “chief  electo-

 ral  officers”  the  words  “or  any
 local  officer  authorised  by
 him”  shall  be  inserted;  and

 (४)  for  the  word  and  Agure
 “section  23”  the  words  and
 figures  “section  22  or  section
 23”  shall  be  substituted.’.  (49)

 Section  24  of  the  Act  is  going  to  be
 amended.  The  present  section  pro-
 vides  for  appeal  against  the  decision
 of  the  registration  officer.  With  regarg
 to  the  entry  of  names,  the  appeal  is  to
 lie  to  the  chief  electoral  officer,  In
 the  present  Bill,  we  are  going  to  pro-
 vide  for  district  election  officer  as  well,
 The  chief  electoral  officer  lives  at  the
 State  headquarters.  Now  for  a  simple
 thing  as  registration  of  a  name  which
 has  been  rejected  by  the  registration
 officer,  he  has  to  go  in  appeal  to  the
 State  headquarters,

 With  regard  to  enrolment,  it  is  the
 duty  of  the  State  to  see  that  each  and
 everyone  qualified  to  vote  should
 have  his  name  entered  in  the  roll.
 Sometimes  some  names  are  left  out
 and  they  have  to  submit  their  appli-
 cations.  Generally,  the  authority  ac-
 cepts  it.  But  in  case  some  applica-
 tions  are  not  accepted,  then  they  have
 to  go  in  appeal  to  the  chief  electoral
 officer.

 My  amendment  is  to  the  effect  that
 it  should  be  provided  that  the  chief
 electoral  officer  is  authorised  to  nomi-
 nate  a  local  officer  who  will  hear  such
 Petitions  at  the  district  level  at  least,

 not  at  the  sub-divisional  level,  be-
 cause  that  will  provide  facilities  to.
 the  appellants.

 With  my  emendment,  the  section
 will  read:

 “An  appeal  shall  lie  within
 such  time  and  in  such  manner
 as  may  be  prescribed—

 (a)  to  the  chief  electoral  officer
 or  any  local  officer  authorised  by
 him”.

 Consequential  amendments  will  also
 follow.  This  is  the  only  point.  It  is
 a  simple  amendment  and  I  would  re-
 quest  the  hon.  Minister  to  accept  it
 because  it  is  very  reasonable.

 Shri  Sham  Lal  Saraf:  With  the
 introduction  of  district  election  officer
 in  the  amended  Bill,  is  this  task
 going  to  be  entrusted  to  him?  Will
 this  be  done  in  the  law  itself?  If  so,
 that  will  solve,  the  difficulty.

 Shri  Shree  Narayan  Das:  That  is
 not  possible.  Here  is  a  specific  pro-
 vision  in  the  Bill  that  appeal  shall
 lie  to  the  chief  electoral  officer.  That
 cannot  be  done.

 Shri  G.  S.  Pathak:  The  appea:
 will  lie  to  the  chief  electoral  officer.
 The  question  for  the  House  would  be
 whether  it  will  be  right  to  give  power
 to  the  chief  electoral  officer  to  appoint
 his  substitute.  That  will  be  the  result
 of  accepting  this  amendment,  I  sub-
 mit  such  a  power  will  be  too  wide.
 We  should  trust  the  chief  electoral
 officer  as  the  person  in  whom  autho-
 rity  to  decide  appeals  resides,  because
 it  may  be  that  in  some  place  one  kind
 of  officer  my  be  appointed,  while  in
 another  another  kind  of  officer  may  be
 appointed,  That  will  introduce  anomal-
 jes  in  the  administration  of  this  im-
 portant  matter.  I  submit  registration
 igs  an  important  matter.

 Shri  Sham  Lal  Saraf:  My  point  is:
 will  it  be  one  of  the  tasks  of  the  dis-
 trict  election  officers  who  are  being
 appointed?  If  so,  that  will  meet  his
 point.
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 Shri  6,  S.  Pathak:  I  will  consider
 the  point  raised  by  Shri  Saraf.  When
 we  are  framing  rules,  I  will  examine
 jt,  But  I  oppose  the  present  amend-
 ‘ment  because  it  is  too  drastic  a  power
 so  give  to  the  chief  electoral  officer  to
 xppoint  his  substitute.

 Mr.  Deputy-Speaker:  JI  shall  now
 put  the  amendment  to  the  vote  of  the
 House.

 Amendment  No.  49  was  put  and
 negatived.

 Mr.  Deputy-Speaker:  The  question s
 “That  clause  l]  stand  part  of

 the  Bill”.

 The  ‘motion  was  adopted.
 Clause  l]  was  added  to  the  Bill.

 Clause  2—-  (Amendment  of  section  28)

 Shri  Hari  Vishnu  Kamath:  May  I
 snvite  your  attention  to  the  parent
 Act  of  1950?  We  are  dealing  with
 two  Acts  here,  950  and  95l  Acts.
 This  Bill  is  having  a  very  chequered
 eareer  in  Parliament.  It  is  over  8
 fortnight,  nearly  a  fortnight,  since  the
 Bill  was  first  moved,  I  believe  it  was
 on  the  9th  of  this  month  when  _  the
 Bil}  came  up,  when  the  motion  for
 consideration  of  the  Bill  was  moved,
 and  today  it  is  the  22nd  November.
 A  fortnight  has  elapsed  before  the
 Bill  has  come  for  the  second  reading.
 Whatever  it  be,  be  that  as  it  may,  the
 elections  are  in  the  offing,  not  far  off,
 unless  there  is  possibility  as  envisaged
 ‘Dy  certain  Cabinet  Ministers  among
 whom  is  the  Minister  of  Labour,  Em-
 ployment  and  Rehabilitation  who
 said  sometime  ago,  about  a  month
 ago,  in  Bihar—not  in  the  House  but
 outside—that  conditions  are  such  that
 elections  may  have  to  be  postponed.
 Such  sentiments  are  being  expressed
 by  many  Members  on  the  other  side
 of  the  House,  not  on  this  side.  Be
 that  as  it  may,  I  do  not  know  what
 will  finally  happen;  in  that  case  they
 may  come  forward  with  another  Bill
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 to  amend  the  Constitution  if  they  want
 to  put  off  the  election,  But  we  pre-
 sume  that  the  elections  will  be  held
 in  February,  as  scheduled,  as  expected
 and  as  originally  announced.  I  do
 not  know,  the  Minister  is  shaking  his
 head—
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 Shri  G.  S.  Pathak:  Nodding.
 Shri  Bari  Vishnu  Kamath:  That

 means  he  agrees  with  me  that  the
 elections  will  not  be  postponed.

 Now,  section  28,  which  is  sought  to
 be  amended  by  clause  2  of  the  Bill
 is  the  rule-making  power,  the  power
 to  make  rules,  It  reads:

 “The  Central  Government  may.
 after  consulting  the  Election  Com-
 mission  by  notification  in  the  offi-
 cial  Gazette,  make  rules  for  car-
 rying  out  the  purposes  of  this
 Act...”

 I  do  not  know  whether  you  have  the
 parent  Act  with  you.  Have  you  or
 have  you  not?  No,  you  do  not  have
 it.  I  shall  read  sub-clause  (3)  of
 section  28  of  the  parent  Act  which  is
 very  relevant  to  the  discussion  which
 I  seek  to  initiate.  It  reads:

 “Every  rule  made  under  this
 Act  shall  be  laid  as  soon  as  may
 be  after  it  is  made  before  each
 House  of  Parliament—

 Oo  am  glad  you  have  got  it  now—
 “while  it  is  in  session  for  a  total

 period  of  thirty  days  which  may
 be  comprised  in  one  session  or  in
 two  successive  sessions,  and  if,
 before  the  expiry  of  the  session  in
 which  it  is  so  laid  or  the  session
 immediately  following,  both
 Houses  agree  that  the  rule  should
 be  either  modified  or  annulled,
 the  rules  shal]  thereafter  have
 affect  only,  in  such  modified  form
 or  be  of  no  effect,  as  the  case  may
 be;  so,  however,  that  any  such
 modification  or  annulment  should
 be  without  prejudice  to  the  vali-
 dity  of  anything  previously  done
 under  that  rule.”
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 [Shri  Hari  Vishnu  Kamath]
 This  is  a  very  important  and  vital

 rule-making  power  because  the  entire
 Jaw  and  the  ruleg  together  will  either
 make  for  free  and  fair  elections  in
 our  country  or  for  vitiated  elections
 or  for  unfair  and  unfree  elections  in
 our  country.  I  had  raised  this  point
 earlier  also,  last  week,  I  had  raised
 this  point  when  the  parent  Act  was
 brought  before  the  House  in  the  form
 of  Bills,  and  it  is  only  at  the  sugges-
 tion  of  many  Opposition  Members  in
 this  House  that  clause  3  of  section  28
 of  the  parent  Act,  seeking  to  set  the
 rules  being  placed  before  the  House
 for  agreement  and  annulment  or  modi-
 fication  was  inserted  in  the  Bill.  The
 original  Bill  did  not  have  that  pro-
 vision,  and  we  saw  to  it  that  this
 section  which  asserts  the  supremacy
 of  Parliament  over  the  executive
 which  is  the  essential  feature,  the
 vital,  basic  principle  of  parliamentary
 democracy,  was  inserted;  this  principle
 has  to  be  safeguarded,  and  that  is  how
 this  clause  came  to  be  inserted  under
 section  28  of  the  parent  Act.

 What  is  being  sought  to  be  amend-
 ed  is  only  clause  2  of  that  section.
 But  it  has  been  ruled  in  the  House
 that  once  a  section  is  sought  to  be
 amended,  any  part  of  that  section  or
 the  entire  section  is  open  to  discussion.
 That  section  is  now  being  sought  to
 be  amended  with  regard  to  sub-
 section  (2).  In  sub-section  (2),  for
 clause  (a),  the  following  clauses  are
 sought  to  be  substituted,  namely: —

 “(a)  the  determination  of  ordi-
 nary  residence  under  sub-section
 (7)  of  section  20;

 (aa)  the  particulars  to  be  enter-
 ed  in  the  electoral  rolls.”

 Now,  I  am  anxious,  you  are  anxious,
 and  I'am  sure  every  Member  of  the
 House  is  anxious,  those  who  stand  for
 parliamentary  democracy  and  want  to
 ensure  fair  and  free  c!ections  in  our
 country,  are  anxious  that  the  rules
 framed  by  the  executive  shall  come
 before  the  House  before  they  are
 enforced  and  put  into  force,  The  Gov-
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 ernment  35  entirely  at  fault;  the  blame
 lies  squarely  on  the  shoulders  of  the
 Government  that  they  could  not  come
 forward,  come  before  Parliament,  ear-
 lier  with  this  Bill—

 शाप  Tyagi:  The  other  day,  the  hon
 Minister  replied  that  he  will  place  the
 rules  on  the  Table  of  the  House.

 Shri  Hari  Vishnu  Kamath:  He  said
 he  will  try  his  best.  He  has  not  given
 an  assurance.

 Shri  G,  S.  Pathak  rose—

 Shri  Hari  Vishnu  Kamath:  Let  me
 finish,  My  hon,  friend  Shri  Tyagi
 refers  to  some  sort  of  assurance  that
 he  gave  the  other  day.  It  is  only
 some  sort  of  assurance  that  he  gave;
 not  a  categorical  assurance  or  promise
 which  will  be  implemented  duly  and
 honourably,  That,  he  did  not  give
 That  is  why  I  am  making  this  point
 I  hope  all  hon,  Members  will  sup-
 port  the  proposition  because  nobody
 wants  unfair  and  unfree  elections  in
 the  country.  The  rules  are  as  im-
 portant  as  the  law,  because  the  rules
 are  delegated  legislation  and  the  rules
 have  the  force  of  law.  Therefore,  [
 do  hope  that,  considering  that  clause
 (3)  of  that  section  is  not  being  am-
 ended,  every  rule  made  by  the  execu-
 tive,  by  the  Government,  will,  and
 they  must  come  before  the  House.
 The  hon.  Minister  said  something  the
 other  day.  I  do  not  know  whether  he
 will  repeat  it  more  categorically,  un-
 ambiguously  and  unequivocally.

 Shri  Tyagi:  He  told  us  that  he
 would  be  kecping  the  rules  ready.

 Shri  Hari  Vishnu  Kamath:  I  will
 therefore,  seek  an  assurance,  a  cate-
 gorical  assurance,  an  unequivocal,  un-
 ambiguous  assurance,  from  the  Minis-
 ter  that  the  rules  to  be  framed  by  the
 Government  after  the  pasage  of  this
 Bill  by  this  House  and  by  the  other
 House,  by  Parliament,  shall  be  brought
 before  the  House  in  this  session  for
 agreement,  annulment  or  modification
 as  the  case  may  be,
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 Shri  Sham  Lal  Saraf:  Just  a  word.
 While  I  agree  with  the  spirit  behind
 what  my  hon,  friend  Shri  Kamath  has
 said,  I  understand  that  there  is  a  con-
 vention  that  after  a  certain  Bill  is
 passed  into  law,  into  an  Act,  the  rules
 that  are  made  thereunder  have  to  be
 placed  on  the  Table  of  the  House.  The
 House  is  not  precluded  from  point-
 ing  out  any  discrepancy,  or  the  need
 for  changing  or  amending  any  rule
 which  in  principle  might  be  found  to
 be  contrary  to  the  spirit  of  the  law
 that  has  already  been  passed  by  the
 House,  I  understand  that  is  the  con-
 vention,  and  keeping  that  in  view,  in
 all  the  legislatures,  the  rules  framed
 shall  be  placed  on  the  Table  of  the
 House,  and  then,  if  any  hon.  Member
 finds  any  fault  in  them  certainly  he
 can  initiate  a  discussion,  But  to  say
 that  the  rules  have  to  be  passed  by
 the  House,  I  think,  may  not  be  cor-
 rect  either  from  the  Constitutional
 point  of  view  or  from  a  procedural  or
 conventional  point  of  view.  This  is
 what  I  wanted  to  submit.  I  would
 like  to  know  the  reaction  of  the  hon.
 Minister.

 Shri  Tyagi:  May  I  add  that
 rules  have  a  lot  of  meaning,  and  rules
 are  as  good  as  laws  in  the  matter  of
 elections,  I  wonder  if  the  hon.  Min-
 ister  can  find  a  way  to  informally
 send  his  draft  rules  to  Members—not
 put  them  officially  on  the  Table—and
 circulate  those  rules  to  Members  be-
 fore  getting  them  approved  by  the
 Government,  for  eliciting  opinion  or
 comments  of  various  Members,  so  that
 when  they  finalise  them,  the  Minister
 may  be  in  possession  of  the  reactions
 of  the  Members  and  then  he  could
 consider  what  the  Members’  sugges-
 tions  are  and  then  finalise  the  rules
 formally.

 Shri  G.  S.  Pathak:  Before  the  as-
 sent  is  given  by  the  President,  I  can-
 not  place  the  rules  on  the  Table.  I
 have  already  given  instructions  to
 obtain  the  views  of  the  Election  Com-
 mission  with  regard  to  the  rules  which
 can  be  made  under  the  new  provi-
 sions,  As  soon  as  the  assent  is  given
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 by  the  President,  the  next  day  I  shall
 place  the  rules  on  the  Table,

 Shri  Tyagi:  Is  there  any  harm  if
 the  minister  informally  circulates  the
 rules  for  eliciting  opinion?
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 Shri  G.  S.  Pathak:  Then  I  will
 have  to  wait  and  before  I  receive  the
 views  of  the  members,  I  will  not  be
 able  to  place  the  rules  on  the  Table.
 So,  circulation  cannot  be  done.  I
 only  hope  that  we  pass  this  Bill  here
 quickly  so  that  the  Rajya  Sabha  also
 may  be  able  to  pass  it  quickly.
 I  cannot  undertake  to  do  something
 which  is  fnpossible  under  the  law.
 namely,  to  place  the  rules  before  the
 assent  is  given,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  2  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  72  was  added  to  the  Bill.

 Clauses  3  to  9  were  added  to  the
 Bill,

 Clause  20—(Substitution  of  new
 Chapter  for  Chapter  III  of  Part  I.)

 Shri  A.  N.  Vidyalankar
 pur):  I  beg  to  move:

 (Hoshiar-

 Page  2,—

 after  line  40,  insert—
 “(3)  A  Government  employec,

 who  has  resigned  from  the  service
 shall  be  ineligible  for  standing  as
 a  candidate  unless—

 (i)  period  of  one  year  has
 elapsed  between  his  resigning
 the  Government  service  and  the
 date  of  nomination;  and

 (ii)  if  any  enquiry  had  been
 pending  against  the  Government
 employees,  and  during  the  pen-
 dency  of  the  enquiry  he  had  re-
 linquished  Government  service,
 he  shall  continue  to  remain  dis-
 qualified,  until  the  enquiry  had
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 been  completed  or  was  with-
 drawn  by  the  Government  be-
 fore  the  date  of  the  nomination.”
 (78).

 Shri  Shree  Narayan  Das:  I  beg  to
 move:

 (i)  Page  12,  lines  8  and  9,—
 for  “for  a  period  of  six  years

 from  the  date  of  such  conviction”.
 Substitute  “from  the  date  of

 such  conviction  and  shall  con-
 tinue  to  be  disqualified  for  a
 further  period  of  six  years  since
 his  release.”  (51).

 Gi)  Page  12,  line  24,—
 for  “six  years”  substitute  ‘‘ten

 years”.  (52),
 (iii)  Page  12,  line  4,—

 after  “long  as”  insert  ‘and  two
 years  thereafter.”  (53),
 (iv)  Page  3,—

 after  line  8,  insert—
 “9B,  If  a  person,  having  been

 a  member  of  either  House  of
 Parliament  or  of  State  Legisla-
 ture,  has  been  suspended  from
 the  service  of  the  House  thrice
 during  the  period  of  member-
 ship  for  disregarding  the  autho-
 rity  of  the  Presiding  Officer  or
 abusing  the  rules  of  the  House
 by  persistently  and  wilfully  ob-
 structing  the  business  thereof
 he  shall  be  disqualified  for  a
 period  of  six  years  from  the  date
 he  ceases  to  be  a  member.”  (54).

 (v)  Page  13,  line  2.—
 for  “three  years”  substitute  “five

 years.”  (55).
 (vi)  Page  13,—

 omit  lines  23  to  25.  (56).
 Shri  Madhu  Limaye:  I  beg  to  move:
 (i)  Page  12,  line  0,—

 after  “offence”  insert—
 “involving  moral

 428).
 turpitude.”
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 (ii)  Page  3,—

 Shri  G.  N.  Dixit  (Etawah):

 after  line  8,  insert—
 “9B.  A  person  shall  be  dis-

 qualified  from  contesting  the
 elections,  if  he  is  a  prince  who
 draws  privy  purse  from  the
 Government,  unless  he  intimates
 the  Government  before  the  last
 day  for  filing  nomination  that  he
 has  foregone  his  right  to  receive
 the  purse  under  the  Constitu-
 tion.”  (29).

 I  beg
 to  move:

 Pages  2  and  3.—
 for  lines  4  to  43  and  l  te  8

 respectively.
 substitute—

 “Disquali-  9A.  A  person  shall  be
 fication  disqualified  if,  and  for  so
 for  long  as,  there  subsists  a
 Govern-  contract  entered  into  by
 ment  him  in  the  course  of  his
 contracts.  trade  or  business  with  the
 ete.  appropriate  Government

 for  the  supply  of  goods  to,
 or  for  the  execution  of
 any  works  undertaken  by,
 that  Government.

 Explanation.—For  the  pur-
 poses  of  this  section,  where  a
 contract  has  been  fully  perform-
 ed  by  the  person  by  whom  it
 has  been  entered  into  with  the
 appropriate  Government,  the
 contract  shall  be  deemed  not  to
 subsist  by  reason  only  of  the
 fact  that  the  Government  has
 not  performed  its  part  of  the
 contract  either  wholly  or  in
 part.”  (67).

 Shri  6.  S,  Pathak:  I  beg  to  move:
 Page  3,—

 after  line  8,  insert—

 “Explanation.—For  the  pur-
 poses  of  this  section,  where  a
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 contract  entered  into  by  a  per-
 son  himself  or  by  any  person
 or  body  of  persons  referred  to
 in  this  section  with  the  appro-
 priate  Government  or  with  any
 company  or  corporation  (other
 than  a  co-operative  society)
 referred  to  in  this  section,  has
 been  fully  performed  by  the
 person  himself  or  by  the  per-
 son  or  body  of  persons  as  afore-
 said,  the  contract  shal]  be
 deemed  not  to  subsist  by  rea-
 son  only  of  the  fact  that  the  ap-
 prepriate  Government  of  such
 company  or  corporation  has  not
 performed  its  part  of  the  con-
 tract  either  wholly  or  in  part.”
 (63).

 Shri  Hari  Vishnu  Kamath:  I  beg  to
 move:

 (i)  Page  2,—
 after  line  14,  insert—

 “(2A)  A  person  convicted,
 under  the  appropriate  Act,  by
 a  Court  in  India  of  an  offence
 of  hoarding  or  profiteering  or
 blackmarketing  or  adulteration
 of  foods  or  drugs,  shall  be  dis-
 qualified  from  the  date  of  such
 conviction,  and  shall  continue  to
 be  disqualified  for  a  further
 Period  of  six  years  since  his
 release,  irrespective  of  the  sen-
 tence  awarded  by  the  court.”
 (72).

 (ii)  Page  2,—
 omit  lines  23  to  25.  (73).

 (iii)  Page  3,—
 after  line  25,  insert—

 “Provided  that  the  Election
 Commission  shall  not  remove
 any  disqualification  under  this
 Chapter  before  the  General  Elec-
 tion  following  the  election  in  the
 wake  of  which  the  disqualifi-
 cation  was  incurred.”  (75).

 d  t Mr.  Deputy-Speaker:  Ami
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 already  moved.  So,  it  is  barred.
 These  amendments  and  the  clause  are
 before  the  House.

 Shri  A.  N.  Vidyalankar:  Sir,  so
 long  as  the  Government  employees
 are  in  service,  they  are  disquaMfied
 for  standing  for  election.  My  amend-
 ment  is,  until  a  year  elapses  after  a
 Government  employee  relinquishes
 charge  and  resigns,  he  should  not  be
 eligible  for  standing  for  clection.
 The  reason  is  simple.  The  Government
 employees  know  many  secrets  of  the
 Government  on  many  matters  which
 they  were  dealing  with.  So,  it  is  but
 proper  that  after  his  resignation,
 sometime  should  elapse  before  he  can
 stand  for  election.

 Secondly,  when  certain  cnquiries
 are  going  on  against  a  Government
 employee.  Somehow  or  other  it  ha
 happened  in  a  number  of  cases  in  the
 past  also—that  such  employees,  ap
 prehending  that  something  might  ge
 against  them  in  the  enquiry,  at  once
 resign  and  after  that  those  enquirie
 were  shelved.  They  also  become  eli:
 gible  for  standing  for  election,  |
 want  that  until  those  enquiries  were
 completed  or  until  the  Government
 declared  that  those  enquiries  had
 been  withdrawn,  such  employees
 should  be  disqualified  for  standing  for
 election.  That  is  the  second  part  of
 my  amendment.  It  is  but  proper  thad
 these  restrictions  should  be  imposed
 with  regard  to  Government  employecs
 who  resign  from  service.  I  hope  the
 Minister  will  accept  my  amendment

 Shri  Shree  Narayan  Das:  I  will
 take  up  my  first  amendment  ‘51.
 Under  the  clause  when  a  person  is
 convicted  for  any  offence  and  sentenc-
 ed  to  imprisonment  for  not  less  than
 3  years,  he  shall  be  disqualified  for  6
 years  from  the  date  of  such  convic-
 tion.  Instead  of  6  years  from  the  date
 of  conviction,  I  want  that  such  per-
 sons  should  be  disqualified  from  the
 date  of  such  conviction  and  shall  con-
 tinue  to  be  disqualified  for  a  further
 period  of  six  years  since  their  release.

 No.  74  of  Mr,  Kamath  is  the  same  a8  Those  who  will  be  disqualified  under
 Amendment  No,  52  which  has  been  this  provision  are  law-breakers,  Such
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 persons  should  not  be  easily  allowed
 to  stand  for  election;  at  least  for  two
 general  elections,  they  should  be  de-
 barred,  When  they  themselves  break
 the  law,  they  should  not  be  easily allowed  to  stand  for  clections  and
 come  here  to  make  Jaws  for  others.
 That  is  the  purpose  of  my  amendment
 ‘51,

 Then  I  come  to  amendment  52,  The
 section  says  that  a  person  who  is  found
 guilty  of  a  corrupt  practice  by  an
 order  under  section  99  shall  be  dis-
 qualified  for  a  period  of  6  years,  i.e.
 he  will  be  disqualified  only  for  one
 general  election,  Sometimes  it  takes
 nearly  4  years  for  election  petitions  to
 be  decided;  sometimes  it  is  decided
 just  on  the  eve  of  the  next  general
 election.  So,  my  amendment  seeks  to
 disqualify  such  persons  found  guilty
 of  corrupt  practices  for  at  least  two
 general  elections,  so  that  it  may  serve
 as  a  deterrent,  otherwise,  this  simple
 disqualification  for  6  years  will  make
 it  easy  for  those  who  want  to  resort  to
 corrupt  practices  for  winning  elec-
 tions.

 My  third  amendment  is  to  the  pro-
 posed  clause  9A  which  deals  with  dis-
 qualification  arising  out  of  having
 contract  with  the  appropriate  Govern-
 ment—Central  Government  or  State
 Government.  Here  the  provision  is:

 “A  person  shall  be  disqualified
 if,  and  for  so  long  as,  there  sub-
 sists  a  contract  entered  into  by
 himself  or  by  any  person  or  body
 of  persons  in  trust  for  him  or  for
 his  benefit...”

 45  brs.
 So  long  as  the  contract  subsists  he

 is  disqualified,  but  as  soon  as
 the  contract  is  over  he  is
 entitle  to  come  to  the  Parliament
 or  any  State  legislature.  Then  he
 will  be  in  a  position  to  influence  the
 opinion  of  the  Government  because  he
 was  a  contractor  previously  supplying
 some  goods  or  carrying  out  some  work
 for  the  Government.  He  will  be  able
 to  exercise  his  influence  in  two  ways.
 After  the  Parliament  is  dissolved,
 when  he  is  no  more  a  Member  and

 he  is  again  a  contractor,  he  will  influ- ence  the  Government  and  enter  into
 contract  with  them.  After  the  con-
 tract  is  over,  he  will  come  to  the
 legislature  and  influence  the  Govern-
 ment.  This  tendency  should  be  check-
 ed,  Therefore,  my  amendment  is  that
 the  disqualification  should  be  there
 at  least  for  two  years  thereafter,  after
 the  contract  is  terminated  so  that  it
 will  have  a  deterrent  effect.

 My  next  amendment  is  a  new  one.
 This  will  come  as  a  surprise  to  many. व  will  read  out  the  amendment  for  the
 benefit  of  hon.  Members.  By  this  I
 want  to  increase  the  number  of  dis-
 qualifications  and  add  it  as  9B.  My
 amendment  is:

 “9B.  If  a  person,  having  been  a
 member  of  either  House  of  Par-
 liament  or  of  State  Legislature,
 has  been  suspended  from  the  ser-
 vice  of  the  House  thrice  during
 his  period  of  membership  for  dis-
 regarding  the  authority  of  the
 Presiding  Officer  or  abusing  the
 rules  of  the  House  by  persistently
 and  wilfully  obstructing  the  busi-
 ness  thereof  he  shall  be  disquali-
 fied  for  a  period  of  six  years  from
 the  date  he  ceases  to  be  a  mem-
 ber.”

 This  is  a  new  provision.  Some  hon.
 Members  might  say  that  this  is  going
 beyond  the  scope  of  the  disqualifica-
 tions  that  have  been  provided  in  the
 present  Act.  My  amendment  is  not
 intended  against  any  party  or  any
 particular  Member  belonging  to  any
 party,  My  mind  is  quite  clear  on
 that  point.  Anyone,  belonging  either
 to  the  ruling  party  or  any  party  in
 the  Opposition,  if  he  persists  in  wil-
 fully  defying  the  orders  or  ruling  of
 the  Chair  and  goes  on  obstructing  the
 proceedings  of  the  House,  if  a  Mem-
 ber  who  as  Member  knows  the  rules
 of  the  House,  who  frames  the  Act  and
 who  is  responsible  for  framing  the
 Act,  if  he  goes  on  behaving  in  the
 House  against  all  the  rules  that  are
 provided  by  himself,  he  should  not
 be  allowed  to  come  again  to  the  same
 Parliament  and  to  create  the  same
 kind  of  scences  in  the  House.  I  would,
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 therefore,  request  you,  and  through
 you  the  House  and  the  hon,  Minister
 here  to  consider  this.  Although  this
 is  a  new  thing  this  is  necessary  be-
 cause  a  Member  here  who  makes  laws
 has  to  set  an  example  to  the  general
 public,  As  law-makers  we  have  to.
 set  an  example  to  the  citizens  out-
 side,  that  whatever  rules  and  Acts  we
 pass  here  we  also  observe  and  follow.
 If  any  hon.  Member  goes  on  disobey-
 ing  or  violating  those  rules  and  Acts,
 I  think  it  should  be  a  just  reason  why
 he  should  not  be  allowed  to  come  to
 Parliament  at  least  for  one  general
 elections  so  that  if  in  future  he  is

 elected  by  the  people  he  will  behave
 in  the  right  manner  observing  all  the
 rules  that  are  there.  85  I  have  al-
 ready  said,  this  is  not  intended  against
 any  individual  Member  sitting  in  the
 House.

 Before  I  conclude  I  want  to  say  a
 word  on  the  amendment  moved  by  my
 hon,  friend,  Shri  Kamath  about  those
 who  are  convicted  for  indulging  in
 hoarding,  blackmarketing  and  _  pro-
 fiteering.  This  should  be  considered
 by  the  House.  I  would  request  the
 hon.  Minister  to  accept  this.  Even
 if  the  provision  is  not  there  that  he
 should  be  sentenceqd  for  more  than
 two  years,  even  if  the  sentence  is  for
 six  months  or  a  period  less  than  two
 years,  even  in  such  cases  those  per- sons  who  indulge  in  blackmarketing, adulteration  and  all  those  things
 should  be  disqualified  from  being  a
 Member  of  this  House  or  a  Member
 of  Rajya  Sabha,

 att  wa  लिमये  :  उपाध्यक्ष  महोदय,  मेरे
 दो  संशोधन  हैं  ।  उनमें  से  28वां  संशोधन  इस
 प्रकार  ह  :

 Page  ‘12,  line  0—
 after  “offence”  insert  “involving
 moral  turpitude.”  (28)

 वह  मैं  इसलिये  पेश  कर  रहा  हूं  कि  इस  वक्‍त
 हमारे  सामने  जो  उपधारा  2  है  वह  इस
 अकार  हूँ  :

 “A  person  convicted  by  a  court
 in  India  for  any  offence  and  sen-
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 tenced  to  imprisonment  for  not
 less  than  two  years  shall  be  dis-
 qualified....”

 ग्रब  इसका  क्या  नतीजा  होगा  ?  जो  भ्रपराध
 होते  हैं  वह  भी  कई  किस्म  के  होते  हैं।  जो  खुद
 भारत  के  प्रधान  मंत्री  कई  साल  रह  चुके है
 उनको  मेरा  ख्याल  है  कि  दो  तौन  मर्तबा  दो  साल
 से  ज्यादा  सजा  हुई  थी  1  क्या  अपराध
 था  उनका  ?  जंगल  का  कानून  तोडा,  नमक
 का  कानून  तोड़ा,  दफा  44  को  तोड़ा  |
 इन  कानूनों  को  तोड़ने  की  बात  को  लेकर
 उनको  दो-दो,  तीन-तीन  सालों  की  सजा  हुई  ।
 उन्होंने  कोई  बलात्कार  नहीं  किया  था,  कोई
 अ्रत्याचार  नहीं  किया  था,  न  हिसा  की  थी  प्रीर
 न  डकैती  की  थी  |  फिर  भी  प्रंग्रेजी  राज्य  में
 उनको  इस  प्रकार  की  सख्त  सज़ायें  हुईं  ।
 भ्रब  श्राप  कहेंगे  कि  वह  प्रंग्रेजी  राज्य; में
 हुआ  ।

 थमीं  ह्यागी:  वह  विदेशी  राज्य  था  ।

 शी  मधु  लिमये  :  प्रभी  मैं  भ्राता  हूं  श्राप  के"
 स्वदेशी  राज्य  पर।  पहले  तो  मैं  ने  यह  बतलाया
 कि  नेहरू  साहब  ने  हिंसा  नहीं  की,
 बलात्कार  नहीं  किया,  भत्याचार  नहीं
 किया,  डकती  नहीं  की,  चार  सो  बीसी
 नहीं  की  फिर  भी  जवाहरलाल  जैसे
 प्रादमी  को  विदेशी  राज्य  में  इस  तरह  की
 सज़ायें  दी  गईं  ।  वही  कानून  श्राज  भी  चल
 रहा  है  ।  श्राप  भ्पने  भूत  को  भूल  गये  हैं,
 मैं  नहीं  भूल  सकता  t

 sa  श्राप  देखिये  कि  स्वदेशी  राज्य  के
 मातहत  क्या  हुम्रा  ।  मेरे  दल  से  एक  भ्रादमी
 शाप  के  दल  में  चला  गया  हैँ  श्रौर  उसको
 श्राप  ने  न  केवल  प्लैनिंग  कमीशन  का  उपाध्यक्ष
 ही  बनाया  बल्कि  उसको  योजना  मंत्री  भी
 बना  दिया  है  t  कैबिनेट  का  मंत्री  है  वह  tv
 उनका  नाम  है  प्रशोक  मेहता  ।  वह  जब  हमारे
 दल  में  थे  शौर  उनका  दिमाग
 खराब  नहीं  हुप्ना  था,  जब  वह  कुछ  क्रान्ति
 कारी  तबिश्रत  के  झादमी  थे,  तब
 उन्होंने  क्या  किया  :  हमारे  यहां  जो
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 [at  re  लिमये]
 सिविल  नाफर्मानी  चलती  है उसमें,  तेरह  साल
 पहले  की  बात  हैं,  953  %  उन्होंने  भी
 गुजरात  में  उसी  तरह  का  आन्दोलन  चलाया
 था  ।  उसको  पार्डी  सत्याग्रह  कहा  जाता  है
 या  खेड  सत्याग्रह  |  उसमें,  मैं  निवेदन  करना
 चाहता  हुं,  अ्रशोक  मेहता  को  करीब  करीब
 सवा  दो  या  ढाई  साल  की  सज्ञा  हुई  थी  ।
 मान  लीजिये  यह  कानून  श्ाज  श्राप  पास  करते
 रहे  हैं,  उस  वक्‍त  अ्रस्तित्व  में  होता,  ते
 उसका  क्या  के  नतीजा  होता  ?  अंग्रेजों
 के  जमाने  जिन  कानूनों  के  मातहत
 जवाहरलाल  नेहरू  को  दो  दो  सालों  की
 कई  सजायें  हुई  हैं,  वे  कानून  आज  भी  उसी
 तरह  चल  रहे  हैं  और  कांग्रेस  राज्य  के  भ्रन्दर
 भी  कई  दफे  ऐसा  हुश्ना  है  कि  हम  जैसे  लोगों  को
 सज़ायें  हुई  हैं।  मैंने  भ्रशोक  मेहता  का  उदाहरण
 दिया,  स्वदेशी  कांग्रेस  राज्य  का  भी  उदाहरण
 दिया  जिसमें  दो  दो  सालों  के  लिये  सेड  सत्या-
 ग्रह  में  सज़ायें  हुईं  |  वहन  तो  डाकू  थे  न  चोर
 थे,  न  उन्होंने  चार  सौ  बीसी  की  थी  जिसके
 लिये  उनको  सज़ा  दी  गई  थी।  उन्होंने  इसलिये
 सत्याग्रह  किया  था  कि  किसानों  की  जमीनों
 को  छीन  कर  वहां  पर  घास  पैदा  करेने  का
 जो  काम  जमींदार  चलाते  थे  उसको  खत्म  कर

 वह  जमीनें  फिर  से  किसानों  को  धान  पैदा  करने
 के  लिये  दी  जायें  7  दो  साल  की  सज़ा  यह  एक

 मात्र  कसौटी  नहीं  हो  सकती  है।  ग्राप  को
 देखना  पड़ेगा,  कि  इस  जुर्म  के  लिए
 सजा  हुई  खास  कर  कानून  मंत्री  से  मैं
 कहूंगा  कि  जब  कांग्रेस  पार्टी  ने  महात्मा
 जी  के  नेतत्व  में--मैं  उस  ज़माने  की
 बात  कर  रहा  हुं  जब  मैं  भी  कांग्रेसी  था--
 सब  से  पहले  दुनिया  में  सिविल  नाफरमानी
 का  सिद्धान्त  सार्वजनिक  जीवन  में  सामूहिक
 ढंग  से--वंसे  तो  सुकरात  या  प्राहलाद  जैसे
 व्यक्तिगत  सत्याग्रह  करने  वाले  लोग  पहले
 बहुत  हो  चुके  हैं--अपनाया  तब  वह  इसलिए
 अ्रपनाया  कि  भारतवर्ष  में  राजनैतिक  समस्या
 का  हल  निकाला  जाये  ।  स्वतंत्रता  प्राप्ति  के
 लए  मुल्क  को  उन्होंने  सिविल  नाफरमानी  का

 रास्ता  दिखाया  ।  श्गर  सिबिल  नाफरमार्नीः
 का  रास्ता  आप  बन्द  करेंगे  तो  एक  ही
 रास्ता  रह  जाता  है  श्रौर  वह  गोली  द्रीर  बम
 कारास्ताहे

 श्री  स्याग्री  :  विदेशी  राज  में  तो  वह  ठीक
 था  लेकिन  शब  इसको  ठीक  नहीं  कहा  जा
 सकता  है  ।  यह  महात्मा  गांधी  का  भी
 कहना  था  ।

 श्री  मधु  लिसये  :  गांधी  जी  ने  कभी
 ऐसा  नहीं  कहा  था,  उनका  कहना  था  कि  हर
 अन्याय  के  खिलाफ  सिविल  नाफरमानी  करना
 हर  इंसान  का  श्रधिकार  है  ny  श्रब  श्राप  लोग
 यह  भाष्य  कर  रहे  हैं  श्रौर  तब  कर  रहे  हैं  जबकि
 श्राप  को  सत्ता  मिल  चुकी  है।  जब  तक  सत्ता
 नहीं  मिली  थी  तब  तक  झाप  यह  भाष्य  नहीं
 किया  करते  थे  ।  तब  तो  झ्राप  सिविल
 नाफ़रमानी  के  समर्थक  थे।  शब  चूंकि  भाप
 मत्ता  में  हैं,  इसलिए  सिविल  नाफरमानी  झाप
 को  याद  नहीं  श्राती  ?

 मैं  बहुत  ज़रूरी  समझता  हूं  कि  भ्रपराधों
 का  वर्गीकरण  किया  जाये  ।  श्रगर  कोई
 बलात्कार  में  पकड़ा  जाता  है,  उसको  सज़ा
 हांती  है,  खून  करता  है,  उसको  सज़ा  होती  है.
 चार  सौ  बीसी  करता  है,  उसको  सजा  होती  है,
 अमानत  में  खयानत  करता  है,  उसमें
 उसको  सजा  हाती  है  तो  इस  तरह  के  जो
 अपराधों  को  मैं  नैतिक  दृष्टि  से  बहुत  ही
 गंदे  अपराध  कहुंगा  ।  मैं  श्री  श्रीनारायण
 दास  जी  से  मृत्तफिक  राय  रखता  हूं
 कि  अगर  ऐसे  गंदे  काम  करने  वाले  प्रादमियों
 को  एक  साल  की  भी  सज़ा  होती  है  तो  आप
 जरूर  उनके  ऊपर  पाबन्दी  लगायें  a  लेकिन
 मान  लें  कोई  सिविल  नाफरमानी  करके,
 मजदूरों  की  लडाई  में,  किसानों  की  लड़ाई  में,
 नवयुवकों  की  लड़ाई  में  या  झौरतों  और
 पिछड़े  वर्गों  के  जो  ग्रधिकार  हैं  उन  को  सुरक्षित
 रखने  के  लिए  लड़ाई  करके  जेल  जाता  है,
 उसको  चाहे  दो  साल  की  या  पांच  साल  की
 सखा  द्वो  तो  उससे  कोई  मतलब  नहीं  है  t
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 उस  वर्ग  में  जितने  अपराध  श्राते  हैं  उनके
 ऊपर  श्राप  को  पाबन्दी  नहों  लगानी  चाहिये  ।
 यह  तो  मेरा  एक  संशोधन  हुआ  ।  आप  ज़रा
 ठंडे  दिमाग  से  इस  पर  सोच  विचार  करें  t
 अपने  भूत  को  झ्राप  याद  करें।  आदमी  हमेशा
 अपने  भूतकाल  को  भूला  करता  है  in  मैं
 कानून  मंत्री  से  पूछना  चाहता  हूं  कि  विदेशी
 राज  में  क्‍या  वह  कभी  जेल  गये  हैं  ?  शायद
 नहीं  गये  हैं  ।  हमारे  त्यागी  जी  गये  हैं,  हम
 जैसे  लोग  भी  गये  हैं  -  शिव  नारायण  जी  भी
 झायद  गये  हैं  t

 एक  सवाल  कानून  मंत्री  उपस्थित  करेंगे
 ओर  वह  यह  है  कि  “  मारेल  टरपीट्यूड

 my

 की  क्‍या  व्याख्या  है।  वह  तो  कानून  के  बड़ें
 विशारद  हैं,  हाई  कोर्ट  के  जज  भी
 रह  चुके  हैं  बौर  दूसरे  बड़े  ओहदों  पर
 रह  चुके  हैं  -  उनके  पास  जरूर  इतनी  बुद्धि
 है  कि  मारेल  टरपीट्यूड  की  वह  ऐसी  व्याख्या
 बनायें  जिससे  मैं  जिन  अपराधों  का  जिक्र  कर
 रहा हूं  बे  छंट  जायेंगे  ।

 शो  त्योग़ी  :  राष्ट्रीय  सरकार  की
 मखालफत  करना  भी  मारेल  टरपीट्यूड  है  ।

 श्री  मधु  लिमये  :  छोड़िये  राष्ट्रीय  सरकार
 को,  यह  तो  श्रराष्ट्रीय  सरकार  है  प्रराष्ट्रीय
 सरकार  नो  झ्राप  राष्ट्रीय  सरकार  बनाने
 जा  रहे  हैं।

 दूसरे  अपने  संशोधन  पर  भ्रब  मै  श्राता  हूं  ।
 वह  इस  प्रकार  है  :

 Page  ‘12,  line  10,—
 after  line  8,  insert—

 “9B.  A  person  shall  be  disquali-
 fied  from  contesting  the  elections,  if
 he  is  a  prince  who  draws  privy
 purse  from  the  Government,  unless
 he  intimates  the  Government  be-
 fore  the  last  day  for  filing  nomina-
 tion  that  he  has  foregone  his  right
 to  receive  the  purse  under  the  Con-
 stitution.”  (29)

 the  People
 (Amdt.)  Bilt

 कभी  कभी  ाप  लोगों  की  तरफ  से
 यह  ताना  मार।  जाता  है  कि  हमारे  साथ
 स्वतंत्र  पार्टी  वाले,  जो  मित्र  बैठते  हैं,  बह  राजा
 महा  राजाओं  की  पार्टी  वाले  हैं  या  पूंजोपतियों
 की  पार्टी  वाले  हैं।  मैं  ममझता  हूं  कि
 आप  असलियत  को  छिपाना  चाहते
 हैं।  अगर  मैं  गिन  लूं  तो  स्वतंत्र

 पार्टी  में  जितने  राजे  हैं  उनसे  अधिक
 और  कहीं  ग्रधिक  राजे  और  महाराजे  श्राप
 लोगोंके  साथ  हैं।  हमारे  साथ  तो  एक  ही
 बड़ी  महारानी  बेठती  हैं।  श्राप  के  साथ  दो  हैं,
 एक  बड़े  महाराजा  हैं  श्रीर  एक  बड़ी  महारानी
 हैं  ।  एक  बड़ीदा  के  हैं  प्रौर  दूसरी  ग्वालियर
 की  हैं।  यहां  एक  है  झ्रौर  प्राय  के  यहां  ढो  गना
 ज्यादा  है  छोटे  राजों  रजवाड़ों  का  अगर
 हिसाब  किताव  रखा  जायेगा,  तो  मैं  दाये  के
 साथ  कहता  हूं  कि  कांग्रेस  पार्टी  मं  राजा  लोग
 ज्यादा  हैं  ।  इसलिए  विरोधी  दल  को  जो
 ताना  ग्राप  मारते  हैं,  उसके  लिए  कोई  भ्राधार
 नहीं  है  श्राप  पूंजीपतियों  का  सवाल  करेंगे  ।
 वह  इससे  सम्बन्धित  नहीं  है  ।  लेकिन  यह
 कहना  मैं  जरूरी  समझता  हूं  कि  पूंजीपतियों
 के  जितने  गिरोहों  का  आप  को  सहयोग  प्राप्त
 है  उतना  इनको  नहीं  है।  जैसे  विद्रोही  कांग्रेसी
 होते  हैं  उसी  तरह  से  जा  विद्रोौष्टी  पूंजीपति
 हैं,  डिसिटेंट  बिजिनेस  है  &  शायद  उनको
 कभी  कभी  पेसा  दे  देते  हैं।  लेकिन  आप  लोगों
 को  तो  मेरा  खयाल  है  सब  से  श्रधिक  पंजीपतियों
 और  राजा  महा  राजाप्ों  का  सहयोग  प्राप्त  है  1
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 इस  खुलासे  के  बाद  मैं  बताऊंगा  कि  में
 यह  संशोधन  क्यों  रखना  चाहता  हूं  ?  राजा
 महाराजाओं  के  साथ  मेरी  कोई  व्यक्तिगत
 दुश्मनी  नहीं  है  -  में  कहता  हूं
 जिस  दिन  वे  सरकार  से  प्रिबवी  पर्स
 लेना  बन्द  कर  देंगे  उत्  दिन  से  थे  मुक्त  हो
 जायेंगे  ।  राजा  लोग  इस  बात  को  भमझ  नहीं
 रहे  हैं  कि  ये  प्रिवी  पर्स  देकर  कांग्रेस  'र्टी  ने
 उनके  लिए  एक  जंजीर  बनाई  है  कांग्रेस
 जितना  दबाव  उनके  ऊपर  डालती  है,
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 प्री  मध  लिमये]
 वे  उस  सब  को  इस  लालसा  में  कि  उनके
 प्रिवी  पस  बने  रहें  सहते  चले  जाते  हैं  ।

 श्री  त्यागी  :  प्रिवी  परस  कोई  तनख्वाह
 नहीं  है  ।  यह  उनको  इसलिए  भिलते  हैं  कि
 उन्होंने  भ्रपन  राज्य  का  त्याग  किया  है  और
 उसके  बदले  में  उनको  ये  मिलते  हैं  श्रोर  उसी
 तरह  से  मिलते  हैं  जिस  तरह  से  ज्ञमींदारियों
 को  समाप्त  करके  हमने  उनको  बांड  दिये  थे।

 श्री मघ  लिशये  :  प्रिवी  पर्स  के  रहने  के
 कारण  इन  कांग्रेस  लोगों  को  उन्हें  दबाने  का  एक
 हथियार  मिल  गया  है  श्रगर  वे  ण्वी  पर्स
 जो  छोड़  देते  हैं  तो  वे मुक्त  और  स्वतंत्र  नागरिक
 बन  जायेंगे।  लेकिन  उसके  लिए  तो  संविधान
 में  परिवर्तन  करने  की  जरूरत  होगी  ।  उसकी
 चर्चा  मैं  नहीं  करता  हूं  ।  मैं  यह  निवेदन  करना
 चाहता  था  कि  एक  साधारण  नागरिक,  एक
 गरीब  मेरे  जैसा  उम्मीदवार  जिसकी  कोई
 झाधिक  हैसियत  नहीं  है,  प्रगर
 इलेक्शन  के  लिए  खड़ा  हो  जाता  है  तो  उसको
 वैसा  कहां  से  मिलेगा  ?  श्रगर  उसके  खिलाफ
 कोई  कांग्रेसी  राजा  खड़ा  हो  जाता  हैं  जोकि
 सरकार  से  प्रिवी  पर्स  प्राप्त  करता  है  तो
 उसका  वह  म॒काबला  कैसे  करेगा?
 इसका  परिणाम  क्‍या  होता  है  ?  शुरू  से  ही
 अ्रसमानता  रहती  है,  समानता  नहों  रहती  है
 क्योंकि  उसको  जं।  सरकारी  खज़ाने  से  पैसा
 मिलता  है,  उसके  बल  पर  बह  हमारे  खिलाफ
 चुनाव  झासानी  से  लड़  सकता  है  ।  इंग्लेंड
 में  भी ऐसा  ही  था।  हाउस  श्राफ  लाज  में  जो
 लोग  बैठते  हैं  पहले  उनके  लिए  छूट  नहीं  थी
 कि  वे  कामंज  में ब्रायें  |  एक  बार  लेवर  पार्टी
 के  एक  सदस्य  ने  वहां  पर  झगड़ा  किया  ।  उसके
 बाद  कानून  बना  कि  जो  प्रादमी  हाउस  ग्राफ
 सार्ड स  में  बेठना  नहीं  चाहता  है  झौर  प्रपने
 खिताब  को  छोड़  देना  चाहता  है  तो  वह
 कामंज़  का  चनाव  लड़  सकता  है  श्रौर  बह
 कामनर  बन  सकता  है  ny  कामनर  बनने  में
 कोई  बुराई  नहीं  है।  चचिल  ने  झाखिर  तक
 इस  खिताव  को  नहीं  स्वीकार  किया  ny  इसी

 Representation  of  NOVEMBER  22,  966  the  People  4760
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 में  उनको  फष्य  रहता  था  कि  वह  ग्रेट  कामनर
 हैं  i  इसी  तरह  हमारे  राजा  लोगे  भी  अपने
 प्रिवी  पर्स  है  उसका  त्याग  करने  की  इत्तिला
 अ्रगर  सरकार  को  दे  दे देत  हैं झ्र  कह  देते  हैं
 कि  संविधान  के  मातहत  हम  को  जो  प्रित्री  एस
 मिलता  है  उसको  छोड़ने  के  लिए  हम  तैण्गर  हैं
 तो  मैं  कहूंगा  कि उनको  चुनाव  लड़ने  का  जरूर
 अधिकार  दिया  जाये  ।  में  जो  गैर-बराबरी
 और  भ्रसमानता  है  उसकों.  ख़त्म  करना  चाहता
 हूं  -  कोई  भ्रादमी  कहेगा  कि  फिर  करोड़पतियों
 के  बारे  में  श्राप  क्‍यों  कुछ  नहीं  कहते  में
 जरूर  उनके  बारे  में  भी  कहना  चाहूंगा ।
 समय  झायेगा  शौर  हमें  जायदाद  श्लौर  आमदनी
 और  खास  करके,  जो  काला  बाजार  का  धन
 वगैरह  है  उस-  पर  रोक  लगाने  का  काम
 करना  पड़ेगा  ।  लेकिन  यह  पहला  कदम

 है  जो  मैंने  बताया  है  ।
 Shri  Hari  Vishnu  Kamath:  Mr.

 Deputy  Speaker,  I  have  four
 amendments  in  my  name  which,  by
 your  leave,  I  moved,  namely,  amend-
 ments  numbers  72,  73,  74,  and  75,  and
 I  shall  peak  briefly  on  each  Orie  of
 them.

 This  clause,  clause  20,  is  an  impor-
 tant  clause  of  this  Bill  because  it  seeks
 to  eusure  that  the  supreme  law-
 making  body  in  our  country  shall  be
 manned  to  the  best  of  human  capa-
 city  by  honest  men  and  women,  as  far
 as  it  lies  in  human  power,  because
 unless  the  function  is  pure  the  law
 wil]  be  vitiated.  The  laws  emanting
 from  the  lawmaking  body  cannot  be
 pure  and  will  be  vitiated  by  the  com-
 position  of  the  lawmaking  body.  The
 Constitution  expressly  provideg  for
 this  purpose.

 Article  02  lays  down  so  many  dis-
 qualifications  plus  it  says:—

 “if  he  is  so  disqualified  by  or
 under  any  law  made  by  Parlia-
 ment.”

 Article  02  is  for  the  Lok  Sabha,  the
 House  of  the  People.  and  there  is  3
 corresponding  article  for  the  Vidhan
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 Sabhas.  Under  that  article  this  sec- tion  was  embodied  or  incorporated  in
 the  parent  Act.

 Now,  there  are  various  modifica-
 lions  suggesteq  to  clause  20  of  this
 Bill  which  deals  with  disqualifierations for  the  Lok  Sabha  or  for  the  Vidhan
 Sabhas,  I  do  hope  that  the  House,
 thinly  attended  though  it  is,  will  pay earnest  attention  to  this  matter.

 My  first  amendment  seeks  to  pro-
 vide  that  any  person  convicted  under
 the  appropriate  Act  by  a  Court  in
 India  of  an  offence  of  hoarding  or
 profiteering  or  blackmarketing  or
 adulteration  of  foods  or  drugs,  shall
 be  disqualified  from  the  date  of  such
 conviction,  and  shal]  continue  to  be
 disqualified  for  a  further  period  of
 six  years  after  his  release,  irrespective
 of  the  senctence  awarded  by  the  court
 The  tail  ig  important  because  the  pro-
 vision  in  the  Bilil  before  the  House
 does  impose  a  disqualification  for  an
 offence  which  merits  or  is  awarded  a
 sentence  of  two  years  or  more.

 Now,  what  is  happening  in  our
 -county?  In  spite  of  the  pressing  de-
 mands  from  all  sides  of  the  House,
 offences  of  blackmarketing,  profiteer-
 ing  hoarding  and  adulteration—these
 anti-social  crimes—have  been  treated
 leniently  berause  many  of  these  per-
 sons  are  financiers  of  the  Congress
 Party  and  they  cotribute  to  their  elec-
 tion  chest;  that  is  why  many  of  them
 go  scotfree  and  some  of  them  get  a
 lenient  senctence  or  a  moderate  fine
 which  they  can  easily  pay  or  cough
 upon  the  spot  and  get  away  with  it.

 Shri  Tyagi:  Evesry  party  is  a  trea-
 sure  to  them.

 Shri  Hari  Vishnu  Kamath:  They
 are  honest  treasures;  you  are  dis-
 honest  treasures.  I  perfectly  accept
 the  proposition.  I  have  no  difficulty
 about  it,

 When  the  Essential  Commodities
 Act,  the  Prevention  of  the  Food  Adul-
 teration  Act,  Prevention  of  Drugs  Ad-
 ulteration  Act  came  before  the  House,
 -we  sought  to  provide  very  deterrent
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 sentences  but  our  amendments  were rejected  on  those  occasions,  Ulti- mately,  what  has  happened  in  regard to  most  enactments  in  regard  to  these anti-social  crimes  is  that  the  mer-
 chants  of  death  and  disability  reap Tich  dividends  from  stravation.  They are  stalking  the  land  today.  Every- where  there  is  a  cry  of  staravation, hunger,  drought  and  famine,  yet
 these  anti-social  criminals  are  stalk- ing  the  land  and  the  Government does  not  seem  anxious  to  take  drastic
 eee

 against  these  anti-social  crimi- nals.
 Therefore  I  have  sought  to  provide that  whatever  the  sentence  may  be, because  sometimes  it  May  be  a  fine

 only,  or  a  sentence  of  three  months, six  months,  nine  months  or  one  year and  under  this  provision  a  sentence of  less  than  two  years  will  not  be
 taken  into  consideration,  any  person convicted  of  any  of  these  four  crimes
 —hoarding,  profiteering,  blackmarket-
 ing  and  adulteration—which  lead  to.
 death,  disability  and  disaster  in  this
 country,  after  conviction  after  an
 appeal  to  the  Supreme  Court  should
 be  disqualified  from  offering  them-
 selve  as  candidates  for  being  Members
 of  Parliament.

 Sir,  I  am  reminded  of  what  hap-
 pened  in  this  very  House  some  three
 years  ago,  before  the  Kamaraj  Plan
 came  into  operation  and  before  Shri
 Morarji  Desai,  as  Finance  Minister,
 was  pushed  out  of  the  Cabinet.

 Shri  S.  M.  Banerjee  (Kanpur):
 before  he  was  Kamarajed.

 Shri  Hari  Vishnu  Kamath:  Yes,
 before  he  as  Kamarajed.

 I  referred  to  this  matter  and  I  agi-
 tated  it  for  a  long  time  even  before,
 ten  years  ago,  but  the  Government
 used  to  treat  them  leniently  because
 they  were  the  black-market  finan-
 ciers  for  their  election  funds;  they
 were  treating  them  lackadaisically.  I
 had  said  that  when  such  crimes  art
 practised  on  a  large  scale—let  them
 go  to  the  highest  court,  the  Supreme



 4763  Representation  of  NOVEMBER  22,  966  the  People  (Amdt.)  4764
 iLL

 (Shri  Hari  Vishnu  Kamath]
 Court;  but  once  convicted  by  the
 highest  court  in  the  land—we  should
 make  an  example  of  half  g  dozen  of
 them  either  by  flogging  them  in  pub-
 lic  or  by  hanging  them  jn  public.

 Mr.  Deputy-Speaker:  What  is  your next  point?
 Shri  Bari  Vishnu  Kamath:  This

 point  is  not  yet  over,  I  am  sorry.  If
 you  are  going  to  shut  us  up,  we  will
 walk  out  of  the  House.  This  is  an
 important  matter.

 Mr.  Deputy-Speaker:  You  know  the
 time,

 Shri  Hari  Vishnu  Kamath:  I  know
 the  time.  But  time  is  not  the  es-
 sence  of  the  matter;  the  law  is  the
 essence  of  the  matter  and  I  hope  you
 ‘will  have  patience  on  this  very  day.
 It  is  all  due  to  them.  Their  flock  went
 away  and  stayed  there  for  a  long  time
 and  now  they  want  to  hustle  this.  If
 you  want  me  to  sit  down,  I  will
 walk  out;  I  will  not  sit  down.

 Mr.  Deputy-Speaker:  Please  come
 to  the  next  point,

 Shri  Hari  Vishnu  Kamath:  No.  I
 will  come  to  the  first  point  first.  If
 you  do  not  want  to  carry  on  this  de-
 bate,  I  am  not  anxious  to  participate
 in  the  debate.  I  will  walk  out  if  you
 want  to  hustle  me.

 I  raised  this  point  as  far  back  as
 three  years  ago.  When  I  made  a  sug-
 gestion,  Shri  Morarji  Desai,  the  then
 Finance  Minister,  said,  “Shri,  Kamath
 hag  made  hig  proposal  about’  flogging
 or  hanging”.  He  said,  “Flogging  78
 barbarous  but  I  do  not  mind  hang-
 ing’—not  that  he  did  not  mind  him-
 self  hanging  but  he  did  not  mind
 others  hanging.  At  once  I  caught
 him  and  said,  “Is  it  your  view  or  is
 it  the  Government  view?”,  because  I
 would  have  been  happy  if  a  provision
 had  been  made  in  the  Act.  Imme-
 diately,  he  shiftea  his  ground  and
 said,  “That  js  my  personal  view.”

 Be  that  as  it  may—I  do  not  know
 what  the  Law  Minister  thinks  of  the

 matter—I  do  hope  that  thi,  amend-
 ment,  which  has  been  supported  by hon.  friends  on  his  side  of  the  House.
 and  also  by  Congress  Members  on  the
 other  side  of  the  House,  will  be  accep-
 table  to  the  Government  and  wil)  be
 adopted  by  the  Heuse  so  that  we  dco
 show  to  India  and  to  the  world  that  we
 are  anxious,  that  Parliament  is  an-
 xious,  toiensure  that  these  anti-
 social  criminals  are  firmly  dealt  with
 and  are  awarded  deterrent  senten-
 ces  and  are  disqualified  from  coming
 to  this  House  which,  otherwise,  in
 course  of  time  may  become  a  house  of
 dishonest  contrators,  corrupt  black-
 marketers  hoarders  and  profiteers  o:
 agents  of  those  people.

 Now  I  come  to  the  next  point  which
 you  wanted  me  to  a  little  while  ear-
 lier.  The  next  amendment,  amend-
 ment  No.  73,  seeks  to  omit  lines  23  to
 25  on  page  12,  This  is,  again,  an  im-
 portant  amendment,  because  the  law
 in  force  empowers  the  Election  Com-
 mission,  for  reasons  to  be  recorded  in
 writing,  to  remove  any  disqualifica-
 tion  out  of  this  chapter  or  to  reduce
 the  period  of  such  disqualification.

 As  I  said  the  other  day,  by  and
 large  the  Election  Commission  has  be-
 haved  not  improperly,  but  there  was
 a  case  recentlf  when  a  Member  of  this
 House—it  was  some  three  years  ago,  I
 belive—who  had  been  unseated  and
 disqualified  for  corrupt  practices,  was
 enabled  to  contest  a  by-election  with-
 in  less  than  six  months  of  his  dis-
 qualification.  The  disqualification  was
 removed  by  the  Election  Commission
 and  he  was  enabled  to  contest  a  bye-
 election  and  to  come  back  to  the
 House.  And  he  is  now  promoted  or
 elevated  to  a  Deputy  Ministership.

 J  reffed  to  this  matter  on  the  9th
 when  the  Bill  was  being  discussed
 and  then  Mr.  Jagannatha  Rao—he
 ought  to  know  better;  I  do  not  know;
 they  do  not  come  prepared  and  they
 just  make  some  random  statements
 which  are  absolutely  baseless;  there
 are  no  Ministers  on  the  Treasury
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 Benches;  anyhow,  it  is  their  headache
 and  look-out—said  that  the  High
 Court  held  that  he  was  not  guilty  of
 corrupt  practices.  Quite  to  the  con-
 trary.  Here  is  an  extract  from  the
 judgement  of  the  Madhya  Pradesh
 High  Court,  I  read  only  its  relevant
 parts,  less  than  a  dozen  lines.  The
 Tribunal  ha@  been  lenient.  The  High
 ‘Court  reversed  the  Tribunal’s  judge-
 ment,  The  judgement  reads:

 “In  the  result  there  are  two
 such  acts  of  corrupt  practice....”

 This  was  held  in  the  case  of  |  Shri
 Vidya  Charan  Shukla  in  which  case
 my  Party  candidate,  Shri  Khubchand
 Baghel,  who  was  defeated  by  him,
 field  a  petition  against  Mr,  Shukla
 und  he  Wags  as  a  result  unseated  and
 disqualified.

 Shri  Tyagi:
 here?

 How  is  that  relevant

 Shri  Hari  Vishnu  Kamath:  You
 are  not  following  the  discussion.  I
 um  sorry  to  that.  You  have  been  som-
 nolent  or  perhaps  somnoiloquent,  not
 somnambulant.

 An  hon,  Member:  Shri  Shukla  is
 ‘coming,  He  js  under  fire.

 Shri  Hari  Vishnu  Kamath:  This  was
 the  Bench  of  the  Madhya  Pradesh  High
 ‘Court  consisting  of  Shri  Krishnan  and
 ‘Shri  Bhargava,  two  Judges,  It  says:

 “In  the  result  there  are  two
 such  acts  of  corrupt  practice  each
 coming  under  section  +123(4)  and
 each  by  itself  calculated  to  pre-
 judice  the  success  of  Khubchand
 Baghel  in  the  election  in  which
 he  was  a  candidate....”

 ‘3c  was  my  Party  candidate,  the  Pra-
 ja  Socialist  Party,  and  he  lost  by
 2000  votes  or  so  to  Shri  Vidya  Charan
 ‘Shukla  in  the  election.

 be  says  further:

 “Bach  of  them  by  itself  would
 justify  the  declaration  as  void  the
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 election  of  the  successful  candi-
 date,  namely,  Vidya  Charan  Shuka
 Respondent  No.  I  under  section
 98(b).  The  Tribunal  has  failed  to
 do  so  even  though  it  has  found  on
 several  of  the  facts;  this  is  because
 of  its  failure  to  appreciate  on  the
 one  hand  the  difference  between
 the  political  character  and  the  per-
 sonal  character  of  the  allegation
 and,  on  the  other,  failure  to  give  a
 definite  finding  as  to  whether  the
 statements  are  realy  true  or
 honestly,  though  incorrectly  be-
 lieved  to  be  true  by  the  writer  and
 by  the  successful  candidate,  acting
 as  men  of  normal  intelligence  and
 fairmindness.”

 Some  leaf  lets  had  been  distributed  by
 the  Congress  Party  and  a  few  were
 distributed  py  Shri  Vidya  Charan
 Shukle  himself  attacking  the  character
 of  Shrj  Khubchang  Baghel,  That  is
 what  the  High  Court  is  discussing.
 Then,  it  goes  on:

 “The  foregoing  discussion  shows
 that  they  are  patently  false....”

 That  means  the  literature  distributed
 by  the  Congress  candidate  was  paten-
 tly  false  making  allegations  against
 Shri  Khubchand  Baghel.  And  it
 says—mark  this—

 “No  man  in  his  senses  would
 believe  them  to  be  true  and  not
 false.”

 Now  comes  the  conclusion:

 “Ag  the  only  possible  consequ-
 ence  of  the  findings,  the  appeal
 is  allowed,  the  order  of  the  Tri-
 bunal  set-aside  and  it  is  declared
 that  the  election  of  Vidya  Charan
 Shukla,  Respondent  No.  iI—the
 successful  candidate  to  the  Lok
 Sabha  from  Mahasamund  consti-
 tuency  is  void  for  corrupt  prac-
 tices...”
 ee  coming  under  section

 123 (4),  of  the  Representation  of
 the  People  Act,  1951.  He  shall  pay
 the  appellant  costs  of  this
 appeal...  _
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 Because  it  is  such  a  serious  case.

 “....which  we  assess  at  Rs.
 3000  subject  to  the  usual  certifica-
 tion.  In  addition,  he  shall  refund
 the  costs  and  counsel's  fee  awarded
 to  him  by  the  Tribunal.”

 That  is,  Mr.  Shukla  to  refund  the  fee
 awarded  to  him  by  the  Tribinal,

 and  paid  by  the  appellant
 and  further  pay  him  (the  appel-
 lant)  Rs.  500  as  costs  before  the
 Tribunal.”

 So,  this  was  a  case  where  the  High
 Court  held  not  merely  corrupt  prac-
 tices  but  even  used  such  a  strong
 Janguage  as  ‘no  man  in  his  senses’  of
 fairplay  would  make  such  _  allega-
 tions  against  hig  opponent.  I  have  not
 got  the  leaflet  with  me.  If  you  read
 that.  even  you  would  be  shocked,  I
 am  sure  that  any  member  in  his  sen-
 ses  of  fairplay—even  Mr.  Shukla  in
 hig  sober  moments—would  be  shocked
 would  not  have  made  such  an  allega-
 tion  in  a  leaflet  against  Shri  Baghel.

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  Vidya  Charan
 Shukla):  After  the  hon.  Member  has
 finished,  I  would  like  to  make  a  per-
 sonal  explanation  to  this.

 Shri  Hari  Vishnu  Kamath;  What
 happened?  The  High  Court  held  him
 guilty  of  corrupt  practices,  The  date
 of  the  judgment  is  23rd  April,  1963.
 Of  course,  the  candidate  who  is  dis-
 qualified  under  the  Act  is  at  liberty
 to  apply  to  the  Election  Commission
 for  reduction  of  the  period  or  even
 for  removal  of  disqualification  and  so,
 under  that  prvision,  I  suppose  he  must
 have  applicd  to  the  Election  Commis-
 sion  and  tha  Election  Commission
 passed  an  order  giving  some  reasons.
 J  think  he  may  read  out  that  thing;
 that  is  what  he  is  going  to  read  out.
 Does  the  Election  Commission  sit  as
 an  appellate  couct,  when  such  clear
 findings  were  given  by  the  High
 Court.  A  reversal  of  this  finding,  8
 reversal  of  this  order,  will  be  tant-
 amount  to  a  reversal  of  the  verdict
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 of  an  appellate  court.  That  is  why
 I  am  anxious  to  divest  the  Election
 Commission  of  this  power,  particu-
 larly  now  because  the  law  is  being
 amended  to  vest  the  power  of  deci-
 ding  election  petitions  in  the  High
 Courts  themselves—the  original
 jurisdiction—and  appeal  to  the  Sup-
 heme  Court.  It  was  open  to  Mr.
 Shukla  to  go  to  the  Supreme  Court
 for  getting  the  High  Court's  judg-
 ment  reversed.  I  do  not  know
 whether  he  did  it  or  if  he  did  not  do
 it,  why;  he  will  probably  —  explain
 this.

 Shri  Vidya  Charan  Shukla:  He
 should  have  knokn?

 Shri  Hari  Vishnu  Kamath:  Whe
 should  have  known?

 Shri  Vidya  Charan  Shukla:  You
 Shri  Hari  Vishnu  Kamath:  Let  us

 have  that  done.  The  Election  Com-
 mission  removed  the  disqualication
 imposed  by  the  High  Court  and  a  few
 months  later—I  do  not  know  exactly,
 it  was  September  or  October—by  the
 eng  of  1963,  I  believe,  if  my  memory
 does  not  betray  me,  a  by-election
 was  ordered  in  that  constituency,
 was  notified  in  that  constituency.  That
 was  before  the  blanket  ban  was  im-
 posed  on  by-elections  after  the
 Pakistan  war,  I  belive.  Even  now
 the  Prime  Minister  cannot  fight  a
 by-election  and  come  to  this  House.
 This  is  just  by  the  way.  So,  Mr.
 Shukla  fought  the  by-election  and
 won  it.

 Shri  Vidya  Charan  Shukla:  By
 have  welcomed  him.

 Shrj  Hari  Vishnu  Kamath:  We  are
 not  concerned  with  majority  there.
 I  am  not  concerned  with  the  victory,
 whether  it  js  with  one  or  one  lakh
 votes;  I  am  concerned  with  the  powcr
 of  the  Election  Commission.  Even
 if  he  had  won  with  one  vote,  I  would
 have  welcomed  him.

 An  hon.  Member:  Numbers  with
 morality
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 Shri  Hari  Vishnn  Kamath:  My
 amendment  seeks  to  divest  the  Elec-
 tion  Commission  of  the  power  vested
 in  that  Commission  to  remove
 or  reduce  the  period  of  disqua-
 lification,  once  it  is  imposed  by
 the  High  Court  or  Supreme  Court.

 Now,  I  shall  just  say  a  word  be-
 fore  I  close,  about  the  last  amend-
 ment  which  stands  in  my  name.
 Amendment  No.  74  is  more  or  less  a
 simple  one,  ang  therein  I  want  to
 increase  the  period  of  disqualification
 from  six  to  ten  years.  Amendment
 No,  75  is  an  alternative  amendment.
 Amendment  No.  73  seeks  to  comple-
 tely  divest  the  Election  Commission
 of  that  power.  If  that  is  not  accept-
 ed,  then  J  have  got  an  alternative
 amendment,  a  second  string  to  my
 bow,  and  that  is  that:

 ‘Provided  that  the  Election
 Commission  shall  not  remove
 any  disqualification  under  this
 Chapter  before  the  general  elec-
 tion  following  the  election  in  the
 wake  of  which  the  disqualifica-
 tion  was  incurred.’

 The  object  of  this  amendment  is  to
 ensure  that  a  candidate  who  has  been
 disqualified  in  a  general  clection  in
 the  wake  of  a  general  election  shall
 not  be  enabled  to  contest  the  bye-
 election  which  is  notified  just  as  a
 result  of  his  becoming  unscated  so
 that  he  may  not  contest  that  very
 bye-election  which  is  notified  as  a  re-
 sult  of  his  being  unseated  on  account
 of  the  disqualification  for  corrupt
 practices,

 Now,  I  want  to  say  a  word  «bout
 the  amendment  moved  by  my  hon.
 friend  Shri  Shree  Narayan  Das.  In
 his  zeal,  worthy  of  a  better  cause,
 he  seeks  to  provide  that  a  Member
 who  has  been  grossly  disorderly  in
 the  House,  who  has  defied  the  Chair
 and  disobeyed  the  Chair  once  or
 twice,  I  do  not  know  many  times
 whether  it  is  twice,  thrice  or  four
 times
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 Shri  Hari  Vishnu  Kamath:
 should  be  disqualified  from  becoming
 a  Member  of  the  House.  I  am  at  a
 loss  to  understand  what  motivates
 some  of  my  friends  on  the  opposite
 side.  I  wonder  whether  the  Minister
 shares  his  view;  anyway,  he  will
 make  his  position  clear  when  he  re-
 plies  to  the  amendment.  But  have
 you  ever  heard  of  any  Parliament  in
 the  world—and  1  hope  that  we  are
 trying  to  emulate  the  highest  tradi-
 tions  of  the  best  Parliaments  of  the
 world  and  nothing  less  and  nothing
 more—where  a  Member  who  has  been
 disorderly  or  disobedient  to  the  Chair
 is  completely  prevented  from  going
 to  the  people  and  getting  clected
 when  the  people  want  him?

 An  hon,  Member:  It  is  fantastic.
 Shri  Hari  Vishnu  Kamath:  It  is  a

 fantastic  under-statement.
 Shri  U.  M.  Trivedi  (Mandsaur):

 That  stupidity  was  committed  twice.
 Shri  Hari  Vishnu  Kamath:  I  would

 not  like  to  say  ‘stupid’  or  ‘foolish’;  I
 would  have  said  that  if  it  was  not
 otherwise.

 As  the  Speaker  himself  has  ex-
 Plained  so  often  in  this  House,  and
 you,  Sir,  have  been  sitting  down  be-
 low  at  that  time  and  you  have  been
 listening  to  that  and  you  know  what
 he  has  said,  and  he  has  made  it  ab-
 undantly  clear.  this  House  is  sove-
 reign  in  every  respect:  if  the  House
 finds  a  Member  unworthy  of  member-
 ship  of  the  House  it  can  expel  him.
 That  has  happened  only  once  before
 in  499]  when  Mr.  Mudgal_  was  ex.
 pelled.  You  were  a  Member  of  the
 House  at  that  time,  and  Pandit
 Jawaharlal  Nehru,  the  Prime  Minis-
 ter,  himself  brought  forward  a  mo-
 tion  before  the  House.  There  was  ६
 committee  appointed  and  it  went  into
 the  whole  question.  But  he  was  ex-
 pelled  not  for  having  been  disorder-
 ly  or  defiant  or  disobedient  to  the
 Chair.  As  you  are  aware,  he  was
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 (Shri  Hari  Vishnu  Kamath]
 held  guilty  of  some  malpracticés  out-
 side  the  House,  where  some  financial
 things  and  some  money  etc.  were  in-
 volved.  That  was  a  thing  in  which
 moral  turpitude  came  in.  I  am  all  at
 one  with  my  hon.  friend  Shri  Madhu
 Limaye  that  moral  turpitude  is  not
 the  same  thing  as  what  Shri  Tyagi
 thinks  is  moral  turpitude.  व  do  not
 know  why  he  is  so  sleepy  today.  He
 has  said  that  fighting  or  opposing  our
 own  Swadeshi  government  is  a  moral
 turpitude.  It  is  a  wonderful  political
 statement  which  he  has  made!

 Shri  Alvares  (Panjim):  Did  he
 actually  Say  so?

 Shri  Badrudduja  (Murshidabad):
 He  never  meant  it.

 Shri  Hari  Vishnu  Kamath:  If  it
 was  mere  mazaak,  I  can  understand
 it.

 As  you  are  well  aware,  all  agita-
 tion,  demonstration,  so  long  as  they
 remain  non-violent  and_  peaceful,
 peaceful  agitation,  peaceful  demons-
 tration,  peaceful  struggle,  and  satya-
 graha  on  top  of  it,  are  all  legitimate
 weapons  in  the  armoury  of  the  citizen
 in  a  democracy,  and  nobody,  not  even
 Tyagiji,  nor  even  the  cohorts  sitting
 there  can  deprive  us  of  the  power  to
 fight  the  Government  if  it  goes  wrong,
 to  fight  injustice  and  evil.  That  is
 what  Mahatma  Gandhi  taught  us—
 which  Shri  Tyagi  has  now  forgotten.

 J]  remember  Gandhiji  saying—this
 as  a  very  brief  but  very  terse,  signi-
 ficant  upadesh  he  gave—‘Swaraj
 means  not  the  acquisition  of  authority
 by  a  few  but  the  acquisition  of
 strength  by  the  many  to  resist  autho-
 rity  when  abused’,  This  is  Gandhiji
 himself  on  whose  charan  he  was;  I
 am  sure  he  has  got  his  picture  in  his
 heart,  but  he  has  forgotten  it.

 ]  therefore  oppose  the  amendment
 moved  by  my  hon.  friend,  Shri  Shree
 Narayan  Das,  and  also  oppose  the
 thesis  brought  before  the  House  by

 Shri  Tyagi  that  opposing  or  fighting
 our  Own  Government,  Indian  Govern-
 ment,  means  moral  turpitude.  Re-
 member  it  was  Gandhiji  who  said  at
 that  time  ‘Sedition  is  my  religion’.

 Shri  Hanumanthaiya
 city):  Not  now.

 Shri  Tyagi:  Against  the  foreign
 power.

 (Bangalore

 Shri  Hari  Vishnu  Kamath:  The
 word  ‘sedition’  has  got  a  particular
 connotation.  Semantics  apart,  sedi-
 tion  has  got  a  particular  connotation.
 Semantics  apart,  sedition  was  his  re-
 ligion  in  those  days.  Today  fighting
 evil,  fighting  a  government  which  is
 a  bankrupt,  corrupt,  inefficient,  dis-
 honest  government  is  as  much  a  re-
 ligion  with  us  in  the  Opposition  as
 sedition  was  with  Gandhiji.

 Shri  Vidya  Charan  Shukla:  I  wish
 to  make  a  brief  statement  on  a  per-
 sonal  matter.

 Mr.  Deputy-Speaker:  He
 quoted  the  High  Court  judgement.
 Does  he  dispute  the  correctness  of
 the  judgement?

 Shri  Vidya  Charan  Shukla:  Tha:
 is  what  I  will  do.

 only

 The  judgement  delivered  by  Kri-
 shnan  J.  surprised  everybody  who
 knew  law.....

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order.  Under  what  rule  is
 he  raising  this  matter?

 Shri  Vidya  Charan  Shukla:
 Me  complete.

 Shri  Hari  Vishnu  Kamath:  He  can
 not  criticise  the  High  Court.  He  says
 that  Justice  Krishnan  gave  a  wrong
 judgement.

 Let

 Shri  Madhu  Limaye:
 of  order.

 Shri  Vidya  Charan  Shukla:  I  should
 be  allowed  to  complete.  After
 that,  any  polnts  can  be  raised.

 On  a  point
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 Mr.  Deputy-Speaker:  He  only
 quoted  from  the  High  Court  Judge-
 ment.  Does  he  dispute  the  correct-
 ness  of  the  judgement?

 Shri  Vidya  Charan  Shukla:  Yes.
 Mr.  Deputy-Speaker:  He  cannot

 do  that  as  long  as  it  is  not  set  aside.
 The  hon.  Member  has  not  made  any
 comments.

 Shri  Vidya  Charan  Shukla:
 only  give  facts  as  they  are.

 I  will

 Mr.  Deputy-Speaker:  He  only
 read  from  the  judgement.

 Shri  Vidya  Charan  Shukla:  I  am
 only  going  to  give  the  sequence  of
 facts  as  they  took  place....

 Mr.  Deputy-Speaker:  It  will  not
 be  proper.  He  never  went  beyond
 the  judgement.  He  never  made  any
 comments.

 Shri  Vidya  Charan  Shukla;  I  wil!
 not  make  any  comments  on  that.

 Shri  Madhu  Limaye:  Let  him  go
 in  appeal,

 Shri  Vidya  Charan  Shukla:  I  am
 telling  the  facts  which  Shri  Kamath
 did  not  tell  the  Housc.

 After  this  High  Court  judgement
 was  delivered,  an  appeal  was  prefer-
 red  to  the  Supreme  Court.  The
 usual  practice  is  that  they  look  to
 Points  of  law,  not  of  facts.  On  the
 point  of  law,  of  course,  there  was  not
 much  in  it.  The  appeal  was  made
 to  remove  the  disqualification.  Tho
 Election  Commissioner  whose  status
 is  independent....

 Mr.  Deputy-Speaker:  That  is  a
 separate  matter.

 Shri  Madhu  Limaye:  On  a  point
 of  order.

 Shri  Hari  Vishnu  Kamath:  The
 Suprame  Court  dismissed  it.

 Mr.  Deputy-Speaker:  The  order  of
 the  Election  Commissioner  is  a  sePa-
 Tate  matter.
 2355  (Ai)  LS—8.
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 Shri  Bari  Vishnu  Kamath:  That
 is  different.

 Shri  Vidya  Charan  Shukla:  That
 is  what  he  was  referring  to.

 Mr.  Deputy-Speaker:  They  re-
 moved  the  disqualification  within  a
 few  months  of  the  judgement.....

 Shri  Vidya  Charan  Shukla:  I
 should  be  allowed  to  complete.

 Shri  Hari  Vishnu  Kamath:  The
 Supreme  Court  dismissed  his  appeal.

 Shri  Vidya  Charan  Shukla:  He
 quoted  the  order  of  the  Chief  Elec-
 tion  Commissioner.  I  am  only  say-
 ing  that  he  has  quoted  it  partially,
 and  |  will  make  it  full.  Just  half  a
 minute,  (Interruption).  When  the
 truth  is  coming  out,  they  are  afraid
 of  the  truth.

 Shri  Hari  Vishnu  Kamath:  Under
 what  rule  is  he  quoting?

 Shri  Vidya  Charan  Shukla:
 should  not  be  afraid  of  truth.
 finish  in  half  a  minute,  Sir.

 They
 I  will

 Mr.  Deputy-Speaker:  The  Election
 Commissioner  set  aside  the  order.

 श्री  मधु  लिसये  :  गलत  बोल  रहे  हैं  |

 इस  तरह  से  नहीं  चल  सकता  है।  मेरा  प्वाइंट
 आफ  आाईर  है  1

 Mr,  Deputy-Speaker:  He  cannot.
 sit  भधु  लिसये  :  मेरा  प्वाइंट  श्राफ  भाडर

 है।  यह  किस  तरह  से  कार्रवाई  चल  रही  है।
 उनको  पहले  रोकिये  ।  उन्होंने  एक  वाक्य
 कहा  है,  उस  को  काट  दीजिये  कारेंवाई  से  ny
 उस  को  एक्स्पन्ज़  करना  चाहिये  ।  यह  मेरा
 प्वाइंट  झाफ  प्रार्डर  है  ।

 Mr.  Deputy-Speaker:  I  am  sorry
 I  cannot  allow  it.  Please  sit  down.

 eft  wa  सिमये  :  सिट  डाउन  कहने  से
 कैसे  काम  बनेगा  ।  मेरा  प्याइंट  श्राफ  ्रार्डर
 है  1
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 Mr.  Deputy-Speaker:  |  am  not

 altowing  him  to  say  anything,  Please
 sit  down.  There  is  no  point  of  order.

 श्री  मधु  लिसये  :  मंत्री  मह्दोदय  एक  वाक्य
 बोले  हैं।  मेरा  प्वाइंट  अाफ  आर्डर  है  ।

 Mr.  Deputy-Speaker:
 point  of  order.

 There  is  no
 Please  sit  down.

 श्री  मधु  लिभये  :  एक  वाक्य  उस  में  से
 खारिज  कर  दिया  जाये  ।

 Mr.  Deputy-Speaker:  There  is
 nothing  to  expunge.  It  is  not  a  point
 of  order.  I  am  not  allowing  him  to
 say  anything,

 श्री  मथु  लिसये  :  इस  तरह  से  नहीं  हो
 सकता  है  t

 Shri  Hari  Vishnu  Kamath:  Why  do
 you  prejudge  it?  It  is  a  constitu-
 tional  point  of  order.  How  can  you
 decide  it  before  you  hear  it?

 stay  लिसये  :  मेरा  प्वाइंट  भ्राक  प्रार्डर
 है  1  उन्होंने  रुक  वाक्य  यह  कहा  है  कि  कानून
 के  सभी  जानकार  जानते  हैं  कि  हाई  कोर्ट  का
 यह  फैसला  गलत  थाएँ।  ाप  संविधान  की
 घारा  32:  को  देखिये  ।

 “No  discussion  shal]  take  place
 in  Parliament  with  respect  to  the
 conduct  of  any  Judge  of  the
 Supreme  Court  or  of  a  High
 Court  in  the  discharge  of  his
 duties  except  upon  a  motion  for
 presenting  an  address  to  the
 President  praying  for  the  remo-
 val  of  the  Judge  as  hereinafter
 provided.”

 मेरा  कहने  का  यह  मतलब  है  कि  यह  वाक्य
 कार्रवाई  से  काट  दिया  जाये  t  श्गर  वह  कोई
 ऐड़ेस  लाना  चाहें  तो  लायें  कि  यह  जजों  ने
 गलत  कियाहै।  वह  गन्दा  श्रादमी  है।  जो  कुछ
 भी  कहना  है  उस  में  फहें  ।  लेकिन  यहां  प्र
 इस  तरह से  चर्चा  नहीं  हो  सकती  है।  इस
 को  पग्रालोचना  इस  तरह  से  नहीं  की  जा  सकती
 है  ।  वह  सुप्रीम  कोर्ट  में  जा  सकते  हैं।  उन  को
 बहां  जाने  का  भ्रषश्तिकार  था  -  वह  वहां  गये  ।

 आ्राप 'इस  को  काट  दीजिये  ।  क्या  श्राप  हमेशा
 हमारे  ही  वाक्यों  को  एक्स्पन्ज  करते  रहेंगे  ?

 Mr.  Deputy-Speaker:  Order,  order.
 He  has  finished  now.

 att  ब  लिमये  :  जो  वहू  बोले  हैं  वह
 रेकार्ड  में  आगया  है  ।

 Mr.  Deputy-Speaker:  Order,  order:
 I  have  not  allowed  him  to  make  any
 comment  on  the  High  Court  Judge. There  is  no  point  of  order.

 Shri  Hanumanthaiya:  We  have  to
 know  the  correct  position  on  such
 subjects.  May  I  say  a  word?

 Mr.  Deputy-Speaker:  Shri  Kamath
 only  referred  to  the  High  Court
 judgment.  I  did  not  allow  Shri
 Shukla  to  make  any  comment  on
 that.  50,  there  is  no  point  of  order.

 Shri  Vidya  Charan  Shukla:  May  I
 say  a  word  on  the  Election  Commis-
 sion’s  judgment?

 Mr.  Deputy-Speaker:  No.

 Shri  Hanumanthaiya:  I  am  not
 commenting  upon  your  ruling.  Only,
 if  you  please  allow  me  a  minute,  I
 will  state  the  correct  position,  be-
 cause  I  have  a  little  parliamentary  ex-
 perience.  So  far  as  the  High  Court
 judgment  is  concerned,  as  the  Law
 Minister  may  know,  when  it  is  sub
 judice,  we  cannot  discuss  it.  Shri
 Madhu  Limaye  is  right.  After  the
 judgment  is  delivered,  the  judgment
 is  subject  to  comment,  Only  we
 cannot....  Why  don’t  you  wait?  Is
 this  the  way  of  conducting  the  dis-
 cussion?

 श्री  सघु  लिसये  :  एक  ह.11:6  वाक्य  से
 इंटरप्शन  होता  हैं  -  यह  श्राप  भी  कीजिय  t

 Shri  Hanumanthaiya:  Even  when  I
 am  trying  to  clarify  the  position,  if
 you  want  to  interfere,  what  can  we
 do?  (Interruption).  Now,  please
 listen  to  me.  The  legal  position  is,
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 anybody  can  comment  upon  a  judge-
 ment  of  a  court,  whether  it  is  the
 High  Court  or  the  Supreme  Court.
 The  only  thing  one  should  not  do  is
 to  impute  dishonest  motives  to  the
 judge.  Shri  Madhu  Limaye  is  right
 when  he  said  that  the  judges  should
 not  be  attacked  personally  for  deli-,
 vering  a  judgment  according  to  their
 conscience.  But  here,  if  a  Member
 who  is  attacked,  namely,  Shri  Vidya
 Charan  Shukla,  wants  to  offer  a  per-
 sonal  explanation  to  clarify  his  posi-
 tion,  there  is  no  point  of  order  in-
 volved.  In  fact.  he  could  say  that
 the  judgment  delivered  did  or  did  not
 take  some  points  into  consideration.
 The  judges  should  be  presumed  to
 have  delivered  the  judgment  bona:
 fide.  But  one  could  comment  that
 this  was  the  view  they  could  have
 taken  on  facts.  He  could  very  well
 say....  (Interruption).

 Mr.  Deputy-Speaker:  I  am  sorry  I
 cannot  agree  with  you.  ४  High
 Court  judgment  cannot  be  a  matter
 of  discussion,  especially  when  he  him-
 self  was  a  party.  He  has  not  taken
 any  appeal  to  the  Supreme  Court,

 Shri  0.  K.  Bhattacharyya  (Rai-
 ganj):  May  I  make  a  submission?

 Mr.  Deputy-Speaker:  No  submis-
 sion,

 Shri  6,  N.  Dixit:  My  amendmen:
 rebates  to  clause  9A.  I  have  put  in  a
 substitute  section  in  place  of  the  one
 which  has  been  brought  in  by  the
 Joint  Committee.  My  provision  is  the
 same  as  what  has  been  existing  from 952  upto  this  day.  For  4  years, there  has  been  a  certain  provision for  disqualification  for  Government
 contracts.  My  view  is  that  the  pro-
 vision  as  it  has  been  all  these  years is  correct  and  represents  the  correct
 Principle.  When  the  Bill  was  intro-
 duced  by  the  Law  Minister  in  the
 Lok  Sabha,  this  provision  as  amend-
 ed  now  by  the  Joint  Committee  was
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 not  there.  This  has  newly  come.  I
 think  this  amendment  made  by  the
 Joint  Committee  against  the  experi-
 ence  of  4  years  is  wrong.

 The  section  as  it  stood  before  is
 the  same  as  my  substitute  motion.  It
 says:

 “9A.  A  person  shall  be  disqua-
 lified  if,  and  for  so  long  as,  there
 subsists  a  contract  entered  into
 by  him  in  the  course  of  his  trade
 or  business  with  the  appropriate
 Government  for  the  supply  of
 goods  to,  or  for  the  execution  of
 any  works  undertaken  by  that
 Government.

 Explanation:  For  the  purposes
 of  this  section,  where  a  contract
 has  been  fully  performed  by  the
 person  by  whom  it  has  been
 entered  into  with  the  appropriate
 Government,  the  contract  shall  be
 deemed  not  to  subsist  by  reason
 only  of  the  fact  that  the  Govern-
 ment  has  not  performed  its  part
 of  the  contract  either  wholly  or
 in  part.”

 This  is  the  section  in  the  law  at  the
 moment.  I  will  read  out  those  por-
 tions  which  are  sought  to  be  added  by
 the  Joint  Committee  instead  of  the
 words  “a  person”,  i.€.,  the  candidate
 himself,  it  is  desired  that  these  words
 should  be  added  namely  “or  by  any
 person  or  body  of  persons  in  trust  for
 him  and  for  his  benefit  or  on  his
 account”.  If  somebody  else  does  any-
 thing  in  trust  for  him,  he  should  be
 disqualified.  Up-till  now  it  was  only
 contract  with  Government.  Now
 company  also  is  introduced.  It  says
 “Or  with  any  company  or  corporation
 in  the  capital  of  which  the  appro-
 priate  Government  has  not  less  than
 25  per  cent  shares”.  Then,  in  place
 of  goods,  it  is  said  “goods  or  animals”.
 In  place  of  “appropriate  Govern-
 ment”  now  it  is  said  “the  appropriate
 Government  or  by  such  company  or
 corporation.”
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 {Shri  ७.  N.  Dixit]
 5.59  brs.

 (Mr.  SPEAKER  in  the  Chair]

 A  lot  of  difficulties  would  arise  if
 these  amendments  go  through.  A
 very  large  number  of  people  will  now
 come  under  the  mischief  of  the  new
 provisions.  Even  if  one  is  a  share-
 holder  in  a  company  and  is  benefited,
 all  these  questions  of  a  _  technical
 nature  will  have  to  be  decided  by  the
 returning  officer,  who  will  become  a
 civil  court.  Whether  there  is  any
 trust  or  not,  whether  there  is  benetit
 or  not,  whether  it  is  on  account  or
 not.  all  these  questions  will  crop  up.
 Suppose  a  fully  subscribed  Govern-
 Ment  company  desires  certain  things
 which  ure  not  available  in  the  market.

 6.00  hrs.

 If  I  agree  to  offer,  as  g  favour  to
 the  Government,  certain  things  I
 become  disqualified.  I  am  doing  a
 favour  to  the  Government  yet  I  will
 be  disqualified.  These  conditions
 overlook  the  fundamental  principle
 which  is  behind  this  provision.  The
 same  principle  also  applies,  you  will
 remember,  to  the  Prevention  of  Dis-
 qualification  of  Members  Act.  The  fun.
 damental  principle  is  that  there  should
 be  no  patronage’  involved,  there
 should  be  no  influence  of  the  Govern-
 ment  on  the  candidate  or  the  person.
 If  a  certain  person  holds  an  office  and
 thereby  comes  under  the  influence
 of  the  Members  of  the  Government
 then  he  should  be  stoppeg  from  en-
 tering  the  Parliament  or  remaining
 a  Member  of  Parliament.  The  same
 principle  which  is  in  that  Act  is  here
 also,  That  principle  is  sufficient  for
 the  purpose  of  the  contract  and  it
 was  fully  looked  after  in  the  previous
 Acts.  What  is  designed  now  will
 stop  almost  all  supplies  to  Govern-
 ment  companies.  Government  com-
 panies  functioning  in  the  country  will
 immensely  suffer.  People  will  have
 to  choose  whether  to  be  disqualified
 or  to  supply  things  to  Government
 companies,

 Shri  Shree  Narayan  Das:  Selling  is
 not  prohibited.

 Shri  G.  N.  Dixit:  Supply  of  goods.
 Shri  Shree  Narayan  Das:  It  is  not

 a  contract.
 Shri  G.  N.  Dixit:  Everything  will

 come  under  that.  My  constituency  is
 known  thoughout  the  world  to  have
 the  best  Jumna-pari-goats.  A  Gov-
 ernment  company  wants  to  send  them
 to  America,  My  people  can  sell  them
 to  the  Government  company  or  to
 private  people.  It  is  not  necessary
 that  they  should  sell  them  to  the
 Government  ny.  If  somebody
 sells  them  as  favour  to  the  Govern-
 ment  company,  then  he  is  disqualified.
 Government  companies  today  with  the
 expense  of  the  public  sector  are  fun-
 ctioning  everywhere  and  8  lot  of
 trade  and  business  is  going  on.  This
 is  bound  to  create  8  lot  of
 difficulties  for  them.  Such  a  new
 provision  is  not  called  for  when  a
 certain  provision  has  functioned  very
 well  for  these  4  years.  Therefore,
 that  provision,  which  is  well  known
 throughout  the  country,  as  to  what
 will  incur  disqualification  and  what
 will  not  incur  disqualification,  should
 not  be  changed,  That  is  my  sub-
 mission  ang  it  is  for  this  reason  that
 I  have  moved  my  amendment.

 There  are  two  or  three  other  things
 about  which  I  would  like  to  make
 my  submission.  I  support  the  amend-
 ment  of  Shri  Shree  Narayan  Das
 which  seeks  to  add  a  disqualification
 dealing  with  misconduct  in  the  House.
 I  have  heard  Shri  Kamath  and  _his
 best  arguments.  But  the  conditions
 obtaining  in  this  country  are  very
 different  today.  You  will  find  not  only
 in  this  House  but  in  every  legisla-
 ture  in  the  country  there  are  disor-
 derly  scenes  and  some  of  the  hon.
 Members  are  determined  to  violate
 the  authority  of  ¢he  Speaker  and  not
 to  go  by  the  rules  that  are  there.  If
 such  a  provision  is  there  that  persons
 who  are  expelleg  three  times  by  the
 Speaker  for  disorderly  conduct  will
 not  be  eligible  to  become  a  Member,
 it  will  create  g  sort  of  fear  in  such
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 unruly  elements  and  they  will  not
 incur  the  displeasure  of  the  Speaker.
 The  result  will  be,  it  will  be  easy
 for  the  Chair  here  as  well  as  in  the
 State  legislatures  to  maintain  order
 in  the  House.  It  is  not  for  orderly
 people  in  the  Opposition,  it  is  not
 for  orderly  people  here  on  this  side,
 it  is  really  for  the  few  who  disobey,

 ‘it  is  really  to  root  out  that  instinct
 which  subsists  in  some  that  there  is
 no  danger  even  if  they  defy  the  Chair
 ang  they  are  expelled  a  hundred
 times.  If  you  can  make  it  a  disqua-
 lifcation,  that  a  man  who  goes  to  jail
 for  two  years  will  not  be  allowed,  if
 T  cannot  stand  for  election  in  case
 I  strike  a  person  with  a  lathi  and  I
 am  convicted  for  four  years  under
 Section  325,  when  a  person  strikes  at
 the  very  foundation  of  democracy
 should  he  be  permitted  to  stand  al-
 though  he  is  striking  at  the  very
 foundation  of  rule  of  law?  This  is
 my  submission.  On  this  ground,  there
 is  much  force  in  what  Shri  Shree
 Narayan  Das  has  said.

 I  am  very  happy  that  for  once  Shri
 Madhu  Limaye  has  said—I  find  he  is
 not  here  now—that  he  is  an  admirer
 of  Mahatma  Gandhi,  I  wish  he  will
 pause  and  think;  then,  I  am  sure,  he
 will  become  an  admirer  ang  devotee
 of  Mahatma  Gandhi  rather  than  a
 devotee  of  his  colleague,  who  always
 preaches  violence.  Gandhiji  hag  said
 many  times  that  violence  is  not  the
 way  in  which  this  country  can  de-
 velop.  Gandhiji  never  advocated  vio-
 lence.  He  always  advocated  non-vio-
 lent  methods  ang  even  today  what  he
 advocateq  hold  good  and,  therefore,
 they  should  be  adopted.

 Lastly,  I  come  to  the  Election
 Commission.  There  is,  I  find,  one
 amendment  by  Shri  Kamath,  I  hope
 the  Law  Minister  will  consider  this
 point.  Now,  we  are  going  to  make  a
 change.  From  the  tribunal  we  are
 going  to  the  High  Court,  ang  it  may
 not  be  fair  for  the  Election  Com-
 mission  to  set  aside  what  the  High
 Coury  has  done.  The  powers  of  the
 High  Court  and  the  Supreme  Court
 are  to  be  accepted  as  above  that  of
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 the  Election  Commission.  The  in-
 dividual  point  raiseg  by  Shri  Kamath
 is  not  of  importance,  because,  after
 all,  the  Election  Commission  was
 vested  by  law,  by  an  Act  of  Parlia-
 ment,  to  act  in  q  particular  manner,
 to  exercise  its  right,  ang  it  exer-
 cised  that  right  under  a  law  which
 was  passed  by  this  august  House,
 Having  exercised  that  powey  by  the
 Election  Commission.  now  to  say  that
 it  was  not  properly  exercised  is  extre-
 mely  unfair.  We  cannot  say  that
 the  Election  Commission  has  not
 acted  correctly.  But  now  that  we
 are  shifting  the  power  from  the  tri-
 buna]  to  the  court,  this  matter  de-
 serves  the  attention  of  the  Minister
 as  to  whether  now  there  should  be  a
 change  in  the  law.

 Shri  U.  M.  Trivedi:  I  will  not  take
 much  time,  as  my  hon,  friend  has
 taken.  I  will  refer  to  the  question
 of  disqualification.  Shri  Kamath
 wants  to  exteng  the  disqualification
 for  ten  years.  But,  probably,  he  has
 no  experience  as  to  how  these  judg-.
 ments  are  secured  in  the  various
 courts.

 Mr.  Speaker:  A  learned  barrister
 says  “how  the  judgments  are  secu-
 red”?

 Shri  G.  S.  Pathak:  By  persuasive
 arguments.

 Shri  U.  M.  Trivedi:  Through  fab-
 ricated  evidence  ang  false  witnesses
 a  judgment  can  be  obtained.

 Mr.  Speaker:  Then  he  should  state
 it  clearly.  We  should  not  cast  re-
 flection  on  the  judieiary.

 Shri  U.  M.  Trivedi:  I  am  not  saying
 anything  against  the  judiciary.  I
 am  just  mentioning  how  they  are  sc-
 cured,  There  are  some  professional
 persons  available,  to  give  you  suffi-
 cient  evidence  for  getting  or  securing
 disqualification  and  getting  your  elec-
 tion  set  aside.  There  are  profes-
 sionals  available  in  our  country  and
 we  have  only  to  pick  and  choose.
 That  is  why  the  removal  of  disquali-
 fication  is  necessary.  But  in  the
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 removal  of  disqualification  what  I
 Personally  do  not  like  ig  the  discri-
 minatory  powers  to  be  exercised  cap-
 riciously,  or  look  to  be  exercised
 eapriciously,  by  the  Election  Commis-
 sion  which  is  vested  with  the  powers
 of  exercising  the  removal  of  disqua-
 lification.  Very  recently,  a  judgment
 of  the  High  Court  was  7९88  out  by
 which  our  present  Deputy  Home
 Minister  was  disqualified  by  the  High
 Court.  He  went  in  appeal  to  the
 Supreme  Court  and  the  Supreme
 Court  dismissed  his  appeal  in  limini;
 in  other  words,  there  was  nothing
 even  to  argue  on  the  basis  of  the
 question  of  disqualification,  Yet,  the
 disqualification  wags  removed.

 Shri  J.  B.  Kripalani  (Amroha):  By
 whom?

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  Within  six  months.

 Shri  U.  M.  Trivedi:  Within  three
 days.

 The  election  gate  was  postponed,  the
 disqualification  ‘was  removed,  the
 election  was  held  ang  then  he  was
 elected.

 Shri  Priya  Gupta  (Katihar):  And
 made  a  Minister.

 Shri  U.  M.  Trivedi:  Sections  8A
 ang  l]  should  be  read  as  one  coherent
 piece.  The  power  to  remove  disqua-
 lifications  may  be  vested  subject  to
 the  right  of  appeal  and  further  wit
 this  rider  to  be  addeg  that  no  dis-
 qualification,  if  it  has  been  imposed
 by  the  High  Court  or  the  Supreme
 Court,  shall  be  removed  within  one
 year  of  such  imposition.  At  least
 that  provision  must  be  made.

 Shri  J.  B.  Kripalani:  Why  even
 one  year?  It  should  remain.

 Shri  U.  M.  Trivedi;  It  may  not  re-
 main  because  I  know  that  our  High
 Courts  have  held—and  they  have
 now  become  very  fond  of  this—
 that  if  there  are  concurrent  judge-

 ments,  they  do  not  want  to  disturb
 them,  howsoever  erroneous  the  find-
 ings  might  be.  That  thing  has  grown in  the  minds  of  the  judiciary,  How
 these  concurrent  findings  have  been
 made  by  some  of  the  District  Judges
 has  now  become  a  notorious  thing.

 Mr.  Speaker:  Again,  he  talks  about
 the  judiciary  in  that  strain.

 Shri  U.  M.  Trivedi:  So  far  as  the
 District  Judges  are  concerned,  I  have
 got  a  right.  I  am  very  sorry  that  I
 have  not  yet  been  able  to  get  out  of
 the  rut—you  were  lucky  enough  to
 get  out  of  this  rut  long  ago—and  more
 and  more  I  practise  in  the  district
 courts  I  find  that  a  hell  of  a  trouble
 is  created  by  the  provisions  of  sec-
 tion  00  of  the  Civil  Procedure  Code.
 That  is  why  when  the  Kerala  Consul-
 tative  Committee  wanted  to  remove
 this  provision,  which  was  there—a
 very  healthy  provision—I  opposeg  it
 and  I  feel  it  today  that  with  that
 provision  standing—I  do  not  agree
 with  my  hon.  friend,  Acharya  Kripa-
 lani,  who  says  that  such  a  disquali-
 fication  should  remain  for  all  times;
 I  want  to  be  more  liberal—the  power
 to  remove  the  disqualification  may  be
 given  but  not  to  the  extent  that  to-
 day  the  disqualification  is  incurred
 and  the  next  day  itselg  it  is  pemoved
 Or  that  today  the  disqualification  is
 imposed  and  it  is  not  removed  for
 six  years  in  another  case.  There  must
 be  some  provision  that  the  power
 shall  not  be  so  exercised  within  one
 year  of  the  qisqualification  having
 been  imposed  after  a  proper  hearing
 and  the  right  of  appeal.

 One  argument  that  my  hon.  friend,
 Shri  Dixit,  a  good  lawyer,  bras  advan-
 ced  about  this  contract  business  is
 that  even  if  somebody  wants  to  supply
 some  goods  out  of  some  regard  for
 the  Government  when  those  goods
 are  not  available  anywhere,  he  will
 still  incur  g  disqualification  if  he
 supplies  those  goods  to  a  com-
 pany.  I  do  not  fing  that  any  such
 provision  exists.  Clause  0  makes  it
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 clear  that  this  does  not  apply  to  a
 share-holder  of  g  company.  But  sup-
 Posing  it  does,  even  then  I  do  not  see
 any  reason  why  Shri  Dixist  should
 be  so  anxious  that  that  gentleman  or
 Shr;  Dixit  himself  should  be  anxious
 to  supply  goods  directly  to  the  Gov-
 ernment.  If  he  wants  to  escape  it,
 he  can  give  it  to  somebody  else  and
 that  somebody  else  may  sell  it  to  the
 Government  if  the  necessity  is  so
 great.

 The  fundamental  principle  igs  that
 you  shall  not  be  in  any  way  interested
 in  the  financial  aspect  of  the  Govern-
 ment  by  contractual  relations  which
 you  are  to  enter.

 Shri  Shree  Narayan  Das,  in  his  wis-
 dom,  says  that  mere  purchasing  and
 selling  will  not  be  a  contract.  J  do
 not  think  that  I  agree  with  him.  These
 are  fundamentals  of  law  that  even
 seling  and  purchsasing  means  enter-
 ing  into  a  contract,

 Therefore  I  should  say  that  this
 provision,  which  has  now  happily  been
 incorporated,  must  remain.  The  am-
 en@ément  that  has  been  proposed,  I
 think,  is  not  a  healthy  amendment.
 The  Joint  Committe  has  gone  into  this
 aspect  for  a  long  time,  has  discussed
 it  threadbare  and  has  come  to  _  this
 conclusion,  [  think,  the  proposal  made
 by  the  Joint  Committe  in  this  direction
 is  acceptable  and  is  a  healthy  pro-
 position  and  jt  should  be  accepted.

 Dr.  M.S.  Aney  (Nagpur):  Mr.
 Speaker,  Sir,  the  amendment  of  the
 hon.  Member  says  that  the  ex-rulers
 who  enjoy  privy  purses  should  not
 be  allowed  to  contest  the  elections  at
 all.  That  is  hig  contention.  I  think  he
 is  under  a  very  great  misunderstand-
 ing.  What  the  privy  purse  is,  that  is
 clearly  stated  in  article  294  of  the
 Constitution,  In  fact,  it  is  a  kind  of
 contract  between  the  ex-rulers  and
 the  Government  of  India  for  the  ad-
 vantages  they  have  given  to  the  Gov-
 er  t  for  ting  the  whole  of
 India  including  the  sovereign  princely
 States.  They  have  given  up  their
 rights  to  rule  and  they  have  given  all
 thelr  territories  to  constitute  the  whole
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 of  India  and  in  return  the  privy  pur-
 ses  have  been  provided  to  them.

 My  point  ig  this.  The  sanctity  of
 the  contract  is  one  of  the  essential
 things  for  all  those  who  respect  the
 Constitution.  This  amendment  has”
 no  regard  for  the  sanctity  of  the  con-
 tract  ap  all.  It  does  not  care  for  all
 these  obligations  at  all.  My  submission
 is  that  we  should  not  be  ungrateful
 people  and  not  hounor  the  contract
 and  say  that  they  shall  not  be  eligible
 as  candidates  for  the  election  unless
 they  give  up  the  right  of  privy  purse.
 It  will  be  an  injustice  done  to  these
 people.  This  has  no  parallel  in  his-
 tory,  that  they  have  parted  with  all
 their  soverign  rights.  The  whole  of
 India  should  be  grateful  to  them  be-
 cause  they  have  enabled  us  to  form
 the  whole  of  India  into  a  solid  so-
 vereign  State.  If  we  disqualify  them,
 we  shall  be  ungrateful  people.

 With  these  few  words,  I  oppose  this
 amendment,

 Shri  K.  K.  Verma:  Mr.  Speaker,
 Sir,  I  would  first  like  to  speak  on
 clause  8,  sub-clause  (2)  which  says:
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 “(2)  A  person  convicted  by  a
 court  in  India  for  any  offence  and
 sentenced  to  imprisonment  for
 not  less  than  two  years  shall  be
 disqualifieg  from  the  date  of
 such  conviction  and  shall  contiue
 to  be  disqualified  for  a  further
 period  of  five  years  since  his  re-
 lease.”
 In  this  proposed  amendment,  I

 find  that  it  is  the  period  of  the  sen-
 tence  that  has  been  taken  into  ac-
 count.  But  it  would  be  most  unfair  to
 take  into  account  the  period  of  the
 sentence,  The  offence  may  be  a
 technical  one  and  if  he  is  sen-
 tenceg  to  two  years,  he  will  be
 disqualified.  I  think,  we  should  look
 to  the  nature  of  the  offence  and  not
 to  the  period  of  the  sentence.  If
 a  person  is  convicted  for  theft,  it  may
 be  only  for  six  months  or  three
 months  or  even  two  months,  but  I
 think,  that  would  be  a  good  criterion
 for  disqualifying  a  person  from
 standing  for  election  to  any  legisla-
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 ture.  So,  the  amendment  that  has
 been  proposed,  that  the  offences
 should  be  for  moral  turpitude,  I
 think,  is  a  right  one  and  I  would  re-
 quest  the  hon.  Minister  to  think
 seriously  over  this  amendment  and
 that  we  should  not  allow  thoge  per-
 sons  who  have  committed  offences
 involving  moral  turpitude  to  come
 in  any  legislature  and  represent  the
 People,  I  think  the  very  purpose  of
 democracy  would  be  defeated  and
 people  will  point  their  finger  and  say,
 ‘here  is  a  thief  who  is  representing
 the  people  in  the  Parliament’.  That
 will  be  a  very  serious  thing.

 Secondly,  Shri  Shree  Narayan  Das
 proposed  that  those  members  who
 are  suspended  from  the  House  for
 three  times  should  be  disqualified
 and  should  not  be  allowed  to  stand
 again  for  elections  to  Parliament  or
 State  Legislature,  So  far,  such  a
 situation  has  not  arisen,  but  some-
 times  we  are  seeing  the  unrully  be-
 haviour  of  members  in  the  State
 Legislatures  as  well  as  here  also.  So,
 I  think  some  provision  should  be
 made  like  the  one  that  Shri  Shree
 Narayan  Das  has  proposed,  50  that
 we  are  able  to  stop  such  disorderly
 behaviour.  After  all,  members  of
 the  Legislature  should  set  an  example
 to  others  as  to  how  to  behave  If
 they  misbehave,  ig  they  create  dis-
 order,  if  they  indulge  in  unruly  acts,
 it  has  its  repercussion  on  the  general
 public  ang  they  will  say,  “oh!  certain
 MPs  and  certain  MLAs  are  behaving
 like  this;  why  should  I  not  do  it?”
 This  creates  a  bad  example.

 The  third  point  that  I  would  like
 to  urge  is  about  the  amendment  re-
 garding  those  persons  who  are
 drawing  2  privy  purse  from  the  Con-
 solidated  Fund  of  India.  It  has  been
 sought  to  disqualify  such  persons,  I
 think  this  would  not  be  fair  because
 Zamindari  was  abolished;  Zamindaris

 -are  given  compensation  and  we  have
 not  disqualified  those  persons.  The
 Princely  States,  of  course,  agreed  to
 merge  in  the  Union  ang  the  Princes

 NOVEMBER  22,  966  the  people  4788
 (Amdt.)  Bill

 gave  up  all  their  rights  and  in  lieu
 of  that,  they  were  given,  as  a  com-
 pensation,  a  certain  amount  as  Privy
 Purse.  Why  should  these  persons  be
 dis-franchised?  Why  should  they
 not  be  allowed  to  stand  for  the  mem-
 bership  of  Legislatures?  |  think  there
 is  no  such  provision  in  any  other
 country  also  that  they  should  not  be
 allowed  to  stand  for  election  to
 Legislatures,  This  would  be  a  whole-
 some  provision.

 So  far  as  the  power  given  to  the
 Election  Commission  in  Clause  VW  is
 concerned,  I  do  agree  with  the  mem-
 bers  who  oppose  it,  who  say  that  it
 is  a  very  wide  power  that  has  been
 given  to  the  Election  Commission
 and  we  must  have  a  rider  to  it;
 otherwise,  there  is  the  apprehension
 of  discrimination.  Of  course,  the
 Election  Commission  should  not  be
 allowed  to  sit  in  judgment  over  the
 judgment  passed  by  the  High  Court
 or  Supreme  Court,  If  the  Supreme
 Court  or  High  Court  passes  an
 order  imposing  this  disqualification.
 then,  of  course,  it  is  possible,  if’  you
 Bive  such  a  wide  power  to  the  Elec-
 tion  Commission,  that  the  next  day
 the  Election  Commission  might  say
 that  the  disqualification  is  removed.
 Then,  virtually  it  comes  to  this  that
 the  Election  Commission  sits  in  judg-
 ment  over  the  judgment  or  the
 order  of  injunction  of  the  High  Court.
 This  is  a  very  wide  power  and  we
 must  have  riders  to  it.  As  suggested
 by  the  hon.  Member  opposite  if  one
 year  is  allowed  to  elapse,  then,  of
 course,  the  Election  Commission  may
 consider  such  and  such  circumstances
 which  may  show  that  the  person  ap-
 Plying  for  the  removal  of  the  dis-~
 qualifications  has  now  certain  grounds
 for  urging  that  such  disqualification
 may  be  removed.

 With  these  words,  I  would  request
 the  hon.  Minister  to  consider  these
 points,

 Shri.  0.  K.  Bhattacharyya:  While
 speaking  on  this  matter  of  qualifi-
 cations  ang  disqualifications,  the  first
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 thing  that  I  would  do  is  to  refute
 some  imputations  that  have  been
 made  on  the  Election  Commission.
 In  the  course  of  the  debate  on  this
 Bill  also  such  imputations  and  com-
 ments  have  been  made  which  I  con-
 sider  not  fair  to  them.  I  feel  that
 ia  the  Election  Commission  we  have
 some  of  the  best  officers  that  India
 could  give  and  I  have  seen  them  and
 known  them  and  I  know  that  they
 do  their  work  with  such  impartiality
 und  as  much  sense  of  duty  as  pos-
 sible.

 Having  said  this,  |  take  this  op-
 portunity  of  firstly  suporting  the
 amendment  of  my  hon.  friend  Shri
 Vidyalankar  about  putting  some
 check  on  the  Government  servants
 standing  for  clections  to  legislatures.
 In  doing  this,  I  shall  reveal  a  strange
 experience  which  I  myself  had  in
 one  case.

 An  officer  working  in  one  of  —  the
 Central  Government-managed  corpo-
 rations  got  permission  from  his  De-
 partment  to  stand  for  elections  to
 the  Parliament  on  the  contingent
 understanding  that  he  would  resign
 if  elected,  and  on  that  basis  he  got
 leave.  He  began  carrying  on  election
 propaganda  and  that  began  to  appear
 in  the  party  papers,  My  attention
 was  drawn  to  this,  and  I  brought  this
 to  the  notice  of  the  Deputy  Minister
 in  that  Department  who  is  no  longer
 there  now;  I  contracted  him  and  asked
 him  whether  an  employee  in  a  cor-
 poration  like  that  could  stand  for
 election  and  whether  he  had  got  the
 permission  of  the  Department  to
 stand  for  election.  He  said  ‘No’.  I
 said  ‘Here  it  is.  he  has  got  permis-
 sion  for  doing  so  and  he  has  even
 got  leave  for  that  purpose.’  He
 asked  whether  I  could  prove  that  he
 had  been  carrying  on  election  propa-
 ganda.  I  said  ‘Yes’,  and  I  got  the
 party  papers  and  marked  out  the
 portions  caryying  the  reports  of  his
 carrying  on  election  campaign  and
 made  them  over  to  the  Deputy  Minis-
 ter.  He  said  that  he  would  look  into
 it.  But  even  then  it  continued.
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 Then,  a  question  had  to  be  put  in
 this  Lok  Sabha  whether  this  person
 had  been  permitted  by  Government
 to  stand  for  elections.  The  question
 was  answered  here  by  saying  that
 he  had  no  such  permission.  Even
 then,  matters  continued,  At  the
 time  of  the  scrutiny  of  the  nomina-
 tion  papers  the  question  was  raised
 that  as  a  government  servant  he
 could  not  stand  for  election.  The  con-
 tention  of  that  officer  was  that  he
 had  got  the  permission  from  his  De-
 partment  to  do  so.  Then,  the  ques-
 tion  and  the  answer  in  the  Lok
 Sabha  were:  put  forward  before  the
 returning  officer.  The  returning  offi-
 cer  asked  him  whether  that  was  true.
 After  that.  that  officer  brought  out  2a
 sheet  of  papcr  from  his  pocket  and
 said  ‘This  is  my  trump  card;  I  have
 resigned  from  my  _  post.”  So,  5०
 much  had  to  be  done  in  order  to  cor-
 rect  the  wrong  procedure  adopted  by
 a  Department  of  a  Central,  Govern-
 ment-managed  corporation  which  had
 permitted  one  of  its  officers  to  stand
 for  election  while  in  office  on  the
 understanding  that  he  would  rcsign
 if  he  got  elected.

 Therefore,  J]  think  the  amendment
 that  Shri  Vidyalankar  has  put  forward
 is  a  very  essential  one  and  I  request
 the  Minister,  even  if  he  is  not  in  a
 Position  to  accept  it  today,  to  consider
 the  case  to  which  I  referred.  He
 will  get  the  references  from  the
 Lok  Sabha  questions  and  answers
 and  also  from  the  department.

 Shri  A.  ह.  Vidyalankar;  There  are
 many  cases,

 Shri  ९.  हू,  Bhattacharyya:  Il  know
 of  once  definitely  to  which  I  have
 drawn  attention.  He  should  steps  to
 see  that  such  cases  are  not  repeated.

 Next  ]  take  up  Shri  5.  N,  Das's
 amendment  about  checking  the  grow-
 ing  tendency  to  challenge  the
 authority  arid  dignity  of  the  Chair.
 Tt  is  a-  very  modest  attempt  to  do  so.
 I  know  cases  of.  many  legislators  who
 have  defied  the  Chair  in  this  manner.
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 ‘Shri  C.  K.  Bhattacharyya]
 In  one  State  Legislature,  the  Speaker
 has  a  silver  mace  that  is  carried  be-
 fore  him  and  put  in  front  of  his
 Table  during  the  discussion,  During
 the  troubles  that  came  up,  one  Mem-
 ber  took  it  into  his  head  to  run  to
 the  Table  of  the  Speaker  and  take  it
 away.  He  then  ran  away  with  that.
 It  was  brought  back  somehow.  This
 thing  was  repeated.  If  I  remember
 aright,  on  one  occasion,  the  mace  was
 broken.  I  had  these  pictures  in  my
 view  when  I  was  looking  at  the  am-
 endment  of  Shri  S  .N.  Das.  I  think
 his  amendment  or  proposal  should,  in
 some  form,  be  incorporated  in  the
 list  of  disqualifications  so  that  in-
 stances  like  this  may  not  recur.
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 The  third  thing  concerns  what  Shri
 Trivedi  was  referring  to,  about  the
 court  judgments,  I  have  gone
 through  the  Constitution.  |  humbly
 submit  its  articles  do  not  prevent
 Parliament  from  discussing  court
 judgments.  The  press  gives  its
 opinion  for  and  against  court  judg-
 ments  and  points  out  where  they
 have  gone  wrong.  This  happens  every
 day.  Why  should  Parliament  be
 provented  from  discussing  court  judg-
 ments?  What  the  Constitution  pre-
 vents  is  discussion  of  the  conduct  of
 Judges,  That  is  the  particular  point
 to  which  attention  should  be  riveted.
 Our  debate  should  be  conducted  in
 such  a  way  that  while  we  may  dis-
 cuss  the  judgment  we  may  not  bring
 into  it  the  conduct  of  particular
 Judges.

 If  I  have  not  forgotten  it,  in  this
 House  Shri  Govind  Ballabh  Pant,
 who  was  Home  Minister,  discussed  a
 judgment  of  the  Supreme  Court.  It
 was  done  after  certain  very  impor-
 tant  revelations  were  made  and
 matters  were  carried  to  the  Supreme
 Court.  In  any  case,  this  matter
 should  be  looked  into,  as  Shri  Tri-
 vedi  raised  the  question,  whether
 court  judgments  could  be  discussed
 in  the  House  and  whether  there  is
 amything  in  the  Constitution  to  pre-
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 vent  us  from  doing  so  even  if  we  feel
 that  judgments  have  gone  the  wrong
 way.

 The  fourth  point  is  about  Shri
 Kamath.  His  amendment  castigated
 certain  types  of  persons.  He  wanted
 to  prohibit  them  from  standing  for
 election  for  a  longer  time  than  pro-
 posed  in  the  Bill.  In  doing  so,  he
 paid  us  the  compliment  that  all  those
 persons  he  named  were  our  patrons.
 As  is  usual  with  him,  he  contradict-
 ed  himself  the  next  moment  when
 he  said  that  his  amendment  had  the
 support  of  the  Congress  Members.  I
 was  feeling  amused  that  a  person  of
 Shri  Kamath’s  status  could  make
 these  two  statements  in  the  same
 speech,  one,  a  minute  éarlier  and  the
 other  a  minute  later,  namely,  that
 these  persons,  money-suppliers,  were
 patrons  of  the  Congress  Party  and
 the  other,  that  his  amendment  had
 the  support  of  the  Congress  Party
 ang  should,  therefore,  be  accepted
 by  the  Law  Minister.

 These  are  the  four  points  I  wanted
 to  make.

 Shri  8.  M.  Banerjee:  Sir,  I  was
 speaking  on  clause  20,  dealing  with
 section  8(2).  It  reads  thus:

 “A  person  convicted  by  a  court
 in  India  for  any  offence  and
 sentenced  to  imprisonment  for  not
 less  than  two  years  shall  be  dis-
 qualified  from  the  date  of  such
 conviction  and  shall  continue  to
 be  disqualified  for  a  further
 period  of  five  years  since  his
 release.”

 I  fully  support  amendment  No,  29
 moved  by  my  hon,  friend  Shri  Madhu
 Limaye.  I  would  also  like  to  speak
 on  amendment  Nos.  72  to  75  moved
 by  Shri  Kamath.  When  should  a
 person  be  disqualified?  The  clause  as
 it  is  says  that  for  a  sentence  of  two
 years  or  more  by  a  high  court  or  the
 Supreme  Court  he  will  be  disqualified.
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 The  amendment  moved  by  Shri
 Madhu  Limaye  reads  thus:

 Page  12,  line  10,  after  “offence”
 insert—‘involving  moral  turpi-
 tude”.

 36.36  hrs.
 (Suez  P.  VenKATASUBBAIAH  in  the  Chair]
 I  am  one  with  him  when  he  says
 that  if  a  person  wants  to  contest  and
 he  was  involved  in  a  case  involving
 moral  turpitude,  either  rape  or  any
 other  such  offence  which  should
 constitute  moral  turpitude,  then
 naturally,  he  cannot  have  the  privilege
 of  becoming  a  Member  of  this  august
 House.  But  what  happens,  and  what
 actually  happened  in  Bihar?  Two  or
 three  members  of  our  Jamshedpur
 Mazdoor  Union,  eminent  labour
 jeaders  like  Kedar  Das,  Ali  Amjad
 and  Biren  Dey  were  involved  in  a
 case  of  conspiracy.  In  1958,  when
 there  was  a  token  strike  in  Jamshed-
 pur,  false  cases  were  initiated  against
 them.  I  was  also  convicted  and  my
 hon,  friend  Shri  Indrajit  Gupta  was
 also  convicted  for  six  months,  We
 were  not  involved  in  conspiracy  cases,
 but  there  was  another  charge  against
 us,  of  breaking  section  144.  But  what
 happened?  None  of  these  cases—
 Kedar  Das  was  convicted  for  more
 than  two  years;  Ali  Amjad  had  been
 convicted  for  more  than  two  years
 and  Biren  Dey  had  been  convicted
 for  more  than  two  years—involved
 any  moral  turpitude.  They  were  not
 involved  in  any  case  of  bribery,
 corruption  or  disloyalty  to  the  State
 or  in  any  case  which  involves  moral
 turpitude.  It  was  a  simple  labour
 dispute  which  arose  in  1958,  They
 aske@  the  workers  of  the  Jamshedpur
 steel  plants—TISCO  and  TELCO—to
 go  on  strike,  There  was  a  strike  and
 the  police  with  the  help  of  Tatas  and
 the  Bihar  Government  resorted  to
 firing  in  which  six  workers  were
 killed;  this  naturally  roused  the
 emotions  of  the  people  of  Jamshed-
 pur,  and  they  tried  to  champion  the
 cause  of  the  working  class  and  in
 doing  so  they  delivered  certain
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 speeches  which  were  construed  by
 the  Bihar  Government  as  a  case  of
 inciting  the  workers  for  violation
 and  so  on,  and  there  was  a  charge  of
 conspiracy  against  them.  Even  today
 they  are  sure  to  win  in  Jamshedpur
 in  the  elections.  The  Bihar  Govern-
 ment  knows  it  fully  well;  the  Central
 Government  knows  it;  they  know
 that  the  Congress  will  have  no
 Assembly  seat  in  Jamshedpur  consti-
 tuency;  and  knowing  fully  well  these
 things,  they  have  been  disqualified
 under  this  particular  provision.  So,
 when  the  matter  was  referred  to  the
 Election  Commission,  what  happened?
 The  Election  Commission  condoned
 Shri  V.  C.  Shukla,  but  the  judg-
 ment  was  pronounced  by  the  Madhya
 Pradesh  High  Court  that  he  was
 involved  in  corrupt  practice  and,  it
 was  dismissed  by  the  Supreme  Court.
 The  Election  Commission  was  generous
 enough,—I  do  not  want  to  impute  any
 motive—to  condone  that,  and  today,
 a  person  who  was  disqualified  on  the

 is  a
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 ground  of  corrupt  practice
 Deputy  Minister  in  the  Ministry  of
 Home  Affairs.  (Interruption).  The
 Home  Minister  deals  with  High
 Court  Judges.  The  tragedy  is,  taking
 advantage  of  this,  with  pulls  and
 pressures,  he  is  a  Deputy  Minister
 now  and  a  person  who  was  elected
 by  such  a  huge  majority—Mr,  Kedar
 Das—is  disqualified  from  fighting  the
 election  from  Jamshedpur,  from  where
 he  will  win  again  and  again.

 There  are  cases  going  on  against  so
 many  trade  union  workers—against
 me,  Dr.  Lohia  and  so  on.  Sections  332
 to  385  are  all  applicable  to  trade
 union  workers.  When  there  is  drought
 in  the  country  and  people  are  dying
 of  starvation,  when  there  is  lathi
 charge  on  students,  when  firing
 takes  place  on  peaceful  demonstrators,
 we,  who  really  represent  the  people
 who  have  honestly  voted  for  us  in
 the  past  and  who  will  do  so  in
 future  also,  have  to  champion  their
 cause  and  fight  against  glaring
 injustices.  Even  before  the
 elections,  cases  have  been  initiated
 against  trade  union  workers.  If  the
 word  ‘moral  turpitude’  is  not  there,  I
 can  be  sentenced  for  2  years  and  dis-
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 qualified  for  fighting  the  elections,  I
 do  not  boast,  but  I  can  say  I  am  going
 to  be  elected  from  Kanpur  again
 @espite  the  speeches  of  Mrs.  Indira
 Gandhi  and  others.  But  if  I  am  con-
 victed  for  more  than  2  years,  I  will
 be  disqualified.  Mr.  Ram  Rattan
 Gupta  is  qualified  and  again  he  has
 been  given  a  Congress  ticket  from
 Fatehpur—a  man  who  has  indulged
 in  gross  malpractices,  tax  evasion  and
 moral  turpitude  to  the  extent  that  he
 brought  a  girl  of  77  years—some
 actress  and  kept  her  in  his  house  in
 Bombay  when  the  AICC  session  was
 going  on.  Such  an  anti-social  man
 can  fight  the  elections.  But  if  I  am

 ‘convicted  for  championing  the  cause
 of  the  workers  for  2  years,  I  am
 disqualified.  Mr.  Ram  Rattan  Gupta
 can  fight  from  Fatehpur  or  any
 constituency  in  UP  because  he  has
 promised  to  give  Rs,  20  lakhs  to  the
 Congress.  Is  this  the  way  we  want  to
 maintain  the  seanctity  of  the  Parlia-
 ment  and  State  Legislatures?

 I  would  urge  the  Government  to
 accept  Mr.  Limaye’s  amendment  that
 there  should  be  disqualification  only
 if  there  is  moral  turpitude.  I  have
 suffered.  I  was  a  dismisseg  Govern-
 ment  employee  and  I  was  elected.
 Fortunately  or  unfortunately,  I  did
 not  attach  a  certificate  saying  I  was
 not  dismissed  for  disloyalty  to  the
 State  or  for  corruption.  Just
 because  of  that  technical  mistake,
 there  wis  an  election  petition  though
 I  had  won  by  a  majority  of  17,000
 votes.  Thanks  to  my  friend,  Mr.
 Chatterjee,  he  saved  me.  In  the  962
 elections  because  the  majority  was
 60,000,  there  was  no  petition.

 If  the  Government  is  moving
 towards  Fascism  like  this  banning
 demonstrations  outside  Parliament  in
 a  blanket  manner,  what  should  be
 our  attitude?  There  will  be  more  and
 more  election  petitions.  Even  before
 the  clections  candidates  who  are
 likely  to  win  may  be  sentenced  for
 mote  than  2  years  and  disqualified.
 Therefore,  I  fully  support  Mr.
 Kamath’s  amendments  72  to  75  where
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 he  says  that  those  who  indulge  in
 blackmarketing  and  hoarding  should
 be  disqualified.  Most  of  the  big  indus-
 trialists  who  are  fighting  elections
 have  been  prosecuted  under  the
 Foreign  Exchange  Regulations  Act

 ‘and  fined,  whether  it  is  Rs.  500  or
 Rs,  1000,

 One  industrialist,  who  is  in  this
 House—I  do  not  want  to  name  him
 —was  fined  by  the  Director  of  Foreign
 Exchange.  This  question  was  raised
 by  another  Congress  candidate,  but
 that  was  ruled  out  on  the  basis  that
 violation  of  foreign  exchange  regula-
 tions  is  not  a  violation,  it  is  not
 applicable  in  the  case  of  Congress
 members.  So  I  would  only  request,  in
 all  fairness  that  this  amendment,
 which  is  the  minimum,  should  be
 accepted  by  this  House.  The  hon.
 Law  Minister,  who  is  master  of  Law,
 knows  law  more  than  I.  Kindly  let
 him  accept  this  amendment.  If  it  is
 a  case  of  moral  turpitude,  yes;  if  it  is
 not  a  case  of  moral  turpitude  let  the
 person  concerned  be  not  disqualified.

 With  these  words,
 the  amendment.

 Sir,  I  support

 Shri  N.  0.  Chatterjee:  I  am  sorry,.
 Sir,  my  hon,  friend,  Shri  Trivedi
 made  some  imputation  on  the  Elec-
 tion  Tribunal.  I  can  claim,  along
 with  the  Law  Minister,  Shri  Pathak,
 some  knowledge  of  the  working  of
 Election  Tribunals  in  this  country.  It
 will  be  unfair  to  say  that  because
 some  of  them  acted  improperly,  dis-
 honestly,  you  are  now  giving  the
 power  to  the  High  Courts.  Asa
 matter  of  fact,  we  are  taking  away
 the  power  of  the  Election  Commis-
 sion  to  form  Election  Tribunals,  and
 we  are  giving  this  jurisdiction  to  the
 High  Courts.  They  will  try  election
 cases  on  their  own.  It  is  not  because,
 on  the  whole,  the  Election  Tribunals
 misbehaved  or  they  have  been
 corrupt  or  they  have  been  behaving
 on  the  dictate  of  any  party  or  any
 Government  that  we  are  doing  it,  We
 think  the  High  Court  judges  will
 behave  according  to  the  standard



 4797  Representation  of  AGRAHAYANA  1  888  (SAKA)

 expected  of  them  and  that  we  shall
 have  speedy  justice  which  is  very  im-
 portant.  We  know  that  some  of  the
 retired  High  Court  Judges  were
 functioning  as  Election  Tribunals.  I
 would  not  have  won  some  of  the  cases.
 ‘Take,  for  instance,  Shri  Dwivedy’s
 case.  A  very  powerful  Congressman
 was  opposing  him.  But  in  that  case
 an  ex-Judge  of  a  High  Court  acted
 as  the  Election  Tribunal,  he  dis-
 pensed  justice  in  a  proper  manner
 and  therefore  I  could  win  his  case.
 Same  was  the  case  in  other  election
 matters  also.

 I  do  not  appreciate  the  argument
 of  my  hon,  friend,  Shri  Dixit,  with
 regard  to  the  innovation  you  are
 making  in  Section  9A.  In  9A  we  are
 ‘saying:

 “A  person  shall  be  disquali-
 fied  if.  and  for  so  long  as,  there
 subsists  a  contract  entered  into
 by  himself  or  by  any  person  or
 body  of  persons  in  trust  for  him
 or  for  his  benefit.  a”

 I  think  this  is  a  great  improvement
 ‘on  the  present  law  ag  it  stands.  I
 think  we  were  unanimous  in  the
 Joint  Committec.  If  you  look  at
 page  (vi)  of  the  report  of  the  Com-
 mittee,  it  is  said:

 “The  Committee  are  also  of  the
 opinion  that  a  person  should  incur
 disqualification  when  a  contract
 with  the  appropriate  Government
 etc.,  though  entered  in  the  name
 of  other  persons  is  actually  for  his
 benefit.”

 ‘That  means  you  want  to  penalise  if
 a  contract  is  entered  into  in  the  name

 ‘of  a  benamdar  and  that  should  also
 de  struck  down.  Then  they  say:

 “The  Committce  also  feel  that
 contracts  not  only  with  the  appro-
 priate  Government  but  also  with
 companies  or  corporations  in  the
 capital  of  which  the  appropriate
 Government  has  25  per  cent  or
 ‘more  share  should  disqualify  a
 person.”

 the  people
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 That  is  also  important  and  that  is  an
 improvement.  I  think  the  Minister
 has  done  very  well  and  the  Joint
 Committee—I  also  take  credit  for  that
 —has  also  done  well  in  putting  in
 this  disqualification  clause.  We
 should  not  fight  shy  of  that.  We
 are  really  making  the  disqualification
 clause  operative.

 With  regarg  to  Shri  Kamath’s
 amendment,  there  is  a  lot  of  force  in
 that.  This  country  is  passing  through
 a  grave  foog  crisis.  Thousands  cf
 people,  we  know,  in  this  very  city  of
 Delhi,  do  not  get  two  squate  meals  a
 day.  And,  you  know,  the  prices  arc
 shooting  up,  You  also  know  that
 blackmarketeers,  profiteers  and  hoard-
 ers  are  in  the  field.  I  represent  a
 constituency,  which  is  Burdwan  in
 Bengal  and  which  is  supposed  to  he
 the  granary  of  that  part  of  India.  We
 say:  “Sujalam,  suphalam,  malayaja
 seethalam”.  The  lang  of  Bande  Mata-
 ram  is  supposed  to  be  very  produc-
 tive,  Burdwan  was  one  such  part.
 When  I  went  there  one  week  beck,  I
 found  in  some  parts  of  Rayna  than’
 people  were  starving.  In  the  canal
 the  water  is  not  flowing.  The  result
 has  been  that  crops  have  practically
 faileq  and  people  are  starving.  This
 is  happening  in  other  areas  also  near
 about  Burdwan.  If  this  is  happening
 in  a  place  which  is  supposed  to  be  the
 granary  of  Bengal  and  India,  what
 would  be  happening  in  other  places?
 Millions  of  people  in  Indig  are  in  a
 very  bad  plight.  It  is  not  merely  ve-
 cause  of  paucity  of  food,  but  because
 also  of  the  dishonesty  of  blackmar-
 Keteers,  profiteers  and  hoarders,
 Therefore,  I  think  the  amendment  of
 Shrj  Kamath  is  very  appropriate  in  the
 present  context.  What  is  he  saying?
 Give  condign  punishment  to  those
 profiteers  and  blackmarketeers—when?
 when  (70७  are  convicteg  by  a  court  cf
 law.  If  they  are  wrongly  accused,
 they  have  sufficient  means  to  defend
 themselves.  It  is  only  if  they  are  held
 fuilty  after  the  prosecution  is  over
 that  they  are  condemned.  Therefore,
 lam  support  the  a  di  t  of
 Shri  Kamath.
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 Then,  after  hearing  Shri  Banerjee,

 I  think  there  is  some  force  in  the
 amendment  moveg  by  him  regarding
 moral  turpitude.  An  offence  may  be
 technical,  may  be  due  to  excessive
 trade  union  zeal  or  similar  activities
 and  a  person  may  be  convicted  for  two
 years.  A  punishment  like  that  is  not
 enough  to  condemn  him.  Therefore,
 I  think  the  hon.  Minister  will  be  good
 enough  +o  consider  the  suggestion  that
 mora]  turpitude  should  be  there,  and
 it  should  be  made  clear,  so  as  to  dis-
 qualify  a  citizen.  Here  we  want  to
 disqualify  a  citizen.  We  are  practi-
 cally  taking  away  the  citizenship
 rights  for  years,  and  we  want  to  take
 away  citizenship  rights  not  because  of
 technical  offence  or  over-zealous  acti-
 vities  as  a  trade  union  jeader  or  some.
 thing  else  for  which  a  person  has  been
 convicted  for  two  years,  but  because
 he  is  really  morally  guilty  and,  there-
 fore  shoulq  not  be  associated  with
 the  national  or  State  Legislature,  That
 is  a  point  which  shoulg  be  sympathe-
 tically  considered  by  the  Minister.

 Section  9A.  introduceg  by  ¢he  Minis.
 ter,  is  a  distinct  improvement  and
 should  not  be  alloweg  to  be  whittled
 down  at  all.  It  should  not  be  said:
 why  should  you  put  in  supply  of  ani-
 mals  ang  80  on.  There  are  various
 ways  in  which  these  contractors  be-
 have.  Therefore,  when  we  make  an
 all-comprehensive  law,  this  should  be
 made  clear.

 Although  we  are  giving  powe;  to
 the  High  Court,  that  is  not  because
 judgments  are  procured  from  the  elec-
 tion  tribunal  in  a  dishonest  or  unfair
 manner,  They  have,  on  the  whole,
 behaved  properly.  Although  we  are
 taking  away  that  power,  that  does  not
 mean  that  we  are  condemning  them
 for  wholesale  corruption  or  general
 dereliction  of  duty.

 Shri  Ranga  (Chittoor):  I  have  only
 very  few  things  to  say.  In  regard  to
 the  question  of  moral  turpitude,  I  am
 in  favour  of  the  amendment  moved  by
 my  hon.  friend,  in  order  to  see  that
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 those  who  work  for  the  people,  either
 in  the  jJabour  field,  or  in  the  kisan
 fleld,  or  in  any  other  public  field  of
 service,  who  come  to  be  convicted  in
 the  court  of  law  for  two  years  or  a
 little  more  than  that  on  technical
 grounds  should  not  come  to  be  dis-
 qualified,  and  it  is  no  goog  leaving  it
 cithey  to  the  rule-making  authority...

 Shri  Hari  Vishnu  Kamth:  Sir,  on
 a  point  of  order.  At  least  when  the
 leader  of  the  biggest  Opposition  party
 is  speaking,  there  should  be  a  quorum
 in  the  House.

 Mr.  Chairman:  The  hon.  Member
 may  resume  his  seat.  The  bell  is  being
 rung.......Now,  there  is  quorum,  He
 might  continue  his  speech.

 S&rj  Ranga:  I  want  my  hon.  friend
 the  Law  Minister,  to  accept  that
 amendment  and  ensure  that  only
 those,  who  come  to  be  convicteg  for
 moral  turpitude,  would  be  disqualified
 and  not  others.  The  reasons  given  by
 our  friends  gre  quite  sustainable  and
 T  hope  he  would  be  reasonable  enough.
 to  accept  this  amendment.

 Secondly,  I  am  not  prepared  to  agree
 with  Shri  N.  C.  Chatterjee  in  giving
 a  good  certificate  to  the  tribunals  or
 with  the  other  friends  in  giving  them
 a  black  record.  In  many  places  they
 have  not  been  satisfactory  but  in  some
 other  places  they  have  been  satisfac-
 tory.  But  one  thing  is  clear.  Those
 people  have  come  ६०  be  appointed  by
 the  }ocal  government,  I  suppose,  with
 the  concurrence  of  the  Union  Govern-
 ment  and  with  the  final  acceptance  of
 the  Election  Commission.  Once  or
 twice  I  had  the  opportunity  of  telling
 the  Election  Commission  themselves
 that  they  were  reduced  to  more  or  less
 a  rubber  stamp,  because  they  came  to
 be  at  the  mercy  of  the  local  govern-
 ment  in  choosing  the  people  to  be
 appointed  as  election  tribunals.  So,  IT
 am  very  glad  indeed  that  that  system
 is  being  given  up  and  the  High  Courts
 are  being  brought  in  to  settle  these
 matters.



 But  I  would  like  my  hon.  friend  once
 again  to  give  some  thought  to  the  sug-
 gestion  that  I  hag  made  at  the  general
 consideration  stage,  and  that  is  that there  is  need  for  the  Chief  Election
 Officers  ang  District  Election  Officers
 also  to  be  recruited  from  among  the
 ranks  of  either  the  District  Judges  or
 the  High  Court  Judges  and  also  from
 among  the  ranks  of  those  who  have
 retired  as  District  Judges,  so  far  as
 the  District  Election  Officers  are  con-
 cerned,  and  retireg  High  Court  Judges,
 so  far  as  the  Chief  Election  Officers  at
 State  leve]  are  concerned.  Unless  he
 gives  some  thought  to  this  and  sees  to
 it  that  once  again  the  same  mistake
 that  was  made  earlier  by  giving  this
 authority  to  the  executive  officers  is
 not  repeated,  there  is  likely  to  be  any
 amount  of  injustice  done  to  the  various
 Political  parties  which  would  have  to
 rival  with  the  ruling  party  and,  even
 within  the  ruling  party,  the  minority
 group  is  likely  to  be  discriminated
 against  by  the  majority  group,

 Shri  Muthiah  (Tirunelveli):  Mr.
 Chairman,  I  have  tableqd  two  amend-
 ments,  Nos.  03  and  104.  I  ake:  up
 the  first  amendment  which  I  have
 proposed.

 This  amendment  dealing  with
 hoarders,  blackmarketeers,  profiteers
 and  adulterators  of  foodstuffs  and
 drugs,  is  a  very  essential  amend-
 ment  and  I  request  the  hon.
 Minister  to  consider  and  accept  this
 amendment  in  the  interest  of  the
 country,  If  the  Government  does  not
 accept  this  essentia,  amendment,  the
 Opposition  people  will  say  that  the
 Government  supports  the  hoarders,
 blackmarketeers.  profiteers  and  people
 who  indulge  in  adulteration  of  food-
 stuffs  and  drugs.

 When  we  consider  an  offence,  it  is
 not  merely  the  sentence  that  is  award-
 ed  that  matters.  There  are  certain
 offences,  which  may  not  involve  very
 much  of  moral  turpitude.  but  the
 punishment  may  be  two  years  or  more
 of  imprisonment,  whereas  in  the  case
 of  hoarders,  blackmurketeers  and  pro-
 fiteers,  and  adulterators  of  foodstuffs
 and  drugs,  the  punishment  that  is
 awarded  by  a  court  may  be  less  than
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 two  years  of  imprisonment;  and  even
 though  the  punishment  may  be  less
 than  two  years  of  imprisonment,  the
 crime  is  a  very  serious  crime,  a  most
 serious  crime.  It  is  most  anti-social
 and  such  people  thrive  at  the  expense
 of  millions  of  poor  people  in  the
 country,  who  starve  and  uffer.
 Bla  hrs.

 Our  country  is  passing  through
 crisis  after  crisis  and  drought  after
 drought.  Famine  conditions  are  pre
 vailing  in  different  parts  of  the
 country,  Even  at  such  times,  there
 are  anti-social  people  who  have  no
 conscience,  who  have  no  fellow-feeling
 or  human  sympathy,  and  who  think
 that  this  is  the  best  time  to  amass
 money.  These  people  go  on  hoarding
 and  indulging  in  black-marketing  and
 profiteering.  There  are  cruel  people
 who  do  not  hestitate  to  adulte-
 rate  foodstuffs  and  drugs.  These
 are  most  heinous  crimes  against
 man,  against  society,  ang  such  people
 have  no  right  at  al]  to  stand  for  elec-
 tion.  Therefore,  Government  should
 sce  that  such  people  are  not  allowed
 to  stand  for  election  even  though
 the  punishment  that  has  been
 awarded  by  the  court  of  law  may  be
 less  than  two  years.  We  know,  there
 is  the  Essential  Commodities  Act  which
 also  makes  hoarding,  black-marketing
 and  profiteering  q  serious  offence  and
 makes  al]  such  offences  punishable,

 Sir,  our  country  is  a  welfare  State.
 We  are  weddeg  to  9  welfare  State.
 Our  Government  is  creating  a  welfare
 State  and  a_  socialistic  society.
 In  a_  socialistic  society,  there
 should  not  be  a  single  man
 who  will  suffer  from  hunger  and
 who  will  be  denied  his  basic  needs,
 particularly,  food.  In  view  of  the  goal
 that  has  been  set  up  by  the  Govern-
 ment,  namely,  a  welfare  State  and  a
 socialistic  society,  the  Government
 should  see  that  these  people  who  are
 most  anti-social  people,  these  hoarders,
 black-marketeers  and  profiteers,  and
 the  people  who  indulge  in  adulteration
 of  foodstuffs;  and  drugs,  being  these
 the  greatest  sinners  against  human
 society,  should  be  punished  ang  dis-
 qualifieg  from  standing  for  election.
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 I  now  come  to  my  second  amend-

 ment,  Today,  elections  have  become
 most  costly.  In  several  villages,  in
 severa]  States,  we  do  not  have  ade-
 quate  means  of  transport.  There  are
 many  villages  in  my  _  constituency
 where  there  are  not  sufficient  roads
 and  where  there  are  no  buses,  and  the
 people  are  very  poor  and  they  find  it
 difficut  to  go  to  the  polling  stations
 which  are  three  or  four  miles  away.
 Therefore,  I  plead.  in  view  of  the
 lack  of  means  of  transport  in  several
 villages  in  India  today  and  also  in  view
 of  the  need  that  every  voter  should
 cast  his  vote,  that  this  amendment  may
 be  accepted  by  the  hon.  Minister.  The
 polling  station  should  be  established
 in  every  village  so  that  there  may  he
 no  difficulty  for  the  poor  voter  in  the
 matter  of  going  to  the  polling  station.
 Also,  there  should  be  g  polling  station
 for  every  500  voters  in  small  towns
 and  jin  cities,  Government  should
 also  see  that  wherever  possible  mobil.
 pooling  booth;  are  set  up  so  that
 they  can  move  about  from  place  to
 place,  from  house  to  house,  and  make
 the  people  vote  without  any  diffi-
 culty.

 I  move:
 “Page  2,—

 after  line  25,  insert—
 “8B.  A  person,  convicted  by

 a  court  for  hoarding,
 blackmarketing,  profiteer-
 ing  and  adulteration  of
 foodstuffs  and  drugs,  shall
 be  disqualified  for  six
 years  from  the  date  of
 such  conviction,  even
 though  the  punishment
 awarded  is  less  than  two
 years’  imprisonment,  7
 no  imprisonment  at  all,
 but  only  fine.”  (103)

 Shri  Ss.  M.  Banerjee:  The  Minister
 may  reply  tomorrow.  More  time  may
 be  given  to  the  Members.

 Mr.  Chairman:  We  shall  see.
 Shri  Sham  Lal  Saraf:  Mr.  Chairman,

 Sir.  I  support  the  amendments  that
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 are  before  the  House  excepting  one.
 I  would  like  to  make  some  observa-
 tions  on  the  amendment  of  my  hon.
 friend,  Shri  Kamath,

 I  support  Mr.  Madhu  Limaye’s
 amendment  wholeheartedly.  I  am
 not  personally  against  princes  as  such.
 But.  unfortunately,  today  what  we
 find  is  that  after  about  20  years  of
 our  Independence  after  having  set  a
 goal  before  us  of  creating  a  classless
 and  casteless  society,  without  any  kind
 of  reservation  whatsoever,  we  are
 not  yet  near  our  goal,  Now,  it  is  a
 matter  for  very  serious  consideration.
 Tt  must  cut  across  all  party  affilia-
 tions  when  we  consider  these  things.
 If  that  is  our  goal,  the  question  is  how
 can  we  reach  our  goal  and  what
 should  be  our  means.  I  am  one  of
 those  who  always  upholg  agreements,
 understandings  and  also  constitutional
 provisions.  But  we  find  that  almost
 the  entire  lot  of  old  Rajas  and
 Maharajas  have  come  out  in  the
 elections  against  even  the  best
 patriots.  I  can  gay  that  in  every
 State  there  are  dozens  of  per-
 sons  who  have  fought  for  this
 sacred  cause  of  freedom  of  the  coun-
 try  and  who  have  been  beaten  and
 driven  to  all  sorts  of  difficulties.  Now
 today  the  ramnants  of  that  old  order.
 the  representatives  of  that  old  order,
 can  have  at  their  command  their  own
 personal  guards,  resources  and  money
 and  an  ordinary  worker,  howsoever
 efficient  he  may  be.  has  little  chance
 of  getting  elected  against  them.  Not
 only  this,  a  numbey  of  other  things
 are  also  coming  up  on  the  surface.  I
 do  not  know  whether,  under  the
 Constituticn,  this  amendment  moved
 by  Shri  Limaye  can  be  accepted.  I  do
 not  know  at  the  moment,  but  I  do  feel
 and  see  from  my  own  personal  ex-
 perience  that  some  sort  of  a  bar
 should  come  in  their  way.  If  it  is
 not  there.  we  will  not  be  going  to-
 wards  our  goal  which  is  so  pious  and
 we  are  desirous  of  achieving  and  it
 will  only  be  a  lip  sympathy,  whether
 we  call  it  a  socialistic  pattern  of
 society  or  socialism.  As  has  been
 rightly  pointed  out  by  my  hon.



 4305

 friends,  we  have  certainly  done  away
 with  the  edifices  of  those  rulers.
 nawabs  and  Maharajas  in  the  past,  but
 at  the  same  time  a  new  hierarchy  of
 rulers  is  coming  up  like  anything.
 How  can  you  deal  with  them?  At
 least  the  representatives  of  the  coun-
 try,  the  legislators,  should  keep  up
 the  democratic  set-up.  I  feel  that
 some  such  thing  should  be  kept  in
 consideration.  Some  ban  should  be
 there.  Let  them  be  patriots.  Many
 of  us  have  given  up  many  things  in
 the  world—money,  land  and  business.
 What  for?  For  the  cause  of  the  coun-
 try.  They  might  have  given  up  cer-
 tain  things  which  their  ancestors  and
 left  behind,  they  might  have  given
 up  some  of  their  assets.  Why  should
 they  hanker  after  this  money?  The
 working  class  of  this  country  is
 affected.  Keeping  that  in  view,  I  would
 certainly  recommend  that  a_  ban
 should  be  there,  in  case  we  are  very
 eager  of  achieving  the  goal  of  socia-
 listic  pattern  of  society.

 I  have  great  respect  for  my  hon.
 friend,  Mr.  Kamath.  If  is  very  easy
 to  say  that  hoarders  and  profiteers
 should  be  brought  under  law.  I  have
 5  years  of  experience  of  serving  as
 a  Minister  in  my  State.  You  frame
 a  law  here  and  the  Minister  makes  all
 sorts  of  platitudes.  But  who  is  im-
 plementing  it?  The  sub-inspectors
 and  small  Magistrates  implement  _  it.
 I  can  assure  my  hon.  frieng  that  the
 biggest  of  our  friends  or  my  friends
 can  be  strangled  like  this  when  we
 give  them  the  power.  My  experience
 is  that  we  should  not  give  wide
 powers  to  the  executive.  I  shall  tell
 you  One  instance.  I  was  in  Srinagar.
 A  relation  of  mine  who  is  a  very  pro-
 minent  businessman.  Somehow  he
 did  not  supply  some  type  of  tea  to  a
 particular  officer  at  a  particular  rate
 that  he  wanted  him  to  supply.  So,
 they  have  implicated  him,  only  three
 days  back,  in  some  sort  of  black-
 marketing.  He  could  explain  to  none
 and  8  number  of  people  had  to  rush
 for  getting  his  bail  accepted.  My  sub-
 mission  is  that—I  can  tell  my  Opposi-
 tion  friends  also;  God  knows  what

 255  (Ai)  LS—9.

 Representation  AGRAHAYANA  I,  888  (SAKA)
 of

 the  people  4806
 (Amdat.)  Bill

 will  happen  tomorrow—we  —  should
 not  give  wide  powers  to  the  execu-
 tive.

 Shri  N,  C.  Chatterjee:  I  want  to
 point  out  that  it  is  not  for  the  exe-
 cutive  at  all.  There  has  to  be  a  con-
 viction  by  a  court  of  law  and  it  is
 only  on  conviction  by  a  court  of  law
 for  the  offence  of  blackmarketing  or
 profiteering  or  hoarding  that  this  dis-
 qualification  would  come  in.

 Mr.  Chairman:  It  is  only  after  con-
 viction  by  a  court  of  law.

 Shri  Hari  Vishnu  Kamath:  Con-
 viction  by  the  highest  court,  if  neces-
 sary.

 Shri  Sham  Lal  Saraf:  Then  again
 the  question  will  come  up  about  the
 quality  of  the  crime  and  so  also  there
 is  the  quantity.

 But  for  these  things,  I  support  the
 clauses  that  are  before  us.  I  also  sup-
 port  very  strongly  the  amendment
 moved  by  Shri  Madhu  Limaye.

 stag  (खारगोन)  :  माननीय  सभापति
 महोदय,  यह  श्री  मधु  लिमये  जी  का  जो  प्रमेंडमेंट
 है  उसको  मैं  सपोर्ट  करता  हूं।  यह  मारल-
 टर्पिट्डयू  का  जो  भ्रमेंडमेंट  है  उसमें  लिखा

 Page  12,  after  ‘offence’  insert  ‘invol-
 ving  moral  turpitude’.

 इस  को  केवल  मैं  सपोर्ट  करता  हूं।  उसका
 कारण  यह  है  कि  हम  ने  देखा  है  कि  विशेषतः
 पार्टी  पालिटिक्स  के  अन्तर्गत  जितने  मुकदमे
 हमारे  ऊपर  चले,  जनसंघ  पर  चले,  उतने
 बहुत  कम  लगों  पर  चले  होंगे  हमारे  मध्य
 प्रदेश  में,  डी०  पी ०  मिश्र  के  राज  में  शौर  सब
 से  पहले  307  सेक्शन  हमारे  ऊपर  लगता  है,
 फिर  332  श्रौर  फिर  326  या  326/I07
 or  सब  में  तीन  साल  से  भ्रधिक  कन्विक्शन  है,
 दो  साल  से  ऊपर  तो  है  ही।  L09  का  श्राफेंस
 हमारे  ऊपर  चलाया  श्रौर  कांसपिरेसी  पश्रगेंस्ट
 गवर्नमेंट  उसके  लिए  हमारे  ऊपर  मुकदमे
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 [ओ  बड़े]
 चले  यह  भी  हमने  देखा  है  कि  मैजिस्ट्रेट  जो
 वह  रखते  हैं  वह  जो  गवर्नमेंट  के  नये  नये
 अप्वाइंटेड  होते  हैं  उनको  रखते  हैं पौर  वह  दो
 साल  का  कन्विक्शन  तो  जनरली  दे  ही  देते
 हैं।  इसलिए  मै  ऐसा  समझता  हुं  कि  मारल
 टर्पीटूपूड  शब्द  जरूर  होना  चाहिए  |  केवल
 कन्विवशन  शब्द  होना  टीक  नहों  है  क्‍योंकि
 अवसर  कभी  किसी  फो  बचाने  जाता  है  तो  उस
 का  भी  का  वक्‍शन  हो  जाता  है।  तो  मारल
 टर्पीट्यूड  शब्द  अवश्य  होना  चाहिए  ।  चोरी
 डर्कती  वगैरह  में  परस्विक्शन  हो  तो  वह  अलग
 है  लेकिन  किसी  के  लिए  भी  दं।  साल  की
 सजा  हो  जाय  तो  उसको  डिस्क्वालीफाई
 कर  देना  ठीक  नहीं  होगा  ।  कभी  कभी  तो
 ऐसा  होता  है  कि  मोर्चा  जो  हम  ले  जाते  हैं,
 उस  में  अक्सर  बाहर  ऊ  लोगों  ने  शा  कर  मोर्चा
 खत्म  कर  दिया,  तो  मुकदमा  हमारे  ऊपर
 चलता  है  ।  जो  इस  तरह  की  गड़  बड़  करने
 वाले  होते  हैं  वह  पुलिस  की  पकड़  में  नहीं  श्राते
 क्योंकि  सच्चे  बदमाश  कभी  नहीं  भाते  पकड़
 में,  केवल  सीधे  सादे  ग्रादमी  पकड़े  जाते  हैं  प्रौर
 जो  मोर्चा  ले  जाते  हैं,  हमारे  ऊपर  मकदमा
 चलता  है  ।  फिर  जितने  विटनेसेज  प्राते  हैं
 वहू  कहते  हैं  कि  हां,  यह  उस  में  हाजिर  थे
 वह  कहते  हैं  कि  तुम  मोर्चा  ले  गए  इप्तलिए
 तुम्हें  09 श्रौर  307  में  ले  रहे  हैं।  इस  प्रकार
 इस  का  प्रयोग  होता  है  ।इश  वास्ते  भ्रगर
 मारल  टर्पीट्यूड  न  हो  तो  केवल  कंविक्शन  की
 वजह  से  डिस्कवालीफिकेशन  हीं  होनी  चाहिए।
 मघ  लिमये  जी  का  यह  जो  झमेंडमेंट  है,  इस
 को  मैं  सपोर्ट  करता  हुं  और  पाठक  जी  से  कहना
 चाहता  हूं  कि  श्राप  साधारण  ला  के  पंडित  हैं
 तो  भ्राप  देखिए  कि  किसी  भी  ला  में,  किसी
 भी  दूसरी  जगह  नौकरी  के  लिए  या  पंचायत
 वगैरह  के  लिए  मारल  टर्पीट्यूड  जब  तक  नहीं
 है  तब  तक  डिस्क्वालिफिकेशन  नहीं  रखा
 है  तो  यही  यह  क्‍यों  रख  रहे  हैं  का  वक्‍शन  को,
 यह  ठीक  नहीं  है।  आपकी  न्याय  बुद्धि  को  मैं
 झपील  करता  हूं  और  कहता  हूं  कि  मारल
 टर्पीट्यूड  का  शब्द  जरूर  द्वोना  चाहिए  |
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 दूसरा,  ब्लैक  मार्केटिंग  भौर  होडिंग  के
 बारे  में  श्री  कामत  को  मैं  सपोर्ट  करता  हूं
 क्योंकि  वह  दरप्रसल  मारल  टर्पीट्यूड  है  ।
 ब्लैक  मार्केटिंग  श्रौर  होडिंग  करने  वाले  समाज
 विरोधी  तत्व  हैं  ।  वह  भ्रगर  एलेक्शन  में  जीतकर
 श्र  जायें  भौर  ब्लैक  मा  टियर  मिनिस्टर  वहां
 बन  जायें  तो  फिर  तो  बकरी  खेत  को  खूब
 खायेगी  1

 तीसरी  बात  यह  है  कि  शापने  श्रभी  कहा
 है  कि  राजा  महाराजाओं  को  यह  मौका  नहीं
 मिलना  चाहिए  क्‍योंकि  वह  ॒प्रिवीपर्स  लेते
 हैं।  लेकिन  &  कहता  हूं  कि  राजा  महाराजाश्रों
 से  भी  बड़े  बड़े  प्रादमी  ऐसे  हैं  करोड़पति  जिनका
 राजाओं  से  भी  ज्यादा  राज  चलता  है  ।  तो
 उन  को  क्यों  चुनाव  में  खड़े  होने  देना  च  हिए?
 उन  के  वास्ते  मद  लिमये  जी  ने  क्यों  नहीं कहा  ?
 राजा  महाराजाओरों  का  श्रब  प्रभाव  खत्म  हो
 गया  ।  श्रब  उन्होंने  कांग्रेस  ज्वायन  कर  लिया
 और  इसी  वास्ते  ज्वा,न  कर  लिया  कि  उन  के
 प्रिवी  पर्स  के  झगड़े  थे  या  उनके  श्रौर  शगड़े
 थे।  तो  उन्होंने  सोचा  कि  कांग्रेस  में  जाश्रो
 और  कांग्रेस  का  टिकट  लेकर  कांग्रेस  को  सपोर्ट
 करो  7  उन्होंने कहा  कि  वी  हैव  बीकम  स्ट्रीट
 बैग्स ।  तो  झब  हम  को  कहां  जाना  चाहिए  ?
 इसलिए  वह  इधर  भ्राये  ।  और  फिर  सती
 राजे  महाराजे  बड़े  नहीं  हैं  छोटे  छोटे  राजे
 महाराजे  भी  हैं।  बहुत  ही  छोटी  छोटी  स्टेट्स
 हमारे  इन्दौर  और  मध्य  प्रदेश  में हैं प्रौर  वह
 सच्चे  पैट्रिग्रट्स  भी  हूँ  -  यदि  वह  देश  की  सेवा
 करना  चाहते  हैं  तो  उनको  क्यों  नहीं  मौका
 देना  चाहिए?  मैं  मधु  लिमये  साहब  से
 कहता  हूं  कि  राजे  महाराजों  का  भ्रधिकार
 ाप  ले  नेंगे  लेकिन  यह  जो  मिनिस्टर्स  बने
 हैं,  वह  500  तो  चले  गए,  लेकिन  इन  मिनिर-
 टर्स  के  पास  कितना  पैसा  है,  इसको  बपों  नहीं
 देखा  जाय  ?  राजे  तो  छोटे  छोटे  भी  हैं;
 घार  के  महाराज  हैं  देवास  के  महाराज
 हैं,  यह  बड़े  छोटे  छोटे  राजे  हैं,
 उनके  पास  तो  बंगले  भी  नहीं  है  ।  लेकिन
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 इन  मिनिस्टर्स  के  पास,  बड़े  बड़े  मैनेजिंग-
 डाइरेक्टर्स  के  पास  क्‍या  क्‍या  है?  धौलपुर
 में  मैं  गया  तो  इनके  ठाट  देखकर,  इनकी  राज-
 शाही  देखकर  मैं  दंग  रह  गया,  क्या  कहना  है  ?
 यह  अंधेरगर्दी  चल  रही  है  1  यह  तो  किसी  के
 दिमाग  में  आता  नहीं  है  द्रौर  राजे  महाराजे
 जो  हैं  जो  पहले  से  ही  मरे  हुए  हैं  उनको  शरीर '
 मारना  चाहते  हैं

 सभापति  महोदय  :  सब  देवास  जैसे  ही
 नहीं  है।  बड़े  भी  है।

 श्री  बड़े:  बड़े  जाते  हैं  तो  भ्रच्छा  है।
 देश  की  सेवा  बारें  पालियारेंट  में  बैठकर
 उनके  दिमाग  खुल  जाते  हैं।  उनको  मालूम
 पड़ता  है  कि  किस  प्रकार  काम  यहां  होता  है  ।
 उनकी  जो  बंकबडनेस  होंगी  वह  भी  दूर  हो
 जायेगी  -  लोग  कैसी  कैसी  गालियां  उनको
 देते  हैं  यह  वह  स्वयं  सुनेंगे  7  तो  में  कहता  हूं
 कि  उनको  श्रागे  श्राने  का  चांस  देना  चाहिए।
 केवल  'प्रिवीपर्स  लेते  हैं  इसलिए  उनको  इस
 अधिकार  से  उं  चित  करना  ठीक  नहीं  है  बल्कि
 जिनके  पास  अनुचित  पैस्ा,आया  है,  जिन्होंने
 शासन  का  झनुचित  लाभ  उठाया  है  उनको
 यह  अधिकार  नहीं  मिलना  चाहिए।  इस
 प्रकार  किसी  का  रास्ता  बन्द  करना  ठीक  नहीं
 है।  मैं यहू  कोई  राजे  महाराजाम्रों  को  सपोर्ट
 करने  के  लिए  नहीं  कह  रहा  हूं  लेकिन  उनको
 चुनाव  में  खड़ा  न  होने  दिया  जाये  इसको  में
 सपोर्ट  नहीं  कर  सकता  हूं।

 शी  प्रिय  गुप्त  :  सभ,पति  महदय,  इस
 बिल  के  ऊपर  मैं  कुछ  बोलना  चाहता  हूं  सिर्फ
 डिसक्वालीफिकेशन  की  जो  क्लाज़  हैँ  उस  पर  |
 डिस्ववालीफिक्रेशन  के  लिए  जो  प्रमेंडमेंट  श्री
 कामत  साहब  या  मधु  लिमये  साहब  लाये  हैं
 उसका  मैं  समर्यन  करता  हूं  भ्रौर  मैं  कहता  हूं
 कि  मारल  टर्पीद्यूड  के  श्न्दर  जो  सजा  प्राती
 है  उसी  पर  गौर  करते  हुए  ला  मिनिस्टर  साहब
 फँसला  लें  ौर  इसके  भ्रलावा  भ्रगर  किसी  को
 किसी  किस्म  की  सजा  दो  साल  की  हो  तो
 उसको  डिवार  न  करें।  जैसे  श्राज  हम  लोगों
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 का  अ्रपोजीशन  का  रोल  है,  झ्राप  देखते  ही  हैं,
 हम  लोग  तो  बाहर  में  जाकर  आन्दोलन  ही
 कर  सकेंगे,  सरकार  बनाने  का  हक  त्तो  श्ाज
 है  नहीं।  जो  भी  खाना  या  ्रनाज  बिहार
 सरकार  को  या  बिहार  प्रान्त  को  सेंटर  से  दिया
 गया  हैं,  प्रापके  कांग्रेसी  भेम्बर  श्री  भागवत  झा
 प्राजाद  ने  कहा,  आज  सबेरे  एक  प्रश्नोत्तर
 में  बताया  भी  है  कि  उस  चीज  का  सही  ढंग  से
 बंटन  नहीं  हो  पा  रहा  है।  एग्जीक्यूटिव  के
 लोग  मनमानी  कर  नह  हैं।  तो  हमारा  कहना
 है  कि  हम  तो  आन्दोलन  कर  सकते  हैँ  प्रौर
 प्रान्दोलन  ब  रेंगे।  भ्रौर  एग्जीक्पूटिव  के  खिलाफ
 श्रान्दोलन  करेंगे।  डिस्ट्रिक्ट  मेजिस्ट्रेंट  प्रौर
 एस०  डी०  श्रो०  को  जाकर  कहेंगे  कि  हमारा
 कटिहार  का  इलाका  जो  है  सूखाग्रस्त  है,  या
 मू०  पी०  कक  हिस्सा  जो  सूखा  हुआ  है,  उत्तरी
 बिहार  का  इलाका  सूखा  हुभा  है,  जहां  भूख  से
 श्राटमी  मरते  है,  भुखमरी  है,  उनको  फेमिन
 एरिया  डिबलेयर  करो।  फलां  प्रादमी  मर
 गए,  फेमिन  ऐक्ट  इस्तेमाल  करो।  वह  कहेंगे
 कि  हम  नहीं  करते  तो  आन्‍न्दोदल  हम  को
 डिस्ट्रिक्ट  मजिस्ट्रेट  से करना  पड़ेगा,  एस  ०डी ०
 श्रो०  से  करना  पड़ेगा  श्रौर  जब  हम  को  वह
 ब्रेस्ट  करेगा  तो  ठोक  कर  के  दो  साल  तीन
 साल  की  सजा  दे  देगा।  फिर  हम  डिबार  भी
 हो  जायेंगे,  भ्रनक्वार्ल:फाइड  भी  हो  जायेंगे,
 डिस्कवार्ल'फाई  भी  हीजायेंगे।

 सभापति  महोदय  :  भनक्वालीफाइड  नहीं
 हो  जायेंगे  |

 भरी  प्रिय  गुप्त  :  डिस्क्वालीफाई  हो  जायेंगे।
 I  am  sorry.  I  am  glad  for  the  correc-
 tion.  तो  डसा  हो  सकता  है।  किशनगंज  के
 आन्दोलन  में  लखनलास  कपूर  25-30
 हजार  प्रादमी  ले  गये,  वह  हमारी  प्रजा  सोश-
 लिस्ट  पार्टी.  का  प्रदर्शन  था  श्रीर  बड़ा
 पीसफुल  प्रदर्गन  था,  वहां  पर  उनके  खिलाफ़
 चार्ज  लगा  कर  उन  को  बांध  कर  ले  गये
 शभ्रब  उत  के  ऊपर  केस  चल  रहा  है,  वह  हमारे
 प्रान्त  के  जनरल  सेक्रेटरी  हैं,  शध्गर  उन  के
 लिए  दो-तीन  साल  की  सजा  बना  दी  तो  वहू
 चुनाव  से  डिस्क्वालिफाई  हो  जायेंगे  4
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 [at  fra  गुप्त]
 हमने  सुना  है  कि  गजेन्द्र  गडकर  साहब  ने

 कहा  है  कि  हमारे  पाठक  साहब  वन  ाफ़  दी
 वेस्ट  मैन  हैं  who  understands  fraud
 वह  उनको  ज्यादा  जानते  हैं,  हमारं।  जानकारी
 नहीं  हैं,  अगर  उत  का  ऐसा  अनुमव  है  तो
 मैं  उत  से  यह  नि्रेइन  कह्ंगा  कि  इस  चीज़  को
 वे  इन  दी  रीयल  पत॑पेक्टितर  देखें,  श्रसलियत
 को  देखते  हुए,  बुनियाद  को  देबते  हुए,
 पक्षपातबिहीन  कर  दें  तो  उत  से  हमारा  वायदा
 है  कि  हम  उनकी  बात  मान  लेंगे  tv

 दूसरी  बात  बड़े  आदमिथों  के  बारे  में
 है  जैसे  प्रिन्सेज़  हैं।  इन  सब  को  पोस्ट
 ाफ़  प्राफिट  डिक्लेश्रर  कर  दिया  जाय,
 श्राफिम्त  श्राफ  प्राफिट  डिक्लेश्रर  कर  दिया
 जाय  ।  श्रगर  सरकार  अमेण्ड पन्ट  लाने  से
 डरती  है,  कि  प्रिन्सेज्ञ  बिगड़  जायेंगे,  बड़े
 ग्रादमी  नाराज़  हो  जायेंगे,  तो  रूल्ज़  में  इस
 फो  लाकर  इसकी  व्यवस्था  कर  सकती  है।

 आखिर  में  एक  चीज  ब्रौर  निवेदन  करना
 चाहत  हूं  ।  जितने  एम०  पीज्ञ०  एम  एल०
 एज०  चुने  गये  हैं,  जिम  दिन  वुने  गये  थे,  ह 2
 दिन  उनकी  इकातामिक  कन्डीशरन  क्या  थी  बौर
 प्राज  उतके  पास  कितती  गाड़ियां  हैं,  कितने
 घर  उउहोंने  बनाये  हैं,  कितो  विहल्डग्ज
 बनाई  हैं,  जायदाद  बनाई  है  इन  सारी  चोजों
 का  हिसाब  लिया  जाय  tv

 सभापति  महोदय  :
 के  तहत  कई  रहे  हैं  t

 यह  किस  कानून

 श्री  प्रिन  शुप्त  :  उप्की  जांच  पड़ताल
 हो  कि  पहले  उनकी  इनकम  क्‍या  थी,  जैसे
 वैरिस्टर  हैं,  एडवोकेट  हैं,  डाक्टर  हैं,  ब्रौर
 श्व  उनके  पास  कितती  दौलत  है  ।  इस
 सब  का  हिसाव  लगता  चाहिए  और  यह
 जांच  केन्द्र  के  मिनिस्टर्ज,  डिप्टी  मिनिस्टर्ज,
 पालियामेन्द्री  सैक्रेटरीज,  स्टेट  के  मिनिस्टर्ज,
 एम०  पीज ०,  एम०  एल०  एज़०,  सब  की
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 होती  चाहिए,  सब  का  हिसाब  ले  लिया  जाय
 कि  पांच  सालों  में  कितनी  तरक्की  हुई  है,
 किस  इंग  से  प्रौर  कहां  से  जैसा  ग्राया  है,  इस
 का  हिसाब  लेते  दुए  देखा  जाय  कि  हम  लोग
 कर्जदार  कैसे  हुए?!  श्रगर  इत  बातों  का
 सफिशियेन्ट  ह 1  हूं,  तो  उ  को  डिस्क्वा-
 लिफाई  कर  दिया  जाथ  ।

 आखिर  में  मैं  यह  निवेदन  कर्ूूगा  कि  यह
 श्रपोजीशन  की  बात  है,  यह  बिल  जिस
 वक्‍त  लाया  गया  है,  वह  एण्ड  आफ़  दी  सेशन
 है,  चुवाव  का  वक्‍त  है,  इपलिए  श्रपंजीशन
 की  बा.  के;  उ  लता  हूँ;  te  देता  चाहिए,  जितना
 पार्टी  की  बात  को  देते  हैं  ।

 कामथ  साहब  ने  कहा  है  कि  रूल्ज
 बनाने  के  बाद  हेजल  आक़  दी  हाउत  पर
 रख  दिया  जाथ,  ग्रापने  शायद  यह  बात  मान
 भी  लो  है,  लेकिन  पालियाभेन्ट  का  यह  सेशन
 ता०  2  को  बत्न  ड्  जायेगा,  इतलजिए  यह
 सही  सुझाव  है  कि  जा  लव  बनाने  हैं,  वे
 ता०  2  से  प,ले  रख  दि।  ज  य॑  फि  मेम्बर
 लोग  अगर  कोई  (erg  al  था  सुझाव  रबता
 चाहें,  तो  रख  सकें  ।

 Shri  Ss.  N.  Chaturvedi  (Firozabad):
 Mr.  Chairman,  _  Sir,  I  would  like  to
 suppo.t  some  of  the  amendments  that
 have  been  moved.  The  first  is  by  Shri
 Madhu  Limaye.  I  think  it  is  very
 necessary  that  only  those  persons  who
 are  guilty  of  moral  turpitude  should
 be  disqualified.  Ther2  may  be  persons
 being  committed  other  offences,  either
 for  the  sake  of  preserving  their
 honour  or  on  certain  provocations  and
 they  may  have  inflicted  injuries  which
 may  have  necessitated  a  punishment
 to  the  extent  of  imprisonment  for  two
 years  or  more.  I  do  not  think  such
 Persons  should  be  disqualified  from
 standing  as  candidates  in  the  elec-
 tions.  The  amendment  moved  by  Shri
 Madhu  Limaye  in  respe:t  of  offences
 involving  moral  turpitude  should  be
 accepted  by  Government.
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 Secondly,  I  also  support  Shri
 Kamath’s  amendment.  The  only  thing
 that  I  would  suggest  is,  some  precau-
 tion  should  be  taken.  If  frivolous
 convictions  are  obtained  and  people
 are  disqualified  in  that  manner,  some
 very  good  workers  may  not  be  able  to
 come  to  Parliament  or  State  legisla-
 tures,  They  may  not  have  sufficient
 money  to  go  in  appeal.  A  certain
 ‘minimum  punishment,  say  6  months  or
 something  like  that,  should  be  pro-
 vided.  Mr.  Kamath’s  amendment  does
 not  specify  any  punishment.  Even  for
 a  technical  offence  if  some  body  is
 convicted  for  5  days,  he  will  be  dis-
 qualified.  So,  some  safeguard—some
 minimum  punishment—should  be
 there.  Subject  to  that,  I  support  Mr.
 Kamath’s  amendment.

 Regarding  Mr,  Dixit's  amendment,  |
 can  understand  the  anxiety  of  the
 Joint  Committee  in  providing  against
 benami  transactions.  But  I  cannot
 understand  disqualification  for  transac-
 tions  with  Government  companies
 where  Government  has  25  एश  cent
 interest.  We  are  expanding  the  pub-
 lic  sector  day  by  day.  It  will  become
 impossible  for  any  person  to  carry  on
 any  commercial  transaction  with  these
 companies,  That  would  be  to  the  de-
 triment  of  the  country  and  the  pub-
 lic  sector.  So,  the  present  recom-
 mendation  of  the  Joint  Committee
 should  exclude  these  Government
 companies.  That  the  Joint  Committee
 has  taken  precautions  against  benami
 transactions  can  be  understood,  but
 not  this  ban  on  transactions  with
 Government  companies.

 Mr.  Vidyalankar’s  amendment  No.
 78  is  also  very  reasonable  and  it
 should  be  accepted.

 Shri  Shree  Narayan  Das:  Sir,  I  have
 heard  Mr.  Dixit’s  speech  on  his  amend-
 ment.  The  Joint  Committee  has  made
 some  drastic  change  in  the  original
 provision...

 Mr,  Chairman:  I  understand  he  has
 already  spoken  on  this  clause.

 Shri  Shree  Narayan  Das:  This  is  not
 a  general  discussion  that  I  should  not

 the  people
 (Amadt.)  Bill

 speak  twice.  I  have  not  spoken  on
 Mr.  Dixit’s  amendment.
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 Mr,  Chairman:  The  Deputy-Speaker
 announced  that  all  these  amendments
 and  the  clause  are  before  the  House
 and  you  have  spoken.

 Shri  Shree  Narayan  Das:  Sir,  I  think
 the  provision  is  that  a  Member  should
 not  speak  twice  on  the  general  dis-
 cussion.  When  amendments  are  mov-
 €d  and  some  new  points  ere  raised,  I
 think  there  is  no  provision  to  bar  any
 Member  from  speaking  twice.

 Mr.  Chairman:  That  is  not  possible.
 In  that  case  the  discussion  will  not
 end.

 श्री  श्ॉकार  लाल  बेरवा  :(कोटा)  :
 सभापति  महं.दय,  श्री  मघ  लिमये  ने  जो
 संशोधन  रक्खा  है  मैं  उसका  समर्थन  करता
 हूं  क्योंकि  भ्रगर  ऐसे  व्यक्तियों  को  जो  कि  किसी
 भी  ठरह  से  एजिटेशन  करें,  प्रदर्शन  करे  उनका
 किसी  झाधार  पर  नामिनेशन  रिजेक्ट  कर  दिया
 जाये,  उनको  किसी  ऐक्ट  के  प्रन्दर  गिरफ्तार
 कर  के  सजा  लाई  जाये  शौर  उतके  बाद
 उनका  नामिनेशन  खारिज  कर  दिया  जाये
 ताकि  उनको  चुनाव  लड़ने  का  मौका  न  मिले,
 तो  इसमें  ऐसा  होगा  कि  विरोधी  दलों  का  बड़ा
 नुक्सान  हेगा।  प्रदर्शनों  के  श्रलावा  विरोधी
 दलों  के  पास  कोई  दूसरा  उपाय  नहों  होता
 सरकार  से  लड़ने  के लिए  ।  उनके  निर्णयों
 के  खिलाफ  लड़ने  के  लिए  हर  रोज  कोई  न
 कोई  प्र  शंन  होता  रहता  है।  विरोधी  दल
 भी  भ्रपनी  मांगों  को  मनवाने  के  लिये
 इसी  का  सहारा  ले  सकते  हैं।  मान  लीजिए
 कि  प्राज  सूखा  पड़  रहा  है।  राजस्थान
 भी  एक  सूखाग्रस्त  क्षेत्र  है  ।  सरकार  ने
 सब  जगहों  के  लिए  )  अरब  30  करोड़  रुपया
 मंजूर  किया,  लेकिन  राजस्थान  को  सिर्फ
 2  करं,ड़  रुपया  दिया  गया  ।  भ्ब  राजस्थान
 वाले  क्‍या  करेंगे  ।  भूख  हड़ताल  ध्रौर
 प्रदर्शन  ही  तो  करेगे  बयोंकि  2  करोड़  २०  में
 कुछ  हो  नहीं  सकता  है।  वह  श्र  भूख
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 हड़ताल  और  प्रर्शन  करेंगे  तो सरकार  उन  को
 ऑ्रेस्ट  कर  लेगी  ।  यहां  पर  कितना  एजि-
 टेशन  हुमा,  कितना  प्र  शंन  हुआ  ।  उसमें
 झ्राखिर  कौन  सी  खराबी  है।  लेकिन  चूंकि
 वहू  विरोधियों  को  भागे  नहीं  बढ़ना  देना
 चाहती  है  इसलिए  सरकार  उनको  प्ररेस्ट
 कर  ले  जाती  है  ताकि  उन  के  नामिनेशन
 खारिज  हो  जायें।  यही  पंजाबी  सूत्र  के  सम्बन्ध
 में  हुआ  ।  उस  में  जनसंध  के  लं.गों  को  रोक
 दिया  गया  श्रौर  कहा  जायेगा  कि  तुम  ने
 प्रदर्शन  किया  इसलिये  तुम्हारा  नामिनेशन
 खारिज  कर  दिया  जायेगा  ।  गोहत्या  के
 सम्बन्ध  में  जो  प्रदर्शन  हुए  उस  में  सब  जन-
 संधिथों  को  बन्द  कर  दिया  गया  ।  यह  सब
 एकतरफा  कारंबाई  हो  जायेगी  ।  इस  लिये
 श्री  मधु  लिमये  का  जो  संशोधन  है  मैं  उस  का
 समर्थन  करता  हूं  ।

 जो  संशोधन  श्री  कामत  का  है  मैं  उसका
 भी  समर्थन  करता  हूं  7  हिन्दुस्तान  में  जितने
 राजा  महाराजा  हैं,  या  जो  उन  की  तरह
 के  झादमी  हैं  उन  को  रोक  लिया  जाये।  जैसे
 कि  राजस्थान  के  चीफ  मिनिस्टर  52  किलो
 सोना  खा  गये  ।  लेकिन  वह  खड़े  हो  सकते
 हैं

 एक  मतनतंय  सदय  :  ज्यादा  खाया
 है  ।  32  किलो  ।

 श्री  श्लॉकार  लाल  बेरवा  :  इतना  खा  कर
 भी  वह  खड़े  हो  सकते  हैं।  लेकिन  दूसरे
 आ्रादमी  नहीं  हो  सकते  हैं।  नाथद्वारा  कांड
 में  भी  ऐसा  ही  हुमा  जिस  का  वैला  खा  गये  t

 सभापति  महोदय  :  सवाल  यह  है  कि  चाहे
 यह  बीज  सही  हो  या  नहीं,  बगैर  नाम  लिये
 हुए  श्राप  कह  सकते  हैं।  नाम  ले  कर  नहीं
 कहा  जा  सकता  क्‍योंकि  जवाब  देने  के  लिए  बहू
 यहां  पर  नहीं  हैं  1

 शी  राम  सहाय  पाण्डेय  (गुना):  इस
 को  'एुक्‍्सपन्ज  कर  दिया  जाये  at
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 श्री  मतर  लिमये  :  एक्सपनज  करने  की
 क्या  बात  है  t

 श्री  श्रोकार  खाल  बेरवा  :  राजस्थान
 के  मख्य  मंत्री  ने  88  बिलो  सोना  खा  लिया  ny
 जो  तीन  तीन  किलो  की  44  ईंटें  थीं  उन  की
 जगह  पर  एक  उक  किलो  की  इटे  रख  गदीं।
 इस  तरह  के  प्रादमियों  को  खड़ा  होने  दिया  जा
 सकता  है  लेकिन  जो  झपने  हकों  के  लिए  प्रदर्शन
 करें,  भ्पनी  मांगों  के  लिए  लड़े,  ऐसे  प्राद्ियों
 को  भ्रगर  भाप  किसी  कानून  के  भ्रन्दर  पकड़
 लें  शौर  वह  चुनाव  लड़ने  के  लिए  झाना  चाहें
 तो  झाप  उन  के  नामिनेशन  को  खारिज  कर  दें,
 तो  यह  विरोधी  दलों  के  साथ  बड़ा  अन्याय
 होगा  ।  इसलिये  मैं  चाहूंगा  कि  ऐसे  प्राद-
 मियों  पर  रोक  लगाई  जाये  जिन  को  राजा
 महाराजा  कहा  जता  है  लेकिन  जिन  के  पास
 चून  नहीं  है  जो  नाम  के  महाराजा  हैं
 उनको  भाप  ने  दे  दी  है।  उन  को  नाम  से
 ही  नहीं  राजा  मान  लिया  जाना  चाहिये  ।
 उनकी  एन्क्वायरी  होनी  चाहिए।  जब  भी
 राजा  महाराजा  बनते  हैं  उनकी  जांच  कर  के
 तब  फिर  उनको  खड़े  होने  की  प्रनुमति  दी  जाये
 जब  ऐसा  किया  जायेगा  तब  तो  मैं  समझ्‌गा
 कि  शासन  ने  उचित  निर्णय  लिया  है  शौर
 श्ल्स  पर  चलने  वाले  हैं  नहीं  तो  यही  होगा
 कि  नाम  के  त॑।  महाराजा  होंगे  लेकिन  नामी
 चोर  कमा  खायेंगे  ।

 श्री  ज्या०  go  ज्योतिष  (सागर)  :
 सभापति  महोदय,  इस  देश  में  हमारे  सामने
 प्रजात  ्र  की  स्थापना  हो  रही  7  तब  यह  बहुत
 जरूरी  है  कि  हम  ऐसे  व्यक्तियों  को इस  सदन
 में  प्रौर  दूसरे  सदन  में  झाने  दें  जिनका  चरित्र
 भ्रच्छा  हो,  चरित्रवान  की  कसौटी  पर  जो
 उचित  व्यक्ति  हों  ।  निश्चित  रूप  से  हमें  इस
 बात  की  बन्दिश  लगानी  पड़ेगी  कि  वह  झादमी,
 जिनका  प्रञातन्त्र  में  विश्वास  नहीं  है,  जो
 कि  तोड़  फड़  प्रौर  उपदब  की  चीजों  में
 विश्वास  करते  हैं,  न झा सकें  ।  हमें  कानून  में
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 कुछ  इस  प्रकार  के  संशोधन  करने  चाहियें  कि
 उन  लोगों  को  भी  हम  सदन  में  श्राने  से  रोक
 सके  जो  इस  सदन  में  भ्रा  करके  जनता  द्वारा
 दिये  गये  भप्रधिकारों  का  दुस्पयोग  करते  हैं,
 गलतफहमी  दूभरों  के  विषय  में  फैलाते  हैं  ।
 मैं  समझता  हूं  कि  शीघ्र  ही  हम  ऐसे  प्रादमियों
 के  खिलाफ  भी  कानून  बनायें  ।

 Shri  8,  M,  Banerjee:  Sir.  when  the
 hon.  Member  is  making  an  important
 speech,  there  is  no  quorum  in  the
 House.

 Mr.  Chairman:  The  bell  is  being
 rung.—Now  there  is  quorum.  The  hon.
 Member  may  continue.

 श्री  ज्वा>  so  ज्योतिषों  ;  सभापति  जी,
 %  निवेदन  कर  रहा  था  कि  चरित्रवान
 व्यक्तियों  को  इस  सदन  में  लाने  के  लिये  हमें
 भरसक  प्रय  न  करना  चाहिये  -  इस  तरह  के
 संशोधन  रक्खे  जायें  इस  कानून  में  ताकि  बहू
 उचित  व्यक्ति  ही  इस  सदन  में  श्र  सकें  ।
 में  जब  वह  बात  इस  वक्‍त  कह  रहा  हूं  तो
 उसका  अर्थ  यह  नहीं  कि  भ्रगर  कोई  झादमी
 गलत  है,  कोई  आदमी  इधर  का  या  उधर  का
 कहीं  भी  कोई  गलत  काम  कर  रहा  है  जिसने
 जनता  के  धन  का  श्रपहरण  किया  है,  उस  को
 किस  तरह  से  सुरक्षित  रखना  चाहता  हूं
 ऐसी  मेरी  कोई  मशा  नहीं  है,  लेकिन  मैं  यह
 जरूर  चाहता  हूं  कि  किसी  झ्ादमी  पर
 कोई  झारोप  लगाये  जायें  तो  वह  भाराप
 स्वस्थ  ध्राधारों  पर  निर्धारित  हों।  यदि  कोई
 व्यक्ति  इस  तरह  के  आरोप  इस  सदन  में  लगाता
 है  प्लौर  उन  आरोपों  के  लिये  भही  अश्राघार
 या  सबूत  प्रस्तुत  नहीं  करता  है  तो  ऐसे  व्यक्ति
 को  भी  इस  सदन  में  श्राने  स ेडिबार  किया  जाना
 चाहिये  जो  कि  कल्पना  के  भ्राघार  एर  श्राधारित
 झारोपों  को  लगाता  है

 में  श्री  मधु  लिमये  द्वारा  जो  संशोधन
 प्रस्तुत  किया  गया  ह  उसकी  भावनाझ्रों  का
 पूरी  तौर  से  समर्थन  करता  हूं  ।  मैं  यह  जरूर
 चाहता  हूं  कि  भ्रष्टाचारी  तत्व  जो  कि  जनता
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 के  साथ  गद्दारी  करते  हैं,  जनता  को  ठगते  हैं
 उनको  कदापि  इस  सदन  में  नहीं  ्ाने
 चाहिये  ।  जिस  आदमी  के  खिलाफ  कानूनी
 कार्रवाई  की  गई  हो,  जिसको  कोई  सजा  हुई
 हो,  ऐसे  सजावार  झादमी  को  इस  सदन  में
 श्राने  देना  उचित  नहीं  होगा  ।  भ्रष्टाचार  को
 ऐसे  व्यक्तियों  द्वारा  प्रश्रय  भिलता  है  प्रौर  श्रागे
 भी  मिलेगा  ।  यहां  ध्राकर  वह  और  भी
 शक्तिशाली  हो  जायेंगे  ।  झ्लौर  इस  देश  में
 और  भ्रधिक  #ष्टाचार  प्रसारित  कर  सकेंगे  ।
 इसलिए  जो  भी  गलत  श्रादमी  गलत  वाम
 करता  है  देश  में  उसे  'डिबार  किया  जाना
 चाहिये  इसे  सदन  में  श्राने  से  ।  सचमुच  मैं
 चाहता  हूं  कि  जो  सत्ताधीश  हैं,  जिनके  पास  बड़ा.
 सरमाया  है  वैसे  लोगों  को  भी  हम  इस  सदन
 में  आने  से  रोकें।  लेकिन  मुझे  नहीं  लगता  है
 कि  कानून  में  हम  किस  तरह  से  उसके  बार  में
 व्यवस्था  कर  सकते  हैं  जिससे  डन  लोगों  पर
 रोक  लग  क_्षके  सचमच  मझे  डर  है  कि  सर-
 माया  भर  सत्ता  के  द्वारा  वे  इतनी  ताकत  पैदा
 कर  लेते  हैं  कि  वे  जहां  कहीं  भी  पहुंचते  हैं
 भ्रपनो  उस  शक्ति  के  द्वारा  श्रपने  किस्म  का
 एक  बहुमत  देश  में  बना  लेते  हैं  ।  इससे  वे
 देश  के  लिए  नृक्सानदायक  साबित  हो  सकते
 है  ।  लेकिन  मैं  इस  समय  कोई  ऐसी  चीज
 सोचने  में  या.  कोई  ऐसी  तजवीज्ञ  पेश  करने  में
 अपने  को  समर्थ  नहीं  राटा  हूं  कि  जिस  के  द्वारा
 हम  सत्त।धीशों  को  यहां  ्ाने  से  रोक  सकें  ny
 यह  बात.  जरूर  )  कि  काश  हम  ऐया  कर  सकें।
 काश  हम  कोई  ऐसी  बाँ दश  लगा  सकें  कि
 इस  सदन  में  गरीब  श्रौर  भुखमरी  की  दूर
 करने  के  मार्ग  में  भ्रडंगे  लगाने  वाले,  उलटी  बात
 करने  वाले  आदमी  न  भा  सकें,  ऐसी  व्यवस्थायें
 पेश  करने  वाले  झादमी  न  झ्रा  सकें  जिससे  कि
 सरमायेदारी  बढ़े,  ऐसे  श्रादमी  न  शा  सके  जो
 कि  गरीबी  दूर  करने  की  दिशा  में  सहायक
 न  हों,  इस  दिशा  में  देश  को  भागे  न  बढ़ायें  t
 मैं  समक्षता  हू  कि  श्राज  नहीं  तो कल  उस  देश
 को  सोचना  पढ़ेंगा  कि  हम  ऐसे  लोगों  को
 झौर  केवल  ऐसे  लोगों  को  इस  सदन  में  लायें
 या  लाने  में  समर्थ  हों  जो  कि  इस  देश  की  पिसी



 48I9  Representation . co
 ं  ज्वा  ०  प्र०  ज्वोतिर्षा|

 हुई,  पददलित  और  शोषित  जनता  को  भलाई
 की  सब  बातें  सोचे  प्रौर  सरमायेदारों  के
 हितो  की  रक्षा  करने  वाली  बातें  यहां  न
 32  ny

 Shri  Sonavane:  Sir,  I  rise  to  support
 the  clause  as  it  has  emerged  from  the
 Joint  Committee.  The  Joint  Commit-
 tee  had  deliberated  at  great  length  on
 the  disqualifications  for  the  member-
 ship  of  Parliament  and  of  the  State
 Legislatures  and  one  notable  feature
 is  that  the  Joint  Committee  provided
 a  safeguard  to  a  person  aggrieved.
 That  safeguard  is  on  page  12,  It
 reads:—

 “Provided  that  no  certificate  to
 the  effect  that  a  person  has  been  dis-
 missed  for  corruption  or  for  dis.
 loyalty  to  the  State  shall  be  issued
 unless  an  opportunity  of  being  heard
 has  been  given  to  the  said  person.

 A  person  shall  be  disqualified
 if,  and  for  so  long  as,  there  subsists
 a  contract  entered  into  by  himself
 ‘by  any  person  or  body  of  persons  in
 trust  for  him  or  for  his  _  benefit”
 etc,

 So,  this  clause,  clause  9A,  has  been
 retained  because  it  ropes  in  persons
 who  have  an  interest  even  indirectly.
 The  original  clause,  as  it  was  drafted,
 the  Committee  thought,  was  not  suffi-
 cient  to  rop  in  persons  for  whose  in-
 terest  or  for  whose  trust  a_  contract
 has  been  entered  into  by  a  person
 with  the  Government  and  they  also
 should  be  disqualified.  Therefore,  it
 goes  far  beyond  and  I  think,  my  hon.
 friends  opposite  will  welcome  _  this
 clause,  particularly  the  safeguard  pro-
 vided  therein.

 I  would  like  to  draw  the  attention
 of  the  House  to  the  fact  that  the  dis.
 qualification  is  there  even  for  a  per-
 son  wh»  Is  corrupt  and  who  has  been
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 convicted  or  awarded  a  two-year  sen-
 tence,  for  any  offence—it  may  be  for
 corruption  or  blackmarketing  or  any-
 thing.  Therefore  the  Committee  did
 take  it  into  consideration  ang  thought
 that  a  person,  who  has  been  convicted
 of  offences  that  have  been  enumerat-
 ed  by  my  hon.  friends  opposite,  should
 not  sit  in  this  House.  I  think,  in  the
 fitness  of  things,  my  hon.  friends  op-
 posite  will  have  no  grouse  or  com-
 plaint  on  that  score  bezause  their
 amendment  was  also  considered  in
 the  Joint  Committee.  But  looking  to
 the  pros  and  cons......

 Mr.  Chairman:  This  sort  of  amend-
 ment,  not  their  amendment.

 Shri  Sonavane:  This  sort  of  amend-
 ment.  The  substance  and  the  spirit  of
 their  amendment  was  discussed,  gone
 through  and  it  was  found  that  un-
 necessary  disqualification  should  not
 be  made.  In  that  case,  most  of  the
 Members  who  would  otherwise  be
 qualified  would  be  disqualified  if  the
 disqualification,  as  they  suggest,  is  in-
 corporated.

 I  think,  the  clause  as  it  has  emerg-
 ed  from  the  Joint  Committee  is  very
 reasonable  ang  the  amendments  that
 have  been  brought  forward  by  the
 Members  opposite  should  be  opposed.

 With  these  words,  I  wholeheartedly
 support  the  clause  as  it  is.

 Mr.  Chairman;  The  Law  Minister.

 Shri  6,  S.  Pathak:  Sir....

 Shri  8.  M.  Banerjee:  At  least  for
 the  Minister,  let  there  be  quorum  in
 the  House.

 Shri  Hari  Vishnu  Kamath:  It  is  an
 important  issue.  He  should  have  quo-
 rum.  Have  it  tomorrow  morning.
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 Mr.  Chairman:  The  bell  is  being  House  stands  adjourned  to  meet  again
 rung.  tomorrow  at  .00  A.M.

 | There  is  no  quorum.  The  bell  may  752  hrs
 be  rung  once  again.  The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Wednesday,
 Even  now,  there  is  no  quorum.  The  November  23,  966/Agrahayana  2,  888

 Minister  will  reply  tomorrow.  The  (Saka).
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